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LOK SABRA DEBATES 

LOX:SABHA 

Friday, April22, 1988/Valsakha 2. 
1910 (Saka) 

The £Ok Sabha met at Eleven o/the 
Clock 

[MR. SPEAKER ill the chair] 

OBITUARY REFERENCE 

[Enclish] 

MR. SPEAKER : Ho nourable members, 
I have to inform the House of the sad 
demise of Choudhary Raghubir Singh who 
was a member of the First Lok Sabha 
during 1952-57 representing Agra-East 
constituency of Uttar Pradesh. 

An agriculturist and a prominent social 
worker, he worked untiringly among the 
poor and the down-trodden and fought 
against the evils of untouchability and illite­
racy. He evinced keen interest in the 
spread of education in the rural areas and 
was associated with several educational 
institutions in various capacities. 

Choudhary Raghubir Singh passed away 
at Ahmedabad on 12 March, 1988 at the 
age of 81 years. 

We deeply mourn the loss of this friend 
and I am sure the House will join me in 
conveying our condolence to the bereaved 
family. 

Now, the House may stand in silence for 
a short while as a mark of respect to the 
departed soul. 

Tire Members then stood in silence 

lor Q short whil, 

ORAL ANSWERS TO QUESTIONS 

[Entlll"] 

EEC Aid for Development of CoeoaatI 
'D Kerala 

*776. SHRIIC. KUNIAMBU : WUI 
the Minister of FINANCE be pleased to 
state : 

(a) whether the European economic 
Community has agreed to finance a project 
for the development of coconuts in lCerall 
by giving an aid of 4' million (ECU) 
(8 S3 mi11ion); and 

(b) if so, whether any phased programme 
has been chalked out for the utilisa­
tion of this aid and how it will reach the 
coconut planters ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) Yes, Sir. 

(b) This progr amme, which is phased 
over a five year period, is to be implement. 
ed by Kerala Kera Karshaka Cooperative 
Federation (Kerafed) in which the coconut 
growers, who 8re the main beneficiaries, 
are represented. 

SHRI K. KUNJAMBU: Sir, I would 
like to know what are the details of this 
programme which is to be financed by the 
BEC. I would also like to know whether 
this programme will be a part of the 
programme being undertaken by the 
Coconut Board to develop Coconut or it 
is a separate programme. 

SHRI EDUARDO FALEIRO : Sir, 
under the 1987-88 programme. the EEC 
has agreed to finance to the extent of 45 
miUion European Economic Unit which 
means • 53 million. Therefore. they are 
financing tbt coconut development project 
in Kcrala with an ajd of 45 million ECU. 
The assistance is avaiJable UDder the follOW-
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ing terms. (1) Direct financing to the 
extent of ECU 21.2 million and (2) financ­
ing through the supp Iy of vegetable oil 
to the extent of ECU 23.8 million. 'tile 
assistance received would be channt'lised 
through the National Cooperative Develop­
ment Corporation to the Kerala Kera 
Karahaka Cooperative Federation, which is 
responsible for the implementation of the 
project. The project has the support of 
the Government of Kerala. Therefore, the 
Government of Kerala is involved at every 
stage in this project and so also the Coco­
nut Board that the hon. mtmber has in 
tnind 

SHRI KUNJAMBU : I also want to 
~ow the approximate number of coconut 
~owers tha~ are going to be benefited 
lhrO\lgh this programme. 

SHRI EDUARDO FALEIRO: It is a 
wide programme and it is for the State as a 
whole. It is· expected to be completed 
within five years from the date of agree­
ment, i.e. 25 March 1988 . It will fulfil the 
objectives of increasing the production of 
coconut through increased product ivity, 
adoption of better management practices 
in cooperative movement and providing the 
members of Kerafed with Supplies and 
services and increasing their income 
through an integrated system of production, 
procurement, storage, processsing, diversi­
fication and marketing of coconut products 
or by-products. 

SHRI A. CHARLES: It is seen that a 
substantial amount has been al10wed as aid. 
If passed on to the real coconut growers, it 
will heJp in steppmg up the production of 
coconut which is the b~ckbone of the State's 
economy. May I know from the hon. 
Minister, since there is a possibhty of the 
funds bemg misused, whether there would 
be proper monitoring by the Government 
of India? And will the Minister ensure 
that this aid wiI1 rcalJy be passed on to the 
coconut growers so that the aid may really 
benefit. them ? 

SHRI EDUARDO FALEIRO: We 
have no reason to believe that this money 
win be misused when in this project, 
Government of Kerala is involved and 
different organisations are involved and so 
also tbe Government of India is involved. 

SHRI SURESH KURUP: As you 
know, the economy of Kerala is depend r 

on coconut cultivation and we wholeheartedly 
w_lcqqle this help given by the Central 
Government. But now, a serious apprehen­
sion has arisen in the minds of the farmers 
and the general public in Kerala due to the 
new Import Export Policy' of the Govern­
ment of India. It has been a standing demand 
of the people of Ker ala and the Govern­
ment of'Kerala that the Central Government 
should not allow tbe import of coconut oil. 
In the new Import Export Policy, the 
Government has announced that it intends 
to import coconut oil on a large scale. I 
would like the Minister to clarify the 
position of Government of India with 
regard to this, because it affects the economy 
of Kerala. 

SHRI EDUARDO FALBIRO : As the 
hon. member is aware, this Ministry does 
not deaJ with the export import policy. 

[Trallslation] 

MR. SPEAKER: Today you have told 
it. 

[English] 

Interest Free Loans to Cotton Gro\\ers 

*777. SHRI M. RAGHU MAREDDyt : 

SHRI SUBHASH Y ADA V : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has recently expressed its inability to 
provide interest free loans to cotton 
growers in the country; 

(b) if so, the reasons therefor; 

(c) whether Union Government propose 
to instruct a11 public sector banks to 
provide maximum relief to the farmers 
affected by natural calamities like drought 
and floods on interest free basis; and 

Cd) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FlNANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). A 
Statement is given below. 
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Statemeat 

(a) to (d). The banks raise resourc"es at 
cortain cost and have also to bear opera­
tional expenses; it is, therefore, not possible 
for them to lend money without charging 
any interest. However, in cases of cropCJ 
affected by natur al calamities like droughtl 
floods, relief in repayment of past dues, is 
provided by the banks in accordance with 
the gUidelines laid from time to time by the 
Reserve Bank of India. 

SHRI M. RAOHUMA REDDY: Sir, 
the reply of the hon. Minister is most 
distressing and it shows the anti·farmers 
attitude of the Ruling Party. Mr. Speaker 
Sir, you are a Krishi Ratna. As you are 
awa re, for the last four to five years, the 
cotton growers are put to heavy losses and 
they have mortgaged what a II they have. 
Andhra Pradesh tanks first with regard to 
area under cotton cultivation. Nearly four 
to five 1akhs of hectares are under cotton 
cultivation. While many concessions have 
been given to the industries sector, the same 
facility bas not been extended to the agri­
culture sector. Nearly Rs. 5000 crores are 
locked up in the form of bad debts in the 
case of industries, while there ace only 
Rs. 700 crores in the' agriculture sector. In 
the name of bad debts, you are giving all 
the concessions to the industries but you 
are not giving concessions to the farming 
community. 

Then, coming to Andhra Pradesh, this 
year, nearly 20 people committed suicide 
beeause they were not in a position to repay 
the loans, which they have taken from the 
commercial banks. private, co·operative and 
other banks. I welcome the Government of 
India's gesture for deputing the Deputy 
Governor of Reserve Bank, Mr. Ojha, to 
Andhra Pradesh. 

I want to know from the hon. Minister 
what steps he pro poses to take regarding 
remissions and what incentives you are 
gOing to provide to the farmers of Andhra 
Pradesh whose plight is very bad ? 

I would request the hon. Minister to 
write oft" aU the loans and aiso waive the 
interest on the loans given to the farmers. 
I want to have a categorical reply from the 
hone Minister. 

SHRI EDUARDO FALEIRO: As 
desired by the hon. Member, I wi)] 

give him a categorical reply. The p1ight of 
the farmers or the cotton growers in 
Andhra is not due to banks and also not 
duo to financial institutions. As the hOb'. 
Member hImself hinted at and he very welJ 
knows that those who have been asking the 
farmers to pay back the Joans as a result 
of which they were put to great distress are 
not the commercial banks. It is not our 
banks. It is the private moneylenders who 
are doing it. 

As far as banks are concerned ... 

SHRI M. RAGHUMA REDDY : He is 
avoiding the reply. It is not because of the 
private money.Jenders, but it is due to tho 
harassment of the commercial banks.. 

SHRI C. JANGA REDDY: It is due 
to the harassment of the commercial banks. 

SHRJ EDUARDO FALEIRO : I think 
the hon. Speaker has not called Jangaji. 
(Interruptions) 

I will clarify the pObition. 

[Tran"'iation] 

SHRI C. JANGA REDDY: Mr. 
Speaker did now allow me to ask the 
supplementary . 

MR. SPEAKER: Jangaji did not attend 
the House for many days and therefore he 
thinks that be can ask the question even 
without my permission. 

[English] 

SHRI EDUARDO FALEIRO: Sir, we 
have issued in~tructions to tbe banks not 
to collect these loans which are overdue 
and also not to take action for the time 
being-whether it is regarding capital or 
whether it is regarding interest. This m 
point number one. 

The second point is that the instruc­
tions which are there are detailed instruc­
tions. I will just give you tbe list of some 
of them. I can give you gist of all, if you 
so desire. These are general instructions 
which apply to all drought hit areas, 
including Andhra Pradesh. 

PROF. N.G. RANGA: Let them be 
placed on the Table of the go use. 
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SHR"I BDUARDO FALEIRO: I will 
place them on the Table of the House the 
iostructions relating to drought and ftood 
relief to an States, to a11 people which 
includes Andhra Pradesh also. In addition 
to that, I would say regarding our banks, 
which are there, particularly in those States 
and in those districts, which have been most 
affected. 

The lead banks for Prakasam District 
(Syndicate Bank) and Guntur District 
(Andhr a Bank) have reported that decisions 
have been taken to provide various reliefs 
to the cotton farmers in these districts. In 
Prakasam District, Syndicate Bank convened 
a district level meeting on 21.2.1988 under 
the leadership of the District Collector and 
8S decided in the meeting, all branches of 
commercial banks were advised to consider 
converting crop loans into medium term 
loans, rephasing the existing term loans, 
providing fresh finance to farmers for 
raising crops as also for other occupations 
such as keeping milch animals, waiver of 
overdue interest, withholding auction of 
gold offered as security, renewal of agri­
cultural gold loans and even providing gold 
loans out of season to meet urgent require" 
ments of farmers. In Guntur District, 
Andhra Bank had convened a meeting with 
the district authorities and bankers. At the 
DCC meeting for Guntur, some decisions 
were taken. I will lay it on the Table of 
the House. 

PROF. N O. RANOA: What about 
Krishna? 

SHRI EPUARDO FALEIRO : That 
information also, I will give it to the hone 
Member. 

[1'randat lorr] 

smu C. JANGA REDDY: Prakasam 
Ountut and Hyderabed are cotton srowing 
areas but nothing hu been told about 
them. 

MR. SPEAKER.: Please speak when 
you are allowed to, but not in this self­
impos ina manner. 

[English] 

SHRI EDUARDO FALEIRO: I wilJ 
j \lIt conclude this answer by sayillB, what is 
the position of bank assistance to persons 
atrectecl by drouaht. 

By the end of October. 1987, aa far as 
Andhra Pradesh is concerned, the amount 
of assistance given in different forms goes to 
the extent of Rs. 6165.63 lakhs. AJoqwitb 
Andhra. Karnataka and Tamil Nadu are 
tbe other States which have most benefited 
from the bank assistance in the cont~t of 
the present drought. 

SHRI M. RAGHUMA REDDY: I 
refer to the Debt Relief Act introduced in 
1938 by Rajaji as Prime Minister of the 
then Madras Presidency to liquidate the 
debts of agricultur ists and to say that since 
the Act is very much in force in A.P., it 
should be invoked for tile purpose. Under 
the shelter of Section 4, sub-section (e) of 
this Act, the banks afe not extending loans 
to the farmers i,e. aR per that Section. Will 
the Minister consider deleting that section 
from the main Act, and extend the loan 
to all the cotton-growing areas and tobacco­
growing areas, so that it will be helpful to 
the farmers? 

With regard to natural calamities, what­
ever you say, anything tbat you have given, 
is given as advance, and not as a grant. In 
any State, if there are droughts or natural 
calamIties consecutively for 3 or 4 years, 
wi)) you consider it as a grant, and will you 
waive interest on the total loans, as we are 
doing in the cooperative sector ? In Andhra, 
in the cooperative sector, we ba\te waived 
interest on the cooperative loans. In a 
similar way, will you consider waiving 
interest by commercial banks also, in the 
case of natura) calamities where for conse­
cutively 3 or 4 years some districts are 
affected ? Will you consider this there also? 

In Andhra Pradesh, not only Krishna 
and Guntur, but all the 19 districts except 
three districts grow cotton. Will you extend 
these facilities, which you have extended, 
to all the other districts also-as tbe State 
Governm~nt has already announced Rs. SO 
crores as relief to the farmers? Win you 
extend these facilities to all these districts; 
if you want to be a favourite of the farmers, 
you can do this. 

SHRI EDUARDO FALEIRO: We 
want to be a favourite cjf the farmers. We 
want to be a favourite of the entire people 
of this country; and we are the favourite of 
the farmers and the entire people· of this 
country. That is how we are settina here. 
But apart from tbat.~ •• 
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• 
tHRI M. RAOHUMA REDDY: You 

are the favourite of industrialists, and not 
of farmers. 

SHRI EDUARDO FALEIRO: Empty 
rhetoric is not going to take us any­
where. What I am saying is that many 
valuable suggestions have been made by the 
hOD. Member. I am going to place them 
before this high-level team of the Reserve 
Bank of India, because on these matters 
we go by the advice of the Reserve Bank of 
India. As we have mentioned, we have 
already deputed a team there. The Reserve 
Bank has deputed a &earn, and all the 
suggestions will be plac~d before that team, 
for their consideration. 

[Translation] 

SHRI C. JANGA REDDY: Mr. 
Speaker, Sir, due to the injustice done to 
the cotton growers of Gontur and Prakasam 
districts, some of them have suffered badly. 
The Government have announced certain 
concessions for them. Cotton is also grown 
in WarangaI, Adilabad and Kareem Nagar 
districts and the farmers of these districts 
are also in great difficulty. Through you, 
I want to ask the hon. Minister whether he 
will be pleased to extend the concessions 
given to Guntur and Prakasam districts to 
these districts also without placing them 
before the Resel ve Bank of India 1 Now the 
Government propo~es to convert crop loan 
into long term loan, but the burcen of 
loans on the farmers is increasing as a 
result thereof. Do you want the farmers to 
remain under debt always? You are using 
this loan as a weapon to keep farmers 
under debt. I want to know Wbether the 
Government is going to waive the loans 
liven to farmers ? It is better if you com­
pletely write off the loans given to farmers as 
it has been done in Haryana. The Reserve 
Bank of lndia is not ready even to waive 
the interest on the loans of Cooperative 
Banks. I would like to say that the loana of 
the Commercial Banks in India is only 11 
Clore rupees and apart from this, there are 
other loans also which are not more than 
RI. 11 crote. The total amount of loan 
therefore. in India is only 22 crore 
rupees. To write oft' tbis amount of 22 
crore rupees is a small thing for the 
Government. I. therefore, want to know 
from tho hone Minister whether he pro-

Oral Allltml 10 

poses to issue orders to write off the loanl 
Biven to farmers or not ? 

[Eng1l8h] 

SHRI EDUARDO FALEIRO: BaDb 
are service organizations, about they are 
also financial organizations and, therefore, 
it is not tbe practice of the banks, and the 
hone Member will agree with me th"t it is 
not a good financial practice, to write off 
loans just across the board. 

(Translation] 

SHRI C. JANGA REDDY : The 
Government have been writing off huge 
sums of loatls in industries. 

[English] 

SHRI EDUARDO FALE1RO: About 
interest, we shall surely consider. (Interrup­
tions) As far as interest is concerned, we 
shall surely consider it and look at the 
merit of the case. We shal1 surely consider 
whatever facilities have been extended to the 
districts I have mentioned, should, other 
things being equal, be extended to the rest 
of the Andhra Pradesh. When the hone 
member looks at the guideJines he will see 
that there are lot of facilities that the banks 
are prepared to extend to these people. 

SHRI M. RAGHUMA REDDY: I 
request you to suggest to the government 
that f armors should be inc] uded in the 
crop insurance scheme. 

MR. SPEAKER: There is nothing in 
it. They have taken upon themselves to 
adjust it. 

[Tranllatlon] 

I want to say one more thing. 

(Efttlish] 

PROF. N.G. RANOA: Is it right for 
us to assume that government have advised 
the RBl and the RBI aareed to extend 
what is known as moratorium so that they 
need not try to conect the arrears to debt, 
so r.r as cotton Browers are concerned. 
The Deputy Governor of RB, who has just 
now returned from his tour in Andhra 
Pradesh, has 811'eed to waive penal rate 
of interest, accumulation of it and also for 
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the future, so far as farmers are concerned, 
b~use the farmers are subject to natural 
vicissitude and to go on charging from them 
penal interest is a criminal thing from my 
point of view. I hope the government 
would agree to it. 

SHRI EDUARDO FALEIRO : I appre­
ciate the suggestion, advice given by the 
hon. member, Shri Ranga. I feel that there 
it much substance in what he says. I will 
convey it to the RB. I appreciate speci­
fically the practical point that under such 
circumstances the farmers ~hould not be 
charged penal interest. I also appreciate 
the point that the loan should be re­
scheduled; and the other pOlOts I am 
placing before the RB. lncldentally, the 
Deputy Governor's team that hdS gone there 
has not yet subnllttcd thet r report to us. 
I will discuss aU these matters with them. 

SHRI SRIBALLAV PANIGRAHI : The 
farmers, due to crops failure in some areas, 
are in great distress and are just now not 
in a position to pay the loan and also the 
interest. So, there IS a for..:e in the demand 
for exemption of the Interest at least. 
There is a crop insurance scheme in opera­
tion and that, is quite laudable. But due 
to improper WOt king of the scheme the 
affected cultivators in dtfferent areas are 
not getting any relief. Therefore, the 
pressure on this sort of a demand, that is 
exemption of loan and interest is mounting 
up. What steps the government are taking 
for the proper implemention of the crop 
insurance scheme so that the affected culti­
vators get relief ? 

SHRI EDUARDO FALEIRO: The 
crop insurance scheme is being monitored 
and implemented by the Ministry of Agri­
culture. 

[Trans/at ion] 

SHRI C. JANGA REDDY: Mr. 
Speaker, Sir, you were to say two things. 
You please say so that they m9 take it 
seriously. The yare not going to listen to 
Us. You are also a farmer. You please 
tell. . .(Interrup t ions) 

I..oSIJC~ Suft"ered by State Dank of Indore 

*781. SHRI C. JANGA REDDY: 
WilI1he Minister of FINANCE be pleased 
to state: 

(a) whether the State Bank of Indore 
with 284 branches in the country has in­
curred a loss of about Rs. SO crores so 
far; 

(b) the steps being taken by the Govern­
ment to check the Joss; 

Cc) the causes of the loss; and 

(d) the total amount distributed as 
loans by the bank during the period of 
incurring losses ? 

[English J 

THE M1NISTER OF STATE IN mE 
DEPARfMENT OF ECONOMIC AFFAIRS 
IN THE M1NISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The State 
Bank of Indore has not incurred any loss 
so far. 

(b) to (d). Do not arise. 

[Tran'tlat;ollJ 

SHRI C. JANGA REDDY: Mr. 
Speaker, Sir, the reply given by the hon. 
Minister is far from facts. I quote you 
figures. A bank in Madr as has incurred 
a loss of Rs. 6.58 crores. There is an 
article written in this regard which the 
hon. Minister perhaps has not gone through. 
I wil1 send it to the hon. Minister. I want 
to know from the hon. Minister about the 
details of 284 branches. I think the hone 
Minister has in mind tbe headquarter 
branch of Indore only. I would like to 
know about 284 branches. If you want 
I can produce the data. I want to know 
about the irregularIties being committed 
in these 284 branches. I want to know 
about their profit also. Kindly also produce 
the balance sheets of these braches. Aro 
these branches having profits and if 
so, how much? Please also tell how many 
branches have been incurring losses. 

[English] 

SHRI EDUARDO FALEIRO : Neither 
the hone Member has asked for information 
about the branches specifically, nor do t 
have it. But I surely have information 
which I can convey to the House, about 
the total situation of Bank of Indore. As 
far as aU the branches are concerned put 
together, in 1985 the profit made' was 
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Rs. l~~lakbl. in 1986 it \\','a RI. 38 laklu 
and in 1981 it was Is. 77 lakhs. These are 
tbe 'fiaures as far &8 tbe Bank .as a whole 
is concerDCd. 8(>, there has been profit. and 
increasing profit. 

[Trqnflatlolfl 

SHRI C, JANGA REDDY: There is a 
Joss of 6.58 crore rupees in tbe Madras 
branch and 3 crore rupees in~Bombay branch 
of the Bank. 

[English] 

PROF. MADHU DANDAVATE: He 
is giving a different picture. 

[Translation] 

SHRI C. JANGA REDDY: An article 
has been published in a newspaper about 
it. L will send it to you. You get it 
examined. 

PROF. MADHU DANDAVATE : See, 
whether there is reference to Swiss Bank 
also? 

SHRI C. JANGA REDDY: No, there 
is no such reference. That is a separate 
issue. May I know from the hone Minister 
whether any investigation has been conduc­
ted by the C.I.D. into the irregularities 
committed and the losses incurred by this 
Bank and the names of the officers against 
whom action has been taken ? 

[English] 

SHRI EDUARDO FALEIRO: I can 
assure the hon. Member that if he gives me 
any specific case of bungling or mismanage­
ment, I will order an inquiry, Srcict action 
wiJl be taken and nobody will be spared. 
And when I say strict action, strict action 
wiU ~e taken: 

[Trans/ation I 

SHRI C. JANGA REDDY: I have 
written two letters to you in this connection. 
I want a reply to th(.se letters. I want to 
know as ta what action has been taken by 
you. These letters might be either with 
you or Poojaryji, but 1 have given fuU 
details in them. I have the acknowledge­
ment with me. You check up with your 
office record. I have got the acknowledge .. 

ment receipt with me. I request YOll to 
tako action upon tbose letters and aive 
reply to me within one month. 

(Enlluh] 

SHRI EDUARDO FALE1RO: I ~ 
not recall having received any letter from 
the hon. Member but there was a question 
in Parliament some time ago on this issue 
and I have ordered, rather, we have 
ordered, r sbould say, the Ministry has 
ordered an inquiry into the alleged bun$1in, 
and mismanagement by some of the bran­
.chea which are mentioned in the question. 
As ,oon as we get the report, we wilJ take 
suitable action which will be action striet 
enough to deter any mismanagement of any 
sort. 

[Translation] 

SHRI RAJ KUMAR RAJ: Mr. Spea. 
ker, Sir, Shri J anga Reddy bas written 
just two letters, while 1 have written not 
less than 200 letters. You had objected 
to my critical remarks regarding the banks. 

AN HON. MEMBER: Acknowledge­
ment is received but there is no reply. 

SHRI RAJ KUMAR RAI : There is no 
reply. In fact, more the number of Jetters 
writte,n and questions asked in Parliament. 
more these bank people find themselve~ 
nearer to the Minister. We may ask any' 
question, these bank people will go OD 

briefing the Minister and the same reply 
will be forthcoming, such 1<hings take pJace. 
This did not happen in your tcnure, this 
relates to the tenure of your predecessor. 

I would like to mention the incident in 
which two officials were suspended et 
Chandni Chowk branch, De1hi for the 
bungling of Rs. 28 lakhs. No action was 
taken against these officers but the man who 
had complained about ,the irregularities 
committed by these officers was removed 
from service and ** was not pajd subsis­
tence alJowance. They were relations of 
the high officials and that is why they were 
promoted. The hon. Minisler had accepted 
that the circumstances forced to do it. Is 
tbe hone Minister aware of this fact? 

-------_. 
·*Not recorded. 

._---_-------------... .. ....--~- --- ........ '-----
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[English] 

SHaI EDUARDO FALBIRO: I would 
say with due repecl. it is very bad to make 
this type of general allegation that because 
somebody is close to some officials; the 
thinas are done. This is Dot proper at 
aU. 

SHRI RAJ K.UMAR RAJ: I am 
makioa a specific allegation. 

SHRI EDUARDO FALEIRO: If you 
make a specific aJlegatioD. when we will take 
action. (Interruptions) 

SHRI RAJ KUMAR RAJ: You your­
self had replied to many questions. I am 
making a specific allegation, but you are 
replying in general. (lnterrqptions) 

[Trans lation] 

MR. SPEAKER : You can not men .. 
tion names like this. It is not proper. 

[English) 

You cannot do thflt. 

[Tra "!s/ation] 

SHRI RAJ KUMAR RAI: Sir, you 
object to it. 

MR. SPEAKER: I do not. The rules 
do not permit. 

SHRI RAJ KUMAR RAI: SIr, we 
take you as our rules. We say what you 
advise us to. Whatevel you say is a rule 
for me and for the House also. 

MR. SPEAKER : I refer to the I ules 
which have been formulated by you. 

SHRI RAJ KUMAR RAI : Alright, we 
agree to the rules. We are not die-hard. 
We will speak only when you permit. But 
when we take some specific case .. · 

MR. SPEAKER: You may give it in 
writing but do not reftl to it in the House. 

{English] 

SHRI EDUARDO FALEIRO: Sir, I 
will say this much. The Ministry of 
Finance work as a whole. We ~ave all 
decided that if any case comes, we will deci­
de together. If any case of fraud or malprac­
tice comes to our notice, we shall 
take strong action. I request the Member 

immediately after the QueatioD Hour Is 
overt to come and lit with me, identify 
tho cases and 1 will see that the matter II 
enquired afresh and action is taken. 

SHRI RAJ KUMAR RAI : I must 
thank the Minister. We will sit t08etber and 
decide. 

Assistance from Public FinabCial Institutloaa 
to North Eastern States 

*782. SHRIMATI D. K. BHANDARI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the North Eastern States 
are getting their due share of assistance 
from the public financial institutions; 

(b) if not, the reasons therefor; and 

(c) what steps the Government envi­
sage to remove this regional imbalance in 
the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTllY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) to (c). 
A statement is given below. 

Statement 

The Industrial Development Bank of 
India (lDBI) has reported that assistance 
sanctioned by all-India financial institutions 
to North Eastern States viz., Assam, Arun­
achal Pradesh, Manipur, Meghalaya, 
Mizoram, Nagaland and Triprua increased­
from Rs. 38.86 crores in 1982-83 to 
Rs 83.54 ctores in 1986-87. Cumulative 
assistance sanctioned by these institutions as 
at the end of March, 1987 totalled 
Rs. 385.13 crOfes. 

Viable projects as received from any 
part of the country are given due considera­
tion by the financial institutions. The 
entire North Eastern Region comprising of 
the States mentioned above, is already 
treated as i ndu8trial1y backward area and 
as such units set up therein are e1igible for 
financial assistance from institutions on 
concessional terms. 

IDBI has, in addition, also established 
organisations at Guwahati and Imphal to 
speciaJly provide teehnical consultancy 
services to industries in the North East, 



17 Oral A1UWIr., V AISAKHA 2. 1920 (SAKA) 

sHRIMATI D. K.. BHANDARI: My 
que stion not only relatiDS to North Eastern 
States but to the entire country. I had 
asked, what .teps the Government 'envisage 
to remove this regional imbaJance in the 
country? In the statement, it has been said 
that the entire North Eastern Region com­
prising of the States-that means, all the six 
States of the North Eastern Region-is 
already treated as industrially backward 
areas. I would like to know from the bon. 
Minister since when these six States are 
being treated as industrially backward area, 
and how many industries have been establi­
shed or started after that date? 

SHRI EDUARDO FALEIRO : Sir, the 
backward BJea~ of the country are given 
special preference in different manners. 
If you caJl upon me, I wilJ give the differen t 
manners in which it is done. Banks give 
facilities in interest. For instance, for 
composite loan schemes, the inrerest char­
ged on loans upto Rs. 50,000 per "unit to 
artisans, village/cottage and tiny units in 
backward areas of the North Eastern 
Region is 8 to 10 per cent when compared 
to non .. backward 10 per cent; for SSI unit 
12.5 per cent when compared to non-back­
ward 13.5 per cent to 14 per cent; and so 
on and so forth. There are different ways 
in which we are helping the industrially and 
economically backward areas-otherwise not 
backward areas. We will not remain 
behind. Banks will give whatever assistance 
they require for their development. They 
must only ensure that infrastructural faciJi­
ties are available. We can give money t 
but we cannot set up [he industry. For 
setting up any industry. it depends on the 
entrepreneurs choosing the location, and the 
State Governments to give facilities of infra­
structural nature to the entrepreneurs to set 
up industries. Otherwise, we are prepared 
to give aU the assistance. 

SHRIMATI D. K. BHANDARI: After 
these States have been declared as industri­
ally backward, how many industries have 
been set up? That part of the question has 
not been answered. 

SHRI EDUARDO FALEIRO : We do 
not deal with the industries We can only 
say what is the financial package that we 
are giving in this Ministry. Financial 
institutions cannot tell the hon. Member 
bow many industries have been set up. But 

we can tell the hOD. Member that we ., 
on jncreaainl the amount beial clilbunecl 
to the North-eastern States. I have tbe 
figures. In 1984-85 we santtioned R.I. 47.57 
crares, in 19'85·86 Rs. 63.05 crores, 
1986·87 RI. 83.54 crorel. So, finADe'aJ 
assistance to the North-eastem Statea is 
rising every year. We are prepared to aive 
evon more assistance 80 100, as the State 
wants it and have the necessary viable 
projects. 

SHRIMATI D. K. BHANDARI: My 
State of Sikkim also faJls in tho Nortb. 
eastern region. Everybody knows that 
Sikkim is most industrially backward State 
in the country. Can the Government 
consider to establish organisations specially 
to provide technical consultancy services to 
this industrially backward State? 

SHRI EDUARDO FALEIRO: We 
will give aU the assistance. We can also 
consider providing technical services. A. 
far as assistance sanctioned by financial 
institutions to Sikkim IS concerned, it hu 
gone up from Rs. 0.36 crores in 1982.83 
to Rs. 2.95 crores in 1986-87. We keep 
on increasing financial assistance. Toc:hni. 
caJ assist anee will be considered sympathe. 
tically if the hon. Member comes with 
some specific project'. 

SHRI ATAUR RAHMAN: The NE 
region is very backward indus trially. And 
there is a very serious imbalance in tho 
development of NE region as compared to 
the rest of the country. What the Minister has 
said is nothing but quoting a few figures of. 
grants given to the NE States. But be has 
not given the fuJI picture of imbaJance. If 
he does not know about the imbalance 
being faced by the NB States, woq.ld he set 
up a committee with MPs of NE RegioD to 
go into this question ? There has been a lot 
of imbalance and injustice done to NB 
Region Our MPs and Ministers go there 
and praise that NE region is a very beauti­
ful area and beyond that nothing is being 
done. Even our power projects arc nelec­
ted. Would the Minister send a committee 
consisting of MPs of NE Region aUld 
officials of related Ministries ? 

SHRI EDUARDO FALEIRO: I aaree 
that there are many areas of the 'Country 
where there are imbalances and North. 
eastern is ope of those areas. However p 
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i ... ace cannot be attributed to CODstra­
iots i8 banks or institutional finances wbicb 
we deal in this Miaistry. to the regions, 
bat would. perhaps, be attributed to other 
facton such as provision of intraslructural 
faciUt'QI t assured suppy of adequa­
to raw materials, development of infrastruc· 
tural facilities, formulation of proper 
prC?:ieet profile, technical training and 
auiatance. etc. I will pass the valuablo 
suggestions of the hone Member to the 
Minister for Industry for his consideration. 

SHRI RAM BHAGAT PASWAN: Mr. 
Speaker, Sir the question is as to what 
s_ are being taken to remove ahe regional 
imbalance. There are several states which 
happen to be the vjctim of natural calami­
ties and are backward industria11y. There 
is DO water, no electricity there. My state 
Bihar is one of such states. A number of 
schemes had been undertaken long ago but 
have Dot been completed so far. Some of 
them were started even before the iQdepen. 
dencc period. Kamlabalan dam, Sakri­
Hasanpur railway line, Darbhanga-Samasti­
pur broad guage line and Ashoka Paper 
Mills are some such projects. Will speciaJ 
fands be sanctioned for these and for other 
big projects as we)) so. that regional Imbal­
ances may be reduced. 

[Entllsh] 

SHRI EDUARDO FALEIRO : Sir, this 
is outside the purview of this question. 
This is a limited question regarding the 
~orth.Eastern States. 

SHRI BASUDEB ACHARIA : Sir, 
tbere is disparity not only in the assistance 
given by the financiaJ institutions, but also 
in the deposit and investment ratio of the 
nationalised banks from State to State. So, 
in order to remove th is disparity and 
imbalance, is there any proposal before tbe 
Government of India so that the industriaUy 
backward States can also become indust­
Ilalised States. at par with other States of 
our country ? 

SHRI EDUARDO FALEIRO : Sir, no 
general statement can be made that the 
credH-deposit ratio, as far as the backward 
States are concerned, is low, compared to 
tbe average. I have just been to Orissa 

where the credit.deposit ratio is much hial:cr 
than the average in the country. One of 
the reasons why sometimes in some parts 
of the country credit .. deposit ratio is below 
the average is precisely because people do 
not come forward f or taking loans and 
advantages because they do not have viabJe 
projects. They do not have viable projects 
because the infrastructural facilities are 
not available. The infrastructural faciJities 
have to be created and then the banks will 
never lag behind in helping the areas which 
afe backward. We will very much like to 
remove all imbaJances. 

Financial Assistance for Irrigation to 
Rajasthan 

*783. PROF. NIRMALA KUMARI 
SHA~TAWAT : Will the Minister of 
WATER RESOURCES be pleased to 
state : 

(b) whether Union Government pro­
pose to allot specia I funds to Rajasthan 
Government under centrally sponsored 
scheme for strcngtheing the State Minor 
Irrigation Organisation; and 

(b) if so, the quantum of assistance 
being given during 1988-89 ? 

[Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) and (b). 
A Centra))y sponsored Scheme for streng­
thening Minor Irrigation Organisations in 
the States is being implemented under which 
50% matching Central assistance is admis­
sible to States which submit suitabJe pro­
posals with assurance of avatlabiJity of mat­
ching funds with them. No proposaJ has 

• been receJved so far for the year 1988-89 
from the State of Rajasthan. 

[Translation] 

PROF. NIRMALA KUMARI SHAK.­
lAWAT: Mr. Speaker, Sir, as you know, 
Rajasthan is a drought affected State facina 
drought for four successive years. So, I 
would like to ask the hon. Minister, 
through you, that if a proposal comes to 
him from Rajasthan Government this year; 
will the Government consider increasing 
the amount ot assistance to desert and 
mountain areas from 50% to 75% or 
100% ? 
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SHRIMATI KRISHNA SAHI: The 
hOD. Member very well knows that irrigation 
is a state subject. All the schemes relating 
to it are submitted by the State Govern­
ments. The Central Government gj~ only 
technical advice. The hon. Member wanted 
to know about the proposal submitted by 
the Rajasthan Government. In reali ty the 
Rajasthan Government did not submit any 
proposal in 1985·86 and 1986·87. In 
1987 .. 88 we have received a· proposal but 
the State Government had no funds eveD 
for its share. So, in the absence of any 
proposal, there was no Question of consider· 
ing it. Funds were not released because 
utility certificate was not furnished. 

PROF. NIRMALA KUMARI SHAK. .. 
TA WAr : There is accute scarcity of 
drin kiPg water in Rajasthan. These smalJ 
irrigation schemes may be multipurpose 
schemes. Rajasthan Government should 
be asked as to why they have not submitted 
proposals in this regard. The famine c()ndi. 
tions and drinking water scarcity are two 
different serious problems in the state. It 
would be very difficult for the State if the 
Central assistance is not provided. I 
would like to request the hone Minister 
that desert areas should also be given the 
same jmportan~e as given to mountain 
areas. May I know whether the hone 
Minister proposes to give the problem a 
sympathetic consideration 7 

SHRIMATI KRISHNA SARI : Mr. 
Speaker. Sir, whatever the hone Minister 
has said is true. Rajasthan is facing the 
same problems as faced by mountain areas. 
Besides, Rajasthan is facing the drought 
ptoblem for many successive years. The 
Government has evolved two schemes to 
face the situation-a long term scheme and 
a abort-term scheme. The Centre provideS 
assistance/relief through the Ministry of 
Water Resources and the Ministry of 
Rural Development of those State Govern­
ments which are fa'Cing drought conditions. 
As far as drought problem in Rajasthan is 
concerned we have already sent fi ve driJling. 
rigs and t bese are in operation at Churu, 
Jodhpur, Nagaur and Bikaner. Besides, 40 
wells have also been sunk and effective steps 
have been taken by the Rural Development 
Department in consultation with technology 
mission to solve the problem of drinking 
water. The Ministry of Water Resources 
extends technical advice to the State 

Governments and also performs the reapol­
sibility of' tapping the dtinkin* WIittr 
reservoirs in the problem vin .... I h":;e 
already told you that the Govcrnmept is 
making regular efforts to solve the drought 
problem in Rajasthan. 

PROF. NIRMALA KUMARI SHAK .. 
TA WAT (Chitt orgarh) : Mr. Speaker, 
Sir, I regret to say that the yardstICk' 
fixed by the Government for helping the 
problem villages is not like the Gita or 
Bible in which no changes can be effected. I 
regret to say that today every viJlages in fWl 
Rajasthan is full of problems. You have fix­
ed three definitions fOl the problem villages, 
there should be a problem of flouridc, or 
the water should be deep or else the water 
should be contaminated to cause a diseaac 
like Naru. My submission is that you 
should change this definition at the earliest 
because, as I said earlier, the definition of 
problem vilJages is not Jike the Gita or 
Bible in which changes may not be brought 
about according to the need of' the time. 
The need of the hour is to bring forth 
changes in it. I submit that keeping in 
view the kinds of problems prevalant;n 
the villages of Rajasthan, the Government 
should consider Rajasthan at par with the 
hiJJy areas and provide necessary help 
to it. 

SHRIMATI KRISHNA SARI: Tile 
subject of drinking water is not related to 
the Ministry of Water Resources. It is the 
subject related to urban development. 

PROF. NIRMALA KUMARI SHA~­
TAWAT : I have put the question to you 
again because you just mentioned in your 
reply that you have made some rip avail. 
able in Rajasthan; and you also talked SOJDO­

thing about the problem villages. 

MR. SPEAKER : The function of tllis 
Mjnistry is limited to the sinkina J?f wells 
only. This Ministry has nothing to do 
regarding making drinking water available. 

SHRI C. JANGA REDDY: Mr. Speaker, 
Sir, please aUow me also to ask sometbins 
regarding this question. 

MR. SPEAKER; You have already 
got three opportun itie,. 

SHRI MANVENDRA SINOH: Mr. 
Speaker, Sir, this question is not limited to 
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llIjuthan alone. Five other states are &lao 
.ected by the drought and my own ~tate, 
Uttar Pradesh, is one of them. 

MR. SPEAKER : Manvendraji, this 
question is limited to Rajasthan. 

SHR) MANVENDRA SINGH : Mr. 
Speaker, Sir J you have yourself visIted 
Mathura and are very well aware of the 
drinking water conditions there. 

MR. SPEAKER : Shri Manvendra, 
this question is related only to Rajasthan. 
If you give notice for a separate ques:ion, 
the hone Minister will be able to glve a 
reply. 

SHRI MANVENDRA SINGH: Please 
ask the hon. Minister to pay attention to 
Uttar Pradesh also. 

MR. SPEAKER: Yes, I will surely ask 
her to pay attention in that direction. 

SHRIMATI KRISHNA SARI: This 
question is not even related to the water 
problem in the whole of Rajasthan but Jts 
focus is rather on the need to allot special 
runds to Rajasthan Government. 

MR. SPEAKER: That is what I am 
laying. 

SHRI MANVENDRA SINGH : My 
question is also related to the minor irrigation 
in Uttar Pradesh. 

MR. SPEAKER: If you give a seperate 
notice, then the hon. Minister wil1 be able 
to give a reply. This is specific question 
regarding Rajasthan. 

SHRIMATI KRISHNA SAHI : This 
question is not related to minor irrigation 
even; tbis is regarding strengthening of a 
special organisation. 

MR. SPEAKER: Shri Jagannath 
Pattnaik 

Shri G .S. Basavaraju 

Shri S.B. Sidna) 

Dr. G .S. Rajhans 

Smt. Madburee 
Sinah 

Sbri C. Sambu 

(English] 

Import of Currency Note Paper 

·787. SHRI C. SAMBU: Will the 
Minister of FINANCE be pleased to stale: 

(8) whether India is importing the 
paper needed for the printing of currency 
notes; 

(b) if so, from which country and the 
details thereof; and 

(c) if not. the facilities available for 
making such paper in India ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) to 
(c). The Stcurity Paper Mill, Hoshanga­
bad has an instal1ed capacity for the pro­
duction of 6000 metric tonnes per annum 
of paper needed for printing currency/bank 
notes. With the steady increase in demand, 
it became necessary to resort to imports to 
supplement domestic production from 1985. 
Arrangements were enteled into in that 
year for import of 10500 metric lonnes of 
paper from a U.K. based company. A 
trial order for import of 200 metric tonnes 
of paper was placed on a company based 
in Finland in 1986. 

SHRI C. SAMBU: I would like to 
know from the hon. Minister the total 
requirement of the currency paper in our 
COUDtry and the break~up of the figures of 
the imported paper and indIgenous paper. 
How much is spent by the Government for 
importing the currency paper ? 

SHRI EDUARDO FALEIRO : The 
present requirement of currency paper! 
bank note is 6500 metric tonnes. The 
actual production of Security Paper Mill 
during the last three years is ; 

1985.86 - 3603.32 m.t. 

1986-87 

1987-88 

3763.71 

3933.35 

This year, we expect, we improve further 
on this and we have made progress every 
single year. In the present circumstances, 
in view of the figure for January, February 
and March, if the trend cont inues, it is 
likely that the annual production of the 
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paper will rise to 4500 m.t. So. there is 
an increase every year and the gap which 
I. Dot covered is obviously imported. 

SHltl C. SAMBU: In view of the 
shortage of the currency paper in our 
country, what steps have been taken by the 
Union Government to manufacture the 
entire currency papels/notes in our country. 

SHRI EDUARDO FALEIRO: We are 
taking steps. We are aware of this situation. 
We want to reduce the quantity of import. 
EveD for this year J about the quantity of 
im)X>rt of security paper, we are taking 
steps to see that the target for this year is 
reduced. We are moving towards self­
sufficiency in producing this paper. 

SHRI V.S. KRISHNA IYER : The 
Government India decided to set up a 
Security Press in Mysore, which is welcome. 
In that case, are you going to be self­
sufficient by that time, so far as production 
of paper is concerned. You just now said, 
nearly 30% to 40% is being imported. 
What will be the production then? What 
will be the paper required then for the 
Security Press. I think, in another two 
years' time, you arc going to start it. Will 
you kindly let us know what is the percent­
. age of imported paper by that time when 
the security Press at Mysore starts function­
ina? 

SHRI EDUARDO FALEIRO : Sir, the 
. hon. Member is right. We are proposing 

to set up two new note Presses, one at 
Salboni in West Bengal and the other, as 
mentioned by the hon. Member, at Mysore, 
in Kamataka. The requirements for bank 
note papers are going to increase and we 
are already working on the concept of new 
security paper min so that more security 
paper is produced on the line of self-suffi .. 
ciency on production of security paper. 

{Translation] 

Centra1 Assistance for Irrigatlonal Facilities 
in Chambal Division 

*790. SHRI KAMMODILAL JATAV ! 

WiJJ the Minister of WATER RESOURCES 
be pleased to state : 

(a) the percentage of land in Chambal 
Division of Madhya Pradesh for which 
adequato irrigation facUities are avaiJable; 

(b> whether Union Government have 
any scheme for social assL1tance to provlde 
irrigational facilities to the entire land m 
this division by way of anti-dacoity mealUre; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RRSOURCES 
(SHRI MAT KRISHNA SAHI) : <a> As 
per the latest land use statistics available 
(1984 a 8S), about 36.6% of the net cropped 
area in Morena and Bhind districts 
(ChambaJ Division) has irrigation facilities. 

(b) and (c). There is no scheme for 
special assistance to provide irrigation 
facilities to the entire land in the Division, 
though there is a scheme being administered 
by the Ministry of Agriculture under Cen­
trally Sponsored ravine reclamation pro­
gramme in dacoity-prone areas, for reel,a­
Mation of shallow ravines for productive 
use of land inclusive of irrigation faci lities. 

[Translation] 

SHRI KAMMODILAL JATAV: Mr. 
Speaker, Sir, the information given by the 
hon. Mini ster that irrigation facilities in 
Chambal Division are available in 36.6 
per cent areas is not correct. Irrilation 
facilities are not available upto this extent. 
The canal which has originated from Gandhi 
Sagar covers 600 kilometre area in Chambal 
division and out of that, 250 kilometres 
fall in Rajasthan and that there are flequent 
breaches in the canal and, therefore, water 
does not become avaiJable in the ChambaJ 
Division. There are disputes every day. I 
would lik.e to know as to what steps will 
the Government take for the places where 
water is not available for irrigation. 

SHRIMATI KRISHNA SAHI : The 
question asked by the hone Member is 
related to a specific subject. He haa asked 
whether the Central Government has any 
plan of givinl special assistance for making 
irrigation facilities available in the whale 
area as a part of anti-dacoit measure. I 
have Biven its reply to him but the question 
which the hone Member is now putlinS is 
not related to this 

SHRI KAMMODILAL lATAV : In 
relation to the dacoit problem I had asked 
that when there is very limited water in the 
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whole of the Chambal Division and the 
water is plovided Jrom Gandhi Sagar, 
lituated at a distance of 600 kilometres, 
whether the Government propose to provide 
lift irrigation facilities from ChambaJ, 
Kuno and Kuwari rivers. 

SHRIMATI KRISHNA SAHI : Mr. 
Speaker, Sir, I am again unable to under­
stand his question. What I could make out 
ia that he wants to ask about Chambal 
Valley. 

I would like to teU that there is a 
Government set-erne functIOning there with 
the assistance of World Bank "' h Ich has 
provided an amouut of Rs. 31 milhon 
dollars to implement the Chambal Madhya 
Pradesh phase II scheme. I can surely 
elaborate it Jf the hon. McmbeJ likes. 

MR. SPEAKER: Next question, Shri 
H.N. Nanje Gowda. , . he is not there, 
Ramkrishna More • . . he too is not there, 
8hri Tulsiram. 

SHRI V. TULSlRAM Question 
No. 792. 

MR. SPEAKER 
thunderous voice he has. 

Look, what a 

[&tUsh] 

Handloom Technology Training Institute 
in Andhra Pradesh 

*792. SHRI V. TULSIRAM: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether there is any proposal 
under consideratIon of Union Government 
to set up a HandJoom Technology Training 
Institute in Hill and backward areas of 
Andhta Pr adesh during the next two years; 

(b) if so, the time when a final decision 
is expected to be taken and the location of 
tbe Instituto; and 

(c) the extent to which handloom in­
dustry in the State will be benetlted ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
nON AND SUPPLIES IN THE MINIS­
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL): (a). No, Sir. 

(b) and (c). Do not arise. 

[Trans/at iOll] 

SHRI V. TULSIRAM: Mr. Spe"', 
Sir, with great difficulty we have reached 
Upto this point. I Wat not expectio8 my 
Question to be covered. 

MR. SPEAKER: We will take you 
further also. 

SHRI V. TULSIRAM: Mr. Speaker, 
Sir, the reply by the hon. Minister is - No, 
Sir. the question does not arise. Earlier I 
had given 21 .. 22 questions and told you 
here itself. The reply for all of them was 
the same "Non and even today the same 
reply "No" is there. 

My State, Andhra Pr adesh is such a 
state where the people are always suffering 
from flood, drought or cyclones and there 
is no plan for the welfare of the people. 
What sin have they committed? You 
should not forget the fact that is was your 

l party Government which ruled the state for 
35-36 years. If once Government of the 
opposition is formed there, does it mean 
that no scheme should be made for the 
welfare of that state? You should rather 
be generous and give more grants wherever 
the opposition Government is in power. 
Are you going to do something in this con­
nection in Andhra Pradesh? Will you 
reconsider it and do something in this 
direction? 

[English] 

PROF. N. G. RANOA: If you are 
to allow like this, this debate will go on. I 
do not know why you are allowing him to 
indulge in this. 

[Translation] 

SHR} V. TULSlRAM: Let the hon. 
Minister give the reply. You are no more 
the Minister t you have been made to quit. 

[English] 

PROF. K. K. Tewary: You can 
exempt these tax evaders and oconoDlic 
offenders from payina taxes. 

PROF. N. O. RANOA: You are 

going on deliverina a lecture. 
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SHRl SHIV.AJ V. PATIL: Mr. 
Speaker. Sir, whatever I have beard just 
now was merely a lecture. I could hardly 
follow the question. 

MR. SPEAKER. : He has understood it 

SHRI SHIVRAI V. PATIL: On the 
basis of whatever I have understood. I would 
Jike to toll the hOD. Member that the way 
he had P'it his question, its answer is only 
HNo" and there is no need to add anythill8 
else. But I would like to tell that some 
information about the institutes which you 
wa"t in Andhra Pradesh bas been sent to 
the Cen tral Government. It has been duly 
considered and the situation has been 
created to take a decision on it to some 
extent. Apart from this, a nunlber of other 
things have been asked from your state, 
Andhra Pradesh which have to be decided 
by them. ~ dec ision will be taken only 
when they decide it and send the i nforma­
tion here. You have also asked whether 
these goods are produced in hilly and the 
backward areas. The reply to this question 
is that the forthcoming plan is for the hiJIy 
and the backward areas alone. 

WRITTEN ANSWERS TO QUESTIONS 

[Engli.rh] 

Rxcise Duty RraJisation from Cigarettes 
c!uring 1987-~8 Comrared with Prefious 

Year 

*775. SHRI B. B. RAMAIAH: Will 
the Ministel of FINANCE be pleased to 
state: 

(a) whether the implementation of New 
Excise Duty Policy on cigarettes for the 

Name of the St ate 

financial year 1987 ·88 resulted in leu 
realisation of excise duty as compared to 
the previous year; and 

(b) if so, the details thereof? 

TIlE MINISTER OF STATE IN nm 
DEPARTMENT OF EXPENDJTUltE IN 
THE MINISTRY OF FINANCE (SHlU 
B.K. OADHVI): (a) No, Sir. The ex-cise 
duty structure on cigarettes was cbansed 
with effect from the 1st March, 1987. 
Durins 1987-88 the realisation of excise 
duty from cigarettes has not been less than 
that for the year 198{;·87. 

(b) Does not ari~e. 

Production of'Opium 

·778. SHRI LAKSHMAN MALLICIC : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether India is one of the World'. 
largest producers of opium; 

(b) if so, the details regarding the 
quantity, location and production of opium, 
annually, in the country; and 

(c) the amount of foreign excbaDI' 
being earned annually? 

THE MINISTER OF STATE IN TIE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHIll· 
B.K. OADHV1): (a) Yes, Sir. India 
continues to be the only producer of 
licit opium for export in the world. 

(b) and (c). Opium poppy is cultivated 
in notified tracts in Uttar Pradesh, Madhya 
Pradesh and Rajasthan under strict licence 
control of the Central Government. The 
state-wise production of opium dUl iDa t~ 
last three years is as under: 

Production of opium (in M.Ts.) 
- --_ ---- -- - ----___ 

1984-85 1985-86 1986.87 

1 • Uttar Pradesh 

2. Madhya Pradesh 

3. Raj asthan 

Total: 

J64 

377 

24& 

162 

312 ' 

209 
---- ----------'_,.._--

789 683 

The amount of foreisn exchanse earned from 198'·86 to 1987·88 is as follows: 

118 

329 

226 

673 
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Year 

1985-86 

1986 .. 87 

1987·88 

(*Figures provisional) 

Seizure ill Income Tax Raids 

*779. SHRI PRAKASH CHANDRA: 

SHRI SRI HARI RAO : 

Will the Mimster of FINANCE be 
pleased to state : 

(a) whether raids were conducted in 
Calcutta and other cities on 24 March, 
1988 by the Income Tax Authorities for 
alleged evasion of Income tax as reported 
in the 'Indian Express' dated 26 March, 
1988; 

(b) the parties raided and particulars 
of seizures made as a result of these raids; 
and 

(c) what further action has been taken 
or is proposed to be taken in the matter 1 

THE MINISTER OF STATE iN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) and (b) The Income 
Tax department conducted searches at 
various places in India on 24.3.88 at the 
premises of Mis. United Breweries group 
and its Directors. During the course of 
these searches, prima-facie, unaccounted 
assets worth approximately Rs. 14.62 Jakhs 
were seized. Besides, a large number of 
documents indicating prima.facie tax evasion 
were also seized. 

The other search mentioned in the n('ws~ 
paper article was in respect of Shri B. 
Panda group of Bhubncshwar. In this case, 
there was a seizure of prima· facie un· 
accounted assets worth Rs. 60.15 lakhs and 
during the course of the search, the group 
admitted concealment to the tunc of 

. Rs. 121. 37 lakhs. 

(c) In the case of Mis. United Bre­
weries group, certai n bank lockers which 
were sealed by the department are to be 

(Rupees in clores) 

Amount of foreign 
exchange earned 

24.29 

25.50 

18.80* 

searched and the final result in respect of 
seizure will be known only after this action. 
This group has so far admitted concealment 
of income to the tune of Rs. 305.20 lakhs. 

Appropriate action as per Direct Taxes 
laws is taken in both these cases. 

Rise in Price of Janata Cloth in 
Maharashtra 

*780. 
DHARY: 

SHRIMATI USHA CHOU· 
Will the Minister of TEXTILES 

be pleased to state : 

(a) whether contrary to the assurance 
of Government that Junata cloth will be 
cheaper, the prices have actually risen 
sharply in Maharashtra; 

(b) whether Government are aware 
that in Mabarashtra the prices of the various 
varieties of handJoom cloth have risen 
manifold; 

(c) if so, the percentage of raise in 
prices of (i) M-2 Dhoti Grey, (ii) M.67 
Janata Sarce (iii) M-16 Janata Sarce (iv) 
M-24 Janata Sarce; 

(d) if so, the reasons therefor; and 

(e) the steps Government propose to 
take to reduce the prices 1 

llIE NINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a), (b) and (d). 
Consequent on the risc in prices of cotton 
yarn and other inputs, State Go',ernment 
of Maharashtra, during February, 1988 
had proposed for revision of maxjmum 
consumer prices of Janata sorts produced 
in the State to neutra1ise the Josses incurred 
by handloom agencies in production of 
Janata cloth. According)y, the ccnsumer 
prices of some popular sorts have been 
increased. 

(c) The percentc1ge increase in prices 
is as under: 
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(I) M-2 Dhoti Grey 

(H) M-24 Janata Saree 

(iii) M·16 Janata Saree 

55.4% 

30.3% 

38.7% 

(iv) M·67 Bleached Dhoti - 20.3% 

(e) The Central Government have 
recent Iy enhanced the rate of subsidy on 
lanata cloth from Rs. 2.00 per square 
metre to Rs. 2.75 per square metre in 
order to meet the increase in cost of Janata 
cloth production. In addition, Centra) 
Government have taken the fol1owing correc· 
tive measures to check the rise in prices of 
yarn: 

(0 Export of staple cotton has been 
suspended. 

(ii) Import of cotton against export 
of cotton yarn/cotton fabrics and 
made-ups has been permi tted. 

(iii) The export of hank yarn up to 
60s counts has been suspended. 

Financing of Foreign Nationals by S.B.I. 
Branc;) in Singapore 

*784. ~HRI JAGANNATH PATT­
NAIK : Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact (hat a senior 
officer 0 f the State Bank of India Branch in 
Singapore was found involved in huge 
illegal financing to foreign nationals during 
1919·83; 

(b) if so, the details thereof; 

(c) whether any enquiry was made and 
if so, the outcome thereof; and 

(d) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) State Bank 
of India (SBI) has reported that no cases 
of illegal financing of foreign nationals 
during 1979-83, by its Singapore branch, 
have come to its notice. . 

(b) to (d). Do not arise. 

Programme of Eceuomlc COoperatJol with 
Euro,ean Economic Community 

*785. SHRIO.S. BASAVARAJU: 
SHRI S.B. SIDNAL : 

Will the Minister of COMMERCE be 
pJeased to state : 

(a) whether India and the European 
Economic Community (EEe) have agreed 
to a wide-ranging programme of cooperation 
to strengthen commercial, economic, indus­
trjal and scientific relations; 

(b) if so, whether any concreate pro­
gramme has been prepared in this reaard; 

(c) if so, the details thereof; 

(d) whether any agreement has been 
reached with EEC; and 

(e) if so, the main features thereof? 

THE MINISTER OF PlNANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATT T]W ARI) : (a) to (0). 
An agreement for commercia] and economic 
cooperation signed by India and the Euro­
pean Economic Community iJ) 1981 forms 
the basis of a wide ranging cooperation 
across the whole range of commercial and 
economic endeavours between India and the 
European Community. The framework of 
cooperation between India and the Com­
munity encompasses not only commercial 
relations but also industrial cooperation, 
invcstment promotion, development coope­
ration as well as in Sdc[lce and technology. 
The Indo-EEC Joint Commission, set up as an 
institutional instrument in promoting 
cooperation between India and the Com­
munity meets periodically and helps review 
and promote cooperation in areas of trade, 
industrial cooperation, science and techno. 
logy. An annual development cooperation 
programme is also mutuaUy agreed upon 
for financial assistance from EEC under 
which EEC has extended assistance to India 
to the extent of about ECU 464 million. 

(1 ECU= approx. us 8 1.3) 

Export or' non-traditional Items 

*786. DR. O.S. RAJBANS! 

SHRIMATI MADHUREE 
SINGH; 
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Will the Minister of COMMERCE be 
pleased to state : 

(a) the volume and value of the increase 
of our non-tl adilional Hems of export over 
the past two years; and 

(b) the new programmes and strategies 
being contemplated in the context of rising 
protectionism and growing competition 
from other developing countries to sustain 
the increase ? 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATI TIWARI) : (a) and (b). 
The export of non-traditional items in value 
terms registered an increase of 1 • .4 per 
cent during 1986-87 and 41.8 per cent 
during April-December, 1987 as compared 
to the corresponding periods of the previous 
year. The volume figures are available only 
in respect of Marine Products, which indi­
cated an increase of 13.6 per cent during 
J986-87 and 2.4 per cent during April­
December, 1981 as compared to the corTS­
ponding periods of previous year. 

The Government has taken a series of 
initiatives designed to generate surpluses 
for exports, to induce the production of 
goods contemporary in technology and com­
petitive in prices and to encourage product 
and markets diversification in non-restrctive 
areas. Besides, India has been endeavouring 
in various international fora to bring out 
further liberalisation of trade in sectors of 
interest to the developing countries. 

Assessment of Workin~ of COFRPOSA 

·788. DR. B.L. SHAILESH WiJI the 
Minister of FINANCE be pleased to stat~ : 

(a) whether Government have at any 
stage made any analytical assessment of the 
working of the vit aJ instrument for effec­
tively controlli ng smugg]ing - Conservation 
of Foreign Exchange and Prevention of 
Smuggling Activities Act. 1974. since its 
enactment; 

(b) whether some recent cases have 
shown that CO FEPOSA has become tooth­
less and most economic offenders, kingpins 
and master-minds go &cotfree; and 

(c) if so, the steps being taken to give 
more teeth to this Act! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): (a) The working of the 
Conservation of Foreign Exchange and 
Prevention of Smuggling Activities Act, 1974 
has been kept under constant review ever­
since its enactment and Government have 
taken necessary remedial measures from 
time to time to overcome procedural, 
technical and legal difficulties in the light 
of various judicial pronouncements and on 
the basis of experience gained in the imple­
mentation of the aforesaid Act. 

(b) and l(C). It has been Government's 
experience that in some cases orders of 
detention were set aside by courts purely 
on technical grounds. In the light of such 
judicial pronouncements as well as part of 
review of the implementation of the COFE­
POSA Act, 1974, Government have been 
taking and will continue to take measures 
including inter-alia stricter compJiance with 
the technical and procedural requirements 
as laid down by the Courts. 

Investment in National Saving Certificates 
and Indira Vikns Patrs 

*789. DR. PHULRENU GUHA : Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total amount of money invested 
in the National Saving Certificates and 
Indira Vikas Patras til1 December, 1987: 

(b) the total number of agents employed 
in the National Saving Scheme during 1985-
1986 and 1987; and 

(c) the total amount of commission paid 
to those agents ? 

THE MINISTER OF STATE IN THE 
DEPA:R.TMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The gross 
investments in Savings Certificates including 
Indira Vikas Palras from April 1987 to 
December 1987 are Rs. 2637 crores. 

(b) and (c). The totaJ number of 
Standrised Agency SystemjMahila Pardhan 
Kshetriya Bachat Yojana agents and the 
commission paid to them during the last 
three years are as foUows ; 
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Year Total No. of agents Commission 
paid 

~--- -----
1984-85 1.23 Iakhs Rs. 50 Crores 

1985·86 1.54 lakhs Rs.67 Crores 

1986-87 1. 74 lakhs Rs. 71 Crores 

Trade Expansion with U.S. 

*791. SHRI H.N. NANJE GOWDA: 
PROF. RAM KRISHNA MORE: 

Will the Min ister of COMMERCE be 
pleased to state: 

(a) whether the Indo-U.S. Joint Business 
Council has suggested to step up bilateral 
trade-by $ 1 bmion; 

(b) if so, the items of trade identified; 

(c) whether any agreement has been 
signed in this regard; and 

(d) if so, the salient features of the 
agreement? 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATT TIWARI) : (a) and (b). 
At the meeting of Indo-US Business Council 
held in May, 1987, at Washington, D.C., 
USA, one of the Working Groups set up 
was on Technology Transfer. This Working 
Group in turn had set up a Task Force 
which held its' meeting in New DeJhi in 
March, 1988. At this Meeting, a sugges­
tion was 'made that efforts &hould be made 
to increase bilateral trade by US $ one 
billion. No further details were discussed. 

(c) No, Sir. 

(d) Does not arise. 

[Translation] 

Sale of ('on8licated Foreign Goods by 
Customs Department 

*793. PROF. CHANDRA BHANU 
DEVI : Will the Minister of FINANCE be 
pleased to state: 

(a) whether Customs Department se])s 
the confiscated foreign goods; and 

(b) if so, the value of the foreiln goods 
confisclted by customs in Madras and 
Bombay during the years 1985, 1986 
and 1987 and the value of goods sold by 
them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) Yes, Sir. 

(b) The value of foreign goods confis­
cated by the Customs in Madras and 
Bombay and the value of goods sold by 
them during the calendar years 198 S, 1986 
and 1987 are given below : 

(Value: Rs. in crores) 

~-----------------

Year Value of goods V,lue of 100ds 
confisca ted di sposed of 

Bombay Madras Bombay Madras 

1985 45.34 4.19 40.34 2.72 

1986 65.90 7.66 48.87 3.29 

1987 74.87 5.86 73.00 4.14 

(EngiIJh] 

('redit Camp in Cocbln 

*794. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state; 

(a) whether the credit camps are being 
continued; and 

(b) jf so, the time by which the pro­
posed credit camp in Cochin is likely to be 
conducted 1 

THE MINIS1ER OF STATE INTH!! 
DEPARTMENT OF ECONOMJC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): <a> Qedit 
camps are organised by public sector bab 
as a part of the overall measures brrder .. 
taken by them to give accelerated credit 
support to weaker sections. 

(b) According to Union Bank 01 Iodia, 
which is the lead barik of the area, no date 
has yet been fjxed for holding a credit 
camp at Cochin. 
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Floocl Relief to West Bengal 
l.,ll 

· 7954. SHRI MATILAL HANSDA : 

SHRI SYED MASUDAL 
HOSSAIN: 

Will the Minister of FINANCE be pleaw 

sed to state : 

(a) how much amount was recommen­
ded by the Second Central Study Team for 
restoration work in flood affected districts 
in West Bengal; and 

'1 (b) how much amount had since been 
released by Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. OADHVI) : (a) Based on the recom .. 
'melldations of the Second Central Study 
Team which visited West Bengal, a ceiling 
of Rs. 13.40 crores has been approved by 
Government of India for 1987 .. 88 flood. 

(b) As this Ministry has not leccived 
any expenditure st atement from the State 
Government, no amount has been released 
against this ceiling. 

Appointment of Chairmen of ST{, 

7955. SHRI MURLIDHAR MANE: 
Will the Minister of COMMERCE be 
pleased to refer to the reply given on 
6 November, 1987 to Unstarred Question 
No. 71 regarding vacant posts of Chairmen 
STC and MMTC and state : 

(a) whether the posts of Chairmen of 
tho Minerals and Metals Trading Corpora­
tion and the State Trading Corporation of 
ladia have since been filled; 

(b) if so, the names of the Chairmen; 
apd 

(c) if not, the reasons therefor 1 

mE MlNISTER OF STATE IN THE 
MDriISTRY OF COMMERCE (SHRI P.R. 
DAt MUNS!) : (a) to (c). The panel of 
names for the posts of Chairman of the 
Minerals and MetaJs I Trading Corporation 
and (he State Trading Corporation has 
since been received from the Public Enter­
prises SeJection Board. The recommenda­
tions of the Board are being processed to 
make appointments as early as possible. 

Irrigated Area 

7956. SHRI BHATTAM SRI RAMA. 
MURTY: Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether the irrigated area in the 
country has increased by several million 
hectarts as per the latest figures; 

(b) if so, the details thereof; 

(c) whether it is a fact that the (i) culti­
vated area and (ii) the cropped area have 
not increased commensurately; 

(d) what are the details thereof and the 
reasons therefor; 

(e) to what extent there is non-utilisa­
tion of the command area under various 
irrigation projects in the country; and 

(f) the time bound programmes taken 
up in this regard ? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF WATER RESOURCES 
(SHRIMATI KR1SHNA SARI) : (a) to (d). 
According to latest land use statis tics avail­
able (1984-85 - Provisional) the gross 
irrigated area in the country has increased 
by 31.50 million ha. between 1950-51 and 
1984"85, while the corresponding increase 
in the gross cropped area is about 44.07 
million ha. 

(c) and (f). The lag in the utilisation of 
irrigation potential created is reported to 
be about 6.95 million ha. at the end of the 
Sixth Pian.. The steps being taken ill 
improving utilisation of irrigation potential 
include provjsion of on-farm development 
works such as field channels, drainage land 
shaping, introduction of rotational 'water 
suppJy and introduction of improved water 
management practices with farmers' partici-

. pation. 

Export of Fruit .Juice 

7957. SHRI MOHANBHAI PATEL: 
Will the Minjster of COMMERCE be pJea­
sed to state : 

(a) whether is a big scope for export of 
fruit juices; and 

(b) the salient features of the policy of 
Government to allow export of fruit juices? 
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, THE MINIS1fER OF STATB IN nIE 
MINISTRy.oF COMMERCE (SHRI P.ll~ 
DAS MUNSJ) : (a) Yes, Sir. 

(b) Export or fruit juices are freely 
ponnitted by all category of exporters. 

Foreign Exchan~e Granted to Film Units 
that Went Abroad 

7958. SHRI N. DENNIS: Will the 
Minister of FINANCE be pleased to state : 

(a) the details of foreign exchange 
granted '0 these film Units that went out of 
India durjng the Jast two years; 

(b) the amount of foreign exchange 
utilised by them; and 

(c) the steps taken to restrain the drain 
of foreign exchange by this entertainment 
sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
information is being collected and the same 
will be laid on the Table of the House. 

Utilisation of Unclaimed Bank De,osits 

7959. SHRI C.K. KUPPUSWAMY: 
Win the Minister of FINANCE be pJeased 
to state: 

(a) wllether Union Government have 
formulated any scheme for proper utilisa­
tion of amount that were deposited and 
uncJaimcd; 

(b) the unclaimed. amount kept,. under 
deposit bank-wise details for the past three 
years; and 

(c) whether it is proposed to utilise tbe 
amount for national development schemes 
by fixing a time limit for the withdrawal of 
the unclaimed deposit? 

THE MINISTER OF stATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Reserve 
Bank of India ,(RBI) has reported that as 
per' the available information, the total 
amounts in inoperative/unclaimed deposits, 
as defined in section 26 of the Banking 
Regulation Act, 1949, J);,jng with various 

banD as on 31.12,1984, 31.]2.191" and 
31 .12.1986 were of the oreler of Its. 41.48 
crores, Rs. 49.65 crores and Rs. 61.99 
crores respectively. 

The unclaimed deposits with the banks 
are also deposits and represent their liabi. 
lity and have to be paid when claimed by 
the depositors. Since these unclaimed 
deposits from part of the bank's overall 
funds, they are already deployed by the 
banks for various purposes. 

Personal Accident Insurance Social 
Security Scheme 

7960. SHRI CHINTAMANI JENA: 
Will t.he Minister of FINANCE be pleased 
to state: 

(a) whether Government have intro. 
duced the Personal Accident Insurance 
Social Security Scheme for poor families 
under which the family of a person who 
meets accidental death is provided assis· 
tance of Rs. 3000; 

(b) whether it is a fact that at the first 
stage the Scheme was introduced in three 
districts of Orissa namely, Kalahandi, 
Koraput and BoJangir on August 1St 1985 
and thereafter, it was extended to four more 
districts namely Mayurbhanjt DhenkanaJ, 
Keonjhar and Ganjam with effect from 
August 15, 1986; 

(c) whether six other districts of the 
State namely, Cuttack, Balasore. Puri, 
Sambalpur, Sundargarh and Phulbani. where 
the incidence of poverty is high, have not 
yet been covered under the Scheme; and 

(d) if so, the action proposed to be taken 
by Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN TJiB MINISTRY OF FINANCJ! (SHRJ 
EDUARDO FALEJRO) : (a) and (b). Yes, 
Sir. . 

(c) and (d). The Scheme pan be exten­
ded to the remajning districts in Orissa 
after review of performance of the Scheme 
in the districts covered so far. 

World Bank Assistance for Irrigation 
Project in Bihar 

7961. SHRI SYED SHAHAB!JDDIN: 
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Will tke Minister of WATER RESOURCES 
be pleased to state : 

(a) the brief particulars of the Irriga­
tion Projects under implementation in Bihar 
which have received World Bank 
assistance; 

(b) the amount of assistance received 
from the World Bank, Project-wiso so 
far; and 

(c) the brjef particufjrs of the 'lrrlla. 
tion Projects in Bihar which have not boetl 
referred to the World Bank for iti assis­
tance with the amount reqpested 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The following irrigation projects are being 
implemented in Bihar with world Bank 
assistance: 

---- - -~-- ---- ------- ------------- - - __ . 
81. Name of the. Project Date of 
No. Agreement 

Credit 
closing 
date 

1. Bihar Tubcwclls Project 13.1.87 
31.5.94 

2. Subarnarekha Irrigation 2.11.82 
Project (Bihar and Orissa) 31.3.88 

(c) The foHowing irrigation project 
proposals have been received from the 
Government of Bihar for foreign assistance 
from time to time : (J) Subarnarekha 
Project Phase II (Repeater); (ii) Sone 
Canal Modernisation (Phase I); (iii) Bihar 
Medium consisting of 9 medium irrigation 
projects; and (iv) Bihar ~lajor Project 
consisting of Auranga Reservoir Project and 
Upper Sakri Reservoir Project; These are 
at various SdlgcS of appraisal. The scope, 
cost and amount of assistance would be 
known only after the conclusion of negotia­
tions with the world Bank, signing of the 
agreement and the loan and credit being 
declared effective. 

Construction of Narmada ))"01 

7962. SHRI AMARSINH RATHAWA : 
Will tbe Minister of WATER RESOURCES 
be pleased to state : 

(a) the progress made in construction 
of Narmada Dam in Gujarat State; 

(b) whether it is a fact that the con­
struction work has been sJowed dQwn due 
to some financia1 problem; 

(c) if so, whether it is also a fact that 
the States of Maharashtra and Madhya 
Pradesh are not paying their share regularly; 

Project Amount of Utilisation of 
cost eJCternal assistance/ 
(In Rs. assistance disbursement 
Million) (In US $ upto Jan. 

Million) 1988. 

1296.21 68.00 Nil 

2845.00 127.00 90.795 

---_ ---- ---

(d) if so, the amount outstanding 
against these two States; and ... 

(e) the steps being taken to realise the 
money from them so that the construct ion 
work is completed within the time limit? 

TIlE MINISTER OF STATE (N THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KR1SHNA SAHI) : (a) Work 
on dam and initial reaches of mam canal 
has been taken up. 

(b) No, Sir. 

(c) to (e). The Government of Madhya 
Pradesh and Maharashtra have paid 
Rs. 104 crores upto December, 1987 against 
their share cost of Rs. 170 crores. This is 
pursued regularly by Sardar Sarovar Cons­
truction Advisory Committee. 

UNDP Assist.nce 

7963. SHR, T. BALA GOUD : Will the 
Minister of FINANCE be pleased tq staie : 

(a) whether Government bave sought 
a Jarge share of the additional resources of 
400 million dollars of United Nations 
Development Programme (UNDP); and 

(b) if so, tbe steps taken in this 
regard 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOM1C APFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
question of allocation of the estimated 
surplus amount of approximately • 400 
million to 8 SOO million available wuh 
UNDP is to be taken up for consideration 
at the next Session of the UNDP Governin& 
Counci I Meeting to be held in June. 1988. 
Government has impressed upon the UNDP 
Administration the need for ensurang that 
India gets an appropriate share of .hese 
additional resources. 

Mod~rni~aUon of Da"jee'in~~ Tea Gardens 

7964. SHRI R. M- BHOYE: WiIJ the 
Minister of COMMERCE be pleased to 
state : 

(a) the e_;timated production of DarjeeJ­
ing Tea at present; 

(b) whether the Darjecling tea gardens 
need modernisation to boost tea produc­
tion; 

(c) whether Union Government pro­
pose to provide technical and financial 
assistance to modernise the Darjeeling tea 
gardens; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P. R. 
DAS MUNSl) : (a) The estimated produc· 
tion of Darjeeling tea for the Jast two years 
is as follows : 

(Figures in M. Kg.) 

Year Production 

1986 11.54 

1987 11.59 

(b) to (d). With a view to enhandng 
tea production in Darjce)ing tea gardens, 
Governtment has sanctioned a special 
Scheme in 1983 namely DarjeeJing Interest 
Subsidy Scheme which envisages extension 
planting of 2000 hectares, replacement 
planting of 4 SO hectares and rejuvenation 
of 3000 hectares besides supply of tea 
machinery, creation of irrigation facilities, 
adoption of improved agricultural practices 

and extension and modernisation of manu­
facturing process in the factories. The 
scheme provides for an interest subsidy by 
Tea Board @~ 5.1 % of bank Joan to con­
cerned Commercial Banks which has been 
granted ftom 1985-86. .Besides, tea gardens 
in DarjeeJing are also eJjgibJe to avail of 
assistance from Tea Board's various loan 
and subsidy scheme in operation. 

Sale or Iten)s Manufactured in ~TZs. 

7965. SHRI H. B. PATIL: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government have decided 
that the sale of items produced in the free 
trade zones (FTZs) upto cel tain limit in the 
domestic raritf area will be subject to 
certain conditions; 

(b) if so, the details thereof; and 

(c) the facilities extended to manufac­
turers in free trade zones whose 
items jndigenous content is Jess than 30 per 
cent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) to (c). It has been 
decided that the un its in Free Trade Zones! 
Export Pro:essing Zones would be permit­
ted, on a case by case basis, to sell upto 
25 % of their production in the Domestic 
Tariff Area to the exclusion of applicable 
dutie~. Sale UPIO 25 % of the extra factory 
value of the production win be permit. 

· ted in respect of items where the indigenous 
content in the total cost of material inputs 
required for manufacture is above the level 
of 30 %. Where the indigenous content is 
Jess than 30 %, sale wHl be permitted only 
upto 1 5 % of the ex-factory value of the 
producrion. The faCility will be effective 
from 1.4.1988 and will apply to the produ­
ction dunng the period 1.4.1987 to 
31.3.1988. 

Wor~ers Employed in Pow(r:oom, Ha.,dloom 
8i'd [vJiIl Sectors 

7966. SHRI PARASRAM BHARD. 
W AJ: Will the Minister of TEXTILES be 
pleased to state: 

(a) the numbcl of workers empJoyed in 
powerloom seClor t handJoOJl1 sector and 
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mill sector during the seventh Five Year 
Plan period State-wise and Year-wise; and 

(b) the estimated number of workers 
hkely to be empJoyed in each of these 
sectors in each State during the remaining 
period of the Seventh plan ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a). The number 
of workers on the roUs of the working mills, 
state-wise, as 00 31.3.1987 and as on 
31.3.88 arc given in the statement below. 

Because of the deccntrnlised nature of 
the power)oom and the handloom sectors. 
State-wise figures of employment are not 
mamtained. The estimated employment in 
the handloom sector is estimated to be as 
follows: 

---------~----------~--
,1985-86 78.76 la1cbs 

) 1986 .. 87 82.86 lakhs 

1987-88 85.33 lakh$ (target) 

The employment in the powerJoom 
sector during 1984-8S was estimated to be 
about 32 lakhs. It has been estimated that 
the employment has since grown by about 
14 % in this sector, corresponding to the 
increase in the production of c10th from 
1984·85 to 1986·87. 

(b) It is expected that the employment 
in the mill sector may not increase during 
the remaining period of the 7th Plan. The 
target for employment in the handloorn 
sector is 98.13 lakhs for 1989·90. The 
employment in the powerloom sector is 
expected to grow in keeping with the revised 
estimated production during 1989-90. 

Statement 

State As on 31.3 87 'As on 31.3.88 

1 2 3 
------------- - --- - ------ .. --- ~- --'-'- -----

Andhr a Pradesh 31837 33344 

Assam 2740 4148 

Bihar 2476 2476 

Gujarat 177924 170776 

Haryaoa 10576 10812 

Himachal Pradesh 1741 1741 

Jammu and Kashmir 1133 1133 

Karnataka 43389 44235 

Kera)a 20743 20443 

Madhya Pradesh 59468 59468 

Maharashtra 254302 251963 

Manipur 584 584 

Orissa 39000 39000 

Punjab 32052 32052 

Rajasthan 42005 40581 

Tamil Nadu 166358 160794 
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1 2 3 
- ----- -,----------

Uttar Pradesh 

West Bengal 

Oelhi 

Goa 

Pondicherry 

111242 

65662 

17812 

851 

6766 

108429 

'8714 

J7812 

851 

11323 

Total : 10,88.661 1 0,(i5. 763 
------- -'-------------------

Assistance Sought by Kerala for Major 
Irrigation Project 

7967. SHRI T, BASHEER : Will the 
Minister of WATER RESOURCES be 
pleased to state ; 

(a) the detlils of major and medium 
irrigation projects under construction in 
KeraJa; 

(b) tlte amount of central asc;istance 
asked for by Kera]a Government for major 
and medium irrigation schemes last year; 
and 

(c) the detai1s of amount sanctioned 
by Uninon Government for this purpose 
last year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) ] 0 
major and 5 medium projects are under 
cons truction. 

(b) and (c). Irrigation schemes are 
planned, funded and implemented by the 
State Governments and Central assistance is 
given in the form of block grants and loans. 
However, as a drought proofing measure, 
the Centre has approved an additional 
amount of Rs. 5.50 crores to accelerate 
completion of certain projects in drought 
prone areas. 50 % of this amount is in the 
form of drought relief assistance and the 
balance 50% as net additionality. 

Profits of Andhra Bpn~{ 

7968. SHRI P. PENCHALLAJH 
Will the Minister of FINANCE be pleased 
to state: 

(a) The pre-tax profits of Andhra Bank 
in the current year;' and 

(b) the detail, thereof' 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALElItO): 
(a) and (b). All the commercial banta 
inc1uding Andhra Bank are required to 
prepare their Balance Sheet and profit and 
Loss Account in the formats set out in the 
Third Schedule of the Banking Reaulation 
Act, 1949. The existing formats of Balance 
sheet and Profit and Loss Account 
prescribed by the aforesaid statute provide 
for exhibition of only such profit, after 
providing for all usual and necessary 
provisions including payment of tax. Pre­
tax profits are therefore not disclosed in 
the Profit and Loss Account. As per the 
Balance Sheet and Profit and Loss Account 
of Andhra Bank for the year 1987. it has 
earned profit of Rs. 873.25 lakhs 
during J 987. 

Extension or Natu;'al Rubber Suhsldy 
Scheme 

7969. SHRT YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
COMMERCE be pJeased to state : 

(a) whether Government propose to 
extend the natural rubber rubsidy scheme; 
and 

(b) if so, the details thereof and the 
objective in view ? 

TIlE MINISTER OF STATE IN mE 
MINISTltY OF COMMERCE (SHRI 
P. R. DAS MUNSI) : (a) and (b). Natural 
Rubber Subsidy Sch.eme has been introduced 
to offset higber i ndJgenous prices of natural 
rubber compared to international prices 
incurred by exporters of rubber products. 
The present rate of subsidy is Rs. 6000 
MT and this scheme is valid upto 318t 
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March, 1990. The question of extending 
this scheme beyond 31 st March. 1990 
would be examined at appropriate time. 

Major Irrigation Projects or Karnataka 

7970. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) how many major irrigation projects 
undertaken in Karnataka are expected to 
be completed by the end of the Seventh 
Plan,; 

..-..!....,_ -~ - ----_._ ... _-- • ----.. -- ~-~ --~--~. 

(b) the progress made in the completion 
of these projects; 

(c) the irrigation potentiality of these 
projects; and 

(d) the details thereof? 

T}iE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRJSHNA SAHI> : <a> to (d).' 
The details of major irrigation projects 
which have been provided with outlays 
equivalent to their spill-over costs as 
assessed at the beginning of the Seventh 
Plan with the intention of completing tbem 
during the Plan period are given below : 

(Ra. in crores) (in '000 ha.) 

Name of Project Latest Estimated 
cost 

Anticipated 
Expenditure 
to end of 
1987-88 

Ultimate 
potential 

~------"------ ------

1. Tungabhadra D am and LBC 90.40 } .. 244.38 
90.79 

2. Tungabhadra RBLC 6.83 37.50 

3. Tungabhadra RBHLC 
(Inter State) 

15.83 14.57 80.91 

4. Bhadra 

S. Harangi 
(Non Plan) 

66.00 

122.00 

60.09 

102.41 

105.S7 

53.54 

[Translatioll] 

Clain,s of' Personal Accident Insuraoct: 
I)olicies 

7971. SHRJ RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE 
be pleased to state : 

(a) the total number of cases of claims 
of personal accident insurance policy of 
1985 pending with the offices of (i) the 
Regional Manager, National Insurance Co., 
Fairly Place, Calcutta, (H) the Regional 
Manager, United Insurance Company, 
Himalaya House, 38-B, Chauranghee Road, 
Calcutta,' (iii) Regional Manager, New India 
Insurance Company. 4, Manlo Lane 
Street, Calcutta and the particulars of the 
claimants; 

(b) the number of cases of claims of 
personal accident policy of 1985 rejected 
for payment in the offices in part (a) above 
and the particulars of the claimants and the 
reasons therefor; and 

(c) whether any case pf claim can be 
rejected on the basis of doubt ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a> As on date. 
no claim of personal accident insurance 
policy of 1985 in pending with the offices 
of (i) Regional Manager, National Insurance 
Co. Ltd., Fairly Place, Calcutta, (in Regio­
nal Manager, United India Insurance Co. 
Ltd., Himalaya House, 38-B, Chauranshee 
Road, Calcutta and (iii) Re,ionaJ Manager 
New India Assurance Co. Ltd., 4, Man8~ 
Lane Street. Calcutta. 
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(b) 

----------~~--------------------------------------------------
Company 

'National' 

'United India' 

'New India' 

No. of 
claims " 
rejected 

2 

1 

1 

Particulars of 
claimants 

1. Dr. J. Mishra of 
Project and Deve p 

Jopment India 
Ltd., Dhanbad 

2. Smt. Shanti Devi 
D/o late Smt. 
Maheswari Devi 
of Mukhdampur 
(Bihar) 

-do-

Shri Jogendra Pra­
sad Mehta S/o 
late Smt. Mahes­
wari Devi of 
Mukhdampur. (Bihar) 

Reasons for 
rejection 

Non-receipt of final 
police report which 
was vitaJ in this 
case 

On investisatiop, 
the claim wu 
found to be frau­
dulent 

-do-

-do .. 

- -- ---- -- -- - ----------------- --_---
(c) Yes, Sir, if there is strong evidence 

on the basis of available supporting 
information. 

[English] 

ReservAtion for SC/ST in LIe 

7972. SHRI BANWARI LAL BAIRWA: 
Will the Mmister of FINANCE be pleased 
to state : 

(a) total number of employees, cate­
gory-wise, working in the Life Insurance 
Corporation of India; 

(b) the number of those belonging to 

-------"' - -----

SC/ST communities among them; 

(c) whether quota reserved for SC/ST 
persons is complete in all categories of 
posts, jf not, the reaSODS therefor; aDd 

(d) the specific measures taken or beiDI. 
taken to complete the backlog and fill up 
the reserved quota in each category of 
posts 1 

THE MINISTER OF STATE IN TaB 
DEPARTMENT OF ECONOMIC AFfAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). 

(As on 31.12.1987) 

Cate~ory Total number 
of employees 

of which SC/ST 
employees 

Class I 7118 281 

Class II 9348 790 

Class III 46048 5613 

Class IV 8571 2297 
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(c) and (d). For fresh recruitment and 
(or promotions to various cadres/posts. 
the Corporation follows Government instruc .. 
tions in reaard to reservation of vacancies 
for Scheduled Castes/Scheduled Tribes. 
There is a sho! tfall in reserved vacanci es in 
Class I, CJass II and Class III posts. How .. 
ever, the Corporation is making all efforts 
including special recruitment exercise 
exclusively for Scheduled Castes/Scheduled 
Tribes, to complete the backlog. The 
success of this process will naturally depend 
on the availability of suitable and sufficient 
number of candidates, particularly in the 
Specialists'discip1ines. 

Repatriation of Divid~Dds 

7973. SHRI HAFIZ MOHD. SIDDIQ: 
Will the Minister of COMMERCE be plea .. 
sed to refer to the reply given on 21 August, 
1987 to Unstarred Question No. 4064 
regarding Indian Investment in foreign 
countries and state: 

(a) the repatriation of dividends in the 
last two years; 

(b) what per cent of investment does this 
dividend constitute; 

(t) the amount due to be repatriated; 
and 

(d) the reasons for non-repatriation so 
far ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) As on 31.12.87 the 
amount of divident repatriated by joint 
ventures/wholly owned subsidiaries promo­
ted by Tata Group of Companies amount to 
Rs. S4.30 lacs. 

(b) 6.20%. 

(c) 6.16 lakhs. 

(d) The State Bank of India, Bahrain 
stipulated subordination of dividend repatria .. 
tion till the extinguishment of their Jiability. 

OpeDing of Bank Branchu ill Himachal 
Pradesh 

7974. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pJeased to state: 

(a) whether the Reserve Bank of India 
had stipulated any dates by which the 
branches of the State Bank of India, State 
Bank of PaHala, Punjab National Bank 
sanctioned for various pJaces in Hamirpur. 
Bilaspur, Una and Kangra districts of 
Himachal Pradesh were to be opened durins 
this year 1987-88; 

(b) if so, the details thereof and whether 
the banks have complied with the guide .. 
lines and opened the branches; and 

(c) if not, the reasons for non-complia .. 
nee and the likely dates by which the 
remaining branches would be opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Under 
the current Branch Licensing Policy for 
1985-90, Reserve Bank of India'" has advised 
all commercial banks including State Bank 
of India, State Bank of Patiala and Punjab 
National Bank that the branches at the 
allotted centres should be opened in a 
phased manner during the remaining period 
of the Branch Licensing Policy which is. 
operative upto 31 March, 1990. As such. 
it is not possible at this stage to indicate 
the likely date of opening bran~hes by these 
banks at the remaining allotted centres. 

Effect of GNLF Sponsored Bandh on 
Banking Services in Darjeeling 

7975. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wil1 the Minister of 
FINANCE be pleased to state : 

(a) the details of the effects of the 
Gorkha National Liberation Front sponso­
red Bandh on the banking services in the 
Darjeeling District; 

(b) whether a ny banks incurred loss 
direct Jy due to violent activities during the 
bandh; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Reports 
received so far from certain public sector 
banks indicate ihat some of their branches 
in Darjeeling District could not function 
llormally because of Bandb Calls given in 
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the wake 'of tbe agit ation by the Gorkha 
National Liberation Front. However, the 
banks have not repol ted ;:tny direct loss to 
their branches on account of the agitation. 

Narcotics in Jammu and Kashmir 

7976. SHRI NARSING SURYA-
VANSI : Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that Jammu and 
Kashmir in recent years, has become the 
second biggest narcotics producing area 
in the .,-continent after Pakistan; and 

(b) if so, the effective steps taken or 
proposed to be taken by Union Government 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A,K, 
PANJA) : (a) and (b). Information avail­
able with the NarcotIcs Control Bureau do 
not suggest that Jammu and Kashmir have 
become the biggest narcotics pro~ucing 
area. However, intelligence reports indi­
cate illicit cultivation of cannabis in certain 
districts of the State. The Slate Govern­
ment are aware of the problem and have 
been taking necessary enforcement measures 
to eradicate the same. 

Loan from West Ge:-Illany for So!ar 
Plants 

7977. SHRIMATI JAYANTI PAT­
NAIK: Will the Minister of FINANCE 
be pleased to state: 

." (a) whether Government have a pro .. 
posaJ to take loan from the Federal Re­
public of Germany for setting up solar 
plants in the country; 

(b) if so, the amount of loan proposed 
to be taken Crom Federal Republic of 
Germany for the above purpose; 

(c) the estimated cost of the soJar plants 
proposed to be set up in the country with 
the aid of Federal Republic of Germany; 
and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF ECONOMIC AFFAIRS , 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). The 
Government of the Federal Republic of 
Germany have been approached to ascer­
tain their wj]Jjngness for funding fully a 30 
MW Solar Thermal Power Plant, which is 
estimated to cost around Rs. 100 crores. 
The proposal is still at preliminary stase. 

Talks on Adm inlstcrcd Pricing 

7978. SHRI SANAT KUMAR 
MANDAL :Will the Minister of FINANCE 
be pleased to stale : 

(a) whethtr the West Bengal Govern­
ment has mooted any talks with Union 
Government on administered pricing; and 

(b) if so, the outcome thereof and the 
Centre's reaction thereto? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir. 

(b) Does not arise. 

Opening of Bank Hi anchcs ill I' unjab 

7979. SHRI KAMAL CHAUDHRY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the proportion of bank. 
branches in Punjab has decreased as com­
pared to the other States during the past 
three years; 

(b) if so, the reasons therefor; and 

(c) the steps taken to remove discrimi­
nation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The position 
of bank branches in Punjab for the last 
three years is indicated below: 

As at the end of No. of branches 
. -- ----- - ---_ ... _-- .._, ... ._ ___ 

31.12.1985 1998 

31.12.1986 2308 

30.9.1987 (latest available) 2041 
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• It wouJd be seen that the number of 
bank branches in Punjab has been increasing 
every year. The average population per 
bank office (APPBO) for rural and semi-urban 
areas is about 9000 and for the State as a 
whole is about 8000 as compared to aU 
India figures of 13000 and 15000 respective-
1 y. The State of Punjab is, therefore, one 
of the better banked States. In addi don, 
under the current Branch Licensing 
POlicy for 1985-90, Rc~ervc Bank of India 
has allotted 117 centres to banks for open­
ing branches in Punjab. With the opening 
of branches at these allotted cenh es the 
APPBO in Punjab State wiU further come 
down. 

(b) and (c). Do not arise. 

Submls~io ) of An.mal Propl!rly Returns 
negarding M HalJk/Immovahle Property 

7980. SHRI K.S. RAO : WilJ the 
Minister of FINANCE be pleased to state : 

(a) whether as required under 1 ule 18 
of the Central Civil Services (Conduct) 
Rules, every Government employee has to 
submit his ~nnual returns giving full details 
regarding immovable/movable property 
inherited or acquitcd by him in his/ 
her own name or in the name of his/her 
family members; 

(b) if so, whether aU the employees of 
the Central Excise V igi1unce Department at 
Delhi have submH tcd their Property State­
ments for the year ending 1987; 

(c) if so, whether any irregularity! 
discrepancy in the property returns for the 
year 1987 vis-a-vis 1986 in the case of any 
individual/individuals has come to the 
notice of Government; and 

(d) the number and names of persons 
in whose cases irregularity has been noticed 
and the action proposed to be taken against 
them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF F1NANCE (SHRI A. 
K. PANJA) : (a) RuJe 18(1 )(ii) of 
the Cen tral Civil Services (Conauct) Rules, 
1964 provides· that a Government 
servant belonging to any service or 
holding any post included in Group • A' 
or Group 'B' shaH submit an annual 

return i, such form as may be· pres­
cribed by the Government in t his regard 
giving full particulars regarding the immo· 
vable property inherited by him or owned 
or acquired by him or held by him on lease 
or mortgaged either in his own name or in 
the name of any member of his family or 
in the name of any other person. 

(b) to (d). The requisite information is 
being collected and will be laid on the 
Table of the House. 

T.A. Claim by Members of All India 
Handloom noa~ d 

7981. SHRI RAMSWAROOP RAM: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether a meeting of the All India 
Handloom Board was held on 30 December, 
1987 at V18yan Bhawan, New Delhi; 

(b) whether it is a fact that a complaint 
has becn received by his Ministry about 
false T.A. claimed by two members of the 
Board from Bihar for attanding the same 
meeting; 

(c) if so, the details thereof; and 

(d) the action taken by Government jn 
the matter? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) and (c). A complaint has been 
received by tbe Minister of Textiles aUeging 
that two members of the Board from Bihar 
have submitted false T A claims for attend­
ing the meeting of the AU India Handlooms 
and Handicrafts Board. The complaint 
states that the two members returned from 
Delhi to Patna after attending the mcetine 
by Magadh Express in AC 2·tier on 3rd 
December; 1987 on MLA's Coupon, but 
they have claimed air fare in their TA 
bills. 

(d) The Railway and Airbuses Autho­
rities have been requested to send a report 
and clarifications have been sought foom 
the two members concerned. 

Additional Irrigation Facilities for 
Karnataka 

7982. SHRIMATI 
RAJESWARI: 

BASAVA-

SHRI S. B. SIDNAL: 
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Will the Minister of WATER RESOUR­
CES be pleased to state : 

(a) whether Government of IC.arnatak" 
bas prepared a plan to create an additional 
Irrigation potential of S3964 hectar~s u~der 
the major and 11000 hectares an mmor 
irrigation sector; 

(b) if so, whether Government of 
Karnataka had submitted fwo memoranda 
to Union Government seeking financial 
assistance; 

(c) if so, the details thereof; 

(d) to what extent the Union Govern­
ment have agreed to provide the requisite 
assistance; and 

(e) wheth~r the assistance provided by 
Government will be sufficient to meet the 
requirements of the Karnata~a Government 
for completing the irrigation project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (e). 
According to Draft Annual Plan 1988-89 
of Government of Karnataka, the AnnuaJ 
Plan for 1987-78 had fixed a target of 
crtation of additianal irrigation potential of 
53 960 ha. from major and medium pro­
jects and 11,000 ha. from minor irrigation 
works, and these were anticipated to be 
achieved. Irrigation projects are funded 
and implemented by State Governments and 
Central assistance is given in the form of 
block grants and loans. No memorandum 
but a rcquest lettcr for additional tinancial 
assistance had been received. 

OJl('ning of Bank Arcnunts in Ka:oJ 
Bagh Branch of SBI 

7983. SHRI VIR SEN: WiIJ the 
Minister of FINANCE be pleased to state: 

(a) the number of Saving/Current Bank 
Accounts opened on introduction by the 
members of staff of State Bank of India, 
Ajrnal Khan Road, Karol Bagh, New 
Delhi during the last three years; 

~ 

(b) the number of parties/persons in 
whose names the acconnts were opened and 
the particulars of the members of the staff 
who introduced them; 

(c) whether some of these accounts are 
in the names of fictitious persons and are 
operated by those empJoyees them.eJves who 
introduced such fictitious persons; and 

(d) whether it is also a fact that these 
accounts 'are maintained by bank employees 
to hide their illegal incomes from profits/ 
dividends from various sources ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SaRr 
EDUARDO FALEIRO) : (a) and (b). 
State Bank of India (SBI) has reported that 
553 Savings Bank and 81 Current Accounts 
in the names of different partiesjpersoQl 
have been introduced by 106 staff members 
during the Jast 3 years in its branch at 
Ajmal Khan Road, Karol Bagh, New 
Delhi. 

(c) and (d). According to SBI a scru­
tiny of the accounts does not Jend support 
to the allegation (hat most of these accounts 
are fictiti-ous in nature, operated by the 
empJoyees thcmsc)ves and were opened to 
facilitate the concealment of illegaJ incomes 
being realised by the concerned members 
of staff. 

Any specific account(s) involving 
transaction of a questionable nature 
brought to the notice of the Government 
could be looked into. 

I n\'cntory r,,'aui~ulatioli by Companlu 

7984. SHRI S. M. GURADDI : 

SIJRI V. KRISHNA RAO : 

Will the Minister of FJNANCE be 
pleased to state : 

(a) whether it is a fact that Govern­
ment arc losing about Rupees four thousand 
crores every year because of inventory 
manipulation by companies; and 

(b) if so, whether any action is pro­
posed to be taken by Government in this 
regard and the reasons for such a huge 
Joss to Government ? 

THE MINISTER OF STATE IN THE 
DEPAR fMENT OF REVENUB IN THE 
MINISTRY OF FINANCE (SHRI A. IC. 
PANJA): (a) and (b). The accounts of 
the companies where income retuned exceeds 
Rs. 50,000 are fuJly scrutinised at the time 
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of making the assessments and adjustments 
for undervaluation of stock are made at 
the time of completion of the assessments. 
During surveys and searches also, the 
stock .. ill-trade is valued to deterJlline the 
income of the assessee and necessary action 
is tykon against the pGIIsons found to be 
manipulating inventories. 

[Trans/at ion] 

Compietion of Indira Gandhi Canal 

798S. SHRI, SHANTI DHARIWAL: 
Will the Minister of WATER RESOURCES 
be pleased to stale : 

. (a) whether Union Government have 
reccnt1y received any memorandum from 
Government of Rajasthan in regard to 
completing Indira Gandhi Can al expedi­
tiously under a planned programme; 

(b) if SQ, whether Government have 
considered seriously this memorandum of 
the State Government; 

(c) if so, the details thereof and the 
action taken thereon; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMA TI KRISHNA SAH}) : (a) to (d). 
The Government of Rajasthan prepared a 
construction programme in February 1988 
for the Indira Gandhi Nahar Project for the 
3 year period 1987 to 1 990. The programme 
inter-alia indicated the proposed outlay of 
Rs. 125 crOres for 1988·89 including an 
amount of Rs. 21 crOTes to be released by 
tbe Centre as grant under Border Areas 
Development Programme. This provision of 
Rs. 21 crores has already been accepted 
and hence no further action is required to 
be taken at tIle Centre. 

[English] 

7986. SHRI K. PRADHANI : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government are aware of 
the fact that the Eighth Finance Commission 
could not give more money for Compensatory 
Allowance for employees serving in the tri bal 

areas as the Commissio n did not g~t tbe 
report from the States about the number of 
employees selving in tribal areas; and 

(b) whether any steps have been taken 
to furnish the total number of employees 
serving in tribaJ areas to enable the Ninth 
Finance. Commission to provide the neces­
sary amount of Compensatory AlIowa~e to 
these employees during the next Fjve y"", 
Plan? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : (a) The Eighth Finance 
Commission, wJl1Je lecommending grants for 
compensatory aIJowancc for transferable 
Government servants working in tribal areas 
under "Upgradation of Standards of 
Administration", have mentioned (in para 
J 2.26 of their report) that they were slightly 
handicapped in assessing the quantum of 
outlay required for carrying further the 
process initiated by the Seventh Finance 
Commission in recommending grants for 
this purpose. They, therefore, provided an 
outlay roughly equal to what the 
Seventh Finance Commission provided i.e. 
Rs.30 crores for 16 States. However, 
they recommended a grant of only Rs. 24.09 
crores for 12 Stales (viz., Andhra Pradesh, 
Assam, Bihar, Himachal Pradesh, Kerala. 
Madhya Pradesh, Manipur, Orissa, 
Rajasthan, Tripura, Uttar Pradesh and 
West Bengal). As a result of the Govern .. 
ment's decision to implement the recommen­
dations of the Eighth Finance Commission 
for only four year period 1985·86 to 
1988-89, the amount of grant was scaled 
down to Rs. 19.27 C Tores for States. 

(b) It is for the Ninth Finance Com­
mission to obtain such information as they 
may need, and for the State .Governments 
to furnisl\ the same, for the purpose of 
recommending grants-in-aid to' the - States' 
which are in nee~ of assistance by way of 
grants-in-aid of the revenues under Article 
275 of the Constitution, in accordance 
with the Terms of Reference of the 
Commission. 

Reduction in British Aid to India 

7987. SHRI RADHAKANTA DIGAL : 

SHRI SRIBALLAV PANl. 
GRAHl : 
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Will the Minister of FINANCE be 
pleased to state : 

(a) whether the British aid to India 
has been reduced this year; 

(b) if so, the reasons therefor? 

(c) whether the matter has been taken 
up with the UK Government; and 

(d) if so, the reaction of the UK 
Government thereafter ? 

THE MINIS"I:ER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). Aid 
from UK is projcctiscd and the level of aid 
is determined annually by the commitments 
and drawdown against specific projects. 
During 1987-88 the draw down has been 
less than in the previous year for a variety 
of reasons e g. slow expenditure under local 
costs projects, appreciation of pound Sterling 
against Rupee, slow generation of new tied 
projects etc. This was discussed with the 
UK delegation during the UK/India bilate­
raj aid talks held in March 1988 and it 
was agreed by both the sides to keep a close 
watch on trends in disbursement. 

I Trans/at ion] 

Raids Condurted by Income Tax ~llic,,~ 

7988. SHRI RAJ KUMAR RAJ: 

SHRI T. BASHEER = 

Will 1hc Minister of FINANCE be 
pleased to state: 

(a) (he names of the places raided by 
Income Tax Officers and C.B.!. during the 
period between I January, 1988 and 31 
March, 1988; 

(b) the total amoun t of cash and goods 
seized; 

(c) the particuJars of the persons 
whose premises have been raided; and 

(d) the legal action taken/proposed 
to be taken against them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MIN1STRY OF FINANCE (SHRI A. K. 
PANJA): (a) to (c). The income-tax 
Department conducted 2122 searches 
during the period 1.1.1988 to 31.3.1988, 

During the course of these searches, prima 
facie, unaccounted assets worth Rs. 5656.39 
lakhs were seized and during tbe course of 
these searches, the persons searched have 
admitted concealment of income to the tune 
of Rs. 8553.90 Jakhs. It is not prac­
ticable to give the names of the places 
searched or the particulars of each person 
searched. However, the searches were 
conducted, jnter alia, on businessmen and 
others in different parts of the country. 
The CBI, in a special driven on 22.3.1 988, 
conducted 71 searches in the cases of 30 
officials of GoveI nmentjPublic Sector 
Undertakings and 8 private persons. These 
CBI searches led to the discovery of the 
movable and immovable properties valuing 
Rs. 140.24 lakhs, besides a Jarge number 
of incriminating documents. 

(d) Appropriate action as per law is 
taken in these cases. 

[EnglishJ 

Chakravarth} Committee Recommendation 
on Compiltin1~ Budget Ddidt 

7989. DR. D.N. REDDY: Will the 
Minister of FINANCE be pleased to state : 

(a) whether Government had accepted 
the recommendation made by the Sukumai 
Chakravarthy Committee, that net borrow­
ings by Government from the Reserve Bank 
of India should also be included in comput­
ing the tot al deficit in tho budget; 

(b) the net credit hy the Reserve Bank 
of India to Government and deficit shown 
in the Budget from 1975-76 to 1987-88, 
year-wist:"; and 

(c) the actual total deficit if the 
principal recommendation by the said 
committee is applied for the above period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 
The Government has accepted, in principle, 
the recommendation made by the Chakra­
varthy Committee that the present concept 
of the budgetary deficit should be modified 
to include the entire Reserve Bank credit 
to the Government. Accordingly, the in­
crease in Net Rc serve Bank Credjt to 
Central Government is being shown as a 
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memorandum item in the budget documents 
since 1987·88. 

(b) and (c). The increase in net Reserve 
Bank Credit 10 Centra) Government and the 

budgetary deficit of the centre for the years 
1975·76 to 1987·88 are given in the 
statemetat below. 

Statement 

Year 

1975-76 

1976-77 

1977·78 

1978·79** 

1979-80 

1980-81 

1981·82 

1982-83** 

1983 .. 84** 

1984 .. 85 

1985-86** 

1986-87 

1987-88 (RE) 

Budget Detic i t 
of the Centre 

399* 

154* 

842* 

954 

2.427* 

2,576* 

1,392* 

1,656 

1.416 

3,745 

5,315 

8,261 *** 

6,080 

(in Rs. crores) 

Increase in Net Reserve Bank 
credit to Central 

Govemment@ 

(-) 289 

8J6 

(-) 260 

1,635 

2,650 

3,551 

3,208 

1,624 

3,549 

6,050 

4,561 

7,091 

6.230 
........ ---'----- -~- -~ - -_ 

@~ ~ Based on 31st MaTch data after closure of Government Accounts. 

*- Ignores funding of Rs. 100 crores each year in 1975-76,1976-77, 1977-78 and 
1980-81, Rs. 50 crOfes in 1979-80 and Rs. 3500 crores in 1981-82. 

**~ Excludes Rs. 555 crores in 1978-79. Rs. 1,743 crOTes in 1982-83, Rs. 400 erores 
in 1983-84 and Rs. 1,628 crores in 1985"86 on account of medium term loans 
given to States to clear their overdrafts with the RBI. 

••• :.= Includes Rs. 1200 crores to Food Corporation of India to finance buffer slocks 
of foodgrains which was earlier financed by bank credit. 

[Tram;!atioll] 

Le."ls·a~ioll Rl'gUld~ng Ceiling on \\'ealth 

7990. SHRI RAM PUlAN PATEL: 
Will the Min,ster of FINANCE be pleased 
to state; 

(a) whether Government propose to 
enact a 1egislation regarding ceiJing on 
wealth on the analogy of ceiling on land; 
and 

(b) if so, by what time? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) There is no 
such propo sal under consideration of the 
Government. 

(b) Does not arise. 

[Eltglish] 

Deeline in Trade with Gulf Countries 

7991. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether decline in purchasing power 
of Gulf countries on account of approcia .. 
tion of value of European and Japanese 
currency have affected our trade with the 
Gulf countries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRf P.R. 
DAS MUNS!) ;(a) and (b). During 1987-88, 
export from India of the Gulf countries 
show an increasing trend. According to 
the provisinal data available, exports to this 
region were Rs. 615.29 crores during 
April-December, 1987 as compared to 
Rs. 487.44 crores during April-December, 
1986. 

Shortage of Yarn in Kerala 

7992. SHRI VAKKOM PURUSHO­
THAMAN : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether the attention of Govern· 
ment has been drawn to the crisis facing the 
handloom industry in Kerala due to the 
rising prices and ~.hortage of yarn; 

(b) if so, the reasons for the steep 
rise in yarn price; 

(c) whether it is a fact that cotton was 
exported from India when there was short­
age within the country; 

(d) if so, the reaSOns therefor; and 

(e) the steps taken by Government to 
make sufficient yarn available to the hand-
100m industry particularly for Kerala '? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) The recent hike in prIces of cotton 
yarn is basically due to rise in prices of raw 
cotton. 

(c) No, Sir. 

(d) Does not arise. 

(e) In order to make sufficient yarn 
available to the handJoom sector, the 
Central Government is implementing the 
following schemes : 

(i) Hank yarn obligation scheme. 

(ii) Loan assistance to the National 
Cooperative Development Corpo­
ration for setting up of new 
weavers' cooperative spinning mills 
and expansion of existing units. 

(iii) Setting up NHDC with the primary 
objective of supplying yarn to tbe 
handloom sector at reasonable 
prices. 

Resources to States 

7993. SHRI BIMALKANTI GHOSH: 

SHRI BHADRESWAR TANTI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have devised 
any scheme to integrate flood and drought 
relief in the general transfer of resources 
from Centre to States to meet the grave 
situation arisen recently in the States, due to 
acute drought conditions; 

(b) if so, the salient features thereof; 
and 

(c) if not, the reasons therefor 1 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) (a) to (c). Central a.sis­
tance to States for calamity relief expendi. 
ture is based on the recommendations of 
the Eighth Finance Commission. The 
Eighth Finance Commission provided for 
margin money to the tune of Rs. 240.75 
crores in the forecasts of State Budgets, 
SO % of which would be met by the Central 
Government in the form of grant. Ceilinas 
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of expenditure for calamity relief are deter­
mined on the recommendations of the High 
Level Committee on Relief, genefnny after 
the visit of a Central team to ~he State for 
assessing relief requirements. The excess 
of the' ceiling over the margin money is 
treated as advanct! plan assistance in the 
case of drought, adjustable within 5 years 
of the end of the drought up to 5 % of a 
State's Annual Plan outlay. Beyond this 
level, Cent! al assistance for drought relief 
is fully met by the Central Government-
50% as grd.rrt and 50% as loan. In the 
case of flood, 75% of the excess of the 
ceiling over the margin money is given to 
the State as non-Plan grant by the Central 
Government. Ceilings of assistance for 
calamity relief are determined after taking 
into account availability of resources under 
normal Plan schemes in the sectors concern­
ed as well as normal provisions for main­
tenance of the assets which have been 
affected by the calamity. 

Meetinr, of Indo-EEC .J(;il}~ ('on~mi~.';ion 

7994. SHRI P.M. SAYEED : 

SHRI BANWARI LAL 
PUROHIT: 

SHRI SHARAD DIGHE : 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the main decisions taken in the joint 
session of Indo-European Economic Com­
minuty (EEC) held in New Delhi in the 
third week of March, 1988; 

(b) whether it would help reduce trade 
imbalance with the EEe; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Some of the main 
issues discussed a t the Indo-BEC Joint 
Commission meeting held in March, 1988 
partained to India's persistent trade deficit 
vis-a-vis the EEe, for which improvements 
were sought in EEe's Generalised System 
of Preferences (GSP) for Indian products 
and their assistance for trade promotion. 
The Joint Commission also reviewed the 
programme for industrial cooperation as 
well as in science and technology. 

(b) and (c). It is axpected that mea­
sures like standardisation and quality 
control, technology data bank and integrated 
product development wiJl help modernise 
Indian production processes in the selected 
sectors and promote Indian exports to 
EEC. 

Bank Loans to l'GOi P('Op1l· in Matlarashtra 

7996. 
PATIL: 

SHRI BALASAHEB VIKHE 
Will the Minister of FINANCE 

be pleased to state : 

(a) the names of banks operating in 
Maharashtra; 

(b) the total number of branches of 
such banks in Ahmednagar district of 
Maharashtra; 

(c) whether there is any scheme undel 
which loans are given to poor sections of 
the society by these banks; and 

(d) if so, the Joans granted in 
Maharashtra particularly in Ahmednagar 
district to the poor people by these branches 
during 1986-87 and 1987-88 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEJRO) : (a) and (b). Names 
of banks operating in Maharashtra and 
number of their branches in Ahmednagar 
Distr ict in the State as at the end of 
September, 1987, nre given in the State­
ment below. 

(c) and (d). The major schemes under 
which loans are provided by banks to 
weaker section of the society are Integrated 
Rural Development Programme, Differential 
Rate of Interest Scheme, Self Employment 
Programme for Urban Poor, scheme for 
improving production on the farm of smal] 
and marginal farmers and economic activi­
ties undertaken by the members of Schedul­
ed Caste and Scheduled Tribe. According 
to available information, outstanding 
advances under priority sector in 
Maharashtra State as on the last Friday of 
December, 1986 was Rs. 3026.69 crores 
of which outstanding advances relating to 
weaker section was Rs. 457.67 crorcs. As 
regards weaker section advances in Ahmed .. 
nagar District Reserve Bank of India has 
reported that the data reporting system 
does not generate district-wise information. 
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Statemeat 

---------------- -
S. No. Name of 

· Bank 
No. of branches 
in Ahmednagar 

District 

1 2 3 

1. State Bank of India 27 

2. State Bank of Bikaner and 
Jaipur 

3. Slate Bank of Hyderabad 1 

4. State Bank of Indore 

S. State Bank of Mysore 

6. State Bank of Patiala 

7. State Bank of Saurashtra 

8. State Bank of Travancore 

9. Allahabad Bank 

1 O. Andhra Bank 

11. Bank of Baroda 

12. Bank of India 

13. Bank of Maharashtra 

14. (anara Bank 

3 

1 

14 

3 

29 

3 

15. Central Bank of India S3 

16. Corporation Bank 

1 7. Dena Bank 

18. Indi an Bank 

19. Indian Overseas Bank 

20. New Bank of India 

21. Oriental Bank of Commerce 

22. Punjab and Sind Bank 

23. Punjab National Bank 

24. Syndicate Bank 

2S. UCO Bank 

26. Union Bank: of India 

27. United Bank of India 

28. Vijaya Bank 

29. Abu Dhabi Commerci aJ 
Bank 

4 

J 

8 

1 

2 

3 

2 

19 

1 

1 2 

30. Aigemene Bank of Nederland 
N.V. 

31. American Express Bank Ltd. 

32. Bank of America NT and 
S.A. 

33. Bank of Bahrin and Kuwait 
B.SC. 

34. Ban k of Credit and Commerce 
Ltd. 

35. Bank of Oman Ltd. 

36. Banq ue Indo Suez 

37. Banque N ationaJ De Paris 

38. British Bank of Middle East 

39. Citi Bank 

40. European Asian Bank 

41. GrindJays Bank PLC 

42. Hongkong and Shanghai 
Banking Corporation 

43. Oman Interootional Bank 

44. Societe GeneraJl 

45. Standard Chartered Bank 

46. The Bank of Nova Scotia 

47. The Bank of Tokyo Ltd. 

48. The Mitsui Bank Ltd. 

49. Akola Gramin Bank 

SO. Aurangabad Dahia Gramin 
Bank 

S 1. Bhandara Gram in Bank 

52. Buldhana Gramin Bank 

53. Chandrapur Godch·ireli Ora­
min Bank 

54. Marathawada Oramin Bank 

55. Ratnagiri Sindhudurg Gramin 
Bank 

56. SoJapur Gram;n Bank 

57. Thane Gramin Bank 

3 
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---.- ----
1 2 

-------~ ------ ------
58. Yavatmal Gramin Bank 

S9. Bank of Karad Ltd. 

60. Bank of Madura Ltd. 

61. Bank of Rajasthan Ltd. 

62. Bank of Tamilnad Ltd. 

63. Bank of Thanjavur Ltd. 

64. Benaras State Bank Ltd. 

65. Bharat Overseas Bank Ltd. 

66. Catholic Syrk1l1 Bank Ltd 

67. Federal Bank Ltd. 

68. Jammu and Kashmir Bank 
Ltd. 

69. Karnataka Bank Ltd. 

70. Karur Vysya Bank Ltd. 

71. Lakshmi Vilas Bank Ltd, 

72. Ncdurgadi Bank Ltd. 

73. Ratnakar Bank Ltd. 

74. Sangli Bank Ltd. 

75. South Indian Bank Ltd. 

76. Tamilnad Mercantile Bank 
Ltd. 

77. United Industrial Bank Ltd. 

3 

1 

2 

78. United Western Bank Ltd. 5 

79. Vysya Bank Ltd. 

80, Ganesh Bank of Kurallwad 
Ltd. 

Tota) : 

Ii'lood P 'one J.tivcr~ in 0 'j"sa 

184 

7997. DR. KRUPASINDHU BHOI: 
Will the Minister of WATER RESOURCES 
be pJeased to state : 

(a) the names of flood prone rivers in 
Orissa; 

(b) whether Governm~nt have taken 
steps to control flood into these rivers; 

(c) jf so, the steps taken in this regard: 

(d) the flood control measures proposed 
to be taken dUring Seventh Plan; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) The 
main rivers which cause flood and water· 
logging in Orissa are the Mahananda, 
Baitarni, Brahmani, BudhabaJang, Rushi· 
kulya, Subarnarekha and Vamsadhara. 

(b) and (c). The State Government had, 
ttll the end of the Sixth Plan, completed 
997 km. of embankments and 103 km. of 
drainage channels, protected 13 towns, 
raised 29 villages at an investment of about 
Rs. 42 crores. Besides, an amount of 
Rs. 34.22 crores from Central 10<10 assis­
t ance was spent on the flood control com­
ponent of Rengali Darn. 

(d) and (e). A provision of Rs. 17 
crores has been approved in the Seventh 
Plan for the flood management sector of 
Orissa for construction of 500 km. of 
embankments and 100 km. of drainage 
channels. An amount of Rs. 8.23 crares 
was released durtng the Seventh Plan as 
Central loan assistance towards the flood 
control component of Rengali dam which is 
nearing completion. 

Fish Export 

7998. SHRI DAULATSINHJl JADEJA: 
WiIJ the Minister of COMMERCE be 
pleased to state: 

(a) whether infrastructural facilities arc 
being provided to the Marine Products 
Exp,ort Development Authority (MPEDA) to 
store fish for export; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) No, Sir. 

(b) and (c). With the significant 
improvement in availability of shipping 
opportunities and the resultant lower level 
of utilisation of storage facilities of MPEDA 
by the Industry, even the existing frozen 
storage of the MPEDA at eoch in has 
become economically unviable. 
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[TI'I~ns Im;o n) 

Banking Facilities in Rural Areas of 
Ra;asthan 

7999. SHRI VIRDHI CHANDER 
JAIN: Will the Mi nister of FINANCE 
be pleased to st ate : 

(a) whether all the rural areas in 
Rajasthan do not come under the jurisdic-
tion or banks; , 

(b) if so, the reasons therefor; 

(c) whether Union Govern~nt have 
taken a decision recently that every vHJage 
must come under the jurisdiction of any of 
the banks; and 

(d) jf so, the details of the future 
programme in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) to (d). 
Due to various factors such as remoteness 
of the areas, inaccessibil ity, 1 ack of ade­
quate infrastructural facilities, etc. some 
rural areas in the country, including 
Rajasthan, are not able to get adequate 
banking facilities. In order to fill in the 
gaps in the availability of banking facilities, 
a spatial norm of making avaiIabJc at least 
one bank branch within a distance of 10 
kms. has been prescribed under the current 
Branch Licensing Policy. Government have 
also recently taken a decision that each 
village should be linked to a particular 
branch for availmcnt of credit facilities. 
Reserve Bank of India has for this purpose 
issued detailed guidelines on 14.3.1988 to 
commercial ban~s including regional rural 
banks for implementing the 'Service Area 
Approach' under which each rural/semi­
urban branch of commercial banks and 

1985 

Name of the Bank No. Amount 
frauds involved 

1 2 3 

regional rural banks will be allotted 1 S to 
2 $ villages as its service area. The allottee 
branch will have the responsibility for 
meeting the credit requirements for produc­
tive purposes, of all the vHlages in its 
service area. 

(Eng/ish] 

Frauds In Banks 

8000. SHRI MANVENDRA SINGH : 
Will the Minister of FINANCE be pJeased 
to state: 

(a) whether it is a fact that &arae 
number of cases of frauds in State Bank of 
Patiala~ State Bank of Hyderabad. State 
Bank of Saurashtra, State Bank of Indore 
and State Bank of Bikaner and Jaipuf. 
have come to the notice of Government 
during the last three years and these have 
been enquired into; 

(b) if so, the number of fraud cases in 
each bank together with the amount 
involved in each of them, year-wise; 

(c) the number of employees found 
guilty in such cases, bankwise, and the 
action taken against them; and 

(d) the procedure being foHowed for 
disposal of such cases by each bank? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF F1NANCE 
(SHRI EDUARDO FALEIRO): (a) and (b). 
Reserve Bank of India has intimated that 
the information in respect of number of 
frauds and the amouoc involved therein, as 
reported to it by State Bank of Patiala. 
Slate Bank of Hyderabad, State Bank of 
Saur ashtra. State Bank of Indore and 
State Bank of Bikancr and Ja ipur, during 
the years 1985, 86 and 1987, irrespective 
of their date of occurrence, is given beJow: 

1986 

No. of Amount 
frauds involved 

4 5 

(Rupees in Jakhs) 

1987 

No. of Amo~) 
frauds involved 

6 7 
- .- -_._---- .. _--- ---... _-.. ------ - - ~_.,--- --- -- ~---_..--

State Bank of PaHala 34 28.35 J 5 15.09 J9 423.48 
State Bank. of Hyderabad 1 S 42.79 26 96.68 2S 87.30 
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1 2 3 

State Bank of Saurashtra 8 2S.34 

State Bank of Indore 13 672.60 

Stale Bank of Bikaner 
and Jaipur 24 95.01 

(Data provisional) 

(c) Reserve Bank of India has reported 
that the number of delinquent employees 
against whom action has been taken for 

4 S 6 7 

14 46.06 8 41.63 

17 37.35 44 231.98 

23 250.44 28 72.92 

their involvement in cases of frauds as 
reported by banks for the year 1985, 1986 
and 1987 is as under: 

--- ------- - ------------------
Name of the Bank 

State Bank of Patiala 

State BaRk of Hyderabad 

State Bank of Saurasht ra 

State Bank of Indore 

State Bank of Bikancr and Jaipur 

State Bank of Patiala 

State Bank of Hydelabad 

State Bank of Saurashtra 

State Bank of Indore 

State Bank of Bikaner and Jaipur 

No. of employees given major! 
minor penalty 

1985 1986 1987 

11 

7 

I 

7 

18 

s 
s 

1 

3 

21 

No. of employees convicted 

1 

1 

6 

17 
(position as 
on 30.9.87) 

3 

3 

12 

5 

(position as 
on 30.9.87) 

1 
---------------------- ----

(d) Reserve Bank of India has reported 
that whenever a fraud is detected by a bank 
or 1S brought to its notice, the bank takes 
up preliminary investigation Or hands over 
the case to the local police or CBI and, 
based on the enquiry reports received from 
the CBI/police or internal inquiry, banks 
award punishment to their staff who are 
found to be responsible for the frauds or 
whose lapses or neg) igence facilitated the 
commission of frauds. 

Study on Finance ('ommiss;on 
• 

8001. SHRI K. RAMAMURTHY: 

Will the Minister of FINANCE be pleased 
to state : 

(a) whether an expert study of aU the 
previous Finance Commission was con. 
ducted; 

(b) if so, the recommendations made 
by thi s Study Group and the action taken 
thereon; an d 

(c) whether the terms of reference of the 
Ninth Finance Commission were formulated 
in view of the findin,s of this expert 
study? 
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THe MINISTER OF STA~ IN THE 
DEPARTMENT OF EXPENDtTURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): (a) to (c). No expert 
study of the previous Fin ance Commission 
has been conducted. Following the 
practice adopted in the pas,t, a group of 
officers including representatives of Plan­
Ding Commission and certain State Govern­
ments-Tamil Nadu, Himachal Pradesh, 
Uttar Pradesh, Haryana, Tripura and 
Gujarat, considered the terms of referen~e 
to be given to the Ninth Finance Commis­
sion taking into account the terms of 
refe;ence of the earlier Finance 
Commissions. The trems of reference 
for the Ninth Finanre CommissIOn 
were finalised keeping in view the 
discussions held by the Group. There was 
no fonna1 report of the Group. 

NagarjunRsagar Dam in A.P. 

8002. SHRI MANIK REDDY: Will 
the Minister of WATER RESOURCES be 

pleased to state: 

(a) the details of facilities extended by 
Union Government by means _of financial or 
otherwise in the development of the 
Nagarjunasagar Dam in Andhra Pradesh 
during the last three years; 

(b) whether any proposal regarding the 
development of the above project is under 
consideration of Union Government; and 

(c) jf so, the details thereof and the 
action taken thereon ? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAMl): (a) An 
additional outlay of Rs. 3 crores under 
drought relief programme has been sanctio-
ned for the year 1987-88. 

(b) and (c). There is a proposa] for an 
additional outlay of Rs. 6 crores for the 
year 1988-89 for increasing foodgram pro­
duction in the VIIth Plan. 

Group Insuranre S~h(lmc for Self-Employed 
and Workers In l'''rivate Sector 

8003, SHRI S.O. GHOLAP: WilJ the 
Minister of FINANCE be p1eased to st ate : 

(a) whether Government have decfded 
to start Group Insurance Scheme for self .. 
employed and workers in private sector; 
and 

(b) if 50/ the details of this scheme 
and when it is likely to be started? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHR1 
EDUARDO FALEJRO) : (a) and (b). As 
announced by the Finance Minister iD his 
budget speech, schemes wiU be introd\Jced 
by LIe for groups with regutar incomes 
like schools teachers, 'milk producers, 
workers in shops and commercia) e&tabJish .. 

. ments, as well as for groups like artisans. 
tailors, barbers, masons and carpenters. 
The details of these schemes for different 
groups wilJ be formul ated by the LIe 
during the course of the current financial 
year. 

Achievements of llCO Bank 

8004. SHRI MOHO. MAHFOOZ ALI 
KHAN: WiU the Minister of FINANCE be 
pJeased to state : 

(a) whether it is a fact that the Reserve 
Bank of India has given two years action 
plan to the UCO Bank management to 
record the progress/improvement in the 
areas listed in the action plan; and 

(b) jf so, tpe detaHs thereof stating 
the precise achievements made in the 
various areas listed in the RBI's action 
plan? 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) ~ (a) and (b). The 
Reserve Bank of Indi a has not prepared an 
Action Plan in the case of any Bank. How­
ever, each bank by itself has drawn up a 
comprehensive two Year Plan for imProving 
its overal1 operation. Progress in the 
implementation of the Plan is monitored at 
the highest levc]s in the Bank and by the 
Reserve Bank of India every Quarter. The 
VCO Bank has shown improvement in its 
supervision and conttol (raining, customer 
service, deposit mobilisation hou&e keeping 
and has achieved the prescribed targets for 
lending to priority sectors. However, 
nUhough the UCO Bank has intensified it$ 
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.1I'0rts in the recovery of dues, there is still 
scope for improvement in these area. 

Credit Camp Held in Banga'ore 

8005. SHRI V.S. KRISHNA IYER: 
Will the Minister of FINANCE be pleased 
'\0 state: 

(a) total number of beneficiaries in 
Women's credit camp held in December. 
1 987 at Bangalore city; 

(b) total amount disbursed in the above 
credh camp; and 

(c) amount spent by the nationalised 
banks on arrangements made for helding 
the credit camp? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THB MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). As 
per the information available from Syndi­
cate Bank 1,06,183 women beneficiaries 
were sanctioned Joan at a credit camp held 
in December 1987 at Bengalore. It is 
further reported that the amount disbursed 
ar this camp was Rs. 29.8 crores and the 
banks incurred an expenditure of Rs. 6.7 
Jakhs on the arrangements for the camp. 

[Trans lat ion] 

Fall in Deposits of Nat ionalised Banks 

8006. SHRI RAM DHAN : 

SHRJ BALWANT SINGH 
RAMOoWALIA 

Win the Minister of FINANCE be 
pleased to state : 

(a) whether the amount of deposits in 
nationalised banks during the year 1987-88 
bas been less than the target fixed for tllc 
year; 

(b) if so, the detailed information in 
this regard; 

Cc) whether it is a fact that one of the 
reasons for the same was the lower rate of 
interest of these banks; 

(d) if so, the reasons for adopting the 
policy of the lower rate of interest; and 

(e)iwhether Government have revised 
its policy in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC A~FAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b).' As 
per the information available from Reserve 
Bank of India the aggregate depOsits of 
Scheduled Commercial Banks increased by 
Rs. 14850 crores during the financial year 
1987-88 as aga'inst the working estimate 
of Rs. 18500 crores. The working esti· 
mate is used only as a broad indicator to 
enable the banks to plan their credit 
operation. The actu:tl growth of deposits 
varies from year to year and the broad 
factors that affect deposit growth are the 
rate of growth of the economy, the growth 
of reserve money, the inflation rate and the 
relative attractiveness of other instruments 
of savings. 

(c) to (c). Bank deposits are one among 
a number of instruments of saving oriented 
towards attracting deposits. Each saving 
instrument carries its own interes t rate, 
maturity, liquidity and other attendent 
features. The interest ratc for bank depo­
sits and advances are prescribed by Reserve 
Bank of India taking into consideration the 
need to mobiJise deposits, the cost of return 
on funds and the overall profitability of the 
banks. 

[English] 

Marine PrOQUl'ts Exports 

8007. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of 
COMMERCE be pleased to state: 

(a) the target fixed for export of marine 
products for 1986-8'7 and 1987-88 and the 
achievcmfnt made in terms of quantity and 
value; 

(b) whether Government has made any 
survey to examme the possibiJity to enhance 
export target from Gujarat coast on fuJi 
fledged developrnent of minor ports; and 

(c) if so, the details of the ports which 
have capabilities to enhance export of marine 
products? 

THE MJNISTER OF STATE IN mE 
MINISTRY OF COMMERCE (SHRJ P.R. 
DAS MUNSI): (a) The target fixed for 
export of marine products for 1986-87 and 
1987-88 and the achievement made'in terms 
of quantity and value arc as foUows ; 
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Year Target 

(Quantity: TonJ"c) 

(VaJue : Rs. crores) 

Achivements 
-- -- - -- ----

1986 .. 87 Qty. 

Value 

1987-88 Qty. 

Value 

111700 

428 

117300 

470 

85843 

460.67 

74211 (April 1987 to 

410.44 Jan., 1988) 
----------.--~ 

(Source: Marine Products Export DeveJopment Authority) 

(b) No, Sir, coastwise exp0rt targets for 
marine products arc not fixed. 

(c) Does not ari~e. 

[ l't aIM !aliollJ 

Comprehen"'ive Scheme on Control of Floods 

8008. SHRI HARISH RAWAT: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government are pre­
paring a comprehensive scheme of Command 
Area Management and Micro Catchment 
Area Management in the hi1l areas of the 
country to control the floods; 

(b) if so, the rime by which the draft of 
the scheme will be prepared and the estima­
ted amount to be spent on (his work; and 

(c) if not, the alternative steps being 
taken by hJS Mimstry to control the floods 
in the hilly areas and also in North Bihar 
particularly in Kosi region? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) No, 
Sir. However, a Centrally sponsored 
Scheme of integrated watershed management 
in the 8 catchments of flood prone rivers of 
Indo .. Oangetic basin was started in 1980-81. 
The scheme, inter-alia envisages reduction 
in peak flow and run-off from catchment by 
improving in-situ rain water infiltration and 
retention. Out of an area of 7.1 miUion 
ha. identified as needing treatment, an area 
of 1.6 lakh ha. was treated during the Sixth 
Plan with an expenditure of Rs. 33.50 
crores. The scheme is being continued in 
the Seventh Plan with a provision of 
Rs. 36.7 erores. 

(b) Does not arise. 

(c) Storages in upper catchment in 
Nepa) including the High Dam on the Kosi 
may also heJp mitigation of flood problem 
in the hilly areas for which the HMO Nepal 
has to agree to the proposals made by the 
Government of India. 

[English] 

Ba(ha" at A ward on Krishna Water 
Distribut ion 

8009. SHRI D.K. NAIKAR : Win the 
Minisler of WATER RESOURCES be plea .. 
sed to state : 

(a) whether Government are aware of 
the Bachawat Award passed in respect of 
Krishna water distribution between tbe 
States of Maharashtra. Karnataka and 
Andhra Prade&h; 

(b) if so, whether this award would be 
in operation till 2000 A.D. and whether the 
terms of the award are binding on all the 
States till 2000 A.D.; and 

(c) if so, the steps being taken to imple. 
ment or enforce the award between the 
States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAUl): (a) to (c). 
The Final Order of the Tribunal which is 
binding on the party Stales has been notified 
by the Central Government in the Official 
Gazette in May, 1976. 

\Vo!"!d Bank Assistance for Petro-dtemfcal 
Projects 

8010. SHRI SHARAD DIGH£: Will 
the Minister of FINANCE be pleuecl to 
state: 
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(a) whether India is seeking World Bank 
assistance to meet the foreign, exchange 
requirements for a number of petrochemical 
projects in the pipeline; 

(b) if so, the details thereof; 

(c) whether any discussions and evalua­
tion of petrochemical projects have been 
done by a World Bank team; and 

(d) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE SHRI EDUARDO FALEJRO) : 
(a) to (d) The World Bank is current]y 
asc;isting the Maharashtra Petre chemicals 
Project being 'implemented by IPCL with a 
1pan of $ 300 million. Preliminary discus­
'sions were held recently with a World Bank 
mission for possible assistance (or another 
Petrochemicals Project. 

[ Tran.v/ation] 

Exports of Goods to {1.S.A. 

8011 (H) SHRI KALI PRASAD 
PANDEY: Will the Minister of COM­
MERCE be pleased to state : 

(a) whether Government are contem­
plating to enhance export and capital invest­
ment in accordance with the increasing 
demand of Indian products in the United 
States of America; 

(b) If so, the target set for export to 
USA during the next financial year along 
with the names of goods likely to be expor­
tea with value and the action taken by 
Government in this regard; and 

(c) the details of goods which have 
been specially exported to USA hitherto 
and are likely to be exported on large 
scale in the current year and whether any 
modernisation project is proposed to be 
started in Bihar for their manufacture and 
production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI) : (a) and (c). A saries 
of initiatives have been taken to promote 
exports which are designed to genarate 
surpluses for exports, induce the production 
of goods contemporary in techology and 

. 
competitive in pr ices and to make the 
exports profitable. With particular refer­
ence to the USA steps taken to increase 
exports include market surveys, participation 
in trade fairs/exhibitions, Departmental 
Store Promotion, Buyer-SaUer Meets and 
special pubJicity programmes. 

No target has been drawn up for India's 
exports to USA. However, non-oil exports 
have gone up from Rs. 1765.83 crores 
in 1984-85 to Rs. 2357.26 crores in 
1986-87. During April December 1987, 
the exports were Rs. 2023.37 crores as 
compared to Rs. 1686.91 crores during 
the corresponding period in the previous 
year. The trend of increase is likely to be 
lnaintained. Besides, traditional items like 
tea, coffee, cashew and spices etc. new 
items that India has been endeavouring to 
promote in the US market, incJude diamonds, 
jewellery, electronic products, including 
computer soft-ware, leather products, inclu­
ding leather goods, engineering product~ 
ready-made garments and carpets. 

Government have no information of 
any modernisation project proposed to be 
set up in Bihar fot the manufacture of items 
exclusively for the US Market. 

Tours by Official~ of Central Water 
C'ommiSf)ion 

8012. SHRJ YOGESHWAR PRASAD 
YOGESH: Will the Minister WATER 
RESOURCES be pleased to state : 

(a) the number of tours made by the 
Chairman, Members and Chief Engineers 
of the Centra] Water Commission in the 
country and abroad during 1986-87 and 
the expenditure incurred thereon; 

(c) the orders issued by Government 
to reduce the number of tours and effect 
economy in view of the drought 
situation in the country and the date from 
which these orders were enforced; 

(c) the number of tours made by the 
Chairman, Members and Chief Engineers 
of the C.W.C. after the implementatio.tl of 
these orders and the amount spent on each 
such visits; and 

(d) the steps proposed to be taken by 
Government to reduce such expenditure in 
the C.W.C. ? 
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nIB MINIStER OF STATB IN mB 
MINISTRY OP WATER. 'RESOURCES 
(SHRlMATI KRISHNA SAHI): (a) 196 
tours, including 25 abroad, at ao expendi­
ture of Rs. 6,58,051 were made by the 
Chairman, Members and Chief Engineer 
(lIq.), c. w.e .. durin, 1986 .. 87. 

(b) Economy orders issued by Govern­
ment were given effect to by CentraJ Water 
Commission vide its orders dated 
24.11.1987 and 8.12.1987. 

(c) 93 tours t including 10 abroad, at 
an e'Ytpenditure of Rs. 1,61,974 were 

made by Chairman, Members and Chief 

Engineer (Hqs), c. w.e. upto 31.3.1988. 

(d) Tours undertaken by Chairman 

and other officers wele absolutely essential 
and hence could not be curtailed. However, 

the orders issued by the Ministry of Fin .. 

ance from time to time are in force in the 

CentraJ Water Commission. 

[English] 

Export to South-East Asian Countries 

8013. PR.OF. P. J. KURIEN : WUJ 
the Minister of COMMERCE be please4 
to state: 

<a) whether India's exports to the 
South-East Asian countries have gone up 
during past two years; 

(b) if so, the names of countries as 
well as the volume of eAports to each of 
tbem; and 

(c) the future programme of exports 
to these countries ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSJ) : (a) Yes, Sir. 

(b) A statement is given below. 

(c) The programme includes greater 
participation of Indian firms in projects 
abroad, ex.change of trade delegations, 
participation in fairs/exhibitions and 
regular meetings of Joint Trade Committees 
etc. 

Statement 

Country .. wise exports to South·East Asian countries duriug the last two years are 
given below : 

~- -- ----- - ----------
Name of the country 1985-86 

------- ----------------_. 
Singapore 

Malaysia 

IlldollCsia 

Thailand 

PhiJi ppines 

Brunei 

Laos 

Vietnam 

Kampuchea 

Burma 

141.50 

70.99 

14.8S 

26.23 

4.92 

13.7 t 

0.84 

(Value in :Rs. Crores) 

1986 .. 87 (P) 
----~ ---- ----- --, 

220.81 

104.85 

22.33 

65.42 

6.87 

14.53 

0.73 
-- - -----_- - -_ ---_ ...... -----

(P) : Prov,isional 

Source': ooCI and S, Calcutta. 
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Representation Against New Policy on 
Rub""r and Cocon' t Of! 

8014. SHRl P. A. ANTONY : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government hr.ve received 
any representation against the new policy 
on the import of rubber, coconut and 
coconut oil; and 

(b) if so, the ?ction tal\.cn thereon? 

THE MINISTER OF STATE iN THE 
MINISTRY or COMMbRCr: (S~iRI P. R. 
DAS MUNSI) : (.t) No representation has 
been received by Government against the 
new policy on the import of rubber, 
cocount and coconut oil. However, there 
has been press reports on this matter. 

(b) The import of the item~ continue 
to be canaJised under the nt!W policy. 

Resou.~ce Mobi1i!~tion fol' Nadurma 
Pro!ert 

8015. SHRI NARSINH MAKWANA : 
Will the Minjster of WATER RESOURCES 
be pleased to state : 

(a) the expenditure so far incurred on 
Narmada pro ject; 

(b) the time schedule originally stipu­
lated for completion of the project and 
when it is likely to be completed; and 

(c) the arrangements being made to 
mobilise resources to meet the expenditure? 

THE MINfSTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) The 
Ii kely expenditure on Sardar Sarovar Project 
on Narmada upto March. 1988 is Rs. 510 
crares. 

(b) and (c) 17 years. The completion, 
however, will depend upon the availability 
of funds under the State Plan resources, 

Regional l~ural Banks in Gujarat 

8016. SHRI CHHITUBHAI GAMIT : 

SHRJ UTTAMBHAI H. PATEL: 

SHRIMATI PATEL 
RAMABEN RAMJlBHAI 
MAVANTI : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether there is a demancl, to" open 
more tClional rural banks iD GuJ.rat aad 
other parts of the country; 

(b) if so, the steps taken to open the 
same; 

(c) the total number of reaionaJ rural 
banks as on 31 March, 1988 in Surat, 
Vadodara and other districts of Gujarat; 

Cd) the total deposits with each of 'he 
above banks as on 31 Marcb, 1988; 

(e) the amount of loans given by each 
of the above banks during ] 985 to 1987, 
year-wi~e; 

(f) the number of [Ggional rural b(Jnks 
opened in Surat and other districts or 
Gujarat during 1985 to 1987; and 

(g) the target fixed to open more 
regional rural banks during 1 April, 1988 
to 31 December, 1989 in each district of 
Gujarat? 

THE MINISTER OF STATE IN tHE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) Yes, 
Sir. 

(b) pursuant to the recommendation 
made by the Working Group on Regiona) 
Rural Banks, it has been decided that new 
RRBs should be established only on a very 
selective basis. The Group had recommen· 
ded that while selecting districts for establi­
shing new Regiona1 Rural Banks, priority 
may be given to areas with preponderence 
of SCjST population taking inEo account 
the existing banking fad lities and credit 
gap both in qualitative and quantitative 
terms. Due to the above reasons the pro­
posal of Government of Gujarat to establish 
RRBs in Ahmedabad and Khede distri cts of 
Gujarat was not found feasible. 

(c) to (e). The total number of R.egio­
nal Rural Banks operating in Gujarat with 
the names of districts covered by them and 
their loans and deposits as on 30-6-1987, 
for which information is available, is liven 
in the statennent bel~. 

(f) No new Regional Rural Bank was 
opened in Gujarat during the period from 
1985 to 1987. 

(g) No target has been ftxed for open­
ing new ~RBs in Gujarat during 1988·89. 



VAISAKHA 2, 1910 (&4KA) Written AltSWlrs 94 

Stat __ t 

R,,;ontll Rural Banks in GUjorul 

S. Name of the RRD 
N 

I j 

O. 

1. Jamnagar Or. Bank 

2. Kutch Or. Bank 

3. Banaskntha Mebsana 
Gramin Bank 

4. Panchamahal 
Vadod ara Gr. Bank 

S, Surendranagar 
Bhavnagar Gr. Bank 

6. Valsad-Dangs 
Gramin Bank 

7. Surat .. Bharuch 
Gramin Bank 

8. Sabarkantha 

Date of 
Estt. 

26.12.7B 

26.]2.78 

29.11.81 

30.3.82 

15.1283 

23.2.84 

28.2.84 

9.8.84 
Gandhinagar Gr. Bank 

9. Junagarh Amreh 2.11.84 
Gramin Bank 

Export uf Lrather Coods and Ga,Dlent'i 

District 
covered 

Jamnagar 
and Rajkot 

Kutch 

Banaskantha 

\ 

and Mehsann 

Deposits 
(as on 

30.6.87 
Arnt. in 
Lakhs 

539.80 

522.91 

670.0J ' 

Panchamahal 417.30 
and Vadodara 

Surendranagar 156.73 
and Bhavnagar 

Valsad 246.48 
and Dangs 

Sural 332.21 
and Broach 

Sabarkantha 41.60 
and Gandhinagar 

Junagarh 99.54 
and AmreJi 

tot al : 3026.58 

(As on 30.6.87) 

Loans Issued (AMT) 
in Lakhs 

Jan.-Dec. 1986 Jan ... June 
1981 

139.25 36.76 

133.43 71.00 

334.72 ] 00.72 

2 J 6.20 67.37 

37.29 38.76 

126.88 84.04 

74.49 18.99 

38.73 15.90 

18.30 37.82 

....... _--------.... 
1119.29 531.56 

8017. SHRIMATI PATEL RAMABEN 

(d) the namc~ of countries to which 
exported; and 

RAMJIBHAI MAVANI: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether export of leather goods 
and garments have increa.~cd dUring 
1987 .. 88. 

(b) if so, to what extent in comparison 
to ] 986 .. 87; 

(c) the exports made during ~198 5 to 
1987 and the f orea 8n exchange earned 
therefrom; 

(c) the exporl target of these hems 
during 1988-89 and 1990 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI) : (a) and (b). Yes, 
Sir, Exports of leather goods and garments 
(excluding leather footwear and components) 
during the peri('d April.Dec('mhcr J 987 
are estimated to nmount to about ,Rs. 161 
crOles, as compared to Rs. 108 crores in 
the corresponding period in 1986, according 
to provisiQnal data compiled by Council for 
)._eather Exports. 
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(c) Exports of leather garments aM 
other similar goods during the period 
1984-85 to 1986-87 were as under: 

(FOB Value in Rs. crores) 
------- -- --

1984-85 1985·86 1986-87 

67 102 156 

----- ----
Source : Council for Leather Exports 

(d) Main markets to which Jeal~ 
goods and leather garments are exported 
include Federal Republic of Germany. 
United Kingdom, France, aad United States 
of America. 

(e) Council for Leather Exports bas 
proposed a tentative export traget of 
Rs. 31 0 crores for leat her goods and 
leather garments during 1988-89. Exports 
during 1989-90 are expected to reach a 

sti n higher level. 

Trade with China 

8018. SHRIMATI N. P. JHANIS 
LAKSHMI : Will the Minister of COM­
MERCE be pleased to state: 

(a) the salient features of the trade 
policy with China; 

(b) the details of exports and imports 
stating the quantities and value thereof. 
year-wise for last three years; 

(c) whethel it is proposed to enhance 

trade with China; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) and (b). A Statement is 

aiven below. 

(c) and (d). Yes, Sir, through bilateral 
trade talks, exchange of trade delegations, 
participation in Trade Fairs etc. 

Statement 

The signing of an MFN Trade 
Agreement with China on 15th August 
1984 was a land mark in the history of 
Indo-China bilateral trade relations. In 
order to boost diversify and balance trade, 
the two cuuntries have so far singed two 

Trade ProtocoJ~. the first Signed on 23rd 
November, 1 985 which provided ror 
-obanae 01 goods worth Us 1100·J60 
million during 1986. The second protocal 
signed on 27th May, 1987 envisages a 
higher leveJ of biJatwaJ trade at US. 
J 50-200 miIJion and covers a perj~4 Jst 
January, 1987 to 31st March, 1988. Items 
of export interest to both the countries are 
identified and listed in the trade protocol. 
Trade in items not covered in the protocol 
is however. not precluded. 

Bilateral trade with China during 
the last three years was as under : 

(Value in Rs. lakhs) 

Year Exports Imports 

1985·86 2920 

1986-87 J 433 

1987-88 1315 

(April to December) 

Figures are provisional. 

Source: OGCI and S, CaJcutta. 

14196 

17334 

10J77 

Pogla·Bansloi River BasiD Scheme 

8019. SHRI ZAINAL ABEDIN : Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whelher the executions of a scheme 
comprising construction of two regulators 
and drainage etc. to restore inundated area 
at the PogJa-BansJoi river basin has 
remained postponed for a prolonged 
period; 

(b) jf so, the reasons therefor; 

(c) the progress so far achieved towards 
the execution of the scheme; 

(d) when (he execution of the scheme 
is likely to be resumed; 

(e) when it is like1y to be completed; 

(0 the original estimated cost of the 
scheme; and 

(g) the amount which has 10 be 
incurred in addition to the orjlinal 
estimate for such inordinate delay in 
execution? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SJlRIMATI KRISHNA SAHI): (a) to (g). 
The original estimated cost was Rs. 4.1 2 
crores. Civil works have been completed. 
The rivised cost is about Rs. 6 crores, The 
remaining works of installation of gates 
are likely to be com,leted by March, 
1989. 

[ Trans/alia. 1] 

Hank Computcrisntion 

8020. SHRI MADAN PANDEY 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether computerisation in various 
banks in the coun try is being accelerated; 

(b) whether difficulty is being faced in 
carrying out the work through compu-
ters due to shortage of powel; 

(c) whether difficulties are experienced 
when the work of clearing house of Reserve 
Bank of India comes to a haIt due to power 
failure; 

(d) whether Mcps have been taken to 
deaJ with this problem; and 

(e) if so, the details thereof and if not, 
the reas ons t heref or ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) (a) The pro­
gramme for machanisalion/computerisation 
in banks had been drawn up on the bas is 
of the recommcndativn" of Rangarajan 
Committee con~tlt uted by Reserve Bank of 
India in 1983. The Committee had recom­
mended installation of Advanced Ledger 
Posting Machines (ALPMs) at the Branch 
level, mini computer systems at Zonal! 
Regional Offices and main frame computers 
at the Head Offices of the commercial banks 
in a phased manner. The progress of 
implementation of the programme of 
machanisationjcomputcrisation in banks is 
closely monitored by Reserve Bank of India 
on a continual basis 

(b) to (d). To prevent unscheduled 
interruption of work on account of irregular/ 
inadequate power !i;upply, the banks are 
installing uni nterrupted Power Supply 

Systems wherever necessary. Wherever 
Reserve Bank of India has computerised 
the clearing house settlement operations, 
arrangements have been made for back-up 
power supply to take care of eventualities of 
power failure. 

[EngliJ'h] 

Rubber Import 

8021. SHRI SOMNATII RAm: WiJl 
the Minister of COMMERCE be pleased to 
state : 

(a) the quantum of rubber imported 
during 1987-88; and 

(b) the quantum of rubber proposed 
to be imported during 1988-.89 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNS]): (a) A quantity of approxi­
mately 40,291 tonnes of natura] rubber 
has been imported by STe. 

(b) The approximate gap between 
demand and supply of natural rubber for 
the yenr 1988-89 which would need to be 
bridged by imports is tentatively placed 
between 40 to 50 (thou,\and) tonnes. 

IJlte(e~t on the roan under Jute r~1odcrni­
sstion Fund Sch('rne 

8022. SHRI TARIQ ANWAR: WiJI 
the Minister of TEXTILES be pleased to 
state : 

(a) whether it is a fact that Union 
Government are c('nsidering to reduce the 
interest 0n the lonn given to Jute MiJls 
under Jute Modernisation Fund Scheme; 

(b) if so, what will be the new rate of 
interest; 

(c) the amount disbursed under the 
said scheme ti1131 January. 1987; and 

(d) the names of the Jute Mills which 
have received the Joans so far? 

THE MINISTER OF TEXTILES (SHRI 
RAM NJWAS MJRDHA): (a) No, 
Sir. 

(b) Does not arise. 
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(c) and (d) Till January, 1988 the 
financial institutions have sanctioned aggre­
,ate assistance of Rs. 21 .. 69 crores to six 
jute mills viz. 

1. Ang10 India Jute Mill Co, Ltd. 

2. Hastings Mills. 

3 Kanoria Jute and Industries Ltd. 

4. Kelvin Jute Co. Ltd. 

S. Birla Jute and Industries Ltd. 

6. Naihati Jute Mills Ltd. 

Disbursement has commenced in the 
case of Anglo India Jute Mills Co. Ltd and 
Hasting MiHs to the extent of Rs. J.I 0 
crore. 

[Trans/alio,,) 

Upliftment of Persons below Poverty Line 

8023. SHRI K. D. SULTANPURI : 

WrIU,,, AASWrs 100 

WiU the ~inisjer of FINANCE be pleased 
to state : 

(a) the target fixed by the banks in the 
country during 1987·88 for upljftment of 
the persons living below the poverly line; 
and 

(b) the, Stat!-wise, achievements iI) this 
regard? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SURI 
EDUARDO FALEIRO): (a) and (b). The 
Hon'ble Member is presumably referring to 
Integrated Rural Development Programme 
(lRDP) which has been designed for the 
upliftment of persons living below the 
poverty line. The State-wise/Union 
Territory-wise, details of physical targets 
and achievements and term credit disbursed 
under IRDP during the year 1987-88 (upto 
January 1988) are given in the statement 
below. 

Statement 

SI. No. Name of the 
States/UTs 

Annual Target 
of families to 
be assisted in 
J 987·88 

~--- ~-~,......_ --~---- ---

1 2 3 

1. Andhra Pradesh 273909 

2. Arunachal Pradesh 18860 

3. Assam 81256 

4. Bihar 536427 

5. Goa 5210 

6. Gujarat 147421 

7. Haryana 49438 

8. Hi machal Pradesh 27930 

9. Jammu and Kashmir 37745 

10. Karnataka 161239 

11. K.erala 115419 

Total families 
assisted upto 

January, 1988 

Terms credit 
disbursed 

---. ------ ~------

4 5 
-- --~ 

~ 

-~ ------ -

204795 6665.18 

3847 8.14 

41120 1333.03· 

446570 11820.07 

4000 147.53 

115219 2386.29 

33463 1034.86 

26162 622.32 

17002 602.66@ 

90747 2863.00 

81138 2$24.21 
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1 2 

12. Madbya Pradesh 

13. Maharashtra 

14. Manipur 

1 S. MeghaI aya 

16. Mizoram 

17. NagaJand 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh 

28. D & N HaveJi 

29. Delhi 

30. Daman and Diu 

31. Lakshadwcep 

32. Pondicherry 

All India 

·Information till December, 1987 

@Information tiU November, 1987 

£ Information till October, 1987 

[English] 

J mpact on Trade duc to Fluctuations 
In U.S. Dollar 

3 

384078 

276970 

7741 

9718 

7368 

10720 

208680 

55158 

198162 

2017 

269380 

10662 

766063 

239674 

1640 

60 

44S 

3038 

1042 

900 

2280 

3910650 

4 

286580 

187733 

4750 

1232 

2783 

3724 

153025 

55172 

145614 

1526 

201356 

14624 

5~0084 

184623 

1448 

12 

366 

1920 

405 

265 

1107 

2902412 

5 

7765.67 

S98S.40 

17.43 

14.01* 

82.47 

2347.35 

1665.07 

2758.56 

44.99 

5869.74 

517.96 

J5815.75 

5260.45 

29.71@ 

0.05£ 

12.53 

73.34 

16.04 

10.97 

33.60 

78328.38 

(a) whether Union Government have 
noted wide fluctuations in U.S. dollar during 
the Jast five months; and 

(b) if so. its impact on exchange value 
and trade on India? 

8024. SHRI VIJAY N. PATIL : Will 
the Minister of FINANCE be pleased to 
state: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
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IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) The exchange value of the Rupee 
is fixed with reference to the exchange rate 
movements of a weighted basket of curren­
cies mainly of countries which are India's 
major trading partners. In a regime of 
floating exchange rates, its is not possible 
to make any definite assessment of the 
impact of the movements of anyone currency 
on the exchange value of the Rupee and 
on the country's trade. 

Self EI.lWloj n.{'nt to EdUCi"1ted 1II1tmp~oj'(.'d 
Youth 

8025. 
SINGH: 

SHRI KAMLA PRASAD 
Will the Minister of FINANCE 

be pleased to state : 

(a) the number of educated unemployed 
persons provided financial help during 
1987; 

(b) the number of persons who misutiJi­
sed the loans and how many used the loan 
for unproductive purposes; and 

(c) the details of steps taken to tone 
up the scheme for providing self employment 
to educated unemployed youth? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) The Self 
Employment Scheme for Educated Unem­
ployed Youth (SEElJY) IS being implemented 
on financial year basis. Reserve Bank of 
India (RBI) have reported that during 1986-87 
loan had been 5anctioned 10 2.] 0 lakhs 
beneficiaries under the sc1.cmc which is 
proposed to be continued t ill the end of 1 he 
Seventh Five Year Plan. 

(b) Reserve Bank of India have reported 
that the data reporting system under SEEUY 
Scheme does not generate information in the 
manner asked for. However, a study 
conducted in one selected district in each 
State/Union Territory in respect of SEEUY 
loans has revealed that 76 % of the benefi­
ciaries assisted in the year 1983-84 had set 
up their own ventures. 

(c) Under SEEUY Scheme, the Djstrict 
Industries Centre Task Force constituted for 
the purpose selects the beneficiaries. The 
bank's branches are required to appraise 

the applications and examine the viability 
of the proposed activity before sanctioning 
loans. The bank's are also required to 
superv ise and monitor the end-use of funds 
advanced by them. In the case of mis­
utilisation of funds, the bank may recall 
the entire amount of loan. 

Irregularitif.!s in Appointments in Union 
I~an \\ of India 

8026. SHRI THAMPAN THOMAS 
Wi1J tbe Minister of FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
had recently enquired into large-scaJe irregu­
larities in the appointments to the Union 
Bank of India; and 

(b) if so, the outcome of the enquiry 
and the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AfFAIRS 
IN THE MINISTRY OF F1NANCE (SHRI 
EDUARDO FALEIRO) (a) and (b). 
Reserve Bank of India has been asked to 
look into some a1lcgations relating to 
appointments of officeI s in Union Bank 
of India in 1978 and their report is 
awaited. 

Steps to Cur;) Government I~xpenditure 

8027. DR. V. VENKATESH: WiJJ 
the Minis tcr of FINANCE be pleased to 
st ate: 

(a) whether Government have taken 
any steps to eurb Government expenditure 
as a way of boosting public saYings and 
generating resources of investment; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVl): (a) Dnd (b). Government 
are taking aJ) possibJe steps to reduce 
expenditure and improve revenues. Measures 
taken on expenditure side include the 
requirement that all expenditures should be 
reviewed adopting the zero base budgeting 
approach, instructions to control l\xpcnditure 
by observing economy in variou~ items of 
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expenditure like travel. fuel consumption, 
office expenses, etc. On revenue side tax 
collection has been intensified and steps 
have been initiated to improve the returns 
(rom Public enterprises. 

(c) Does not arise. 

8028. SHRI HARIHAR SOREN 
WIll the Minister of FINANCE be pleased 
to state : 

(a) whether al1 the nationalised banks 
in the country have introduced computer; 

(b) if not, the banks which have been 

computerised so far; 

(c) the names of banks which are yet 
to be cornputensed; and 

(d) the steps taken to expedite intro­
d!.lction of computer system in all the 
banks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). 
Reserve bank of India (RBI) has drawn 
up. programme of computerisation and 
mechanisation of the bnnking system in a 
phased manner. The programme envisages 
instal13tion of Advanced Ledge Posting 
Machmes (ALPMs) at branche~, mini­
computers at the Regional/Zonal Offices 
and m.lin frame computers at Head offices 
of the ban ks. According to the informa­
tion furnished by Reserve Bank of India, 
as at the end of March, 1988, 3388 ALPMs 
and 135 mini computers have been installed 
in the branches and Regional/Zonal Offices 
covering all the 28 public sector banks. 
Reserve Bank of India has also in itiated 
steps for bench rnarki ng of main frame 
computers to be instaHed at Head offices of 
banks. In the meanwhile, the banks have 
been advised to in itiate steps for site pre­
paration, training of personnel, deveJopment 
of software, etc. 

FERA "lolatioD 

8029. CH. RAM PRAKASH: 

SHRI T. BALA GOUD : 

Will the Minister of fINANCE be 
pleased to state : 

(a) the amount of foreign exchange 
repatriated to India under the Foreign 
Exchange Regulation Act (FERA) during 
1986 .. 87 and 1987-88; 

(b) the lluinber of case detected and 
amounts involved during the above periods 
wherein FERA regulations have been 
vioJated; and 

(c) the action Government propose to 
tuke to recover (he above amounts? 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEJRO): (a) and (b). The 
dctaiJs of non-export receipt of foreign 
exchange, Number of Show Cause Notices 
issued and amount involved thereto dUring 
1986-87 and 1987·88 are given below: 

Non-export 
receipt of 
Foreign 

1986-87 

Rs. 8513 81 
Crores 
(Prov.) 

No. of Show 
Cause Notices 
issued. 

6.278 

Amount in- Rs. 40.87 
vo)ved in the Crores 
Show Cause 
Notices. 

1987-88 

Rs 7775.57 
Crores 

(Prov.) 
(upto Jan. 88) 

8,509 

Rs. 203.48 
Crores 

-_-...----- -- - ---_ ---_-
(c) Provisions of FERA provides for 

adjudication proc("cding<: as well as prose­
cution for violation of the Act. On com­
pletion of investigations, action, tS warran­
ted under law, is taken. 

Coconut 0 iI Export 

8030. SHRI K. MOHANDAS: Will 
the Mmister of COMMERCE be p]eased to 
state : 

(a) whether any effort has been made 
to export coconut oil; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) and (b). As per provi­
sions contained in the Import and Export 
Policy April, 1988-March, 1991, export of 
coconut oil is not aJJowed. 
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Problems of Silk \Veavers 

8031. SHRI BANWARI LAL PURO­
HIT: Win the Minister of TEXTILES be 
pleased to state : 

(a) whether it is a fact that a committee 
comprising of weavcrs, representatives and 
Government officiaJs has been constituted to 
suggest ways and means to solve the prob­
lems of weavers due to increase in the price 
of silk yarn; 

(b) if so, whcther Committee has sub­
mitted its report; 

(c) the detlliJs of the rc(ommendations 
made by the Committee; and 

(d) the action Government propose to 
take thereon '? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS M IRDHA) : (a) No, Sir. 

(b) to (d). Do not arise. 

8032. SHRI V.S. YJJAYARAGHA­
VAN: 

SHRI K. KUNJAMBU : 

Will the Minister of WATER RESO­
URCES be pleased to state: 

(a) whether any fund has been granted 
by Union Government to KeraJa for 
augmenting the irrigation facilities during 

1988-89; 

(b) if so, the details thereof and the 
details of new projects uud ongoing project 
being taken up during 19H8·89; 

(c) whether any target of Irrigation 
potential has been fixed during the current 
year; and 

(d) if SOt the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and 
(b). Irrigation projects are planned, funded 
and implemcntcnted by the State Govern­
ments and Central assistance IS given in the 
form of block grants and loans. Work on 
the projects already taken llP is expected 
to the continued during ] 988-89. The 
approved outlay for major, medium and' 

minor projects for 1988·89 is Ra. 69 
crores. 

(c) and (d). The target for creation of 
additional irrigation potential for 1988-89 
has not been fixed. 

Fiood Assista'tce to We~t lirpgnl 

8033. SHRI GADADHAR SAHA: 
WiIJ the Ministcl of FINANCE be please to 
state : 

(a) the amount recommended by the 
flrst Centra] Study Team for restoration 
work in flood affected districrs of West 
BengaJ; and 

(b) the amount actually released by 
Government ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) Based on the report of 
the First Central Study Team, a ceiling of 
expenditure of Rs. 67.72 crores has been 
approved for the State of West Bengal for 
1987-88 flood. 

(b) Based on expenditure statement of 
the State Government, the Centre's sbare 
of margin money amounting to Rs. 11.875 
crores and non-Plan grant of Rs. 24.95 
crores have been released to the State 
Government. 

Appointment of Membcl s in ) Jandloom, 
Tc:\tile and Khadi Boards 

8034. SHRI C.K. KUPPUSWAMY: 
Wilt the Minister of TEXTILES be pJeased 
to state: 

(a) whether Union Government have a 
proposal to appoint members of Handloom 
Board, Textile and Khadj Board amongst 
the persons engaged in the concerned 
industries; 

(b) if so, the details thereof; 

(c) the total expenditure incurred on 
the above boards, State-wise details; and 

(d) the profit carned by each Board 
during the last three years, years-wise details 
thereof 1 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). 
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T,be All Inelia Handlooms and Handicrafts 
Board has some members drawn from per .. 
sons engaged in Handlooms and Handicrafts. 
Members nominated to the All India Khadi 
and VHJage lndustlies Board are drawn 
from persons having experince in the 
development of Kbadi and ViUage Industries. 
However. there is no immediate proposal 
to appoint new members on them from 
persons engaged in the concerned industries. 
There is no separate Textile Board. 

(c) As both All India Handloorns and 
Handicrafts Board and An India Khadi 
and ViJlage Industries Board are national 
level bodies, no state-wise expenditure is 
incurred on them. 

(d) The All India Handlooms and Handi­
crafts Board is an Advisory Board to advise 
the Government in the formulation of the 
overaJJ development programmes in the 
HandJooms and Hindicrafls sectors, and 
SOt the question of it earning profits does 
not arise The Khadi and VH1age Industries 
Boards are development organisations to 
create employment opportunities in rural 
areas and are run on a no profit and no 
loss basis. 

BadIa Financinr. 

S03S. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state : 

(a) whether an innovative proposal to 
involve Financial In'ltitutions and nationa~ 
liscd banks as active participants in badJa 
(carryforward charges) financing has been 
put forward by a group of stockbrokers in 
Ca Icutta envisaging complete ~tl'e3mlining 

in the badla mechanism by fixing "realistic 
rates" and eliminating the "badlawallahus"; 

(b) if so, Government reaction to the 
entry of Financial Institutions as hadln 
financiers; and 

(c) how far it would go in granting 
official recognition to the badla mechanism? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) This Ministry 
has not received any such proposal. 

(b) and (c). In view of answer to (a) 
above, que~tion do not arise. 

G"o-,vtb of Deposits of NlltioJl8lised Banks 

S036. DR. B.L. SHAILESH: WiJJ the 
Minister of FINANCE be pleased to state: 

(a) whether there bas recently been a 
steep fall in the growth of deposits of the 
public sector banks; 

(b) if so, the reasons therefor; and 

(c) (he steps being taken to aUract bank 
deposits vis-a-vis other instruments as an 
avenue for holding one's savings? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
Reserve Bank of India has reported that 
lower growth of agp,regated deposits in 
19S7~S8 is mainly attributable to the Jarge 
increase (around Rs. 1900 crores) in buy 
back arrangements in Government "iccurities 
entered into by banks with non-bank clients. 
as also the unprecedental drought which 
has also caused a sharp decline in the rate 
of growth of rea] income thCICby effecting 
people's capacity to save. As part of its 
credit policy announced for the first half 
of 1985-89 the Ret'crve bank of India has 
prohibited banks with effect from 4.4.1988 
from entering into fresh buy·back arrange­
ments in Government and other securities 
with non-bank clients. Banks have been 
asked to terminate such existing arrange­
ments on the date they expire or on 1.7 .S8 
whichever is earlier. The bank deposits are 
among a number of instruments of saving 
Olicnted for attracting deposits from various 
target groups. Each in~t rllment carries 
its own interest rate, maturity, liquidity and 
orhcr attendent features. The deposit growth 
of All ()cheduled Commercia) B:mks has been 
reasonably satisf~~ctoty despite higher 
incentives bemg offered on deposits by 
private companies and public undertakings. 

8037. DR. D.L. SHAILESH: WiU the 
Minister of FINANCE he pleased to state: 

(a) whether thel e is any proposal under 
considerat ion of Union Government to set 
up a Corporation similar to the Depository 
Tru~t Company (DTC) of the United states 
for each of the Indian Stock Exchan~ 
which apart from functioning as a stock 
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bank would cater directly to individual in­
vestors; and 

(b) if so, its broad features? 

THE MINISTER OF SlATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTR Y OF FINANCE (SHRI 
EDUARDO FALE[RO) : (a) No, Sir. 

(b) Does not arise in view of reply to 
(a) above. 

Private Corpcrate SectOI Investml'l1t 

8038. DR. B.L. SHAILESH : Will the 
Minister of FINANCE be pleased to state : 

(a) whether despite various incentives 
given by Government, private corporate 
sector investment has Ja~ed for below 
expectations during the first two years of the 
Seventh Five Y car Plan as borne out by a 
study of the gross capital formations by 
non-financial private corportlte sector at 
1984-85 prices carried out by a group set 
up by the Indu~trial Development Bank of 
India; 

(b) if so, the reasons for failure of these 
incentives to boost private sector investment; 
and 

(c) the details of further meaSUres 
Government propose to take in the matter '/ 

THE MINISTFR OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRJ 
EDUARDO FALEIRO): (a) to (c). On 
the basis of tlt.nds in the first two years, 
it is not possible to conclude that gross 
capital formation in the privnte CO] porate 
sector will be far below the targets set for 

the Seventh Plan Period. Neverthelesa, 
Government has been taking necessary steps 
to strensthen the capital market so that 
adequate resources become available to the 
private corporate sector to fuJbl the tasks 
assigned to it in the Seventh Plan. Licens­
ing and other relevant policies have also 
been suitably rationalised to create a 
favourable investment climate. 

Pending Irrigation Projects 

8039. SHRI CHINTAMANI JENA: 
Will the Minister of WATER RESOURCES 
be pJeased to state: 

(a) the names of the irrigation projects 
under consideration of Union Government 
for cJcarance, State-wise; 

(b) since when these projects are pend­
ing; and 

(c) the steps being taken to clear 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAH1): (a) 120 
major/multipurpose projects and 107 
medium projects 1 eceivcd from State 
Governments for obtaining a pproval of 
Planning Commission are under examina­
tion, including correspondence with State 
Governments for clarifications on the pro­
jects. A statement indicating the State-wise 
brc~k up is given below. 

(b) and (c). These projects have been 
received from time to time. The State 
Governments are reriodkaJly remindedl 
requested to c0mply with the OUlst anding 
cflrnmentsjfcquin.mcnt!' of the Central 
appraising 8gCllCics to facilitate clearance. 

State;ncnt 

Name of the State Major and Multipurpose 
Projects 

Medium Projects 

1 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

2 

8 

13 

8 

5 

3 

7 

13 

2 

2 
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1 2 3 
~------- - --- -------- - ------ - --- -~ -- -- -_._-_ 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Arunacha1 Pradesh 

Total: 

A's!st.l8C(' SOH~ht f,y Gujarat rOl' luigathm 
Projcci 

8040. SHRI AMARSINH RATHAWA: 

SHRIMOHANBHAIPATEL: 

WHJ the Mjnister of WATER RESOUR­
CES be pleased to state : 

(a) whether the plogrcss of construc-
tion of various irrigation projects in 
Gujarat is very slow due to lack of funds; 

(b) jf so, the details the-reof including 
Saurashtra region and the amount allocated 
to Gujarat for irrigation purposes for the 
year 1988-89;· 

(c) whether Government of Gujarat has 
requested to Union Government to increase 
the financial assis tance; 

1 1 

1 7 

4 0 

2 0 

8 6 

22 44 

0 2 

0 1 

5 13 

7 0 

11 6 

S 3 

l~ 0 

6 0 

2 0 

120 107 

(d) jf so, the details thereof and the 
reaction of Government thereon; and 

(e) the steps being taken to complete 
the irrigation proj(~cts in Gujarat within the 
time limit ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SARJ): (a) and 
(b). The anticipated expenditure on major 
and medium Irrigation sectors III the first 
three years is 40% of the approved olH}ay 
for the Seventh Plan fOl Gajarat. The appro­
ved outlay for 1988·89 is Rs. 304.70 
crores. 

(c) and (d). Irrigation projects are 
funded and implemented by the State 
Governments and Central assistance is given 
in the form of block grants at1d loans. The 
Plan outlays for different sectors arc finalis-
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ed after discussions between the Planning 
Commission and the State Governments. 

(e) The steps include prioritisation of 
projects for completing those which are in 
an advanced stage by augmenting resources, 
arranging scaree construction material and 
t"xternal assistance, wherever feasible, by 
the Centre. 

Closed Textile MiUs 

8041. SHRI MOHANBHAI PATEL: 
Will the Minister of TFXTILES be pleased 
to state: 

(a) the number ot textile mills closed 
in the country during the last three years, 
State-wise; 

(b) the number of textile mills taken 
over by the N.T.C. during the said period; 

(c) whether any survey has been con­
ducted to know the causes of closing down 
such a large number of textile mills; 

(d) if so, the details thereof; 

Ce) whether it is a tact that due to 
the closing of such a large number of textile 
miJJs the production of c]oth ha\ been 
affected which led to increasc in the prices 
of cloth; and 

(f) whether Union Government have 
any proposal to renovate these mills or 

1 

Andhra Prade~h 

Bihar 

Gujarat 

Haryana 

Karnataka 

Kerala 

Madhya Pradesh 

establish new text He mills on modern pattern 
In the country; if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) A state­
ment is given below. 

(b) No textile 111m was taken over by 
N.T.C. in the last three years. 

(c) and (d). A Nodal Agency was 
constituted by Government to examine 
sick/closed texlile mills in order to ascer­
tain whether they are potentially viable or 
not. The Nodal Agency evolves and 
manages rehabilitation packages in respect 
of mills found by it to be viable. It has 
examined 107 mills in 14 States. 51 of 
these were found to be viablc, 47 non-viable 
and the cases of 9 mills were to be 
reviewed. 

(e) Though there has been n declining 
trend in the production of cloth in the 
mill sector it not correct to say that reduced 
production is due only to closure of mills 
and that it has led to increase in prices of 
cloth. Prices of doth depend on various 
factors like prices of raw materials, other 
inputs, wages, etc. 

(f) A Textile Modernisation Fund has 
been set up with a corpus of Rs. 750.00 
crore') to meet the modernisation needs of 
both healthy and weak but viable units. 
Seting up of new textile mms is gUided by 
the existing industrial policy. 

Statement 

1986 1987 1988 

2 3 3 

2 1 4 

1 

20 23 322 

2 2 2 

2 4 7 

2 3 2 

- 4 
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1 

Maharashtra 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Pondicherry 

2 

10 

1 

5 

20 

3 

4 

1 

3 

8 

5 

20 

4 

3 

4 

12 

6 

37 

8 

10 

-_ ------------ ----- .-- ------ ------- ---

Shifting of Central Excise Collectorate, 
Bo'p~r 

8042. KUMARI MAMATA BANER­
JEE : Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that the Central 
Excise Collectorate, BolpUI is being shifted 
to Durgapur; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). Government is consi­
dering temporarily shifting the Headquarters 
of the Centra] Excise Col1ectorate, BoJpur 
to Durgapur to enable construction of 
office and residential quarters for the staff 
at Bolpur. Once the construction work is 
completed, the office will be shifted back to 
Bo)pur. 

Proposal to Abolish I mport Duty on 
Life Savin?, Medical Equipm('nts 

8043. SHRI R. M. BHOYE: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government propose to 
abolish import duty on life saVing medical 
requipment such as endroscopc to provide 
medical facilities at reasonable cost; and 

(b) if so, the details regarding the 
Procedure adopted in this regard ? 

73 74 125 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN TIlE 
MINISTRY OF FINANCE (SHRr A.K. 
PANJA) : (a) : and (b). Specified life saving 
medical equipments have been total1y ex­
empted from import duty in terms of noti­
fication No. 208-Customs dated the 22nd 
September, 1981. In the case of any other 
life saving medical equipment not covered 
by the list of equipments exempted specifi­
cally, duty exemption is available in terms 
of the notification it empowered officials in 
the Directorate General of Health Services 
certify in each individual case that it is a 
life savmg equipment and the certificate is 
produced to the customs authorities at the 
point of import. 

Fake and Counterfeit Currency Notes 

8045. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pJeased 
to state : 

(a) whether Government have any 
information with regard to the existence of 
fake and counterfeit currency notes presently 
in circulation in the country; 

(b) if so, what are the details thereof; 

(c) what steps Government have taken 
or propose to take to curb their circulation' , 

(d) whether any raids for detecting the 
fake and counterfeit currency notes have 
been conducted during the last one year; 
and 

(e) if so, the details thereof and the 
action taken thereon ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN mE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEJRO) : (a) and (b). The 
Central Bureau of Investigation has reported 
the seizure of 42255 and 32832 pieces of 
fake notes during the years 1986 and 1987, 
respectively. 

(c) In order to prevent counterfeiting, 
the Indian Currency and Bank notes arc 
printed 011 special !pould paper with special 
security inks and incorporate the following 
security fcatures : 

1. Water-mark of Ashoka Pillar 
design; 

2. Mult i-colour offset printing; 

3. Security thread in the case of notes 
of Rs. 5 denomination and above; 

4. Intaglio printing on higher deno­
mination no tes of Rs. 20 and 
abov.:,; and 

5. In addition to the above, Rs. 500 
note has a latcnt image and a 
portrait. 

Besides, the Cent raJ Bureau of Investiga­
tion also consolidates and circulates to aU 
State Governments and Union Territories 
information relating to counterfeit curren­
cies to facitlitate detection of forged currency 
notes. 

(d) and (c). Counterfeiting of Indian 
currency tbank notes is an offenc(j under 
Section on 489E of Indian Penal Code. It has 
been reported by the Cent ral Bureau of 
Investigation that during a ~earch conducted 
by them in Bangalorc on 14.1.88, 79 fake 
currency notes of Rs. 20 denomination 
were recovered and that a case has also 
been registered in this connection. Th~ 
State Police authorities also conduct raids 
and take immediate action to arrest the 
culprits and confiscate the materials used 
by them whenever any counterfeiting case 
is detected. Such persons arc also punished 
according to law. 

ITDP Major and Medium Irrigation 
Projects of Orissa 

8046. SHRI LAKSHMAN MALLICK : 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether it is a fact that few major 
and medium irrigation pr0jects are under 
erection by the Integrated Tribal Develop­
ment Project (ITDP) of various States: 

(b) if so, the names and other details 
of such projects that ~re under implemen­
tation by the I. T .0. P. of Orissa; 

(c) the amount allocated for those 
major and medium irrigation projccts; and 

(d) the expected time of the completion 
of t hose projects ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) Several 
major and medium irrigation projects are 
under implementation by Integrated Tribal 
Development Project (I. T.D.P.) in eJeven 
States. 

(b) to (d). Six major and seventeen 
medium jrrigation projects are under 
implementation by the I.T.D.P. in Orissa 
for creatipg an irrigation potential of about 
6.88 lakh ha. These are Upper Kolab, 
Upper Indravati, Subarnarckha, PoUeru, 
Kanupur, Ib, Sarafgarh, Talasara, Rcmala, 
PilasaIki, Bondapipilli, Sunei, Kanjhari, 
Barsuan, Harbhangi, Badanala, Rukura, 
Deo, Kushi, Upper Samakoi, Bhaskal, 
Kansabahal and Bankabal. The amount 
aJlocated for these projects is approximately 
Rs. 308 crores during the Seventh Plan. 
Ten medium projects arc proposed to be 
completed during the Seventh Plan period 
and the baJance in the Eighth Plan period. 

Ucwa!"d to Customs Officials fo~' Seizing 
Contraband Goods 

8047. SHRI JAGANNATH PATNAIK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether rewards are given to the 
Customs Officials who seize contraband 
goods or money: 

(b) whether siOliJar rewards are also 
given to the Income Tax Officials who 
conduct raids and dctect un-accounted 
money, gold and incriminating document~ 
and 

(c) if so, the details thereof? 

THE MINISTER OF ST A TE IN mE 
DEPARTMENT OF REVENUE IN THE 
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MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) Yes Sir. 

(c) Under lhe existing Reward Scheme, 
rewards are paid to Customs Officials up to 
a maximum of 20 % of the estimated 
market value of the contraband goods 
seized/duty evasjon detected/realiseu under 
the Customs Act, Central Excise and Salt 
Act, Gold Control Act and FERA. 

Rewards to Income Tax Officials for 
search and seizure work are sanctioned in 
cases where assets worth at least Rs. 10 
lakhs (Rs. 25 lakhs in Metropolitan towns) 
are seized. Rewards are also given for 
quality scrutjny assessments. The quantum 
of rewards payable to Government Servants 
is subject to a cumulative maximum of 1 O~~ 
of additjonal inC0mc brought to tax in 
cases where t~ ere are no information and 
5 % in cases where rewald is payable to 
informers. 

1m 0 t (.~ «,Uell 

8048. SHRI SRIKANTHA DATI A 
NARASIMHARAJA WADIYAR : WiJI the 
Minister of TEXTILES be pleased to state: 

(a) whether Governmc..nt have taken 
decision to allow import of cotton against 
fabrics export by extending advance licencing 
policy; 

(b) if so, the number of Itcences granted 
to different textile mills against registration 
of thciJ contracts for fabrics export; and 

(c) the details thereof? 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) and (c). The information is being 
collected from the licensing authorities and 
will be laid on the Table of the House. 

Sickn~ss in Silk and WooUen Mills 

8049. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADI· 
YAR: 
SHRI G.S. BASAVARAJU : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the sickness in the cotton 
textile industry has spread to the 'koollen 
and sHk units in some parts of the 
country; 

(b) If so, the details thereof; and 

(c) whether Government are planning 
to remove the sickne~s of the silk and 
wooJJcn indus.try in the country, particularly 
such mills in Karnataka and Mahurashtra ? 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) and 
(b). As per the infOJmation avaIlable 27 
woollen textile mills were lying closed as on 
31.1.88. No mill using natural silk is 
reported to be c1o~ed. 

(c) Government had COllstitUled a 
Nodal Agency to examlllC sick textile mills 
to ascertain whether they are potentiaJly 
viabJe or not. The Nodal Agency evolves 
and manages rehabilitation packages for 
mills found by it '0 be viable and a Board 
for Industrial and Financial Reconstruction 
has been set up to consider the cases of 
sick textile companies. A Textile Moderni· 
sation Fund has aJso been created to meet 
the modernisation nced~ of ltxtile mjlJs. 

[Translation] 

hStJc of Fraudu!eilt fl'; fon~I' !.f ~ 'd~llt 
Polidu; 

8050. SHRJ RAMASHRAY PRASAD 
SINGH: Will (he Minist('r of fINANCE 
be pleased to st ate : 

(a) the number of fJ audu]cm personal 
accident policies issued by the subordinate 
offices of 

(i) Regional Manager, National Insu­
rance Company. 2, Fairly Place, 
Calcutta, 

(H) Regional Manager, New India 
Insurance Company, 4, MangaJore 
Street, Calcutta. 

(iii) Regional Manager, United India 
Insurance Company, 38-B. 
Chaurangi, Himalaya House, 
Calcutta, during the year 1985 and 
the names of the persons who 
w.ere issued these policies; 

(b) the officers found responsible for 
issuing personal accident policies; and 
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(c) whether the concerned officers have 
been punished for issuing fraudulent 
personal accident policies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) No 
fraudulent persolldl accident policy has been 
issued by the Calcutta Regional Offices ~f 
National Insurance Co. Ltd, New India 
Assurance Co. Ltd. anJ t!te UnileJ India 
Insurance Co. Ltd. during the year 1985. 

(b) and (c). Doct, not arise. 

[Ellglish] 

I~esc 'vation fel' SC/~'f in Glf' 

8051. SHRI BANW ARI tAL 
BAIRWA: Will (he Minister of FINANCE 
be pleased to state : 

(a) the tOlal number of lmployces, 
category-wise, working in the General 
Insurance Corporation; 

(b) the number of those belonging to 
SC/ST commun ities among them in each 
category of posts; 

(c) whether quota reserved for SC 1ST 
persons is complete III all categories of 
posts in the General Insurance Corporation; 
if not, the reaSO!lS therefor; and 

(d) the specific measures taken or being 
taken to complele the backlog and fill up 
the reserved quota in each categyry of 
posts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) ; (a) and (b). 
The table below indicates the posit ion as on 
31.12.1986, for which consolidated data 
is available in respect of Gle and its four 
subsidiaries, namely : 
--- ~- -- ---

Category Total number of Of which, Se/ST 
employees. employees 

Class I 9227 

Class II 12841 

Class III 27464 

CJass IV 6195 

473 

723 

3089 

1788 
'---- ---.- --_. 

(c) and (d). For fresh recruitllleBt alUl 
for promotions to various cadres/POSts, t~ 
Corpor ation follows Government instruc­
tions in regard to reservation of vacancies 
for Scheduled Castes/Scheduled Tribes. 
There is a shortfall in reserved vacancies 
in Class I, Class lJ and Class III posts. 
The Corporation is, however, making all 
efforts including special recruitment exer­
cise exclusi"ely for Scheduled Castesj 
Scheduled Tribes, to complete the backlog. 
The succe~s of this process wiJI naturaUy 
depend on the availability of suitabJe and 
sufficient number of candidates, particularly 
in the Specialists' disciplines like Marketing 
Trainees, Engineers, Chartered Accountants 
etc. 

Expcnditu"C Incurred Oil Foreign Tours 

8052. SHRI BHATTAM SRIRAMA 
MURTY: WiIl the Minister of FINANCE 
be pleased to state : 

(a) the expenditure incuned by Govern­
ment on account of the foreign travels of 
the officers working in \'arious MinistIies 
during the last lhree years separateJy; 

(b) whether any restrictions on foreign 
travels were imposed and if so, the details 
of the same; and 

(c) the expenditure incurred on account 
of sending teams of officers and executives 
abroad for any refresher /training on orien­
tation Courses dUring the same period and 
the number of officers who attended the 
same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) and (c). The infor­
mation is not centrally available nor is it 
practicable to collect the same within a 
reasonable period of time. The actual 
expenditure is compiled taking into account 
returns from various embassies and takes 
considerable time for finalisation. 

(b) Government have issued instructions 
from time to time advising the Ministries/ 
Departments to restrict to the barest 
minimum, proposals for deputation abroad. 

Proposals for deputation abroad arc 
being cleared after strict scrutiny only in 
those cases where the visit is consi~red 
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inescapable and absolutely essential in 
public interest. 

Devaluation or ~upee 

8053. PROF. NARAIN CHAND 
PARASHAR : wm the Minister of 
F1NANCE be pJeased to state : 

(a) whether the attention of Govern­
ment has been drawn to the news item 
published in the 'Indian Post' dated 1 
December, 1987 under the caption the 
rupee: 70 per cent devaJuation since 
February, 1985; 

(b) if so, the exact position in this 
regard as on date and as also on September 
25,1975 when the rupee was delinked 
from pound sterling; 

(c) whether external parity of the rupee 
bas also sIided down in relation to German 
'mark' and Japanese 'yen' and the actual 
devaluation since 1986 being of the order 
of 16.3 per cent and 18.3 per cent respec­
tively; and 

(d) if so, the steps taken/proposed to 
be taken to strengthen the rupee '? 

THE MINISTER OF S1 ATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) Yes, 
Sir. 

(b) to (d) The exchange rate of 'he 
rupee is fixed with reference to the cxchance 
rate movement of a suitably weighted basket 
of currencies, mainly of countries which are 

"India's major trading partners. In a regime 
of floating exchange rates, upward or 
downward movements of the value of rupee, 
which depends upon the fluctuations in the 
value of these currencies, is a normal 
phenomenon. 

The exact position in this regard is that 
the value of the Rupee was pound-sterling 
0.0719 on 27th February, 1985 and 
0.0425 in November, J 987. The value of 

the Rupee on 25th September, 1975 was 

Pound-sterling 0.0546, The exchange vaJue 

of rupee vis-a-vis German Mark and 
Japanese Yen as on 31st December, 1986 

~nd 14th April, 1988 was as under: 

(Rupee per unit of foreign currency) 

Currency 31.12.86 14.4.18 

German Mark 6.7289 7.8497 

Japanese Yen 0.0820 0.1051 

(Translal ion] 

Expendil ure Incurn·d on Caltndars by 
State Bank of J ndorr 

8054. SHRI C. JANGA REDDY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the State Bank of Indore 
had been asked not to make any expendi­
ture on the printing of new year calendars, 
V.J.P. and simple diaries and greeting 
cards; 

(b) whether despite that instruction the 
bank had recently. incurred expendi.ure on 
this item and if so, the details of action 
taken against the officers found guilty 
therefor; and 

(c) whether any directions are proposed 
to be issued to stop such expenditure in 
future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAJRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEfRO): (a) In 
December 1987, Public Sector Banks were 
advised not to incur rxpendit lire on printin g 
of calendars, diarks, grcdmg cards, etc. 
for the new y(.\ar. However, expenditure on 
such of the above items, orders for which 
had already been placed before the issue of 
the instructions, was aJ10wed to be incurred. 

(b) State Bank of Indore has reported 
that the expenditure on plinting of diaries 
and greetings card" only WClS incurred as 
orders for their printing had been placed 
before tbe issue of Government's instruc­
tions. The Bank has further reported that 
ealclld"rs were not printed by it. Thus the 
bank has acted in accordance WJlh Govern­
ment's instructions. 

(c) In view of the a hove, no further 
directions are contemplated, 
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(English] 

CCS to 100 per cent EOUs 

8055. SHRIMATI BASAVARAJES-
WARI : Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Union Government have 
decided to give Cash Compensatory Support 
(CCS) to 100 per cent Export Oriented 
Industries and Units (EOUs) located in 
export processing zones to prop up their 
perform ance; 

(b) if so, when wiJI it come into effect; 

(c) the facilities to be provided to such 
units; 

(d) whether the facilities will be aJter­
native to the present scheme; and 

(e) the reasons for providing CCS to 
these units ., 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSl): (a) to (e). Government 
have with effect from 1st April, 1988 
decided to grant to 100% Export Oriented 
Units and units in Export Processing Zones 
(EPZs), Cash Compensatory Support (CCS) 
at the rate of 5 0 /~ of the leve 1 applicable 
to the units in the Domestic Tariff Area 
(DTA) as an aHernative to the present 
scheme of CCS on deemed exports to these 
units from the DT A which is avai lable at a 
level of 7 5 ~~ of what is admissible on 
physical exports. Uni1s may exercise a one 
time option for either of the two schemes. 

The above decision has been taken with 
a view to improving the operational viability 
of the 100% EOUs and units in EPZs and 
st rengthening their export carability. 

t(.8.lS by OHjcjsl Df\etnpmf:llt n~nk of 
\"H\~t l)t'nga~ 

8056. SHRI S.B. SIDNAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Official Dcve]opment Bank 
of West Germany is examining the possibi­
lity of providing additional loans to the 
Small Scale Industries Corporation, the 
Industrial Development Bank of India and 
the Industrial Finance Corpora1 ion of India; 

. 
(b) if so, whether any aareerDent hu 

been signed; and 

(c) jf so, the total loan proposed to be 
provided? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). During 
the Annual Indo-FRO Negotiations held in 
Germany recently, OM 10 milJioD has been 
committed for 1988 for the National Sma11 
Industries Corporation Ltd. For the 
Industrial Finance Corporation of India, 
FRG Government had earlier made an 
advance allocation of DM 25 miUion and 
an agreement to this effect was also signed 
recently. However, no funds have been 
allocated by the FRG Government for 
utilisation by the Industrial Development 
Bank of India. 

Anti-Smuggling Operation 

8057. SHRI H.N. NANJE GOWDA: 
Will the Mini~ter of FINANCE be pleased 
to state: 

(a) whe ther Government propose to 
recruit more personnel to curb nnti-smuggl. 
ing operations; 

(b) if so, the reasons therefor; and 

(c) whether Government have issued 
fresh guidelines to the Customs Authorities 
to tackle such operations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRJ A.K. 
PANJA) : (a) and (b). It is the Govern­
ment's firm resolve to combat smuggling. 
Personnel arc recruited for this purpose as 
and when felt necessary. 

(c) The Customs authoJities enforce the 
law. This js a conrinuous process. How .. 
ever, anti smuggling drive has been intensi­
fied and the anti-smugg1 jng machinery 
thrpughollt the country particularly in the 

vulnerable areas of the land bonlers and the 

coastline and at the international airports 
and seaports has been geared up. Close 
co-ordination is maintained with all the 
agencies concerned in the prevention and 

detection of smuggling. 
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Contraband Gold Seized (rom Trlvandrum 
Airport 

8058. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
FINANCE be pleased to stale : 

(a) the details and value of contraband 
gold seized from Trivandrum Airport during 
1987-88; 

(b) how many cases were charged during 
this period; 

(c) the stage/findings of the proceedings 
agajnst the persons involved in the transport 
of such contraband gold; and 

(d) whether any foreign nationals ~ave 

been apprehended in this connection; if so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A K. 
PANJA) : (a) and (b). Approximately 127.3 
Kgs. of goJd wonh approximately Rs. 3.86 
crores was seized in 586 cases at Trivan­
drum airport during 1987-88. 

(c) and (d). Out of 586 cases, 544 
cases have already been adjudicated and 
the remaining cases are pending adjudication. 
Prosecutions have been launched in 10 cases 
and convition ordered by the Court in 1 
case. 54 persons including 4 foreign 
nationals found involved in the transporation 
of the gold were arrested during above 
period and 16 persons including 3 foreign 
nationals were detained under the Conser­
vation of Foreign Exchange and Prevention 
of Smuggling Activities Act. 1974. 

Compcnsato'Y A!lowance to Emplayees 
Working in Tribal Areas 

8059. SHRI K. PRADHANI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government are a~are of 
the fact that Compensatory Allowance is not 
paid to all the employees serving in tribal 
areas; 

(b) the reasons that this allowance is 
paid only to a few employees who are 
better placed and getting more pay and not 
to class III and IV employess; and 

... 

(c) what steps Government propose to 
implement this scheme properly to pay this 
allowance to aU employees in future ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) On the basil of the 
recommendations of the Fourlh Pay 
Commission, Tribal Area Allowance has 
been extended to the Central Government 
employees in specified tribal areas in certain 
states where the State Governments have 
granted similar allowance. Tribal Area 
Allowance is admissible to all Central 
Government employees posted in specified 
tribal areas, subject to certain conditions 
for grant of the Allowance. 

(b) There is no discrimination towards 
any particular Grade/Class of employees. 

(c) Does not arise .. 

Flnandal Assistance to SmaH Scale 
Industries in And:)ra Pradesh 

8060. SHRI V. TULSIRAM: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether a large number of small 
scale industries in Andhra Pradesh having 
outstanding credit of huge amounts with the 
State Bank of India and other banks have 
~en declared sick and a large number of 
them are on the way of sickness; 

(b) if SO,. the details and factual position 
of such units; 

(c) whether Government of Andhra 
Pradesh has furnished a re port in this 
regard to Union Government for necessary 
financial assistance; if so, the details there­
of; and 

(d) the steps being taken by Union 
Government to improve 'heir position by 
providing necessary financial help to the 
small sca1e industries in the state? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a), (b) and (d). 
Reserve Bank of India (RBI) has reported 
that the number of small scale industrial 
units identified as sick and tpe bank credi~ 
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outstanding against them as at the end of 
December, 1986 in Andhra Ptadesh are as 
under: 

Bank 

State Bank of 
India 

All Scheduled 
Commercial Banks 

(Rs. croTes) 

No. of 
units 

Amount 
outstanding 

- -- -----_ .. _-- -_ ... 
11,502 3S.5S 

13,004 84.17 

RBI has issued detailc:'d guidelines to 
banks for revival of potentially viable sick 
SSJ units emphasising inter alia need for 
detection of incipient sickness, for provid­
ing reliefs/concessions to potcntiaJly vjable 
sick units taken up for rehabilitation, etc. 
Industrial lXvclopment Bank of Inuia (IDBI) 
has also a refinance scheme for extending 
rehabilitation assistance to sick small scale 
industrjal units through banks and state 
level financial institutions. IDBI has also 
set up National Equity Fund for providing 
equity type of ~upport for rehabilItation of 
potentially viable sick SSI units under the 
scheme. 

(c) The information is being collected 
and to the extent available will be Ia id on 
the Table of the House. 

, !\undi A"ea fntcr~rah.'d F',OfJd Control 
Schcfnr 

8061. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) what is the fate on Kandi Area 
IntegWttcd Flood Control Scheme; and 

(b) when it is likely to be cle~red ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI RKISHNA SAHl): (a) and 
(b). The Kandi Area Integrated Flood 
Control Scheme prepared by the Govel n­
ment of Wes t Bengal at an estimated cost 
of Rs. 5 I. 5 crOfes was received in the 
Ganga Flood Control Commission in 1979 
for appraisal. The comments of the Ganga 
Flood Control Commission were communi­
cated to the State Government; thejr com­
pliance is awaited. 

Revival of Sick Shipping Companies 
• 

8062. SHRI SUBHASH YADAV : 
SHRI SRIHARI RAO : 
SHRT PRAKASH CHANDRA: 
SHRI MANIK REDDY: 

SHRI M. RAGHUMA RE~D\': 

WiIJ the Minister of FJNA NCE be 
pleased to state: 

(a) whether the attention of Govern­
ment has been drawn to the news item 
captioned 'Seven Shipping Companjes beyond 
revival' appearing in the "Economic Times" 
dated 24th March, 1988; 

(b) if so, the particulars of such shipp­
ing companies; 

(c) the na ture of difficulties faced by 
Government in this regard; and 

(d) the amount of loan outstanding 
against these companies ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOM1C AFFAIRS 
IN THE MINISTRY OF F1NANCE (SRRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) to (d). The Shipping Credit and 
Investment Company of India Limited has 
reported that the general recession in the 
shipping industry prevailing up to 1986, 8& 

also overaged tonnage, management weak .. 
nesses etc. have contributed to making some 
private sector shipping companies non. 
viable. 1 hese companies have incurred 
cash losses continuously and have accumula­
tcd huge carried-forward losses. They have 
as a consequence not paid instalments of 
interest and principal in resptCt of loans 
raised from or guarantees by erstwhile 
Shipping Development Fund Committee. 
The tota] amount outstand ing on account of 
loans, guarantees/countcr-guarantcts etc. of 
these private sector shipping companies is 
approximately Rs. 292 crores as reported by 
SCICI. 

Duty' )la~ ahle (or each Brand of Cigarette 

8063. SHRI B.B. RAMAIAH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the details of duty payable for each 
brand as per tbe New policy OD Cisar.Ue, 
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and the duty paid previously for each brand, 
manufacturer-wise; 

(b) whether any manufacturer is paying 
less du ty as compared to the previous year; 

(c) if so, whether the retail price of 
that brand of cigarettes has come down; 
and 

(d) in case the reduction is not given, 
whether Government have got the benefit of 
additional income. ta"x remittance ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINIstRY OF FINANCE (SHRI A.K. 
PANJA) : (a) The excise duty structure on 

cigaret tes was changed with effect from the 
1st March, 1987. Under the revised struc­
ture, the excise duty is based on the Jenght . 
of the cigarettes. After the 1 st March, 
1987, while some of the brands of ciga­
rettes were retained, some were discontinued 
and some new brands introduceO. The 
length of the cigarette was changed in the 
case of some brands. It is, therefore not 
possible to compare the duty payable for 
each brand of cigarettes before and after 
the change in the rate structure. However, 
details of the duty payable in respect of 
some of the popular brands of cigarettes 
before and after the 1st March, 1987 are 
given below: 

S. Brand 
No. 

Duty per packet 
of 1 0 cigarettes 
before the 1 st 
March, 1987 

Duty per packet 
of 1 0 cigarettes 
after the 1 st 
March, 1987 

1. Scissors 

2. Panama Virginia 

3. Red and White 

4. Charminar 

5. No.1 0 Virginia 

6. Golcanda 

7. No. 10 FT 

8. Four Square Premium 

9. Four Square Kings 

10. Charminar Gold F.T. 

11. Gold Flake Honey Dew 

12. WiUs Filter 

1 3. Class ic FTK 

14. Panama Fi Iter Deli tc 

1 S. Chancellor Exclusive 

1.25 

1.25 

1.25 

1.25 

1.25 

0.42 

1.25 

2.25 

4.00 

1.25 

2.25 

4.00 

6.00 

1.25 

6.00 

1.25 

1.50 

1.50 

1.50 

1.50 

1.50 

2.00 

2.00 

4.00 

2.00 

300 

3.00 

4.00 

2.00 

4.00 
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(b) and (c). While in respeet of some 
brands of cigarettes the duty incidence had 
come down after the 1 st March, I 987, the 
reduction in duty was not reflected in the 
retail prices in all cases. 

(d) Under Section 43 B of the Income­
Tax Act, 1961, the excise duty actually 
paid by an assesses is allowable as a deduc­
tion from the total income. If the excise 
duty on an article is reduced, then only the 
reduce excise duty actually paid by the 
assessee would be allowed as a deduction. 
If the benefit of the reduced excise duty is 
not passed on to the consumers, the other 
things remaining equal, it would result in 
higher profit to the manufacturers which 
would, inturn, mean higher income-tax pay­
able thereon. 

8064. SHRI SUBHASH YADAV : 
SHRI M. RAGHUMA 
REDDY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether gold worth Rs. 24 lakhs 
has been seized in Bombay in three different 
cases at Terminal-II recently; 

(b) if-so, the details thereof; 

(c) whether any arrest bas been made 
in this regard; 

(d) whether any inquiry has since been 
made; and 

(c) the action taken by Government 
theleon? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. 
K. PANJA) : (a) and (b). On 10th 
April, 1988, gold worth Rs. 26 lakhs 
approximately was seized in three different 
cases in Module-II at Sahar Intcrnadonal 
Airport, Bombay The gold which was 
concealed in specially made cavities of the 
heels of the shoes worn by three persons of 
Iran ian nationality who had arrived from 
Dubai by Air India Flight No. AI. 91 () was 
recovered after personal search. 

(c) tp (e). The three persons have been 
arrested. Arrested persons are prosecuted 

in Courts of Law after completion of investi­
gations. 

I 
"'Comp!aints against RcJinncc Group of 

Industries 

8065. SHRI SUBHASH YADAV : 
SHRI PRAKASH CHANDRA: 
SHRI SRI HARI RAO : 

SHRI M. RAGHUMA 
REDDY: 

Will the Minister of FINANCE be 

pleased to state: 

(a) whether there are a number of 
complaints against Reliance Group of 
Industries owned by Dhirubhai Ambani: 

(b) if so, the number and nature of the 
complaints received during the pabt one 
year; 

(c) whether any inquiry has since been 
made in this regard and jf so, the outcome 
thereof; and 

(d) the action taken by Government in 

this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (d). Complaints received 
against Reliance Group of Companies pri­
mariJy relate to non-receipt of refund oeders 
in respect of the G Series debentures. The 
matter has been gone into. 14,20,023 
applications were received by the Reliance 
Group for this series, Against this. the 
Company received back 7460 certificates 
whIch were returned undelivered by the 
Postal authorities. Of these, 4563 certifi­
cates have been despatched. On the whole 
there are 3270 complaints for non-receip; 
of refund orders. Out of these about 1800 
complaints are pending for issue of fresh 
refund orders. The company has since 
issued dupJicate certificates whever appJi­
cable. 

In regard to certain Central Excise 
matters and Customs duties, cases are 
pending adjudication before the adjudicat­
ing authoriti es and suitable action in the 
matter will be taken as per provisions of 
Jaw. 
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Re-Isspnce of R s. 1000 DenomiDatioD Note 

8066. SHRI ~UBHASH Y ADAV : 
· SHRI PRAKASH CHANDRA : 

SHRI SRI HARI RAO : 
SHRI M. RAGHUMA 
REDDY: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government propose to re­
issue 1,000 rupee denominat ion note; and 

(b) jf so, the time by which it is likely 

to be issued ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF I:CONOMIC AfFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir. 

(b) Docs not arise. 

[Trans/ution] 

Loan~ A dvanced h~ State Bank of 
Indore in Rural A-cas 

8067. SHRI C. JANGA REDDY: 
Wi1l the Minister of FINANCE be pleased 

to state: 

(a) whether Government have made any 
review with regard to loans being provided 
by the State Bank of Indore in rural areas 
of the country; 

(b) if so, whether any lapses have been 
found in the present policy regarding the 
progress of agricultural loans; 

(c) if so, whether any investigation has 
been conducted by any agency to rectify 

them; 

(d) if so, the details thereof; and 

(e) whether any directives have been 
issued to the bank by the Reserve Bank of 
India to liberalise the loan policy in 

future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (e). 
Reserve Bank of Indi a (RBI) has reported 
that it has not conducted any review as such 
regarding the various loans "thai are being 
provided by State Bank of Indore in the 
rural areas of the country. However, the 
perfo~maDce of all the public sector banks 

in all the areas of their activities are review­
ed every quarter by the Reserve Bank of 
India and specific areas of deficiency identi­
fied at the review are taken up for proper 
corrective action by the bank. The Board 
of the State Bank of Indore also periodically 
reviews the performance of the bank with 
reference to the various schemes under the 
priority sector, -such as IRDP, SEEUY, 
SEPUP, direct agricultural advances etc. 
Reserve Bank of Indi a instructions under 
priority sector are applicable to all the 
banks including State Bank of Indore. 
Rer.:ently, Reserve Bank of India has advised 
aU the banks to step up their direct agricul­
LUra] advances to 17 % of their total ad­
vances by March 1989. These instructions 
are applicable to State Bank of Indore 
also. 

State Bank of 111(1orc 

8068. SHRI C. JANGA REDDY: 
Wil1 the Minister of FINANCE t1e pleased 
to state: 

(a) the total number of urban and 
rural branches of the State Bank of Indore 
in the country; 

(b) the number of branches of the 
bank earning profits and of those running 
in losses, separately; 

(c) the reasons for their running in 
Joss; 

(d) the toral amount of loss suffered by 
these branches during the year 1987; and 

(e) the measures taken by Government 
to bring about improvement in their working 
and to reduce their losses ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO PALEIRO) : (a). State Bank 
of Indore has reported that as at the end 
of December, 1987, it had 66 Urban 
branches and 114 Rural branches out of the 
total number of ?84 branches of the bank 
in the country. 

(b) to (e). The public sec(ot banks in­
cluding State Bank of Indore prepare their 
Profit and Loss Account and BaJance Sheet 
in the forms set out in the Third Schedule 
of the Banking Regulation Act, 1949. only 
the prOfit/loss position of the bank as a 



139 Written Answers APRIL 22, 1~8 Written ~s 140 

whole during the year is required to be in­
torpor ated in the Protit and Loss Account 
and the Balance Sheet. Branchwise Profit 
and Loss position is not published. The 
published profit of State Bank of Indore 
for the year 1987 was Rs. 77.50 lakhs. 
The performance of the public sector banks 
is monitored on a continual basis by Govern­
ment and Rcsr.:rve Bank of India. All the 
banks had drawn up action plans for their 
aJl round improvement in the quality of 
services and operJtions and also for improv­
ing their profitability. The banks have been 
advised to identify operatjonal deficiencies 
and take such corrective action to rectify 
the same. A numbt:r of measures in the 
form of tax concession, augmenla!ion of 
share capital, increase in the interest tate on 
food credit and cash balances maintained 
with Reserve Bank of India, etc. have been 
taken by Government and Reserve Bank of 
India to improve the profit position of the 
public seelor banks. 

English] 

Con:,iit:2tion of Spices Board 

8069. SHRTMATI D.K. BHANDARI: 
Will the Minister of COMMERCE be pleas­
ed to state: 

(a) whether Government have constituted 
a Spices Board; 

(b) if so, the details thereof with its 
location; 

(c) whether the Spices Board have 
undertaken certain activities during 
1986-87; 

(d) if so, the dctails thereof; and 

(e) the activitics of this Board during 
1987 .. 88 and 1988-89 it 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSO : (a) Yes, Sir. 

(b) The Spices Board Act, '86 provides 
for constitution of the Spices Board to 
look after development of cardamom and 
export promotion of Spices. The Spices 
Boards Rules, '87 made under the Spices 
Board Act Jays down broadly the following 
composition of the Spices Board : 

1. Chiarman. 

2. Three members of Parliament. 

3. Three members to represent Minis­
tries of Commerce. Agriculture and 
Finance. 

4. Seven members to represent gro­
wers. 

5. Ten members to represent expor­
ter of spices. 

6. Three members to .represent major 
spices producing states. 

7. Four members to represent Techni· 
cal Dit'ectoratcs, Institutes. 

8. One member to reprcs~nt labour 
interests. 

In pursuance of these rules, the Spices 
Board has been constituted w.e.f. 26.2.S7 
with Headquarters at Cochin. The new 
Board replaced the erstwhile Cardamom 
Board and the Spices Export F romotion 
Council. 

(c) to (e). The Spices Board undertook 
during 1986-87 and 1987-88 activities to 
develop carqamom which includes: 

(i) Extension services to farmers. 

(ii) Subsidy for replantation. 

(iii) Froduction and supply of quality 

planting material. 

(iv) Subsidy for developing infrastruc­

ture for water resources. 

(v) Subsidies for. soil conservatioD, 

plant protection etc. elc. 

For marketing of cardamom and export 
promotion of spices, tbe Board conducted 
auctions, provided assistance for quality 
irnl'rovement, participated in Trade Fairs 
abroad, deputed sales-cum ... sludy delegations 
abroad, lanchcd market promotion and pub­
licity programmes in West Asia. North 
Africa, USA, Canada and certain other 
West European countries. 

The above development, marketing and 
expor1 promotion activities are proposed to 

be continued dUring 1988-89 also. In addi­

tion to the existing activities. the Board 

proposes to set up a Quality control labora­

tory also during 1988·89. 
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Soft Dd ... Bottling Pla_t la t .. So,iet 
Union 

8070. SHRI 0.8. BASAVARAJU 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is proposed to set up a 
soft drinks bottJing plant in the Soviet 
Union on turnkey basis; 

(b) if so, whether any agreement in 
tllis regard has been signed; and 

(c) if so, the details thereof and whether 
a Soviet Union delegation has visited the 
research development centre of tbe Indian 
party at Bombay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (c). Government is 
aware that Mis. Parle (Exports) Pvt. Ltd., 
Bombay is negotiating with Mis. GOSA­
GROPOM, a Soviet organisation, for 
setting up a soft drinks bottling plant in the 
USSR on turnkey basis. In terms of the 
prescribed procedures governing such pro­
jects abroad, the Indian party is required 
to obtain the approval of the Government 
and at the negotiation stage, the Govern­
ment does not come into the picture. No 
application for grant of approvaJ in the 
prescribed form has yet been received from 
the Indian Company. 

S('h{ Ole of Financial Institutions to 
Provid(' cover to FOfrign .Exchan~e 

Flu('fuaHon j.~ bi-.s 

8071. SHRf G.S. BASAVARAJU 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government were actively 
considering a scheme for f~nancial institu­
tions to provide a cover for foreign exchange 
fluctuation 1 isks; 

(b) if so, when meeting with the Mem­
bers of Federation of Indiall Chambers of 
Commerce and industry and Financiallnsti .. 
tutions was held for the first time in this 
regard; and 

(c) jf so, the tim.e by which the scheme 
is likely to be introduced ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO EALEIRO): (a) and (c). In 
pursuance of the announcement made by 
the Finance Minister in his Budget Speech 
on· 29-2 .. 1988, the finn-ncial institutions are 
evolving a scheme for providing protec­
tion from exchange rate fiucruations. 

(b) The Industrial Development Bank 
of India has reported that no such meeting 
has been held so far. 

Conference on Industria!isation 

8072. SHRIMATI MADHUREE 
SINGH: Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is any proposal to hold 
a conference on the IndustriaJisation of 
north Bihar, east UUar Pradesh and north 
Bengal; 

(b) the likely date and venue of tbe 
proposed conference; and 

(c) whether the proposed conference 
wiH also cover the infrastructural inadequa­
cies in the above regions ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). There 
is a proposal to hold a conference on 
industrial rejuvenation of north Bihar, 
eastern Vital Pradesh and north Bengal. 
The date and venue arc not yet finalized. 

As~ista)jce to I ~and~oo:n A~cnci('~ 

80?3. SHRI a.s. llASAVARAJU : 
SHRJ S.M. GURADDI : 
SHRI KAMAL NATH : 
SHRIMATJ MADHUREE 
SINGH: 
SHRJ BANWARI LAL PURO­
HIT: 
SHRr RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOW ALIA : 
SHRI VAKKOM PURUSHOTHA­
MAN: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether Union Government have 
recently decided to provided assistance to 
the State handloom agencies to be]p hand-
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100m weavers in the fifteen drought affected 
States; 

(b) if so, the names of the States and 
the details of handloom agencies to which 
the assistance is to be provided; 

(c) the amount of assistance to be giv~n 
to each handloom agency; and 

(d) to what extent the handloom weavers 
will get relief as a result of this assistance? 

THE MINISTER OF TEXTILES (SHRt 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) and (c). A sta[\!mcnt giving the 
names of the States and the amounts of 
margin money proposed to be released to 
them is given below. 75% of the funds 
are proposed to be released in the first 
instance. The details of the handloom 
agencies to be assisted will be finalised by 
the States. 

(d) The State handloom agencies are 
expected to provide employment for 150 days 
to 2.6 la kh drought affected weavers with 
this assistance. 

Stat{'mcnt 

- --~--~ 

SI. Name of the 
No. State 

1. Haryana 

2. Himachal Pradesh 

3. Karnataka 

4. Madhya Pradt'sh 

5. Maharashtra 

6. Punjab 

7. Orissa 

8. Raja~than 

9. Kerala 

10. Andhra Pradesh 

11. Gujarat 

l2. Uttar Pradesh 

13. Tamil Nadu 

14. Nagaland 

15. Jammu and Kashmir 

Total; 

(Rs. in lakhs) 

Margin money 

36.00 

36.00 

36.00 

64.00 

54.00 

1.08 

1,26.00 

54.00 

43.20 

1,08.20 

43.20 

1,62.00 

1,80.00 

3.60 

18.00 

9,36.00 
- -------- ---

AdvaBtagell to Polyester IBdustry 

8074. DR. O.S. RAJHANS: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the advantages given to the 
polyester industry are proposed to be 
extended to the nylon industry particularly 
with respect to the Handloom sector; and 

(b) jf so, whether Government propose 
to rectifying this imbalance so that the 
advantages can be extended to cover the 
entire man-made fibre industry as a whole? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
A.K. PANJA): (a) and (b). In this year's 
Budget, the excise duty was reduced not 
only in respect of polyester fibre and yarn 
but also in respect of nylon filament yarn. 
In additions, a coneessional rate of excise 
duty of Rs. 10 per kg. was provided in 
respect of polyester filament yarn, when 
used by the handloom sector subject to 
certain conditions. A simJlar concession 
was not given in the case of nylon filament 
yarn. The handloom sector uses mostly 
cotton, viscose staple fibre, viscose filament 
yarn, polyester staple fibre and polyester 
filament yarn in the manufacture of hand­
loom fabrics, The use of nylon filament 
yarn by the handloom sector has not been 
significant. 

E\-olu otion of Gain., from Large 
,b-ll-fis Small and Medium Irrigation 

Project') 

8075. DR. G.S. RAJHANS : 
SHRIMATI MADHUREE 
SINGH: 

WiU the Minister of WATbR RESOUR .. 
CES be pleased to state: 

(a) whether it is a fact that owing 
to poor water management, the gains from 
large investments in irrigation have been 
very partial; 

(b) if so, whether any evaluation been 
made of intcrsc investment priorities in large 
vis-a-vis smalJ and medium schemes to 
maxim ise such gains; and 

(c) the details of improvement in plan .. 
ning and design which is visualised to 
optimise rcturns from investments in 
irrigat ion 1 
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THE MINISTER O}:' STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) The 
gains from large projects have not been 
optimum. There is scope for increasing 
productivitity under irrigated conditions and 
the command area developnfent programme, 
inter-alio, is aimed at achieving this object. 

(b) The selection of schemes is depen­
dent on a number of factors like hydro10gy, 
topography, geological conditions, farmers' 
needs, environmental considerations and 
economic viability of the project. 

(c) The recently adopted Natioaal Water 
Policy lays down guideJines for efficient usc 
and optimum development of water re­
sources. 

New Round 01 GATT Trade Talks 

8076. DR. a.s. RAJHANS: WilJ the 
Minister of COM MERCE be pleased to 
state : 

(a) the progress made so far in working 
out the modalities for the new lound of 
the General Agreement on Tariffs and Trade 
(GATI) negotiations; 

(b) the consensus so far on the inclusIOn 
of services in the new negotiations; and 

(c) in what manner the proposed talks 
are expected to be more vigorollsly imple­
mented than the earlier rounds 

THE MINISTER OF STATE IN THE 
MIN1STRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) The new round of 
Multilateral Trade Negotiations, known as 
the Uruguay Round was launched in 
September, 1986. Two separate Groups­
Group of Negotiations on Goods (GNG) and 
Group of Negotiations on Services (GNS)­
have been set up. Under the Group of 
Negotiatjons on Goods, 14 Negotiating 
Groups have been established for undertak­
ing negotiations on 14 identified subjects. 
A Trade Negotiations Committee oversees 
the entire negotiations. A large number of 
proposals reflecting varying interests have 
been given in the various Negotiating 
Groups. Consensus is yet to be reached on 
individual subjects indentified for negotia. 
tions. A mid-term review of the progress 
of [he Negotiations is scheduled to be 
undertaken jn December 1988. 

(b) The Punta del Este Declaration, 
which launched the Uruguary Round of 
Multilateral Trade Negotiations (MTNs) is 
in two parts. Part I relates to negotiations 
on trade in goods and Part II relates to 
negotiations on trade in services. Wheareas 
the first part was adopted by the Minister's 
meeting as CONTRACTING PARTIES to 
GATT, the second part was adopted by 
Ministers Meeting as representatives of 
Governments. The negotiations on services 
is thus being held on a separate tracks 
outside the framework of GATT. 

(c) The past Round of Multilateral 
Trade Negotiations covered mainly reduction 
of tariff and non-tariff barriers. In the 
Uruguay Round the negotiations are focussed 
on broader systemic issues in order to 
preserve and strengthen the multilateral 
trading system which has been weakened 
by circumventions and violations. Further, 
disciplines are being sought to be developed 
in such new areas as trade in services. The 
negotiatons are thus much wider in scope. 

Revival of PoHcies ~)y Life In~u"'ancc 
Co:-poration 

8077. SHRI C. SAMBU : Will the 
Minister of FINANCE be pleased to state: 

(a) whether any facility exists presently 
with the Life lnsurancc Corporation of 
rndia to help the policy-holders who could 
not continue the payment of premium for 
more than five years; 

(b) if so, the det ails thereof; and 

(c) the details of Loan-cumwRevjval 
scheme of LIC ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE M1NISTRy OF FINANCb (SHRI 
EDUARDO FALEIRO) : (a) and (b). Yes, 
Sir. A policy of LIC discontinued after 
payment of premium for more than five 
years thereunder can be revived after 
submitting the evidence of continued good 
health, where necessary, 0) under ordinary 
revival scheme on payment of arrears of 
premiums with interest then:on, or (jj) 
under Loan cum-revival Scheme by raising 
loan under the policy. 

(c) The facility of Loan-cllm-Revival 
is allowed to all lapsed policies Vt hereunder 
loan can be granted a~ pet poJicy conditions 
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and the entire amount required for revival 
will bt approprjatt~d from 1he loan amount 
on the assumption of payment of all 
premiums due upto the date of revival. 
If the Joan amount faUs short of the amount 
required for revival, the policy.holdcr is 
required to pay the balance anlounl separa­
tely. Th~ evidence of good health is also 
required to be submitted by the policy-holder, 
where necessary. 

Dt."lrM'tion (If Gl.mja Plants b~ Central 
E:\c;se Department 

8078. DR. PHULRENU GUHA : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether tIte Central Excise Depart­
ment ha~ clel\troycd ganja plants in various 
parts of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMf'NT • OF REVENUE IN 
THE MINISTRY OF FINANCE (SHRI 
A K. PANJA) : (a) and (b), In a joint 
op(\ml ion conc1uctcu from 10th to 12th 
November, 1987 by the C'entrd) and State 
cnforccmCJlt agencies (including Central 
Excil)c), g:Jnja cultivation in about 300 
HCI es, consisti ng of 7.50 lac plants, was 
de~tloyeu in Idukki district of Kernla. Thrce 
PCI ~(lns h:ld he en arrestcd for initiating 
;)ppll)rrj(~tr :1ction under the law. 

rn another joint operation conducted by 
t 1.(' (\: n t J d I r" (.:1 ~l~ Dt'parlmcnt at M :Ic!ura i 
011 1 ~l and 2nd Febl Llary, 1988, ganja 

plante., in abollt 15 acres, off the hills of 

Thcni, WCIC destroyed besides effecting a 
seizure of ], 5 tonlle~ of dry ganja, Onc 
prison, who was ~.prlehendcd in this con­
nection, \'v[lS le1ca~ed 011 bail by the court. 

In yct ~~notht) operation conducted by 
the M:1(iu:lri Ccntr~ll Excise Collcctorate on 
14.2.1988 in Agamalai forest area, 504 
kg..;, of ganja were seized besides destruction 
of ganja pJant~~ in J 5 acres. No person was 
apprehended in thi'\ operation. 

EXfort of Coffee and Tca 

H079. DR. PHULR[NU GUHA : Will 

the Minister of COMMERCE be pleased to 
state: 

(a) the quantum of coffee and tea 
exported in 1987; and 

(b) whether there has been increase or 
decrease in these exports as compared to 
J 985 and 1986 ? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) and (b). The details 
of coffee and tea exported during the last 3 
years has been as under : 

(Quantity in Million Kgs.) 

Year 

1987 

1986 

1985 

Coffee 

09.02 

89.37 

95,53 

(P) Provisional 

NRI Deposits 

Tea 

209.1 S (P) 

204.29 

215.94 

8080. SHR[ H.N. NANJE GOWDA: 
Will the Minister of FINANCE be pleased 
to state the position of Bank of Baroda 
vis-a-vis other nationalised banks in mobi· 
lisation of deposits from non resident 
Indians? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): As per informa­
tion avaiJubJe from Reserve Bank of India 
Foreign Currency (Non-Resident) Account 
and Non-Resident (External) Rupee 
Account deposits with Bank of Baroda and 
Public SectoJ Bands as a whole as on 25th 
December, 1987 is as under : 

(Amt. Rs. in crores) 

Public Sector Banks 

Bank of Baroda 

8014.41 

789.37 

Loans Scheme of Bank of Barodn for 
Weaher Sections 

8081. SHRI iI.N. NANJE GOWDA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the various schemes under which 
the Bank of Baroda gives loans to poor 
people, especially backward classes; 
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(b) the number of such persons bene­
fited; and 

(c) the number of such appJications 
pending? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). AU 

Public Sector Banks including Bank of 
Baroda have been asked to enSUre that at. 
least 10 per cent of the tOlal bank credit 
is in favour of weaker sections. 

The present data reporting system does 
not generate seperate information for back­
ward classes. However, the PCI fOfmance 
of Bank of Baloda III lending to weaker 
sections have been as followed : 

(No. of Accounts in lakh~) 
(Amount in Rs. crores) 

Advances to Weaker Sections As on the last 

Friday of No. of Accounts Balance Outstanding 

December 1985 

December 1986 

December 1987 

Bank toans in Andbra Prad{'sh 

8082. SHRI V. TULSIRAM: Will the 
Minister of FINANCE be pJeased to state: 

(a) the number of applications for 
bank loans recieved during the last three 
years, year-wise, in banks (nationalised and 
olhers) from the unemployed graduates, 
Scheduled Castes and Scheduled Tribes, 
persons beloning to backward classes, 
minority communities and genara) category 
in Andhra Pradesh; 

(b) the number of applications sanc­
tioned, rejected and pendIng, year-wise, 
with full details; 

(c) the total amount of loans given; 
and 

S.lO 

10.77 

10.54 

250.00 

328.61 

387.45 

(d) when the remallling appllcationt> will 
be ~anctjoncd loans? 

THE MINISTER OF STATE IN flJI~ 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF F1NANCE (SBRI 
EDUARDO FALEIRO): (a) to (d). The 
present data reportmg ~yslern from banks 
does not generate information in the mannCl 
asked for. However, detaIls regarding the 

• target, number of applicatIons 1 eceived oy 
Di~trict Industries Centres (DIes), number 
of appJications sponsored to banks, number 
of nppJica!ions sanctioned and amount of 
Joans sanctioned under the Self Employment 
Scheme for Educated Unemployed Youth 
(SEEUY) in Andhra Pradesh during the 
last three years are sct out below : 

-- ------ -- -----
1984-85 1985·86 1986-87 

17,300 

_"" -...._ ---- ----- - ----.... 

1. Target 15,100 17,300 

2. No. of applications 
received by DIes 82,447 76,930 1,06,577 

3. No. of applications 
sponsored to banks 28,401 20,815 21,404 

4. No. of applications 
sanctioned 13,084 16,518 14,219 

5. Amount of loans sanctioned 
(Rs. in Jakhs) 2733,92 3474,22 3225,60 
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Reserve Bank of India have also report­
edthat until 1986-87, banks wt.!re not 
required to ~umbit information regarding 
applications rejected and pending with them. 
The information reporting system was sub­
sequently modtfied and the information 
relating to number of applications rejected 
and rending would be available from the 
financial year 1987-88. 

From the year 1986-87 minimum of 30/{) 
the number of sanctions have been reserved 
for Scheduled C.lstejSchcduled Tribe~ bene­
ficiaries. In Andhra Pradesh during 1986-87 
assistance under the Scheme was pIov:ded 
to 2006 Scheduled Caste!SchcduJcd Tribe 
persons ag,tins( the sub-t:uget of 5190. 
There is no SepJI .. lte sub-target for persons 
belonging to backward class f ~ and minority 
communjtic~ under SEEUY Scheme. 

Banks haye been advtsed to dispose of 
the applications within 14 days from the 
date of their receipt from District Industries 
Centres (DIC5). 

01 enin~~ 0:' Bant\. t rune: e') iu And!lra 
llrndes> 

8083. SHRI V. TULSIRAM: Will the 
Minister of F[NANCE be pleased to state: 

(a) whether Union Government have 
formulated any scheme for opening new 
branches of nationalised banks in Andhra 
Pradesh during 1988 and 1989; 

(b) if so, whether the facility of expan· 
sion of banking wiH be provided in the 
backward and dcficit areas of the State; 

(c) whether Government propose to open 
banks branches in the I ural and backward 
areas of Mahboob Nagar and Ranga Reddy 
districts in the Sate; and 

(d) if so, the details together with loca­
tion thereof and when such branches are 
expected to be opened? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOM1C AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). 
Reserve Bank of India (RBI) has formulat­
ed the Branch Licensing Policy for the 
period 1.4.1985 to 31.3.1990. The objec­
tive of the policy is to achieve a coverage 
ratio of 1 branch for 17,000 population 
in the rural and semi-urban areas of each 

development block and making availabJe at 
least one bank offices within a distance of 
10 kms. from every village. In the urban 
and metropolitan centres opening of branches 
would be need-based. On the basis of Jis. 
of identified centres leveived from the State 
Government of Andhra Pradesh, RBI has 
allotted 3 () 9 eligible rural and semi-urban 
centres to banks for opening branches in 
Andhra Pradesh during the current Branch 
Licesing PoHcy prriod upto March, 1990. 
In addition, on the basis of applications 
made by jndivjdual banks, RBI has allotted 
50 centres to banks for opening branches 
in urban and metropolitan areas. 

(c) and (d). RBI lws allottcd 40 centres 
to various banks for opening branches in 
Mahaboobnagar and Ranga Reddy Districts 
under the current Branch Liccl1~ing Policy 
as per details given in the statement below. 
According to information available with 
RBI branches have been opened at 4 centres 
in Mahboobnagar District and and at 19 
centres in Ranga Reddy Di~trict. RBI has 
advised the banks that the branches at the 
allotted cc.ntres should be 0 pendcd in a phas­
ed manner during the rt!maining current 
policy period. As such, it is not possible 
at this stage to indicate the expected date of 
opening of the branches at the rcmainins 
17 centres. 

S tutC,'OI tnt 

Name of District Name of Centre 

1 2 

Mahboobnagar 1. Siddapur 

2. Lalkota 

3. Ithola 

4. Gorita 

5. Husnabad* 

6. Yoptla 

7. PaddamanuI 

8. Kanukurthy 

9. Hunwada* 

10. Sugoor 

11. Jinnaram* 

12. lJijjawaram 



1 2 

13. Kalwa"o lao * 
14. Dharmavaram 

J 5. Karvangai 

16. Narva 

Rangareddy 17. Maharajpct * 

18. Tadlapalli village * 
19. Sardarnagar 

20. Elimincdu* 

21. Dandu MaHaram* 

22. Bodakonda* 

23. Dubbachcrla* 

24. Nagaram* 

25. Velchal* 

26. Barwad Mothukpalli* 

27. KomaLtypalli* 

28. Mujahidpur* 

29. Dadapur* 

30. Chowdapur* 

31. Gbatsingpur* 

32. Aziz Nagar· 

33. Mailwar* 

34. Oinaurthy* 

35. Reddy Ghanpur* 

36. ~~baP,Ur 

37. IncHIr 

38. Siddalur* 

39. Moinabad 

40. Kessara 
-- -- - ---... - ....... -- - -- ,~--- --_-----

.Denotes centres whtre brcUlcbes have 
bceb opened. 

CleJl.: .. ~ce to Yam Mills of Andhr. Pradesh 

8084. SHRI V. TULSlRAM: Will 
the Minister of TEXTILES be pleased to 
atate : 
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(a) whether the recommendations 
made b~ the State Government of Andhra 
Pradesh for clearance of yarn mills is still 
pendilll with Union Government; 

(b) jf so, the details of the yarn miUs 
which arc awaiting c1earunce for the last 
two years; and 

(c) whether Union Government propose 
to issue early clearance in the interest of 
export of yarn ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA); (a) and (b). 
Only one case (The ChiJakaluripet Cotton 
Growers Cooperative Spinning Mi1Js Ltd. 
District Guntur for which application was 
received in Apri], 1988) recommended by 
the State Govel nment of Andhra Pradesh 
for yarn mills is pending. 

(c) Such applications are considered 
within the existing industrial poJicy guide­
lines and it is not po~sjblc to jndicate the 
time span required for their disposa1. 

lTranslation] 

. Centra' E~'ci~c CoJIccto' ate in llil!ar 

8085. PROF. CHANDRA BHANU 
DEVI : Will the Minister of FINANCE be 
pleased to st ate : 

(a) whether Bihar's contri bution to 
Central Excise Revenue is more than that 
of many other States ; 

(b) if so, whether there is any proposal to 
open more Central Excise Collectorates; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRJ A. K. 
PANJA) : (a) Yes, Sir. 

(b) No, Sir. 

(c) The opening of a new ColJectorate 
depends upon various factors such as work 
load, revenue, industrial growth, etc. 
Having regard to these factors, the need 
has not so far been felt for more Central 
Excise CoJJectorates in Bihar. 



ISS Writtell Answers APRIL 22, 1988 Wrillen Answers '1~6 

8086. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether money from abroad rcach­
cd India by illegal ways called 'tube money'; 

(b) the amount of money that is pas­
sed on through tube money; 

(c) what action is t akel1 to pcr~uadc 
Indians abroad to send 1h~ money through 
legaJ ways; and 

(d) whether incenti"es wi1l be given to 
Indians abroad in this ngard ? 

THE MJNISTI:R OF STATJ-_J jN THE 
DEPARTMENT OF ECONOMIC Al~FAlRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
Government is aware that certain persons 
send money fl (1m abroad through illegal 
channels but it is not possible to give a 
precise estimate- of such ilkgal remittances. 

(c) and (d). The Government is aware 
of the problem aJld has already given variolls 
jncentive~ 10 attract nOIl-lcsidcnt Indians 
to remit their money to India through legal 

channels: 

Incentiv('~ to Companit's to Encoma~e 
1\1ode"nisation 

8087. SHRI BHATIAM SRIRAMA­
MURTHY: Will the Minister of FINANCE 
be pleased to state : 

(a) whether his Ministry propose to 
provide special incentive to the companies 
to encourage modernisatIOn; 

(b) if so, the details thereof; 

(c) whether any suggestion has been 
received to allow profits to the extent of 
20 per cent for investment for modernisa­
tion to be deducted from Taxable Profits; 
and 

(d) whether the present assets limits 
wi]) undergo upward revision for some items 
for small scale industries? 

THE MrNISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SaRI A. K. 
PANJA) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. The suggestion was exa­
minr.d in the various pre-budget meetings 
which were heJd in connection with the 
preparation of Finance BiJJ, 1988 and was 
found not acceptable. 

(d) No, Sir. The Ministry of Finance 
i'i of the view that the present limit of 
Rs. 35.00 lakhs in respect of the aggregate 
value of Plant and Machinery in Order that 
an industria1 undertaking qualifies as a 
small Scale Industria) Undertaking, pres­
cribed in calu~e (b) to Explanation to 
Section 80HHA of Income-tax Act, ] 961 
is adequate. 

[ Tralls/ation] 

I ()an~ Advan\'(.'d in Alam~arh aud Rallia 
Di~tricts of II Uaf rradesh 

8088. SHRI RAJ KUMAR RAJ: 
WiIJ the Minister of FJNANCE be pleased 
to state: 

(a) the amount of loans sanctioned by 
the nationalised banks to the people of 
weaker sections of society in Azamgarh and 
BaHia Districts of lJttar Pradesh during 
the last three years; 

(b) the percentage of loans realised by 
these banks; and 

(c) the detatls thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
present data reporting system does not 
generate information in the manner asked 
for. However, as per the information avai .. 

lable from Reserve Bank of India Gross 

Bank Credit given by aU Scheduled Commer .. 

cial Banks in the Districts of Bama and 

Azamgarh of Uttar Pradesh as at the end 
of December 1985, December 1986 and 
September 1987 was as under : 
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District December 
1985 

----------_._---

Balli a 36.14 

Azamgarh 58.00 

[English] 

Reported Raids on tile Premises and 
Offices of Directors and Executive 

pf Gocnka Group 

8089. SHRI S. M. GURADDI : 

SHRI V. KRISHNA RAO : 

SHRI PRAKASH CHANDRA: 

SHRI MANJK REDDY : 

SHRI MANIK RAO HODLYA 
GAVIT: 

SHRI SITARAM J. GAVALI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether raids on the premises and 
offices of Goenka Group of Companies 
including its Directors and Executives have 
been conducted recently by the Income 
Tax and other authorities throughout the 
country; 

(b) if so, the out come thereof; and 

(c) the action taken or proposed to 'be 
taken by Governm!nt in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FfNA NCE (SHRI A, K. 
PANJA) : (a) Yes, Sir, scarci.es were 
conducted by different enforcement 
agencies. 

(b) and (c). Unaccounted assets worth 
Rs. 471.17 bkhs were seized under the 
Income Tax Act and estimated evasion of 
Central excise duty to the tunc of Rs. 73 
lakhs was also detected. Actual extent of 
evasion of different tnxes can be quantified 
and appropriate actions can be taken only 
on completion of investigation. 

PUl'chase of Sh~lres of PubHc S( dor 
Companic.l 

8090. DR. D. N. REDDY: Will the 
Minister of FINANCE be pleased to state: 

(Amount in Rs. crores) 

December September 
1986 1987 

----~~--.-~ 

40.75 42.62 

72.24 75.30 

(a) whether non-Government public 
limited companies registered under section 
26 of the MRTP Act purchased bonds 
issued by public sector companies; 

(b) if so, the names of the companies 
and the amount they have invested in public 
sector bonds during last three years; and 

(c) whether these companies were given 
any loans at conccssional rates of interest 
by (i) banks, (ii) public financial in£titutions 
(iii) Exirn bank, (iv) Government and semi. 
Government bodies ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE: 
(SHRI EDUARDO FALEIRO) : (a) to 
(c), The information is being collected and 
will be laid on the Tflble of the House. 

EEC to lm o .. t Colton r. om Imli3 

8091. SHRJMA11 BASAVA-
RAJES\VAR£ : Will the Minister of 
TEXTILES be plea~cd to state : 

(~) wh,.:ther it is a fact that European 
Economic Communily has agl'l'cd to import 
clltton from India: 

(b) if \0, {he de. ail<\ thereof; and 

(c) the amount of foreign exchange 
expected' to be earned '1 

THE MINISTFR OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) During the 
current Cl)ttflll yaJ n, exports of Indian 
~tapJc cotton have heen suspended. 

(b) and (c). Do not arise. 

Trade Defidt with E EC 

8092. :,1 SHR1MATl BASAVA. 
nAJESWARl : Will the Minister of 
COMMERCE be pleased to state: 

(a) the trade ddicit during 1987-88 
with the European Economic Community 
(EEC); and 
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(b) whether Government propose to 
bridge the trade gap between the EEC during 
1988 .. 89 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P R. 
DAS MUNSI) : (a) According to th~ pro­
visional data available in respect of Indo· 
EEC trade for the period April-December 
1987, the trade deficit was Rs. 2641.28 
crores as indicated be10w : 

Exports Imports 

(Rs. crore&) 

Deficit 
------ - -----------, 

2721.63 5362.91 -2641.28 

(b) Endeavour will continue to be made 
by Government to make a)l possible efforts 
to bridge the trade gap. 

Visit or Sin~aporc Trade Dcligation 

8093. SHRIMATI BASAVARAJE-
SWARI : Will the Minister of COMMERCE 
be please to state: 

(a) whether a trade delegation from 
Sin~apore visited India in March, 1988; 

(b) if so, the main topics discussed; 

(c) whether :Jny concrete agreement has 
been reached; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY or COMMERCE (SHRI P. R. 
DAS MUNSI) : (<t) YC'I, Sir, a 19-mcmber 
trade delegation led by Chairman, Singa­
pore Trade DeveJopment Board, visited 
India during 13 to 22 March, 1988. 

Name of the Bank Date of orgina1 
licence is~ued 
by RBI 

(b) The main topics discussed were 
boosting, diversifying and balancins Indo­
Singapore trade. 

(c) No, Sir. 

(d) Does not arise. 

[Transla lion] 

Opening of Fo=,clgn Banks 

8094. SHRI RAM PUJAN PATEL: 
Will the Minister of FINANCE be pleased 
to sfa te : 

(a) whether Government had granted 
permission for opening foreign banks in 
India during the period from Jar'toary, 1985 
to January, 1987; 

(b) if so, the number of such banks 
opened and the names of the places where 
these banks have been opened; and 

(c) whether the country has been 
benefitted by opening of such banks? 

THE MINISTER OF STATE IN TItE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN TIlE MINISTRY OF F1NANCE 
(SHRI EDUARDO FALE1RO): (a) and 
(b). Reserve Bank of India (RBI) has 
reported that it had not issued licence to 
any foreign bank for opeJling of branches 
in India during the period January, 1985 
to January, 1987. However, some foreign 
banks, who were issued Jicenccs by RBI 
prior to January, 1985, opened branches 
in India dUring the period January, 1985 
to January, 1987 as per details beJow: 

Date of opening Location of 
of the branch the branch 

---- - ~ -.-----

Oman International 
Bank SAO 

Societe Gcncrale 

Bank of Bahrain and 
uwait 

ApriJ, 1983 

September, 
1984 

July, 1984 

---- ----- - .---- - ------_ ... ....----- ... --

4.10.1985 Bombay 

1.11.1985 Bombay 

26.6.1986 Bombay 
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(c) It is not possible to quantify the 
benefits. Tbe~ pollt'Y aen6t811y ado_'teCI by 
the RBI in allowing foreip banks to 
open branches in ' India is selective. 
The principlos of reciprocity with the 
countrl of orlllD of ,he ..,pUcant 
bank and. the economic and trade relation­
ship betweon Indi a and the COUllt., of 
ori,in of the forei,n bank. etc. are some 
of the factors which ate kept in view while 
considering the applications of the foreign 
banks for opening Qf br.nch~ in India. 

Levies on Stock Exchan_ 

8095. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE ... be pleased to State: 

(a) whether it a fact that there are 
already adequate levies imposed on the 
Stock Exchanges bOth by Union Bnd the 
concerned State Governmcntsi 

(b) if so, the details of the levies as 
they exist on d8te on the stock exchanges 
in vllrious States, Statewise; and 

(c) the steps taken by Government to 
ensure that the Stock Exchanges becotne a 
vital instrument by mobilisation of resources 
during the Sixth and Seventh Five Year 
Plans, alongwith the nam es of the stock 
excb anges benefiting from these steps in 
each "State 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(StilI EDUARDO FALEIRO) : 
(a) ahd (b). The details of eXisting Central/ 
&tate levies on Stock Exch aoges are beina 
collected and will be laid on the Table or 
rbe·'Hou8e. 

(c) Efficient functioning of Exchanges, bI,., Q/~. hllps in the process of resource 
mobilisadon by Companies. The devolop. 
ment or Stock Exchanaes i. a continuous 
proccas. Some of tho Important arepH taKen 
by the, Government in this regard arc 
brieRy iadicated below : 

(I) Th~ Budget tor 1988·89 contains 
positive measures for long term 
grOWth Cor capital markets, which 
jpclude ; 

(A) Concession now available fot 
direct jnvestment in equity 
shares of new industria) 
undertakin.s wiJl also be 
available for investment in 
special units of mutual funds 
where the resources are 
earmarked for investment in 
new projects; 

(B) Proposal to provide an 
ex.cJusive exemption UptO 

Rs. 3000 for income from 
dividends under Section 80L 
of the Income Tax Act, 
which will be in addition 
existing concessions available 
under Section 80L. 

(C) A scheme under which appro­
ved venture capital companies 
funds will be enabled to 
invest in new companies and 
be eligible for the concessio. 
nat treatment of capital gains 
available to non-corporate 
entities. 

(ii) Government have constituted a non .. 
statutory Board ca]Jcd Securities 
and Exchange Board of India for 
the regulation and development of 
securities market. 

(iii) Mutual Funds were allowed to be 
established by the State Bank 
of India and Canara Bank. These 
Funds would provide valuable 
investment services to the pubJic. 

(iv) The High Powered Committee on 
Stock Exchanges was constituted 
by the Government in May, 1984 
which submitted its report in 
December, 1985. Various relat­
ing to the functioning of Stock 
Exchanges were initiated on the 
recommendations made by the 
Committee. 

The above steps wiJJ help to 
bring order into the functioning 
of the stock Exchanges in general. 
The names of the Stock Exchanges 
in the country and their location 
are given in the statement 
below. 
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Statement 

Statement showIng Name and Location of Stock ExchQngea 

- -----

SI. No. Name 

1. The stock Exchange 

2. The Stock Exchange 

3. The Calcutta Stock Exchange 
Association Limited 

4. Madras Stock Exchange Ltd. 

5. The Delhi Stock Exchange 
Association Ltd. 

6. The Hyder,tbad Stock Exchange 
Limited. 

7. ~adhya Pradesh Stock Exchange 
Limited 

8. Bangalol'c Stock Exchange Ltd. 

9. Cochin Stock Exchangc Ltd. 

10. The Uttar Pradesh Stock 
Exchange Association Ltd. 

11. Pune Stock Exchange Ltd. 

12. The Ludhiana Stock Exchange 
Association Limited 

13. The Gauhati Stock Exchange 
Limited 

14. K anara Stock Exchange Ltd. 

15. M agadh Stock Exchange 
Associ ation 

Op{'nin(~ of Halik Ur.mche~ 

8096. PROF. NARAIN CHAND 
PARASHAR : WIlJ the Minister of 
FINANCE be pleased to state : 

(a) whether Government would ensure 
that there is no over-lapping in the areas 
cO\ering the villages around bank branches 
in the casc of regional rural banks and the 
nationalised bank~ especially when (i) 
there are no branches of the lead banks of 
a district at each of the Block Headquar­
ters for coordination (ij) there are more 
than one branches of the commercial banks 
at the Block Headquarters and few such 
branches in the intepor of the BlOCks, and 

Location 

Bombay, Maharashtra 

Ahmedabad, Gujarat 

Calcutta, West Bengal 

Madras. Tamil Nadu 

New Delhi 

Hyderabad, And hra Pradesh 

Indore, Madhya Pradesh 

BangaJore, Karnataka 

Cochin, Kerala 

Kanpur, Utter Pradesh 

Pune, Maharashtra 

Ludhiana, Punjab 

Gauhati, Assam 

MangaJore, Karnataka 

Patna, Bihar. 

---------
(b) if so, the clear guidelines issued by 

the Government to Reserve Bank of India 
ond the National Bank for .. Agriculture and 
Rural Development to these banks in this 
regard and also for coordination with the 
cooperative banks belonging to the Various 
States? 

THE MINISTER OF STATE IN i,THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). 
Reserve Bank of India (RBI) has issued 
detailed guideJines dated 14.3.1988 to 
commercial banks. including thc Regional 
Rural Banks (RRBs), for implementing the 
'Service Nca Approach' under which ea~b 
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rural aDd sem i-urban br anch of cornme!cial 
banks and RRBs will be allotted 15 to 25 
villaaes as its service area. The allottee 
branch will have the responsibiJity for 
meetiDI the credit requirements for produc­
tive purpose, of all the villages in its 
service area. 

RRBs, under the charter given to them, 
finance only the target group which includes 
the small and marginal farmers, agricultural 
labourers, rura] artisans, small entrepre­
neurl, etc. In terms of the guidelines 
dated 14.3.1988 issued by RBI,' in the 
service area of a branch of an RRB, th e 
branch of its sponsor bank or if it is too 
far away, the nearest designated branch of 
any other commercial bank, will finance the 
non-target group beneficiaries. In view of 
the restricted clientele of the RRBs, there 
is no proposal to ensure that there would be 
no overlapping between the service areas of 
the branches of RRBs and commerci al 
banks. These guidelines of RBI also 
envisage the setting up of a suitable forum 
for coordination among the banks and the 
block officials and the involvement of the 
District Central Cooperative Bank in such 
a forum. 

LoIses Suffered by Regional Rural Banks 

8097. PROF. NARAIN CHAND 
PARASHAR: WiIJ the Minister of 
FlNANCE be pleased to state: 

<a> whether it is a fact that 40 out 
of tbe 190 regional rural banks are in 
the red; 

(b) if so, the names of the regional rural 
banks which arc in the red at the end of the 
financial year 1987-88; 

(c) the steps taken by Government, 
• tbe Reserve Bank of Indi a and the Nationa1 

Bank for Agricultural and Rural Develop­
ment to improve the conditions in such 
banks and also to bring dOwn the credit 
deposit ratio from 200-300 per cent to 100 
per cent by the end of 1990; and 

(d) whether in view of the high Credit 
Deposit ratio, the 3000 branches of these 
40 regional rural banks would be able to 
cater to the needs of 15 .. 25 villages around 
each of them as stipuJated in the Union 
Budget for 1988·89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir, 

(b) The names of 148 Regional Rural 
Banks out of 194 such banks which had 
incurred loss during the accounting year 
ending December, 1986, according to the 
latest available information, is given in 
the statement below. 

(c) and (d). Pursuant to the recommen­
dations made by the Working Group on 
RRBs, a number of steps have beer taken 
for improving the performance of regional 
rural banks and reducing their losses. 
These are (i) release of additional share 
capital to RRBs with satisfactory track 
record; (ii) enlarging the scope of their lending 
by' allowing them to lend to public bodies/ 
village Panchayats etc. (iii) Jowering of 
interest rate on refinance provided by the 
sponsoring banks and (iv) investment of 
their SLR funds directly in Government 
Securities of better yield. The Government 
has also asked the sponsoring banks to 
playa more active role in fund manage­
ment, staff training and internal audit of 
RRBs. 

NABARD has reported that it has not 
imposed aqy upper ceiling on C.D. Ratio 
for RRBs and a flexible view is being taken 
so as to ensure that any limits on CD ratio 
do not stand in the way of flow of funds 
to the weaker sections. Since the present 
C.D. Ratio is 101 % and the NABARD 
does not insist on bringing it down to 
100 % there is no question of C.D Ratio 
coming in the way of fulfilJing the needs 
of adopted vHlages as stipulated in the 
Union Bud&et for 1988-89. 

Statement 

<Amount in lakhs of Rs.) 
--~-----.-------.-- --- --

SI. No. Name of the RRDs. 

1 2 

1. Haryana Kshetriya Gramin Bank 

1. Hisaar-Sina Kshetriya Gramin Badk 

Loss - --- ----".- ---- -._---..-........ 
3 -- ----- -- - - ..... ---- --- ... --- - __ 

25.34 

2.95 
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---------_._----------------------
1 2 

3. Ambala-Kurukshetra Gramio Bank 

4. Himachal Gramin ".Bank 

S. Jammu Rural BaDk 

6. ElJaquai-Dehati Bank 

7. Kamraz Rural Bank 

8. Shivalik Kshetriya Gramin Bank 

9. Kapurthala .. Ferozpur Ksh. Gramin Bank 

10. Gurd aspur-Amritsar Ksh. Gramin Bank 

J 1. Jaipur-Nagaur Anchalik Oramfn Bank 

12. Marwar Gramin Bank 

13. Shekhawati Oramin Bank 

14. Marudhar Kshetriya Gramin Bank 

15. Alwar-Bharatpur Anch. Oramin BanI.; 

16. AravaIi.Kshetriya Gramin Bank 

1 7. Hadoti Kshetriya Gramin Bank 

18. Mewar Anchalik Gramin Bank 

19. Dbar Anchalik Graroin Bank 

20. Bundi-Chittorgarh Ksb. GramiD Bank 

21. Bhilwara-Ajmer Ksh. Gramin Bank 

22. Dungarpur-Banswara Ksh. Gramin Bank 

23. Sriganganagar Kshetriya Oramin Bank 

24. Arunachal Pradesh Rura1 Bank 

25. Lakhimi Gaonlia Rural Bank 

26. Cachar Graroin Bank 

27. Langpj .. Dehangi Rural Bank 

28. Subansiri .. Gaonlia Bank 

29. Manipur Rura) Bank 

30. Khasi Jaintia RuraJ (Ka Bank) 

31. Mizor~Rural Bank 

32. Nagaland Rural Bank 

33. Cbamparan Kshetriya Gramm Bank 

3 

2.17 

13.'3 

1'.60 

39.88 

8.83 

3.~7 

6.20 

16.18 

10.34 

97.,02 

35.01 

31.60 

42.44 

32.9. 

44.03 

21.99 

29.73 

34.89 

L34 

8.07 

29.34 

4.7S 

25.80 

10.09 

1$.56 

16.41 

12.13 

18.03 

20.01 

5.10 

40.3.8 
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34. ¥OIhi Ksbetriya Gramin Bank 

al.· yaiahaU IClhetriya Gramin Bank 

'6'1 lanthal Parlanas Oramin BIbk 

.J 7. Nalanda Gramin Bank 

~8. Singhbhum Kshetriya Gramin Bank 

JI. Samaltipur ICshetriya Gramin Bank 

'0. Ranchi Kshetriya Oramin Bank 

41. (iopalganj Kshetriya Oramin Bank 

42. Saran Kshetriya Gramin Bank 

43. Giridh Kshetriya Oramin Bank 

44. Hazaribagh Kshetriya Gramin Bank 

45. Puri Gramin Bank 

46. Bolansir Anchalik Gramin Bank 

47. Cuttack Gramin Bank 

48. Kalahandi AnchaHk Oramjn Bank 

49. Baitarani Gramin Bank 

'0. Balasore Gramin Bank 

$1' Ilushlkulya Gramin Bank 

52. tlhenkanal Oramin Bank 

53. Gaur Oramin Bank 

54. MalJabhum Gramm Bank 

,~. Mayurakshi Gramin Bank ... , 

'6. Nadia Oramin Bank 

'7. 8ardhaman Gramin Bank 

S8 Howrah Gramin Bank 

'9. 1(.shetriya Oramin Bank, Hoshanpbad 

60. Bilaspur .. Raipur ICsh. Gramin Bank 

61. Bundelkhand Ksbetriya Gramin Bank 

62. Shard a Oramin Bank 

63. Surguja Kshotriya Oramin Bank 

64. Bastar Ksbetriya Oramin lank 

Wrln'lf An~"" l1q 
I • 

3 

44.7' 

16.~1 

i7.(j4 

9.1~ 

2S.~3 

a7 . .sf) 
2S.~' 

~2.J J 

11.54 

2.55 

4.82 

58.'4 

40.59 

19.21 

16.66 

33.~O 

48." 

.38.14 

26_J' 

73.47 

53.2J 

85.26 

16.25 

29.31 

13.68 

41.90 

100.53 

30.11 

24.68 

'0.00 

J8.'. 



171 Wrltt. AnlWrl APRIL 22, 1988 

1 2 

65. Dur.-Rajanandpon Gramin Bank 

66. Jhabua-Dbat Kshetriy, Gramin Bank 

67. Raigarb Kshetriya Gramin Bank 

68. Shivpuri-Guna Kshetriya Oramin Bank 

69. Damoh-Panna-Sasar Ksh. Oramin Bank· 

70. Dewas-Shajapur Ksbetriya Gramin Bank 

71 Nimar Kshetriya Grarnin Bank 

12. MandJa-BaJagbat IC.siletriya Oramin Bank 

13. Chhindwar a-Seoni KRhetriya Gramln Bank 

74. Rajgarh Kshetriya Oramin Bank 

7 S. Shahdol Ksbetriya 0 ramin Bank 

76. Ratlam-Mandsaur Kshetriya Glamin Baok 

77. ChambaJ Kshetriya Oramin Bank 

78. Mahakaushal Klbetriya Or amin Bank 

79. Bhaairath Gramin Bank 

80. Ballia Kshetriya Oramin Bank 

81. Hardoi-Unnao Gramin Bank 

82. Kanpur Kshettiya Oramin Bank 

8J. Sravastbi Ksbetriya Gramin Bank 

84. Etawah Oramin Bank 

85. Kisan Oramin Bank 

86. Ksbetriya Kisan Gramin Bank 

87. Kashi Gramin Bank 

88. Allahabad Kshetriya Gramin Bank 

89. Pratapgarh Kshetriya Oramin Bank 

90. Paizabad Kshetriya Oramin Bank 

91. Fatehpur Klhetriya Gramin Bank 
..... 

92. Bareilly Kshetriya Gramin Bank 

93. Devi Pattan Kshetriya Gramin Bank 

94. Aligarh Kshetriya Gramin Bank 

95. Tulti Oramin Bank 
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3 

22.97 

15.39 

. 30;bO 

16.66 

42.78 

18.86 

16.31 

16.39 

7.47 

15.48 

10.37 

6.49 

10.89 

8.22 

29.00 

14.08 

31.07 

19.00 

7.79 

17.46 

22.46 

23.15 

9.99 

25.SJ 

23.10 

28.68 

26.31 

30.79 

25.~4 

12.92 

34.51 
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96. Blah Gramln Bank 

97. Oomti Gramin Bank 

98. Cbhatrasal Oramin Bank 

'9. Rani Lakshmi Bai Klh. Gramio Bank 

100, Vidur Oramin Bank 

101. Shabjabanpur Kshetriya Oramin Bank 

102. NainJtal AJmora Kshe'riya Oramin Bank 

J OJ. Vindhyavasioi Oramin Bank 

104. Sarayu Gramin Bank 

lOS. Jamuna Oramin Bank 

107. Muzaft"arnagar Ksbctriya Gramin Bank 

107. Pithoragarh Ksbetriya Gramin Bank 

108. Oanga-Yamuna Oramin Bank 

109. Alaknanda Oramin Bank 

I J O. Kutch Orarain Bank 

Ill. Jamoagar Graroin Bank 

112. Banaskanlba .. Mehsana Graroin Bank 

115. Panchmahal Oramin Bank 

114. Surendraoagar-Bhavnapr Gramin Bank 

lIS. Valsad·Danls Bank 

116. Surat .. Bharucb Oramin Bank 

117. Sabarlcantha .. Gandhinsar Oramin Bank 

118. Junagadh-Amreli Gramin Bank 

119. Marathwada Oramin Bank 

120. Aurangabad.Jalna Gramin Bank 

121. Chandrapur.Gadchiroli Oramin Bank 

122. Akola OiamiD Bank 

123. Ratnagiri-Sindhudufa Oramin Bank 

1 ~4. Solapur Graroin U"nk 

3 
---------­ ._--_ 

19.81 

7.28 I 

22.77 

24.41 

10.SS 

15.01 

14.02 

12.08 

14.03 

4.93 

3.45 

0.60 

4.73 

J .21 

25.08 

21.43 

39.86 

34.00 

14.11 

4.99 

5.00 

3.12 

2.46 

31.S9 

IS.86 

18.37 

8.17 

16.13 

14.20 
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1 2 

I ~. Bhandara Oramift Bank 

1 ~6. Nagarjuna Oramin Bank 

127. Rayalseema Gramin Bank 

128. Sri Visakha Oramin Bank 

129. Sroe Anantha Oramin Bank 

130. shri Venkateswara Gramin Bank 

131. Sti Saraswathi Oramin Bank 

132. Sangameswara Gramin Buk 

13'. Pinakini Gramin Bank 

134. Kakathiya GraroiD Buk 

13 S. Chaitanya Gramin Bank 

13 6. Shri Sathavabana Granda Bank 

137. Golconda Gramin Baut 

138. Srirama Gramin Bank 

139. Cauvery Oramin Bank 

140. Krishna Graroin Bank 

14 •• Chitradurga Gramin Bank 

142. KaJpatharu Ocaroin Bank: 

143. Kolar Graroin Bank 

144. Biajpur Gramin Bank 

145. Chickmagalur.Kodalu Oramin Bank 

14'. 8ahyadri Ora miD Bank 

J 47. Netravati .. Gramin Bank 

148. Varda Graroin Bank 

Separate CcII for Ser,icel Sector 

8098. SHRI YASHWANTRAO 
GADAKH PATIL: Wi)) the Minister of 
COMMERCE be pleased to state : 

3 

14.56 
~ , 

122.64 

15.2' 
41.~. 

J4.32 

J6.26 

11.14 

8.00 

2l.01 

33.~' 

12.99 

4.79 

0.38 

0.46 

50.67 

67.26 

3.J J 

1S.19 

14.14 

26.19 

J 1.43 

iJ.O~ 

7.80 

(a) whether it is proposed to set up a 
separate cell in his Ministry for tlie servIces 
sector; and 

(b) jf so, the details tberool aDCIllhe 
objective in view 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) and (b). A Division 
already exists in the Ministry. which handles 
all aspects pertaining to expansion and 
diversi fication of exports of projects and 
services. 

Fall jn Deposits 01 Nationalised Banks 

8099. SHRI BANWARI LAL BAIRWA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the total aggregate deposits of 
twenty nationalised banks as on 30 Septem" 
ber 1987, 31 December, 1987 and 29 
January, 1988; 

(b) whether Government have noticed 
the trend of steep falJ in deposits of 
nationalised banks in the first week of year 
in every year; 

(c) the reasons for faB in deposits as 
on 29 January, 1988 and whether some 
nationalised banks have been found to be 
indulged in window-dressing to make up the 
yearly targets; and 

(d) the steps taken by Government to 
remedy the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF F1NANCE (SHRI 
EDUARDO FALEIRO) : (a) The aggregate 
deposits (other than from banks) of 20 
nationalised banks as on the last Friday of 
September 1987, December 1987 and 
January 1988 are as under: 

Period 

29.9.1987 

2S.12.1987 

29.1.1988 

(Amt. in Rs. c .. ores) 

Deposit 

67894.56 

74135.80 

72585.54 

(b) and (c). It has been observed during 
the last three years that 1 arge vari ations, 
if any, in the deposit figures of b:mks are 
mainly due to normal banking transactions 
such as, interest accrued on deposits, 
deposits/withdrawals of large funds in the 
accounts of pubJic sector undertakings etc. 

However, so far, Reserve Bank of India 
has no inform ation of any bank havin~ 
resorted to window-dressing of its deposits 
as at the year ending December 1987 to 
make up the yearly targets. 

(d) Reserve Bank of India has advised 
banks to indicate average growth of deposits 
in the annual report and other publications 
whenever performance is judged as on 
various dates and also issued instruction to 
baijks to impress upon their Branch 
Managers not to adopt undesirable methods 
to inflate the figures of deposits and aJso to 
take action against err ing officials. 

Reservation fo: SC/ST in Indian O\erseas 

8100. SHRI BANWARI LAL BAIRWA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) the eligibility criteria and zone of 
consideration for promotion from clerical to 
junIOr management grade being adopted in 
Indian Overseas Bank for genera) employees 
and for SC/ST employees; 

(b) the tot al number of employees 
working in Indian Overseas Bank in Delhi/ 
New Delhi, post-wise and category-wise; 

(c) the number of those. belonging to 
SC/ST communities among them, post-wise 
and category-wise, separately; 

(d) whether quota reserved for SC/ST 
employees in all categories of posts, parti­
cularly in junior management grade is 
comp1ete; 

(e) if not, the reasons for not complet­
ing the reserved quota, particularly in junior 
management scale; and 

(f) the specif.c measure taken or being 
taken to complete the backlog and fill up 
the post reserved for SCjST communities 
in all categories of posls and particularly 
the junior management scale posts "? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MfNISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) Indian Overseas Bank has reported that 
according to the existing promotion policy 
it has two channels vi? channel (A) and 
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channel (B) for promotion from the clerical 
to officers cadre. 50 % of the vacancies are 
filled by channel (A) which involves a 
written test. In the eligibility CI iteria of 
10 years service, a relaxation of 1 year and 
2 years service is alJowed for SC and ST 
respectively. Channel (B) also involves 
written test but an candidates with 3 to 7 
years of service depending upon their 
educational and other qualifications are 
eligible. SC/ST candidates are allowed 
relaxation by 1 year subject to a minimum 
of three ysars actual service. 

Cadre General 

Officers 384 

Clerical 8t afT 754 

Sub·staff 135 

1273 

(d) and (c). Reservations in the Officers 
cadre of the bank arc calculated and main· 
tained at All India lcvcI and not State/ 
Region-wise. The backlog in the reservations 
for SCjST in the officers cadre in direct 
recruitment of Indian Overseas Bank as on 
31.12 1987 was J for SC and 12 for ST. 
The reasons for the backlog arc, inter-alia, 
non-availability of suitable candidates from 
BSRBs. 

(f) The Government has advised various 
measures to public sector banks including 
Indian Overseas Bank for clearing backlog 
in reserved vacancies for Scheduled Castes 
and Scheduled Tribes which, inter-alia, 
include; 

(i) conducting pre-recruitment and 
pre-promotion training program· 
meso 

(ii) relaxation in educational qualifica­
tions and standards of fitness. 

(iii) inclusion of a member belonging to 
Scheduled Caste/Scheduled Tribes 
in the Selection Committee! 
Departmental Promotion Com­
mittee etc. 

(iv) conducting special recruitment tests 
exclusively for Scheduled Castes 
and Scheduled Tribes l whenever 
pecessary. 

Indian Overseas Bank has also advised 
that the SC/ST candidates Ire adjudged 
against relaxed standard and their qualifyjng 
marks are 2 5 agajn~t 35 for general candi­
dates in channel (A) and 25 against 40 for 
channel (B). 

(b) and (c). The total number of 
employees working in Delhi Region of 
Indian Overseas Bank, as reported by it, in 
the officers, clerical and sub-staff cadre as 
on 31.12.1987 is as under: 

SC ST T'Otal 

51 15 450 

217 24 995 

105 14 254 

273 53 1699 
-- --........ ---

-,....- -- ------~--

(v) opening of examination Centres 
nearer to the p laces of concen­
tration of Scheduled Castes and 
Scheduled Tribes; 

(vi) placing of indents after including 
total backlog for Scheduled Castes 
and Scheduled Tribes subject 10 

maximum reservation to the 
extent of 50% of the total vacan­
cies in any recruitment year. 

Fall of Ground Wate' Levclr, in Karnataka 

8101. SHRI H.D. PATIL: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether it is a fact that permanent 
recession of ground water levels has been 
observed in some districts of Karnataka. , 

(b) if so, the details thereof; 

(c) whether any report has been sought 
by Union Government from the State of 
Karnataka in this regard; and 

(d) if so, the details thereof and Ihe 
reaction of Union Government in this 
regard? 

THE MINISTER OF STATE IN nIE 
MINISTRY OF WATER RESOURCES 
(SH!UMATI KRISHNA SAnl): (a) and 
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(b). Fan in ground water levels ranging 
from 0.15 to 10.99 metres has been record­
ed in parts of all the districts of Karnataka 
State. 

(c) and (d). No, Sir. 

Expoi·t of Production of Drugs 

8102. SHRI BALASAHEB VIKHE 
PATIL: 

DR. V. VENKATESH : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government have decided 
to allow export production of drougs not 
yet approved in the country; 

(b) whether only those drugs which 
have been tested and approved by the 
competent authorities abroad wouJd be 
considered for export production; and 

(c) if so, whether Government propose 
to amend the existing law to accommodate 
new drug in the overall policy ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) and (b). Yes, Sir. 
Government have decided to grant approval 
for production of drugs, not yet approved 
in the country, on case by case basis 
provided the drug is not banned in India 
and the firm has a Jetter from the importing 
country indicating that the drug has been 
cleared for use in that country and is 
already in use in a number of developed 
countries. Production is to be undertaken 
by manufacturers of repute for export only 
against valid export orders. 

(c) No, Sir. 

Growth of Economy 

810l SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Reserve Bank of India 
has projected a slower growth for Indian 
economy in 1987-88; 

(b) if so, whether the decJine in indus­
trial and agricultural production are the 
maJor factors for this slow growth; 

(c) If so, whether the Reserve Bank of 
India has advised Government to implement 
policy measures to raise the agricultural 
and industrial production and to bridge 
the galloping rise in inflation; and 

(d) if so, the measures taken by 
Government in this regard 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY 
OF FINANCE (SHRI EDUARDO 
FALEIRO) : (a) to (d). The RBI report 
has noted that the severe drought of 
1987-88 is likely to have adverse impact 
on the production, prices and other sectors 
of the economy. The Government has 
taken a series of measures to raise agricul­
tural and industrial production and to 
maintain a check on the rise in prices. 
These include a new act jon pJan for agri­
culture with emphasis on irrigation; pro­
vision of fiscal reliefs to industries to boost 
demand which was adversely affected by 
drought; further liberaJisation of capacity 
reendorsement to encourage higher produc­
tion and maintenance of higher level of 
public investment in infrastructure sectors. 
The anti-inflationary measures includes 
strengthening of the Public Distribution 
System, imports of essential items like 
sugar, edible oils and pulses to augment 
domestic availability, mopping up of excess 
liquidity in the system and strict action 
against hoarders and blackmarketeers. 

LIe BuHding in Connuught I)Jace 

8104. S}IRI DAULATSINHJI JADEJA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the cost of the recently constructed 
Jeevan Bharati building of the Life Insu­
rance Corporation in Connaught Place, 
New Delhi; 

(b) the original cost estimate; 

(c) whether Government are aware of 
the dislocation in traffic and poJJution 
created by such an edifice in middle of 
Delhi; 

(d) the particulars of the architect of 
this building and commission paid to him; 
and 
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(e) the particulars of the contractor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF F1NANCE 
(SHRI EDUARDO FALEIRO) : (a) About 
Rs. 18.67 crores. 

(b) Rs. 14.97 crores. 

(c) The building has been constructed 
as per approved plan and after obraining 
clearances from the concerned authorities. 
L1C has not received any report of disloca­
tion in traffic and pollution. 

(d) Shri Charles Correa, Consulting 
Architect, Mathew Road, Bombay. The 
profession al fees amount to Rs. 23 lakhs. 

(e) The main building contractors were 
MIs. Shapoorji Pal10nji & Co., Pvt. Ltd., 
Bombay. ' 

Frauds in S~a!( Pank of Indore B"n~chcs 
j.i I('1n:-ur 

8105. SHRI MANVENDRA SlNGH: 
Wi]] the Minister of FINANCE be pleased 
to state: 

(a) whether cases of bunglings/fraud~ 

have been detected in the matter of bogus 
cheque discounts and overdrafts facilities 
giver. during the period January, 1979 to 
December, 1984 in the branches of State 
Bank of Indore in Kanpur (Uttar Pradesh); 

(b) if so, the branch-wise, details 
thereof; 

(c) the total amount involved in each 
case and the number of officials found 
involved therein; and 

(d) the present position of each such 
cases? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINfSTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) to (d). 
State Bank of Indore has reported that one 
case of fraud was detected in June 1980 at 
its Gumti No. 5 branch, Kanpur involving 
discountjng of bogus cheque, leading to an 
overdraft of Rs. 69,500. The Bank has 
further reported that in connection with 
this case while one officer has been dismissed 
from the Bank's service, punishment of 

stoppage of on8 increment without cumu­
lative effect has been awarded to another 
official. The Bank has also filed civil suit 
against the party for the recovery of its 
dues and has also lodged claim with the 
insurance company. 

Loans Ad,'unced by State Bank of Indore 

8106. SHRI MANVENDRA SINGH: 
Will the Minister OF FINANCE be 
pleased to state: 

(a) tbe amount of Joans sanctioned and 
djsbursed under letter of creditjforeigu 
trade business by the State Bank of Indore 
during the last year; 

(b) the number of companies/export 
units/woollen hosiery mills etc. to which it 
has been advanced; and 

(c) the number of persons/companies/ 
factories to which loans worth more than 
Rs. 10 lakhs each has been sanctioned and 
the total money sanctioned to them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO); (a) and 
(b). The State Bank of Indore has reported 
that the limits sanctioned by it to 45 
companies/export units under letter of 
credit/foreign trade (export finance) during 
January-December 1987 was Rs. 44.83 
crores (approx.). Against these, the out­
standings were Rs. 34.54 crorcs (approx.). 

(c) The bank has also reported that it 
had sanctioned limits of more than Rs. 10 
lakhs each to 30 companies involving total 
amount of Rs. 44.34 crores (approx.) 
during last year. 

Writing off of Bank Loans to Cotton 
· Growers in Andhra Pradesh 

8107. SHRI SRI HARI RAO : 

SHRI MANIK REDDY: 

SHRI SITARAM J. GAVALI; 

SHRI V. SOBHANADREESWARA 
RAO: 

WiJl the Minister of FINANCE be 
pleased to state: 

(0) whether Government of Andbra 
Pradesh ha4) recently approached the Union 



t8~ Wrilltll Aluwlrs V AISAKHA 2, 191() (SAJ(A) Wrlttell Answers 186 

Ocwernment for writing off the crop loans 
given by the nationalised commercial banks 
to cotton growers in Guntur, Prakasam and 
other districts of Andhra Pradesh in view 
or the failure of cotto n crops and subsequent 
suicides by farmers; 

(b) if so, whether this proposal has 
since been examined by the Union Govern .. 
ment; and 

(c) if so, the nature of decision taken by 
the Union Oovernmcn t ? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF ECONOMIC AFFAIRS 
IN THE M1NISTRY OF FJNANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). A 
letter dated 24.2.1988 has beecn received 
from the Department of Agriculture of the 
State Government of Andhra Pradesh indi­
cating, inter alia, that the cotton grower­
farmers in PrJkasam District want 
loans given by tl1e b:lnks to be written off 
or atleast interest w be waived and loans 
rescheduled. The consistent stand of 
Government of India and Reserve Bank of 
India has been that generalised waiver or 
write off of loans affects the requisite finan­
cial discipline of the borrowers and vitiates 
they recovery climate. Such measures also 
build up expectations on the part of the 
borrowers flat the loan instalments due 
for repayment in future could ,)Jso be 
similarly waived and consequently their 
inclination to repay the loans gets weakened. 
However, Reserve Bank of India has 
issued detailed guidelines to the banks for 
provIding suitable relief 10 borrowers in the 
case of natural calamities or other adverse 
exigencies resulting in failure of crops. 
These guidelines, inter alia, envisage con­
version of short-term loans into medium­
term loans, reschedulement of existing term 
loans, providing fresh crop loans, etc. 
Subject to these guidelines, credit institu­
tions can remit or reschedule loans on the 
merits of each case, if such action is 
warmted according to their commercial 
judgement. 

Projects P:opos('d frt' Yrn Credit Af.isistaftce 

8108. SHRIMATJ MADHUREE 
SINGH: Will the Minister of FINANCE be 
pleased to state : 

(a) the likely projects proposed to be 
posed for next years Yen credit assistance; 

(b) the proportion of the assistance pro­
posed for ongoing projects as compared to 
the new projects; and 

(c) how do Government propose to 
ensure that the projects are evenly SPi ead 
among various parts of the country '1 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). 
Negotiations with the Government of Japan 
and the OverseRse Economic Cooperation 
Fund of Japan (which is the official funding 
agency) are underway to finalise the project 
proposals for Japanese assistance JIJ 1988. 
The list of pr0jects will be finalised by the 
time of the Aid India Consortium Meeting 
in Paris in the month of June, 1988. 

(c) Projects are posed for external 
financing depending upon their feasibility, 
priority, maturity for implement at ion, 
resources position of the implementing 
agencies and the knding criterja of the donor 
agency. 

Projects P('m1inr, with Gan;a r'Jood 
Control Commi"',ioD 

8109. SHRIMATI BIBHA GHOSH 
GOSWAMI : WiIJ the Minisrrr of WATER 
RESOURCES be pleased to state: 

(a) whether several projects are stiH 
pending with the Ganga FJood Control 
Commission; 

(b) if so, the details thereof; 

(c) when these projects were received by 
Government; 

(c) the reasons for delay to clear these 
projects; and 

(e) the time hy which these projects are 
Hkely to be cleared ? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) to (c). 
A statement is given below. 

(d) The principal leasons fOJ the dC]C'y 
in clearance of the projects are: 

(i) The Schemes are not prepared after 
adequate investigations and studies 
as per the prescribed guidelines; 
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ii) There is dela.y in compliance with 
the comments of the Ganga Flood 
Control Commission; 

under the Forest (Conservation) 
Act, J 980. 

(e) The time by which these projects are 
likely to be cleared depends upon the 
keenness and promptness of the State 
Governments in compJyina witb the com­
ments of the Gansa Flood Control Com­
mision. 

(iIi) Sometimes encroachment on forest 
area is involved and so, such 
schemes are requ ired to be cleared 

Stah'ment 

Statement showi·tg tlte P()silio" of schemes tmder process in GFCC as on 241h March '88 

S1. Name of State 
No. 

1 2 

1. U t!ar Pradesh 

2. Bihar 

- ......--------- ---------------
N arne of Scheme 

3 

1. PIE for marginal embankment on 
river Rapti from Dumeriaganj 
to Bangi in diSH. Basti. Estd. cst 
Rs. 799.64 lakhs. 

2. Flood Protection work on Vikram 
Jot Dhuswa BUDd in Tehsil 
Harraiya in distt. Basti. 
Estd cost Rs. 117.22 lakhs. 

3. Portection of Madarha Behra 
Dandi Bund on left bank of river 
Ghaghra distt. Basti. 
Estd. cost Rs. 84.65 lakhs. 

4. Rai BarcH Town Flood Protection 
Scheme Estd. cost Rs. 96.70 
lakhs. 

1. Chakia-Ramdiri Embankment 
Scheme Estd. cost Rs. 194.75 
lakhs. 

2 Strengthening and modernis ation 
of Bagdole-Jhawa Mahananda 
left embankment Estd. cost 
Rs. 84.28 lakhs 

3. Adhwara Flood Contro) Scheme 
Phase-Ill Estd. cost Rs. 584.52 
Jakhs. 

4. Adhwara Flood Control Scheme, 
Phase-II Estd. cost Rs. 592.93 
lakhs. 

Date of receipt of 
new I modified! revisedj 
scheme. Replies to 
GFCC observations 

4 

October '87 

March '88 

March '88 

February '88 

March '88 

March '88 

February '88 

October '87 
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I 2 

3. West Bengal. 
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3 4 
----------_ ----..... _---_ 

S. Second revised estimate of Sone 
river embankment (left bank only) 
Estd. cost Rs. 473.38 Jakhs. 

6. Piprasi.Pipraghat Protection Sche­
me Estd. cost Rs. 14S3.4S lakhs. 

7. Master estimate for protection 
works of Kosi embankment Estd. 
cost Rs. 3227.91 lakhs. 

8. Ganga·Gumani Flood Control 
Scheme Estd. cost. Rs. 195.43 
lakhs. 

1. Kunur river embankment scheme 
in distt. Burdwan Estd cost 
Rs. 1402.18 lakhs. 

2. Beel Balli Drainage Scheme in 
distt. 24·Parganas Estd. cost 
Rs. 206.20 lakhs. 

3. Modified Flood Protection Scheme 
for the Nabadwip area in distt. 
Nadia Estd. cost Rs. 386.30 
lakhs. 

4. Re-excavation of river Baramasia 
including Sarju and Morc·Maha­
nanda for improvement of 
drainage congestion for Harish 
Chandrapur Kharba .. Ratua in the 
disH. of MaJda Estd. cost 
Rs. 490.50 lakhs. 

June '87 

December '87 

January '88 

January '88 

June '87 

October '87 

November '87 

Decem her '87 

------
loan Applications under Self Employm('nt 

Scheme iD Kcrala 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
targets under the Self Employment Scheme 
for Euucated Unemployed Youth (SEEUY) 
are fixed financial year-wise. Reserve Bank 
of India have reported that as against the 
target of 20,000 beneficiaries to be covered 
under the SEEUY Scheme in KcraJa 
during 1986·87 the number of applications 
received by District Industrie s Centre 
(DIes) were 87156. The DICs sponsored 
27096 applications to banks, which sanc­
tiol1ed loans in 19015 cnses during Ihcs 
year 1986·87. 

8110. SHRI T. BASHEER: Will the 
Minister of FINANCE be pJeased to state: 

(a) tbe number· of applications received 
during 1986 and 1987 by different banks 
in ICerala (rom unemployed youth under 
self employment scheme; 

(b) the number of applications sanctioll­
edt rejected and pending; and 

(c) the time by which decision is likely 
to be taken OD pending applications? 

THE MINISTER OF STATE IN THE 
p~r"ItT~ENT OF ~CONOMIC AFfAIRS 

Reserve Bank of India have also reported 
that as pt.:r the data reporting system until 
1986·87, banks were not required to submit 
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information regarding apphcations rejected 
and pending with them. During October, 
1987 information r~PGrting system has been 
modIfied and this information will also be 
collected from the financial year 1987"88. 

(e) As the scheme is implemented on 
financial year basis, loans for achieving 
physical target for a particular year are to 
be sanctioned before the end of the financial 
year only. Banks have been advised by 
Reserve Bank of India to dispose of the 
applications within 14 days from the date 
of their receipt from District Industries 
Centres (DIes). 

Supply of Dhotis und Sarecs 

8111. SIIRI MANJK REDDY: WilJ 
the Minister of TEXTILES be pleased to 
state : 

(a) the amount of dhotis, sarc.!es and 
other doth supplied to the States during 
the last three years which was to be 
distributed among the common people 
through the puhlic distribution system, 
State-wise figures; 

(b) whether Union Government met the 
demand of the States fully; 

(c) if so, the details thereof; and 

(d) if nOl, the reasons therefor? 

THE MINISTER OP TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Control1cd/ 
Janata cloth is distributed in various States 
through the public distribution system as 
well as othtr ouLlets. Separate figures of 
dhotlS, sar(;I,;S and other eJoth supplied to 
the Statos for distribution to the common 
people through the public distribution sytcm 
are not Dldintaincd by the Central Govern­
ment. 

(b) to (d). Supply production of dl10tis, 
sarecs and other c1<.'th lit ,der the controlledl 
Janta cloth scheme in States is determined 
on a pro-rata basis taktng into account 
total population and popula tion beJow the 
poverty line. Their supply/production is 
not determined Oil th~ basis cf den~;]nd for 
thcse products in the States. 

Non-A\aiJaf i~ity or \ a,'11 iJ Kc,nhl 

81 J 3. SHRI MULLAPPAlLY RAMA­
CHANDRAN: Will the Minister of TEX­
TILES be pleased to state : 

(a) whether any representation has been 
received by Union Government ftom the 
District of Callnanorc, Kerab, regarding 
the plight of thousands of handJoom workers 
due to rise in price and non-availability of 
yarn in the market; 

(b) whether the Ministry intend to open 
a yarn Bank at Cannanore; and 

(c) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MJRDHA) : (a) Yes, Sir. 

(b) and (c). No, Sir, However, National 
Handloom Development Corporation, which 
was set up with the primary objective of 
ensuring regular supply of inputs to the 
handloom sector at reasonable prices, is 
supplying bank yarn to handloom agencies 
in the southern states, including Kerala. 
through its regional office at Coimbatore. 

Bank I oan~; for HOl'sin~~ 

8J 14. SHRI MULLAPPALLY RAMA­
CHANDRAN : WiJl the Minister of 
FINANCE be pleased to state: 

(a) whether any directives have been 
issued to the nationalised banks to increase 
the quota of housing loan during the current 
year; 

(b) if so, the details thereof; 

(c) whether all U-,(' banks had achieved 
the targets fixed for granting of housing 
lo~ms during 1987; and 

(d) the details of banks that have not 
achieved the target? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). 
Reserve Bank of India (RBI) 11uvc reported 
that the banks were not al10catcd any 
amounts individucdly to be provided by 
them towards housing finance in the past. 
RBI in March, 1988 issued instructions to 
311 sc1.cdulcU commercial banks advising 
enhancement in the total allocation for 
housing finance from Rs. 150 crores to 
Rs. 225 crores foJ' tbe year 1988 and to 
Rs. 300 crores for the year 1989. RBI 
have also reported lhat the· aJJocotions of 
housing finance for the year 1988 have been 
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made bank-wise and they have also been 
advised individually in this regard. 

(c) and (d). While the stipulated target 
on an aggregate basis for housing finance 
was exceeded by banks in 1986, complete 
data for 1987 has not yet become avail­
abJe. 

UCO Bank 

8115. SHRI MOHD. MAHFOOZ 
ALI KHAN: Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact'" that ueo Bank 
has the lowest productivity and highest 
expenditllrc per employee as compared to 
the other nationalised banks in the country; 

(b) if so, the details thereof stating the 
reasons therefor; and 

(c) the remedial measures contemplated 
by Government in this regard? 

lHE MIN1STER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDU.\RDO FAL[JRO): (a) to (c). UCO 
Bank has rcport~d that its husiness per 
employee ,,,'as Jowe~t in the ycar 1986 but 
the expendIture r,er employee was about 
the industry avel age. The low business per 
employee \\ i.b due to lower business growth 
coupled with a Illgh staff expansion during 
the pcnou 1900·1985. With the strategy 
of restricted growth in man~powcr and a 
sustained higher average growth in business, 
the bank is endeavouring to improve the 
situation. 

Gold ~ .npo. t fm Export Production 

8116. SHRI Y.S. KRISHNA IYER: 
Will the Mini~tcr of COMMERCE be plea­
sed to state : 

(a) the reasons for decline in gold 
jewellery export; and 

(b) whether Government propose to 
allow go ld import for export oriented pro­
duction '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : I(a) The marginal decline . 
in gold jewellery exports during 61987188 
as compared to those in 1986 ... 87 is attri-

butable mainly to the subdued Middle East 
market which has been the major buying 
segment of Indian gold jewellery. 

(b) The current import-export policy 
provides for import of all raw materials 
including gold, for export oriented prO: 
duction. 

Direct Recruitment to Grade • A' Services 
in Central Excise Department 

8117. SHRI V.S. KRISHNA IYER: 
WiJI the Minister of FINANCE be pleased 
to state: 

(a) whether direct recruitment is made 
to Grade 'A' services in the Central Excise 
Department; 

(b) jf so, whether it will not affect the 
inservice employees; and 

(c) whether Government propose to stop 
direct recruitment to Grade 'A' Service in 
Central Excise Department to provide pro­
motional opportunities to the stagnated 
inservice empJoryees ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI ··A.K. 
PANJA) : (a) Yes, Sir. 

(b) No, Sir. Direct recruitment is made 
only to the extent of 50% of the vacancies 
in the grade of Assistant COllector/Sr. 
Supdt. of Customs and Centra] Excise 
Service Group. 'A'. The remaining 50% 
vacancies are fined by promotion. 

(c) No, Sir. 

Rl'wardlInrenthes to Income Tax Officers 

8118. SHRI V.S. KRISHNA IYER: 
Will the Mmister of FINANCE be pleased 
to state: 

(a) whether there is any scheme to give 
reward or incentive to Income Tax Officers 
for clearing more cases; 

(b) ifso, the details thereof; 

(c) whether Government are aware that 
the proceedings before the ITO is only 
quasi-judicial and it could be reserved by 
the appellate authority; and 
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(d) the steps proposed to be taken to 
ensure the impartial dcdsions by Income 
Tax Officers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN filE 
MINISTR Y OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) With a view to encourage maximi­
sation of disposal of summary assessments, 
rewards arc given to three best Summary 
assessment Units in each Commissioner of 
Income-tax's charge whose disposal is the 
highest for a financial year. The rewards 
are given to each of the officers and staff 
working in the unit at the rate of one 
month'l\ emoluments for the highest dis­
posal, at the rate of 2j3rd of a month's 
emoluments for the second highest disposal 
and at the rate of Ij3rd of month's emolu­
ments for the third highest dIsposal. 

The Summary assessment Unit having 
maximum disposal in the country is eligible 
for additional reward of Rs. 20,000. 

(c) Yes, Sir. 

(d) The orders pa~scd by Income Tax 
Officers are presently subject to : 

(i) Inspection by Senior Officers; 

(ij) Internal as well as Revenue Audit; 
and 

(iii) Appeals and Re"isions. 

In view of the above, no further steps 
are con'\idcn.~d necessary. 

l:('rmitnwnt :11 (\:r.tral E\:ci~c Department 

8119. SHIH V.S. KRISHNA IYER: 
Will the Minister of FJNANCE be pleased 
to state : 

(a) the toUd number of posts in aU 
categories recruited in 1987 in the Central 
Excise Department for posting to various 
parts of the country; 

(b) whether most of the posts in the 
Central Excise Department are special type 
of posts for which a separate recruitment 
agency is required; and 

(c) whether there is any proposal before 
Government to create a separate Board for 

recruitment of various posts in the CentraJ 
Excise Department ? 

THE MINI~TER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The information is being 
collected and wiIJ be laid on the Table of 
the House. 

(b) NOt Sir. 

(c) No. Sir. 

[Trans lot;o,,] 

Payment of D.A. 

8120. SHRI RAM DHAN : 

SHRI BALWANT SINGH 
RAMOOWALIA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it has become obligatory 
for Government to make an increase in the 
dearness allowance of Central Government 
employees due to recent rise in the'" price 
index; 

(b) whether a talk was held recently 
with the representatives of the employees 
unions to consider the matter; and 

(c) if SO, the detai1s thereof and the 
results achieved ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): (a) to (c). Dearness 
Allowance at the revised rates has become due 
to Centra] Government employees w.e. from 
1.1.1988 on the basis of percentage increase 
in whoJe numbers in the twelve monlhJy 
average of the AlJ India Consumer Price 
Index Numbers for Industrial Workers 
(General) (Base 1960= 1 00) for the month 
ending 31. I 2.1987, over the index average 
608. The discussions arc going on and 
the final decision is expected to be taken as 
early as possible. 

Relief given to Textile 1\1 ills Exter.ded 
to th(' Consumers 

8121. SHRI RAM DHAN : 

SHRI BALWANT SINGH 
RAMOOWALIA : 

Will tl1e Mjnist~r of TEXT1LES be 
pleased to state : 
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(a) whether it is a fact that Government 
feel that benefit of the relief given in textiJ e 
duty in the current year's budget should 
reach to the consumers; 

(b) if so, whether Government have 
made request to this effect to the textile 
miUs in private sector; 

(c) if so, the details thereof; 

(d) whether textile rniJls in public sectors 
have taken certain steps in this direction; .. 
and 

(e) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (e). 
Government have indicated that the benefit 
of excise duty concessions announced in the 
recent budget should be passed on down the 
line to the consumer in the form of lower 
prices. This would apply equaJly. to units 
in the private and public sector as produc­
tion of fabric is increasingly undertaken 
with raw materials which have enjoyed the 
said duty concessjons. 

Deposits of Nationalised Ba nks 

8122. SHRI RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOWALIA : 

Will the Minister of FINANCE be plea­
sed to state : 

(a) whether it is a fact that the amount 
of money deposited in the nationalised 
banks during the Jast year i.e. 1987-88 
was Jess than t he preceding year 1986-87; 
and 

(b) if so, the totat amount of desposits 
of these banks as on 23 December, 1987, 
31 December, 1987 and 7 January, 1988, 
respectively 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) :. (a) The figures 
for the growth of deposits of the Public 
Sector Banks for the year 1987-88 are not 
yet available. However, the annual growth 
of deposits (excluding interbank deposits) of 
public sector banks during 1986 and 1987 
was 19.6% and 15.6% respectively. 

(b) Reserve Bank of India has informed 
that 23rd December, 1987, 31st December, 
1987 and 7th January, 1988 arc non"report­
ing dates for submission of returns furnish. 
ing deposits figures by banks, hence figures 
as on these dates are not avaiJable. 

Pendbg ProJlosal of Cotton MiI:s in U.F. 

8123. SHRI HARISH RAWAT ; WiJI 
the Minister of TEXTILES be pJeased to 
state : 

(a) whether there is a proposal pending 
in regard to the approval for setting up 
some new cotton milJs in Uttar Pradesh; 
and 

(b) if so, since when this proposal is 
pending and the time by which necessary 
approval wi]} be accorded in this regard? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). An 
application has been received by Govern­
ment for setting up a 100 % Export Orit.nted 
cotton spinning unit in Uttar Pradesh on 
6.4.1988. Another application for setting 
up a medium scale cotton spinning unit 
received by the Textile Commissioner on 
11.2.1988 IS pending for want of necessary 
c1erification from the applicant. It is not 
possible to indicate at this stage by when 
the proposal are likeJy to be disposed of. 

Promotion of Handicraft in llUar Pradesh , 

8124. SHRI BARISH RAWAT: WiJJ 
the Minister of TEXTILES be pleased to 
state : 

(a) whether any special scheme has been 
prepared by the Ministry to promote handi" 
craft industry in Uttar Pradesh; 

(b) if so, the details in this regard; 

(c) whether there is any proposaJ to 
create any special funds for the welfare of 
handicraft workers in lhis State; and 

(d) if so, the time by which this fund 
wjll be set up ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). No, 
Sir. There is no special scheme in Uttar 
Pradesh. However, the following important 
schemes afe being undertaken for promo. 
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tion of handicrafts in different States of the 
country including Uttar Pradesh. 

1. Training 

InstItutional training is imparted in 
major crafts like carpet weaving, artmetal­
wares, hand printed textiles, cane and bam­
boo and woodwares for upgradation of 
skill. Besides, training is also imparted 
under apprenticeship training scheme in 
crafts which are tither languishing or requi· 
red specialised skill. 

2. Marketing Assistance 

The Office of the Deve]opment Commis­
sioner (Handicrafts) have set up 47 Market­
ing and Service Extension Centrc.;; through­
out the country with a view to generate 
se1f employment among the artisans, to 
increase their earnings by way various sales 
promotion programmes. The M and SEes 
are rendering package of services to the 
craftsmen like assistance in getting credit 
facilities, raw materials, improved tools 
and techniques etc. The centres are also 
organising various sales promotion pro­
grammes, like Product Promotion Pro­
grammes, MJrket Meet Programmes, Fairs 
and Festivals etc. 

3. De.r;ign Development 

Four Regional and Technical Develop­
ment Centres located at Bombay, Calcutta, 
Bangalore and New Delhi continued to 

provide technical guidance, training facilities 
and demonstration in different crafts to 
craftmen all over the country. A National 
Craft Institute for Hand-printed textiles 
has been set up at Jaipur to traip craftsmen 
in textile designing, processing and refresher 
courses in improved technology. 

4. Raw Material 
Centres 

and Common Facility 

A scheme to assist the Central/State 
Handicrafts Corporations and Apex Coopera­
tive Societies financi a1Jy has been Initiated 
to enable them to set up raw material 
depots and common facil ity centres in 
crafts coacentration areas, sales outJets and 
for holding of exhibitions of handicrafts. 
Financial assistance to the tune ofRs. 3.53 
IBkhs was provided to U.P. State Handi­
crafts Corporation duri ng 1987-88 for 
setting up of raw material depots, sales 

outlets, -holding of exhibitions' of handi­
crafts, common facili ty centres etc. 

5. Export Training 

Ten Training Programmes in Business 
Enterprises and Export Managtment for 
Educated Sons and Daughter of craftsmen 
were conducted during 1986-87 by the 
specialised agencies. Five demonstration. 
cum-Training Programmes in packaging of 
Handicrafts were conducted during 1986-87 
by the Indian Institute of Packaging. 

(c) No, Sir. There is no such proposal. 

(d) Does not arise. 

A!tsi~tanec to sick l nil'" iI' PHar 1'r .. ldlsh 

8125. SHRT HARISH RA'VAT : WjU 
the Minister of FINANCE be p1cascd to 
state : 

(a) the iotal numbcI ( f ~Id. mdustrial 
units in UttJr Pradesh and tl1c number of 
units, out of thc~c. which have been 
provided the financialossislance H(Jmis&ibJe 
to the sick units; and 

(b) the amount provided by the vanOU8 
financial institution~ to 1hcsc unIts ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAJRS 
IN THE M1NISTRY OF r INANe!: (SHRI 
EDUARDO FALEJRO) : (a) The Reserve 
Bank of India has Jcported that in Uttar 
Pradesh, as at the end of Deccmner, 1986, 
there were ] 5,8 J 5 sick units m the SSI 
~cctor and 68 un its in the large scale sector 
(large units are those which are enjoying 
aggregate credit limit of Rs. 1 crore or 
more from the banking system) with out­
standing of Rs. 101.38 crores and 
Rs~ 251.08 crores respectively. Out ·of 
68 Jarge sick units, 34 were viable units, 
27 were non .. viable units and the viabiHty 
of 7 units had not been decided. Out 
of 34 viable units, 16 units had been put 
under nursing programme with an amount 
outstanding of Rs. 129.04 crores. 

(b) Industrial Development Bank of 
India (IDB}) has reported that assistance 
sanctionrd to the sick industrial units in 
Uttar Pradesh by IDBI, fPCI and ICICI 
as on June 30, 1987 is as given below: 
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(in Rs. crores) 

Name of N.o. of Units Assistance 
IDstitution Sanctioned 

IDBI 32 80.01 . 

IFCI 48 65.59 

ICICI 21 18.18 

Export of Silk 

8126. SHR 1 KALI PRASAD 
PANDEY: Will the Minister of TEXTILES 
be pleased to state : 

(a) the Quantity of silk exported during 
the last three years; 

(b) the foreign exchange earned thereon 
during the above period; 

(c) the target fixed to export the silk 
cloths during the current year; and 

(d) the estimated foreign exchange 
likely to be earned ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). 
Indi a does not encourage export of raw silk 
and there have been no exports of this item 
during the last three years. However, 
there have been substantial exports of value­
added natural silk goods and the quantum 
of foreign exchange earnings on this account 
were a8 under : 

(in Rs. crores) 

Year Value 
• __ ._. _ __ ~ __ n __ "_ ... __ _ ~ ____ ~_" ... - __ 

1985·86 

1986-87 

1987-88 

J 59.82 

201.42 

233.48 

(April '87 to Feb., '88) 

(c) and (d) The target fixed for ex­
ports of natural silk gOOds during the year 
1988-89 is Rs. 270 crores, which is likely 
to be achieved. 

[English] 

Poor Quality Export (0 Europe 

8127.' PROF. P.J. KURIEN Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether Government's attention 
has been drawn to the news-items captionc4 
"Poor quality hits expo rts to EUrope" 
appearing in the Times of India dated 2 
April. 1988; 

(b) if so, whether complaints are being 
received from importing countries; and 

(c) the steps being taken to prevent 
such complaints ? 

THE MINISTER OF S~ATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) Comp1aints are sometimes received 
against poor quality of Indian products. 

(c) Complaints from importers arc 
enquired into by the Regional Standing 
Commitcees on Quality Complaints which 
are functioning at Bombay, Calcutta, 
Cochin, Delhi and Madras. Appropriate 
action is taken on the recommendations of 
the Committees to avoid recurrence of 
complaints. 

In order to ensure the requisite standards 
of quality in export goods, a number of 
items have been notified for compulsory 
quality control an d preshipment inspection 
under Export (Quality Control and Inspec­
tion) Act, 1963. The scheme of inspection 
under the Act includes preshipment inspec­
tion by notified agencies, super-checks by 
Technical Audit Cells, surveiHance at manu­
facturing points and trairiing of workers, 
etc. 

[Translation] 

Trade Deficit with Malaysiaj 

8128. SHRI KALI PRASAD 
PANDEY: Will the Minister of COM­
MERCE be pleased to state: 

(a) the figures of trade with Malaysia 
for last three years; 

(b) the position of trade deficit with 
Malaysia; and 

(c) 'h~ steps being taken to bridge the 
trade gap? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNS]): (a) a~d (b). As per 



20~ Written Answers APRtL 22, 1~88 ~rlllen AlUWers 204 

DOCI and S, figures of Indo-Malaysia 

Year Export Import 

---- ----- - - - ----------- --

1985·86 

1986·87 

1987-88 

(ApriJ-Dec., 87) 

7099 

10485 

6331 

40765 

55214 

58376 

trade for the last three years are as under : 

Trade 
Turn-over 

47864 

65699 

64707 

(Ra. in lakhs) 

Balance 
of Trade 

-33666 

-44729 

-52045 

(Figures for 1986-87 and 1987-88 are provisional) 

(c) The steps to bridge the trade gap 
include identification of thrust commodities 
for active promotion in the Malaysian 
markets, Indian participation in the Malay­
sian projects in the infrasturral sector on 
negotiated basis, holding of exclusive Indian 
trade exhibition in January, 1988, exchange 
of trade delegations and setting up of an 
Indo-Malaysia JOlfit Business Committee. 

India Tni:'!'m:tional Leather Fai,- ~t 
Madras 

8129. SHRI KALI PRASAD 
PANDEY: Will the Minister of COM­
MERCE be pJeased to state : 

(a) whether an India International 
Leather Fair was organised in Madras from 
January 31 to February 6,1988; 

(b) if so, ths names of the countries,· 
business organisation /leather industry insti­
tutes of which participated in this leather 
fair and the names of the countries which 
had maximum participation therein; and 

(c) the main achievements of this fair 
and the estimated expenditure incurred 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) A statement is given below. 

(c) Nearly 160 pat ticipants from India 
and abroad took part in the fair covering 
over 4,500 sq. m. of covered space dis­
playing a val iety of leather, leather manu­
factures and new mlchineries /technologies. 
The fair facilitated efforts to promote 
exports, diversify export markets, and up-

grade domestic technologies apart from 
resulting in sizeable business for the 
participating companies. 

The estimated expenditure incurred on 
the fair by Trade Fair Authority of India 
was about Rs. 32.46 lakhs. 

Statement 

Delails 0/ parlicipants from abroad 
in Ihe India International Leather 

Fair , Madras, January 31-
February 6, 1988 

----------- ---- --------------
s. No. Name of the Participant 
~---------------------------

I 2 

1. Aletti Giovanni and Figli SAS 
Italy 

2. Anzani S,P.A. Italy 

3. Bauce Attilio Di Francesco 
Italy 

4. F. LLI Alberti S.R.L. Italy 

S. Fipi S.P.A. ItaJy 

6. Hausch West Germany 

7. International Shoe Machine 
Corpn. U.S.A. 

8. Italian Trade Commission 
New Delhi 

9. Lampomachine di venturini 
Osvaldo Italy 

1 O. Mercier Freres France 
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It. Sieck~Gmbh and Co. 
Industries maschinen 
West Germany 

12. Text ite Tapes Co. Ltd, 
Ireland 

13. GE. MA. TA .S.P.A. Italy 

14. Eicini Rino S.a.S. Industries 
Italy 

15. Europlastica Italy 

16. Fiscagomma, S.P.A. Italy 

17. VBP Soulificie Italy 

18. Strojimport Foreign Trade Co., 
Czechoslovakia 

19. Calzaturificio Eiffel S.R. L. 
Italy 

20. AR. TE. CA. SPA Italy 

21. Prime Tanning Co. Inc. U.S.A. 

22. Doeftex Industries Ltd., U.K. 

23. British United Shoe Machinery 
Ltd., England 

24. Emhart Materials UK Ltd., 
England 

2S. Mosconi E.C SPA Verona, 
Italy 

26. Irving Ttanning Co. U.S A. 

27. Furpile International Italy 

28. S.I.O., Belgium 

29. Coherrna S.A. France 

30. Granucci SRL Italy 

31. Forestalli Italy 

[English] 

Export of Jute and Jute Products to Zambia 

8130. DR. KRUPASINDHU BHOI : 
Will the Minister'" of TEXTILES be pleased 
to state : -

(a) whether Government are export ins 
jute and jute products to Zambia; 

(b) whether the State Trading Corpora­
tion has been entrusted with this responsi­
bility; 

(c) if so, the total amount worth jute 
and jute products proposed to be exported 
to Zambia in 1988-89; and 

(d) the dcta ils thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). 
Jute goods are exported alJ over the world 
depending on demand. In a recent tender 
floated by the National Agricultural Market­
ing Board of Zambia for suPpJy of B. 
TwiHs State Trading Corporation participated 
as a nodal agency. 

(c) and (d). The target for the export 
of jute goods for the year 1988-89 has been 
fixed at Rs. 300 crores. However no 
specific target bas been fixed for Zambia. 

Appointment of Direct(lrs in NaUon81i~ed 
Hanks 

8131. PROF. K.V THOMAS: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the decision. for nomina­
tion of directors in the nat ionaHscd banks 
has been postponed; 

(b) if so, the reasons therefor; and 

(c) jf not, the time by which the 
directors are Jike1y to be nominated? 

THE MINISTER OF STATE IN. THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) ; (a) No, Sir. 

(b) Does not arise. 

(c) The process of nomination of non­
official directors on the boards of nationalis­
ed banks is already under way. 

Outsta'lding Rank Loans 

8132. SHRI SYED SHAHABUDDIN: 
Wi1l the Minister of FINANCE be pleased 
to refer to reply given on 25 March, 1988 
to Unstarted Question No. 4778 regarding 
recovery of bank loans and state: 

(a) the break up of the outstanding 
loans and over-dues at the end of 1985 and 
1986, bank-wise; 
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(b) whether each bank maintains 
account of outstanding loans and over-dues 
by schemes; and 

(c) if not, whether it is proposed to 
advise the banks to maintain separate 
account for each scheme so that the recovery 
of the Joans by each bank under a particu­
lar scheme can be monitored? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF ECONOMIC AFFAIRS 
lN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The bank-

wise outstanding advances of each of 28 
PubJic Sector Banks and overdues as at ahe 
end of J 985 and 1986 are aiven in the 
statement below. 

(b) and (c). Public Sector Banks are 
maint aing sector-wise information relating 
to overdues in different sectors viz. Industry. 
Agriculture and other sectors etc. and it 
may not be practicable for the banks to 
maintain sePatate scheme-wise data in 
respect of all the schemes in view of the 
number of schemes in operation at present. 

Statement 

(R.s. in lakhs) 

Name of the Bank Overdues Outstandings 
- 1985· 

_--

1986 1985· 1986 

-------_-- ----- - --------~ 

1 2 3 4 5 
_ --- -- -- - -----------_ .... _-----_ ... - --

1. State Bank of India 188292.57 234517.81 J 308114.48 1457003.05 

2. State Bank of 
Bikaner and Jaipur 5420~20 6481. 66 62725.57 69971.57 

3: St ate Bank of 
Hyderabad 14135.65 14926.20 53924.00 64809.00 

4. State Bank of Indore 4286.53 4887.07 29161.27 38685.81 

5. State Bank of Mysorc 9905.00 7810.00 49335.00 54739.93 

6. State Bank of Patiala 52] 0.48 6300.57 56480.28 7] 048.00 

7. State Bank of 
Saurashtra 3835.42 4672.53 35430.00 38971.00 

8 State Bank of 
Travancore 4674.01 7057.51 62137.00 74891.60 

9. Al1ahabad Bank 8812.00 8611.00 100408.00 115563.00 

10. Andhra Bank 10187.00 11905.00 89706.00 113377.00 

11 Bank of Baroda 3600.00 37450.00 276120.00 317550.00 

12. Bank of India 43425.75 55421.95 295474.28 356539.55 . 
13. Bank of Maharashtra 21344.00 25538.00 97995.00 114560.00 

14. Canara Bank 43640.00 45869.00 379200.00 438404.00 

15. Central Bank of India S7054.88 66510.69 333735.00 373313.00 
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1 2 3 4 5 

16. Corporation Bank 3445.94 6123.00 44773.85 51246.00 

17. Dena Bank 13795.58 16481.00 100044.00 107457.00 

18. IDdian Bank 23368.00 27880.00 133722.00 15371.00 

19. Indian Overseas Bank 28232.39 38820.41 157700.00 173026.00 

20. New Bank of India 8869.22 10029.20 58247.00 69534.00 

21. Oriental Bank of 
Commerce 3676.00 7644.00 S2800.00 61100.00 

22. Punjab National Bank 44820.00 54863.71 306504.00 365673.00 

23. Punjab and Sind 
Bank 17239.38 23620.15 69095.73 76690.65 

24. Syndicate Bank 40936.71 45934.79 228420.77 248953.00 

25. Union Bank of India 30212.00 36251.00 183069.00 199866.00 

26. United Bank of India 21784.67 45831.20 153800.00 160464.00 

27. ueo Bank 18972.00 19050.00 1550.71.00 175625.00 

28. Vijaya Bank 9825.97 11898.00 61761.00 77129.00 

721401.35 882385.45 4934950.23 5621991.66 

-----_._ ........ -- ----
*Data since revised by R.BJ. 

Selection of Ben2ficiaries of IIHlP and 
SEEUY 

8133. SHRI NARSING SURYA-
VANSI: Will the Minister of FINANCE 

be pleased to state : 

(a) whether a special study by the 
Reserve Bank of India on rural banking has 
~caled that the selection of beneficiaries 
for the Integrated Rural Development Pro­
gramme, Self-Employment to Educated 
Unemployed Youth etc. should be delinked 
from District Rural Development Agency 
and district Industries Centre respectively 
and left to a committee of bankers at block 
level; 

(b) if so, the details thereof; and 

(c) the reaction of Government there­
~o ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEfRO) : (a) to' (c). 
Reserve Bank of India (RBI) had asked 
the senior executives., including the chief 
executives of the public sector banks, to 
carry out a study of rural lending in some 
branches of their banks to make a qualita­
tive assecsment of the credit delivery system 
in relation to objectives of rural lending. 
After carrymg out the studies, some or the 
banks had made a suggestions that the 
selection of beneficiaries under Government­
sponsored schemes should be delinked from 
the District Rural Development Agencies! 
District Industries Centres and left to a 
Committee of Bankers at the block-level. 
RBI is of the view that suggestion i, DOl 
feasible for implementation in view of tile 
large number of beneficiaries involved in 
certain Government-sponsored scheff)eS. 
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Production and Export of FCV Tobacco 

8134. SHRI C. K. KUPPUSWAMY: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the production and export of flue 
cured virginia tobacco since 1984, year-
wise; 

(b) whether production and export 
have registered decline; and 

(c) if so, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) 

Year Production in 
farm wt. 
(in M. Kgs.) 

_------ -

Export in 
packed wt. 
(inTons) 

-~- - - ---- -

1983-84 

1984 .. 85 

1985-86 

1986-87 

1987 .. 88 

(Provisional) 

116.93 

107.69 

98.12 

113.66 

59.2 

72.30 

58.20 

50.60 

51.70 

49.0 

(b) and (c). The production of virginia 
tobacco is regulated by the Board, accord­
ing to the anticipated demand. Due to 
word-wide ~lowing down of demand and 
particularly reduced off-take by USSR, the 
exports have declined. 

Visit of a Delegation Abroad for Export 
Piomotion of Toban'o 

8135. SHRI C. K. KUPPUSWAMY: 
Will the Minister of COMMERCE be pleas-
ed to state: 

(a) whether Government have received 
a request for sending a delegation of the 
tobacco grower members of the Tobacco 
Board abroad for export promotion of flue 
cured virginia tobacco; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) Views of all concerned have been 
sought and a meeting has been convened 
to discuss the proposal. 

Loans Outstanding against Private 
Sector 

8136. SHRI SYED SHAHABUDDIN : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the outstanding amount, principal 
and interest, separately, of loans advanced 
by the nationalised banks to the private 
sector, as on 31 March, 1986, 1987 and 
1988; and 

(b) the total outstanding amount recci .. 
veable by public financial institutions other 
than the banks from the private sector on 
the same dates? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRJ 
EDUARDO FALEIRO): (a) The pesent 
data reporting system does not generate 
information in the manner asked for. How­
ever, outstanding credit by Scheduled 
Commercial Banks to private sector sepa­
rately as on June 1983 as published in 
Reserve Bank of India's Report entitJed 
'Basic Statistical Returns' stood at 
Rs 17438.23 crores. 

(b) The total loan amount outstanding 
in respect of private sector by lOBI, IFCI 
and ICICI as on 318t March of year 1986, 
1987 and 1988 is as under: 

(Amount in Rs. crores) 

. Year 

31st March, 1986 

31st March, 1987 

31st March, 1988* 

~---- --- - ---
*Data are provision a). 

Outstanding 

4500.98 

5671.46 

7188,3S 

Expol't of Engineering Goods to USA 

8137. SHRIMATI JAYANTI PAT .. 
NAIK : Will the Minister of COMMERCE 
be pJeased to state : 

(a) whether any target has been set 
for the export of engineering goods to tbe 
United States by 1990.91; 
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(b) if so, the details thereof and the 
value of engineering goods to be exported; 
and 

(c) the strategy adopted by Government 
to achieve the target? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). Engineering 
Export Promotion Council has set a target 
of Rs. 250 croces for export of engineering 
goods excluding electronics and computer 
software to USA by 1990·91 . 

(c) The main features of the strategy 
to increase engineering exports to USA 
include concentration of efforts for identi­
fied engineering items, undertaking of speci· 
fie product surveys and promotional cam­
paigns through distribution of attractive 
product liter ature and catalogues, participa­
tion in specialised commodity fairs, product 
adoptation etc. 

Loan Agreements with Hard Currency 

8138. SHRI SYED SHAHABUDDIN 
Will the Minister of FINANCE be pleased 
to state : 

(a) brief particulars of loan agreements 
with hard currency during the last three 
years; year.wise and country .. wise; 

(b) the extent of utilisation of these 
loans at the end of 1987; 

(c) the reasons for partial utilisation 
of these loans; and 

(d) whether the interest under these 
agreements is payable only on the amount 
drawn and not on the amount earmarked 
for the agreement ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b) The 
information regarding brief particulars of 
tbe country-wise loan agreements signed 
during the last three financial years i.e. 
1984-85, 1985-86 and 1986-87 and the 
extent of utilisation of these loans at the 
end of 1986·87 is contained in the External 
Assistance Brochure for 1986-87, a copy of 
which has been placed in the Library of the 
House. Th~ loan commitments entered into 
with hard currency countries during 1984·85 

1985·86 and 1986·87, converted into 
rupees at the average rate of excbange for 
the respective years, amounted to Rs. 1010 
crores, Rs. 783 crores and Rs. 1025 crores 
the respectively. The total utilisation against 
these loans upto the end of 1986 .. 87 was 
Rs. 1146 crores. 

(c) Mos, of the loans are tied to 
specific projects and the disbursements are 
linked to the project implementation 
schedule and the pace of actual implemen­
tation varies from project to project. However 
the loan amount not utilised during a 
particular financial year does not normally 
lapse and would be carried forward and 
utilised in the subsequent years. 

(d) Yes, Sir. 

Closed Textile/Woollen Mills In Punjab 

8J39. SHRI KAMAL CHAUDHRY: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number of textile/woollen mills 
in Punjab and how many of tbem are sick 
or cJosed at present; and 

(b) the ]OSS suffered by each of the 
sick or closed mills till 31 January, 1983? 

THE MINISTER OF TEXTILES (Simi 
RAM NIWAS MIRDHA) : -(a) The 
number of licensed cotton/man-made fibre 
texti1e mills in Punjab (as on 31.3.87) was 
28. The number of licensed wool units. as 
on 31.1.88 was 32. Of these as on 31.1.88 
there was no licensed closed cotton/man .. made 
fibres or woollen textile mills in Punja b nor 
was any case registered by the Board for 
Industrial and Financial Reconstruction 
under Sick Industrial Companies Act. 

(b) The Union Government do not m~in. 
tain profit and loss accounts of textile mills in 
the private sector. • r 

India's Share in World Trade . 

8140. SHRI SYED SHAHABUDDIN: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that according 
to the GeneI aJ Agreement on TarJffs and 
Trade (GATI) figures, world tratle· .. 8 

gone by 4 % by volume in 1987 and' by 
above 1 5 % in value; , ' 
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(b) the corresponding figures for our 
country; 

(c) the names of countries whose trade 
has gone up in 1987 by a percentage 
higher than the world average either by 
vo]ume or by value; 

(d) the ~urrent position of India in 
world trade with the percentage share of 
total worJd trade by volume and by value 
during 1987; and 

(e) whether the position has improved 
or gone down during the last 3 years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) Accordmg to the Press 
Communique, dated 29th February, 1988 
issued by GATT, the volume of World 
Merchandise trade is estimated to have 
arown by 4 per cent and the value in terms 
., US dollar is estimated to have risen by 
IS.S per cent during 1987. 

(b) According to the provisional figures 
provided by DGCI and S, India's exports 
during first 11 months of fiscal year 1987·88 
(1.1. April-February) have registered an 
increase of 24.8 per cent in Dollar terms 
as compared to the corresponding period 
of previous year. Aggregate volume figures 
of Jt'owth are not available for 1987-88. 

(c) The details of world trade in res­
IJICt of all the countries for 1987 are not 
.. aable. 

(d) and (e). The figures of India's share 
in world trade in volume are not available. 
~cordinl to UN Monthly Bulletin of 
Statistics (January. 1988), India's share 
In world trade in value terms declined 
from 0.62 per cent in 1985 to 0.56 per 
cent in 1986 and remained at the same 
level during January-June, 1987. 

AUotment of Imported Silk to Handloom 
Weavers 

8141'. SHRI YASHWANT RAO 
GADAKH PATIL : Wi)] the Minj~ter of 
TEXTILES be pleased to state: 

(8) whether silk consignments have 
ItCeIltly been received from China; 

(b) if 80. ~e detaUs thereof; and 

(c) the quality thereof allotted to the 
handloom weavers? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (c). 
Government have permitted Central Silk 
Board to import 100 tonne of raw silk 
from China as a price stabilisation measure. 
400 bales of raw silk weighing approxima. 
tely 24 tonnes have been received recently ia 
March, 1988. Denier-wise details 0( 
imported baJes are as under : 

19/21 - 4A - 150 BALES 

10/21 - 3A - 50 BALES 

20/22 - 2A - 200 BALES 

This silk has been allocated to identi­
fied handloom weaver's organisations for 
distribution to actual users. 

Fund for Land Erosion in Punjab 

8142. SHRI I(AMAL CHAUDHRY: 
Wi)) the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether Union Government have 
provided any funds to check land erosion 
in the border districts of Punjab; and 

(b) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) The 
Union Govelnment has provided funds to 
the Government of Punja~ only for taking 
counter-protective measures in the border 
districts along the international rivers to 
prevent the erosion of the river bank and 
also diversion of flood towards India. 

(b) The details are given below: 

Year Central loan Gr an.t·in.aid 
Assistance (Rs. in lakhl) 
(Rs. in lakhs) 

1983·84 153.S0 

1984·85 136.67 

1985 .. 86 100.00 

8986 .. 87 250.00 

1987-88 100.00 440,84 



Foreigners Employed in Indian Companies 

&143. SHRIMATI N. P. JHANSl 
LAKSHMI Will the Minister of 
FINANCE be pleased to state : 

(a) whether Government are maintain­
iag particulars of all foreigners employed 
in PERA and lndian-owned companies; 

(b) if so, the details thereof; and 

(c) the criteria applied before granting 
permission to foreigners to take or continue 
employment in FERA/lndian-owned com-
panies ? 

nIE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Under 
Foreign Exchange Regulation Act, 1973, 
permission to take up employment in India 
by foreigners is required only if such 
persons seek remittance facilities out of the 
remunerations received by them in India. 
All such applications are considered in the 
RBI and the administrative Union 
Ministries/Departments, depending upon the 
duration of employment, subject to the 
following guidelines: 

(i) Tha t it is essential to engage 
foreign D ational. 

(ii) That the relevant technical skills 
are not adequately available in 
India. 

(iii) That the terms and conditions of 
engagement of foreign nationals 
are reasonable. 

I 

The particulars of all foreigners employ .. 
ed in India are not readily available and 
the efforts involved in compiling the infor­
mation would not communsurate with the 
results to be achieved. 

Customs Duty Exemption on Imports 
of Scientific Equipment! 

f144. SHRIMATJ N. p, JHANSJ 
LAKSHMI : Will the Minister of 
FINANCE be pleased to state: 

<a> whether any customs import duty 
exemption is sranted to any Government 
.. private iostitutioDS involved wholJy in 
scientific research; 
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(b) if so, the namos of aU those 
scientific institutions who have been graated 
customs duty exemption on imports of 
scientific equipments exclusively for research' . ' 
and 

Cc) the detailed procedure to apply for 
exemption of customs duty on imports of 
scientificr-equipments by scientific research 
based establishments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA): (a) to (c), AU scientific and 
technical instruments, apparatus and equip­
ments imported by research institutions, 
whether Government or private, are totally 
exempt from customs duties provided such 
equipment, etc. is not manufactured in 
India, is essential for research purposes 
and the importing institution is not engaged 
in any commerci al activity. The number of 
research institutions which have availed of 
this eX4!mption is very large and·it is not 
practicable to furnish the names of all these 
institutions. The detailed procedure for 
availing of the exemption is given in Notifi. 
cation No. 70 Customs dated the 26th 
March. 1981. as amended, a copy of which 
is laid on the table of the House. 

[Placed in Libral'Y. See No. LT-6036/S8] 

[Translation] 

Loan from Japan 

8145. SHRI MADAN PANDEY : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether India is making efforts to 
obtain loan from Japan for agriculture; 

(b) if so, whether Indian officers were 
sent to Japan to have talks in this reaard; 
and 

(c) if so, the details of the proaress 
made so far in this regard 1 ' 

·THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC~AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No. Sir. 

(b) and (c). These questions do not 
arise. 
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Replacement of Soiled Currency Notes 

8146. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state : 

(a) how much spoiled and damaged 
currency notes are replaced every year; 

(b) how mUCH currency notes of 
different denominations are printed every 
year; and 

--..... _------- - -- - - --- --~ - -
Denomination 1985-86 
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(c) the cost of printing these currency 
noted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SIlRI 
EDUARDO FALEIRO): (a) It has been 
reported by Reserve Bank of India 'hat 
around 25 million pieces of soiled and 
damaged (defective) currency notes are 
replaced every year. 

(b) The details of the currency/bank 
notes production during the last 3 year are 
as under: 

(Figures in million pieces) 
-~--~---

1986 .. 87 1987-88 
-~------- ------ - -- -- ---~--- --....... _----

Re.l 775 

Rs. 2 1220 

Rs 5 1178 

Rs. 10 1007 

Rs.20 494 

Rs.50 422 

Rs. 100 566 

Rs.500 

-----

Total : 5662 

(c) The cost of printing of these 
notes (per 1000 pieces) is as indicared 
below: 
------ ---- ._--------

Denomination 

Re. 1 

Rs. 2 

Rs. S 

Rs. 10 

Rs. 20 

Rs. SO 

Rs. 100 

Rs. SOO 
--------

In Rs. per 1000 
Pieces 

83.00 

161.00 

206.00 

250.00 

242.14 

259.33 

320.36 

371.30 

1002 700 

1208 1555 

1215 1210 

1400 1400 

529 640 

684 836 

648 582 

S 

6686 6928 

[ Translation] 

T (ainlng to Staff of State Bank or 
Indore for Proper Utilisation of 

LoaDS Advanced 

8147. SHRI C. JANGA REDDY: Will 
theMinister of FINANCE be pleased to 
state : 

(a) the role being played by State Bank 
of Indore in imparting training to the staff 
to ensure that the loans Biven are properly 
utilised; and 

(b) the details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
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EDUARDO FALEIRO) : (a) and (b). State 
Bank of Indore has reported that it has 
training centres to cater to the training 
needs of its staff. The Bank conducts 
programmes on general banking; credit 
appraisal; agricultural finance; small scale 
industries; small business finance and special 
programmes on such Government sponsored 
schemes as SEEUY and SEPUP at these 
centres. The Bank has also reported that 
besides other aspects of lending. necessary 
emphasis is placed on the need for pre-sanc­
tion scrutiny and post.disbursement 
inspection and direct payment to suppliers 
of the goods ensure proper utilisation of the 
bank's finance. The majority of the 
administrative officers, Branch Managers, 
FieJd Officers, Rural Development Officers 
etc. are trained at the various centres of the 
bank. The bank has further reported that 
its officers are also deputed for liaisoning 
programmes on priority sector advances at 
such institution as the State Bank Staff 
Conege, Bankers Training CoJlege of the 
Reserve Bank of India and the National 
Institute of Bank Management. 

[English] 

Amalgamation of Bank of Cochill witb 
State Bank of India 

8148. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether any Joss was made by the 
erstwhile Bank of Cochin, which was 
amalgamated with the State Bank of 
India; 

(b) if so, the details thereof; 

(c) whether depositors were given back 
their amount; 

(d) whether shareholders wiH also be 
paid their share money; 

(e) whether the employees and officers 
of Bank of Cochin will be given their 
servic;e weightage and other benefits in the 

.. State Bank of India; 

(f) whether organisations representing 
employees and officers of the erstwh He Bank 
of Cochin have given any representation 
in this regard; and 

(tl) if so, the action taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). As 
per the valuation by the audi tors appointed 
by the Reserve Bank of India, the erstwhile 
Bank of Cochin Ltd. had incurred an 
accumulated losses of Rs. 13.26 crores as 
on the date of amalgamation lIiz. 25th 
August, 1985. 

(c) State Bank of India had agreed to 
meet the deposjtors' JiabiJi ties in full as OD 

the date of amalgamation. The accounts of 
the depositors of the erstwhiJe Bank of 
Cochin Ltd. were accordingly credited 
in fuJJ including up-Io-date interest on the 
date of amalgamation. 

(d) As provided in the scheme of amalga­
mation of Bank of Cochin Ltd. with State 
Bank of India, if on realisation of the not 
readily realisable assets any surplus over and 
above the shortfall between the assets and 
liabilities taken over is Jeft, the same wiJJ 
be paid to the share-holders of the Bank of 
eochin Ltd. after realising the cost of 
collect ion. 

(e) According to the scheme of amaJaa­
mation, State Bank of India was required 
to extend the service conditions as applica­
ble to State Bank of India of employees to 
the employees and officers of Bank of 
Cochin Ltd. within a period of three 
years from the date the scheme was 
sanctioned .i.e. by 25th August, 1988. 
State Bank of India has reported that officers 
and employees have been extended the 
service condi(jons of State Bank of India 
with effect from 1. 9 .1985. 

(f) and (g), The Bank of Coclljn Ltd. 
(SBl) Officers Fourm, Cochin, have submit· 
ted a representation to Governor, Reserve 
Bank of India regarding fixation/absorption 
etc. which is receiving the attention of 
Reserve Bank of India. 

Loa~lS Advanced lJy SBI to SSI (Jnlts 
in Orissa 

8149. DR. KRUPASINDHU BHOI 
Will the Minister of FJNANCE be pleased 
to state: 

(a) whether the State Bank of India 
has given loan to some small scale \lpits 
ip Orissa; 
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(b) if so, the number of small scale 
Udits financed by State Bank of India; 

(c) the amount of Joan involved in 
these units; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). State 
·BJftk of India (SBI) have reported that they 

. bave until end June, 1987. given loans in 
Orissa to 50,322 small scale units and 
tbe balance outstanding was Rs. 64.60 
crores consisting of working capital loans, 

, term loans and composite loans to Artisans 
and Village and Cottage industries. 

[Translation] 

NTC Showroom in Ram Nagar 

8150. SHRI HARISH RAWAT: Will 
the Minister of TEXT1LES be pleased to 
state: 

(a) whether Government have received 
representations in regard to opening of 
NTC showroom in Ram Nagar in district 
Nainital, Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the reaction of Government there­
to ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) No. Sir. 

(b) and (c). Do not arise. 

[Eng Iish J 

Fourth International Food Exbibition 

8151. SHRI SOMNATH RATH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the lO-day Jong Ahar 88, 
the Fourth International Exhibition organi­
sed in January, 1 988 by the Trade Fair 
Authority of India has generated any busi­
ness; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMBRCE (SHRI P.R, 
PAS· MUNSI) : (a) Yes. SIr. 

(b) According to reports reQCjWQd fl_ 
participants, the details of buaiDC6S .&CIlI­
rated in the fair are as follow& : 

(Rs. in crorea) 

( i) Orders booked 8.97 

" (ii) Spot sales O.8! 

(iii) Business under 43.00 
negotiation 

(iv) Business trade 4.20 
enquries 

Trade with North Korea 

8152. SHRI SRIBALLAV PAM. 
GRAHl: 

SHRI CHINT AMANI JENA : 

Will the Minister of COMMERCE' be 
pleased to state : 

(a) whether North Korea has shown 
keenness to increase -trade with India and a 
trade pact has recently been signed by two 
countries; 

(b) if so, the items of export identified 
by both the countries; 

(c) whether the proposed Indo-North 
Korea export inc1uded counterdeals; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (d). His Excellency 
Li Song Rok, Vice·Minister of Foreian 
Trade, Democratic People's Republic of 
Korea Jed an advance team to India prior 
to the visit of DRRK Prime Minister in 
February, 1988. 

Both sides signed "Agreed Minutes" 
under which both sides agreed to take 
effective steps including counter-trade to 
further increase the level of bilateral trade 
in a more balanced manner and expaD~ 
economic co-operation. 

Lists of items . identified by each aide 
for exports are Biven in the statcmont below. 
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Statement 

Items 0/ Exporllnleresllo the Democratic 
People's Repuhlic 0/ Korea: . 

1. Cement 

2. Magnesia Clinker 

3. Refractory Bricks 

4. Steel Plates 

S. Electrolytic Zinc 

6. Amorphous Graphite 

7. Talc 

8. Sulphur 

9. Urea 

10. PVC 

11. High Voltage Insulators 

12. Machine Tools 

13. AHoy Steel 

14. Silk Products and Yarn 

IS. Viscose Rayon Yarn 

16. Arsenic Acid 

1 7. Machineries 

18. Railway axles 

19. Wheels 

20. Railway steel sJeepers 

21. Fishing Trawlers (Capacity: 4SQT) 

22. Anchor Chains 

23. HDPE 

24. LOPE 

2S. Methanol 

26. Acetic Acid 

Items of Export Interest to India 

1. Wheat 

2. CottOD 

3. Leather and Leather Product. 

4. Manganese ore 
• 

5. Chrome Ore 

6. Iron Ore (Concentrates, pellets aDCI 
fines 

7. HDPE woven sacks 

8. Salt 

9. Grey cotton fabrics 

10. Jute Products 
~ 

11. MICA and MICA products 

12. Building and mining machinery , 
13. Textile machinery 

14. Sugar 

1 5. Plastics products 

16. Alumina 

1 7. Agro-chemicals 

18. Drugs and PharmaceuticaJs 

19. Dyes and intermediates 

20. Paints 

21. Agricultural machinery/implements 

22. Transport Vehicles (2 wheelers and 
4 wheeJers) 

23. Graphite eJectrodes 

24. Wire ropes 

25. Automobile tyres 

26. Polyester staple fibre 

,Joint Ventures in ~fining Machinery 

8153. SHRI SRIBALLAV PANI .. 

GRAHl: Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Governmene have made 
agreement wi th some foreign firms for 
technology transfers and joint 'ventures j~ 

the field of mining machinerr; 
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(b) if so. the details of such foreign 

firms; and 

(c) the details of the technology tnms­
fer and joint ventures proposed to be made 
with these foreign firms? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c). The question 
essentially pertains to the Minish y of 
Industry. However, information is being 
collected and will be laid on the Table of 

the House. 

IDllI PaCkagls {(If Small and M,'dium 
Industriec;; 

8154. SHRI S.M. GURADDI : Will the 
Minister of FINANCE be pleased to state : 

(a) whether various packages evolved 
by the Industrial Development Bank of 
India under the Small Industries Develop­
ment Fund in the setting up of small and 
medium industries and their modernisation 
and rehabilitation are failing to evoke in 
the country's eastern region; 

(b) if so, the main reasons therefor; 

(c) the extent to which this scheme has 
been helpful in other parts of the country; 

(d) whether any new schemes or incen­
tives are being provided by the Industrial 
Development Bank of India in this regard; 
and 

(e) if so, the det ails thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALE1RO) : (a) to (c). 
The Small Industries Development Fund 
(SlOP) set up in the Industria) Develop­
ment Bank of India (IOnI), on 20th May, 
1986 caters to the Small Scale Sector. 
IDBI has reported that since inception upto 
end January 1988, aggregate assistance 
under SIOF was of the order of Rs. 1,953 
crores to 1,37,252 SSI units. Of this, 
assistance to Sma)] Scale Sector in the 
Eastern Region amounted to Rs. 234 crores 
in respect of 11,410 units. This constitutes 
12% of aggregate assistance on AU India 
basis. 

lOBI has taken a variety of measures 
to increase the quantum assistance to the 
Small Scale Sector which Inter-alia, inclu­
des libera1isation of terms of existing 
Schemes, introduction of new Schemes in 
favour of such special categories as women 
entrepreneurs, ex-servicemen and for pur­
poses like financing of quality testing 

facilities. 

[Translat ion] 

Opening of Canara Bank Branches In 
Gopa1ganj in Bihar 

8155. SHRI KALI PRASAD PANDEY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether some social worKers had 
made a demand to Government for opening 
branches of Canara Bank in some blocks 
and in some rural areas of Gopalganj in 
Bihar; 

(b) whether it is a fact that after that 
demand in 1984 a survey had been conduct­
ed in Kataiyan and some other places in this 
regard, Reserve Bank of India had given 
its sanction for some places; and 

(c) if so, the details thereof and the 
reasons for not opening the branches of 
Canara Bank in Kataiyan and other places 
so far and the names of the places where 
the branches of the above bank are proposed 
to be opened upto December, 1988 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MIN1STRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of lndia (RBl) has reported that a 
representation was received by it in the 
year 1987 for opening a branch of Canara 
Bank at Kateya, District Gopalganj, Bihar. 
Since a branch or' State Bank of India and 
also of GOI'alganj Kshetriya Gramin Bank 
were already functioning at Kateya, RBI 
did not consider it for allotment to any 
bank keeping in view the level of business 
of the existing branches at the centre. In 
addition, a representation was also received 
by RBI in February, 1988 for opening a 
branch of Canara Bank at one of the three 
centres namely Kateya, Khudipur and 
Dhanouti. RBI has not allotted these 
centres to Canara Bank for opening its 
branches as none of these three centres have 
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been identified by th e State Government of 
Bihar for opening bank branches during 
the period of the current Branch Licensing 
Policy. Canara Bank, which has been 
allotted 98 centres in the State of Bihar 
under the current Branch Licensing Policy 
for opening branches in rural and semi­
urban centres is expacted to open the 
branches during the current Policy period 
i.e. by March 1990, in a phased manner. 

[EnglishJ 

Production and Export (If Raw Silk 

8156. SHRI SOMNATH RATH: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the quantum of raw silk produced 
in the country during the last three years; 

(b) the quantum of raw silk exported 
during these years alongwith the names of 
countries to which it was exported; 

(c) the amount of foreign exchange 
earned on this account; and 

(d) the value of raw silk imported 
during tbe above period ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NJW AS MIRDHA): (a) The pro· 
duction of raw silk during the Jast 3 years 
was as under: 

Year 

1985-86 

1986-87 

1987-88 

Production (in tonnes) 

7897 

8787 

9420 (Provisional) 
------- ------- - -~-----

(b) and (c). India does not encourage 
export of raw silk and there have been no 
exports of this i tern during the last three 
years. However, there have been substantial 
exports of value·added natural silk goods 
and the quantum of foceign exchange 
earnings on this account were as under: 

Year 

1985-86 

1986·87 

1987 .. 88 

Value (in Rs. crores) 

159.82 

201.42 

233.48 (April, '88 
to Feb., '88) 

(d) The value of raw silk imported 
dUring the years 1983-84 to 1985·86 was 
as under: 

~---.__. - .. ------
Year (Rs. in crores) 

----- - --..__ 
--~ --_- -----_ 

1983-84 34.58 

J 984-85 29.71 

1985-86 43.21 

----- --~- ----_ 
I 

The figures for the year 1'86·87 are yet 

to be compiled by nocI and oS, Calcutt. 

Financial Assistance under Drought 
Relief Scheme 

8157. SHRI SOMNATH RAm: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether commercial banks have 
provided financial assistance under the 
drought relief scheme; 

(b) if so, the amount of relief and the 

number of beneficiaries, State-wise, by the 
end of January; and 

(c) the amount advanced under the 
Annual Action Plan (AAP), 1987 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE 

(SHRI EDUARDO FALEIRO): (a) Yes, 
Sir. 

(b) Latest available details of Statewise 

drought relief assistance ptovided by the 28 
public sector banks as at the end oC Octo. 

ber 1987 are given in the statement 
below. 

(c) Details of achievements under 
Annual Action Plan (AAP), 1987 ~ I are 
being conected and would be laid to the 
extent avaiJa ble, on the Table of the 
House. 
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Statement 

S. Name of the StateJ 
No. Union Territory 

1. Andhra .Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Hi'_chal Pradesh 

7. Jammu and Kashmir 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Mahara shtra 

12. Orissa 

13. Punjab 

14. Rajasthan 

15. Tamil Nadu 

16. West Bengal 

17. Uttar Pradesh 

18. Delhi 

19. Chandigarh 

20. Pondicherry 
-_-"---- ----- ----... 

Total: 

Creatien of Customs Marine Organisation 

8158. SHRI sOMNATH RATH: Will 
tho Minister of FINANCE be pleased to 
state: 

(8) whether Government have created 
a new customs marine organisat ion for 
curbina stnuggling activities within India's 
terti'erial waters; 

(b) jf so, the details in this regard; 
and 

No. of 
Accounts 

193704 

1112 

82777 

18014 

1876 

34 

167596 

31685 

28356 

21134 

22575 

21382 

51163 

177113 

14 

119536 

117 

104 

3394 

941706 

Amount 
(Rs. in Jakhs) 

6165.63 

55.16 

5139.77 

856.70 

8S.99 

1.19 

6787.19 

1533.55 

1360.60 

1478.43 

464.82 

1415.17 

1987.95 

6778.79 

1.13 

3954.67 

13.36 

6.36 

159.98 

38246.44 

(c) the results achieved by this new 
organisation so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (c). Yes, Sir. A Customs 
Marine Organisation to be composed of 
suitable personnel for manning and main­
taining the sea-going vessels at the disposal 
of Customs department, is being established 
in phases. The details of all the three 
phases in which tbe personnel of various 
categories are required, given here in below: 
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S. Particulars Development pbase Total 

No. 

1. Professiona1 Managerial 

2. Technical Industrial 
and Non .. lndustrial 

3. Accounts, Ministerial 
and Establishment 

Tota) No. of posts 

I 
85·86 

29 

10 

19 

58 

II 
86 .. 89 

23 

54 

40 

117 

HI 
89-92 

25 

29 

21 

75 

77 

93 

80 

250' 

Since the Customs Marine Organisation is in tbe process of being set up, results are 
yet to be achieved by it. 

Loans Advanced by State Bank of Indore 
in l\fadhya Pradc~h, Uttar Pradesh and 

l\{aharasbtra 

8159. SHRI RAJ KUMAR RAI : Will 
the Minist~r of FINANCE be pleased to 
state : 

(a) tbe total number of baanches of 
the State Bank of Indore; 

(b) the loans advanced by each of the 
branch to the weaker sections in Madhya 
Pradesh, Uttar Pradesh and Maharashtra; 

(c) the schemes under which these 
advances have been made; 

(d) whether the bankers in these States 
have come to conclusion that the people in 
Madhya Pradesh, Uttar Pradesh and Maha­
rashtra do not come fon1'4ard to obtain 
loans; and 

(e) if so, the efforts made by the bank 
to encourage people to obtain Joans for their 
betterment ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) State Bank 
of Indore has reported that as at the end 
of Debember, 1987, 284 branches of their 
bank were functioning in the country of 
which 248 branches were in Madhya 
Pradesh, 6 in Uttar Pradesh and 9 in 
Maharashtra. 

(b) The present data reporting system 
does not generate branchwise details of 
advances made to weaker sections. How­
ever, outstanding advances of State Bank of 
Indore to weaker sections as on 31.12.1987 
in the States of Madhya Pradesh, Uttar 
Pradesh and Maharashtra are indicated 
below: 

Madhya Pradesh 

Uttar Pradeah 

M aharashtra 

(Rs. jn Jakhs) 

4787 

8 

11 

(c) The weaker sect ion advances include 
advance~ to small/marginal farmers, land­
less labourers, tencnt farnlers, share 
croppers, artJsans viJJage/cortage industries, 
beneficiaries under the Differential Rate of 
Interest Scheme, Intugrated Rura) Develop. 
ment Programme and Self Employment 
Programme for the urban poor and 
Scheduled Caste/Scheduled TribJe benefici­
aries. 

(d) No, Sir. 

(e) Banks, in the normal course, give 
pubJicity to their lending operations under 
various schemes by issuing booklets/ 
pamphlets etc. The Branch Managers of 
rural branches have been advised to meet 
their existing and potential clientele for 
providing suitable guidance on one 
day in a· week observed as the non public 
business working day. 
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[Trans/ation] 

Fraud in Chandi Chowk Branch of 
State Bank of Indore 

8160. SHRI RAJ KUMAR RAJ: Will 
the Minister of FINANCE be pleased to 
refer to the reply given on 29 July, 1987 
to Unstarred Question No. 610 about 
forgeries in the State Bank of Indore, DeJbi 
Branch and state : 

(a) whether enquiry into the clarifica­
tions given about bogus payment of 
Rs. 52,000 has been completed; 

(b) if so, the nature of punishment 
given to the guilty officers so far; 

(c) if not, the reasons therefor; and 

(d) whether any of the officers involved 
in said case has been prosecuted and 
if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): Ca) to Ccl. State 
Bank of Indore has reported that replies 
to the explanations called for from the 
concerned officials have been received and 
charge-sheet to one of them has also since 
been issued. 

Cd) State Bank of Indore has reported 
that no official connected with the fraud 
which took place on 7.3.87 through pay .. 
ment of a forged cheque of Rs. 52,000 at 
its Chandni Chowk Branch, Delhi, has 
been prosecuted as investigation by the 
police, with whom a comp1aint had been 
lodged by the bank, has not so far been 
conc1udtd. 

[English] 

Raids on the Premises of MIs. Dunlop 
India and l\1/s. Philips Carbon Limited 

8161. SHRI RAJ KUMAR RAI: wm 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that premises of 
MIs. Dunlop India and Philips Carbon 
Limited, all over the country were raided 
on 17 March, 1988 by the officers of 
Revenue Intelligence Department and 
Income Tax Department as reported in the 
"Jansatta" dated 18 March. 1988; and 

(b) if so, the details of the incriminating 
documents seized from the premises of the 
aforesaid companies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir, Income Tax auth­
rities supported by officers from Central 
Excise Department searched the premises 
of MIs. Dunlop (India) Limited and PhiJips 
Carban Limited on 17.3.1988. 

(b) Volummous documents indicating 
prima facie tax evasion were seized, hence 
it is nOl practicable to give details. 

Development of Internal Mark{·t f(ir 
Ca=-damom 

8162. PROF. P.J. KURIEN: Wdl the 
Minister of COMMERCE be pleased to 
state : 

(a) whether Government share the feeling 
that the domestic market for cardamom 
should be developed fully as a measure to 
provide a cushion to the uncertainties of 
export trade; 

(b) if so, the steps taken during 1987 
in this regard; and 

(c) the result thereof 1 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (c). The price 
of Indian cardamom are very high ~nd 

therefore uncompetitive in the International 
Market. More domestic demand wouJd lead 
to further rise in prices. The ultimate 
solution to provide a cushion to the uncer­
tainties of export trade is to increase the 
productivity in cardamom to reduce cost of 
its productioQ and to make our product 
competitive in the International market. 
Th~ Spices Board is accordingly undertaking 
vanous activities to increase productivity of 
cardamom. 

CCS for Cardamom Export 

8163. PROF. P.J. KURIEN : WiIJ 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Government are considering 
the proposal to raise the Cash Compensatory 
Sup~~rt (CCS) for crudamom export to non­
tradItional markets' and . ' 
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(b) if so, the details thereof 1-

THE MINISTER OF STATE IN THE 
MINISTi.Y 6F COMMERCE (SHRI P.R. 
DAS MUNSl) : (a) No, Sir. 

(b) Does not arise. 

Extension of Rubber Cultivation 

8164. PROF. P.J. KURIEN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether the Rubber Board is impl~ 
menting schemes for extending rubber CUltI-

vation in more States; 

(b) if so, the details thereof; 

(c) the total amount like1y to be required 
for funy implementing this scheme; 

(d) the total amount allotted; 

(e) whether more amount will be 
aJlotted for achieving self-sufficiency in the 
production of natural rubber; and 

(f) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSJ) : (a) to (f). The targets 
proposed by the 'Sub-Group o~ Rubber: 
of the 'Working Group on PlantatIOn Crops 
had to be pruned down due to severe 
financial constraints. The present target 
envisages extension of Rubber Cultivation 
in 30,000 hectares during the 7th Plan 
period (22,000 hectares in ~on-trad~t~ona) 
Areas and 8,000 hectares m tradltlOnal 
States). Against this the estimated achieve­
ment during the first 3 years is 23,000 
hactares. The fund requirement under 
approved pJan schemes is Rs. 53.43 crores 
and this sum has already betn anotted. 
However, for extending rubber cultivation to 
more areas the Rubber Board needs more 
funds to the tune of approximately 
Rs. 32.88 orores. The Planning Commis­
sion has already been approached for grant­
ing this additional amount. 

PI'OUcm!l of HW per (till EOL's 

8 t 65. SHRI S.B. SIDNAL: wm the 
Minister of COMMERCIi be pleased to 

state : 

(a) whether Government have decided 
to revjew the difficuties of the 100 per cent 
Export-Oriented-Units (EO Us) in their pro .. 
duction and marketing: 

(b) if so, the main difficulties faced by 
these units; 

(c) whether alJ the problems faced by 
them have been agreed to be solved by 
Government; and 

(d) if so, to what extent their perfor­
mance wiIl be improved 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRr P.R. 
DAS MUNSI) : (a) to (d). Government 
have reviewed the djfficulties faced under 
the scheme of 1 00 % Export Oriented Units 
which chiefly relate to competitive export 
production and marketing. The following 
measures have been announced by the 
Government towards resolving the critical 
problems and improving the operational 
viability of the units besides strengthening 
the export capability. 

(0 Sale of the production in the 
Domestic Tariff Area upto 15 % 
or 25 % depending upon the 
jndigenous content in manufacture 
subject to the payment of appli­
cable duties nnd to the exclusion 
of specific sensitive items that are 
notjfied. 

(ij) Extension of (ax holiday for any 
continous block of 5 years within 
R years of the commencement of 
production; 

(iii) Pcrmis~j()n to sub-contract produc­
tion for job work to Ullits in the 
Domestic Tariff Area on a case by 
case basis; 

(iv) Reduction of bonding chmrges to 
actuals for indi\ idual units having 
bonding arrangements. 

(v) Exemption from the operation 
of Export Control Order on a \.'ase 
by case bat,i~. 

(vi) Grant of Cash Compensatory 
Support at the rate of 50% of the 
level applicable to the units in the 
Domestic Tariff Area on the final 
output as an alternative to the 
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present scheme of CCS on deemed 
exports to these units from DTA 
on the basis of a one time option. 

Target for Silk Export 

8166. SHRI S.B. SIDNAL : 

SHRI V. KRISHNA RAO : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) the target fixed for export of si1k 
for current financial year; and 

(b) to what extent is has been achieved ? 

lHE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MJRDHA) : (a) and (b). The 
target fixed for export of natural silk goods 
for the financial year 1988-89 is Rs. 270 
crores. The data of exports effected during 
the first 3 weeks of AprH, 1988 has not yet 
been compiled. 

Commercial Banks Deposits 

8167. SHRI H.N. NANJE GOWDA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether aggregate depos its in com­
mercial banks showed an a11 time record 
increase of 20.3 per cent and rose by 
Rs. 17,340 crores during the financial year 
1986-87; 

(b) the increase in commercial banks 
deposi ts during 1987 -88; and 

(c) the number of incentive schemes 
introduced by the banks during the year to 
attract more people ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). As 
per the information available from Reserve 
Bank of India the aggregate deposits of 
Scheduled Commercial Banks increased by 
Rs. 14850 crores during 1987-88 as 
against Rs. 17320 crores during 1986-87. 
The percentage growth of deposits during 
these years was 14.5 % and 20.3 % respec­
tively. 

(c) Public Sector Banks have designed 
a number of different schemes fOI mobili­
sation of deposits/reserves and savings 
from pubJic to sui, varying catcsories of 

investors in tune with their differdot needs! 
demands within the frame work of interest 
rate structure prescribed by Reserve Bank 
of India, these schemes include scheme. 
for recurring deposits, reinvestment deposits, 
loan linked deposits etc. 

Closure of Mills due to Textile Policy 

8168. SHRI BALASAHEB VIKHE 
PA TIL : Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the amended textile policy 
has rcsuJted in the closure of many mH)s; 

(b) whether a number of powerlooms 
have also been closed down; 

(c) whether a "number of handloom 
weavers have remained unemployed; 

(d) jf so, the details thereof; and 

(e) the measures taken/proposed to be 
taken to revive handloom sector? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) to (e). The 
closure of many mills is not the result of 
Textile Policy announced in June, 1985. 
The textile industry, as a whole, is faced 
with the problems of demand recession and 
high cotton prices. The profitability of 
weaving operations has been affected by 
the rise in prices of cotton yarn and poor 
off-take of cloth due to erosion of purchas­
ing power in rural and urban areas mostly 
due to drought conditions and floods. This 
has resulted in reduct ion in levels of 
weaving activity in some areas. Because of 
the dccentraliscd nature of the industry, it 
is not possible to give' any precise estimate 
about the number of the Powerloorns and 
Handlooms which may have stopped 
weaving activity. However, the available 
figures of yarn deliveries to the powerloom 
and handloom sector, for the country as a 
whole, indicate that the production of cloth 
in thc powerloom and handloom sectors 
has been maintained during the first nine 
months of the current financial year. In 
order to develop the handloom industry and 
improve the socio-economic and living con .. 
ditions of handloom weavers, Central 
Government is implementing the foUowing 
scnemes : 

1. Share capital assistance to hand­
loom weavers to ~nro' the~lves 
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as members of cooperative 
societies; 

2. Share capital assistance to hand­
loom weavers primary apex coope­
ra tive societies and State Hand­
loom Corporations; 

3. Assistance for modernisation of 
looms; 

4. Managerial subsidy to handloom 
weavers' primary societies; 

5. Financial assistance to State Hand-
100m Development Corporations 
and Handloom Cooperative 
Societies for setting up pre-loom 
and post·loom processing facilities; 

6. Special rebate at the rate of 20 % 
on sale on handloom products; 

7. Janata Cloth Scheme; 

8. Thrift Fund Scheme; 

9. Workshed-cum-HousingScheme; 

10. Reservation of 22 items for exclu­
sive production in the handloom 
sector through the handJoom 
(Reservation of Articles for 
production) Act, 1985. 

Price Paid for lm,orted Cotton 

8169. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of TEXTILES 
be pleased to state : 

(a) the quantity of cotton imported in 
the year 1987-88; and 

(b) at what price it is being imported? 

THE MINISTER OF TEXTILES 
(SHill RAM NIWAS MIRDHA): (a) and 

S. District 
No. 

1. Ghazipur 

2. Jaunpur 

3. Azamgarh 
4. Mirzapur 

Cultivated 
Area 

288 

343 

480 

567 

(b). The information is being colected and 
w ill be laid on the Table of the House. 

Flood aDd Drought Situation jn Eastern 
V.P. 

81"70. SHRI KAMLA PRASAD 
SINGH : Will the Minister of WATSR 
RESOURCES be pleased to state: 

(a) whether ft.oods are a cune in 
Azamgarh, Mirzapur, Ghazipur and 
Jaunpur districts of eastern Uttar Pradesh; 

(b) jf so, whether the above districts 
are drought prone too; 

(c) if so, the details of improvements 
brought about in the irrigation faciJities to 
save the withering crops; 

(d) whether the area brought under 
irrigation through tubewells and canals is 
very small; and 

(e) if so, the steps taken by Govern­
ment in this regard 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) These 
districts are flood-prone. 

(b) Only Mirzapur has been identified 
as a drought-prone district. 

(c) to (e). Severa) major J medium and 
minor irrigation schemes have been taken 
up in these districts and they are in various 
stages of constructio:l. 

The district-wise details of area brought 
under irrigation through canals and State 
tubewells so far, as reponed by the Stale 
Government, are as under : 

(thousand ha.) 

Potential Potential created 
created as %age of 
upto 86-87 cultivated area 

237.16 82 

313.54 91 

284.94 60 
J 97.83 35 
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The percentage of cultivated area 
covered \vi~h irrigation facility is thus 
significant. ' 

[Trans/ation] 

Iqr"ellse in Excise Duty on J\!Iofl-.nadt· 
Textiles 

8171. SHRI SHANT} DHARIWAL: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether the increase in the excise 
duty in the recent past has adversely 
affected the financial condition of man-made 
texti Ie units; 

(b) if so, whether it is a fact that due 
to their miserable financial condition, 
industrial units set up in Rajasthan are on 
the verge of closure; 

. (c) the steps taken by Government in 
this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) There has 
been no such general mcrease in excise duty 
in the recen t past. 

(b) to (d). Do not arise. 

Availability of Imported Cotton to 
Texti!e J\liHs 

8172. SHRI SHANTJ DHARIWAL: 
Will the Minister of TEXTILES be pleated 
to state: 

(a) whether Government have received 
any proposal from textile mills for import 
of·cotton; . 

(b) if so, whether textile mills have 
sent their propos3l to Government appre­
hending the 1 w production of cotton in the 
year 1987-88; 

(c) if so, whether it is a fact that the 
textile miJIs have expressed the apprehension 
that due to its increasing prices their 
competitive prices will become higher in 
the export market which will adversely affect 
the export of the country; 

(d) if so, the steps taken by Govern­
ment to make the imported cotton avail· 
able to the textile miJls; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). Yes, 
Sir. 

(d) and (c). Government have permitted 
import of cotton against export of cotton 
yarn, cotton fabrics and made-ups on 
Advance Licensing Basis. Government are 
keeping a constant watch on the cotton 
situation and do not rule out the possibility 
of import of cotton if the situation so 
warrants. 

Disbursement of Money from Counters 
of RBI 

8173. SHRI SHANTl DHARIWAL: 
Will the l\finister of FINANCE be pleased 
to state: 

(a) whether it has been brought to the 
notice of Government that while disburs. 
i ng money from Government offices from 
the counters of the Reserve Bank of India 
the incidents of getting lesser number of 
currency notes (han the prescribed number 
are incr easing; 

(b) if so, the number of such incidents 
occurred in big cities like Delhi, Calcutta, 
Madras, Jaipur, Bombay alongwith the 
names of departments brought to the notice 
of Government; 

(c) whether Government have taken 
any action on these incidents; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO): (a) to (d). Reserve 
Bank of India (RBI) have reported that 
sometimes complaints are received by their 
offices about the discrepanies particularly 
of shortages in the note packets. These 
complaints are thoroughly investigated by 
RBI and whenever the discrepancies are 
established to have taken place before the. 
note packets Jeft the couutcrs, the shortages 
afe made good. However, complaints about 
short ages in t he packets cannot be conclu­
sively established if these afe made . by 
drawers after Jeaving RBI counters. ' 
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RBI have provided separate enclosures 
for the benefit of the institutions drawing 
large cash from their counters so that they 
can receive the note packe's in a secure 
place and count them in the presence of 
RBI officials and satisfy themselves that the 
number of pieces in the note packet is 
correct before leaving the counters. 

Since disbursements take place all over 
the country, there is no system of compila­
tion of information on such instances at a 
Central Point in the Government of India. 

[English] 

Decline in Seafood Export 

8174. SHRI THAMPAN THOMAS: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether exports of seafood has 
fallen during 1987; 

(b) if so, the main reasons for this fall 
in export; 

(c) whether exports have fallen due to 
high duties over 140 per cent; and 

(d) jf so, whether Governmen t propose 
to reduce the duties 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) and (b). In quantita­
tive terms there was a marginal fall of 158 
tonnes in the export of seafood in 1987 
compared to 1986. This was mainly due to 
poor marine fish landings. However, in 
terms of value there was an increase of 
about Rs. 26.87 crores during the same 
period. 

(c) Export of marine products does not 
attract any duty. 

(d) Does not arise. 

Central Aid to States 

8175. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the financial aid given to various 
State Governments by Union Government 
for the financial year 1987 ... 88; and 

(b) the criteria adopted for extending 
the financial aid ? ' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SaRI 
B.K. GADHVI) : (a) Statement I showing 
financial assistance given to vanous State 
Governments by the Ministry of Finance 
during the financial year 1987-88 is given 
below. 

(b) Shares in Central taxes grants·in .. 
aid in lieu of tax on railway passenger 
fares, net interest Hability grants, ungrada .. 
tion grants, revenue gap grants, committed 
liability grants and Central assistance for 
calamity relief are given to State Govern­
ments on the basis of the recommendations 
of the Eighth Finance Commission. Central 
assistance for State Plans is given to States 
on the basis of the modified Gadgil formula 
approved by the National Development 
Council. Loans against small savings coJ1ec· 
tions are given to States to the extent of 
75% of the net small savings col1ec.tions 
made in each State. Statement·II indicating 
the detailed criteria applied for releases 
made by Fjnance Ministry to State Govern­
ments is given below. 

Statement I 

Financial assistance given to various 
State Governments by the Ministry 

of finance during lite financial 
year J 987 .. 88 

(Rs. in crores) 

States Amount of Onan-
ciaJ assistance 

1 2 
------

1. Andhra Pradesh 1273.50 

2. Arunachal Pradesh ,231.38 

3. Assam 1124.76 

4. Bihar )8418132 

5. Gujarat 1286.75 

6. Haryana 312.75 

7. Himachal Pradesh 507.79 

8. Jammu and Kashmir 802.06 
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1 2 1 2 

9. Karnataka 810.50 18. Punjab 1095.60 

• 19. Rajasthan 1272.95 
10. Kerala 695.26 

11. Madhya Pradesh 1405.31 20. Sikkim 91.37 

12. Maharashtra 1635.77 21. Tamil Nadu 1158.0S 

13. Manipuf 240.30 22. Tripura 267.25 

14. Megbalaya 208.33 23. uu ar Pradesh 3178.22 

156.91 
24. West Bengal 1551.97 

IS. Mizoram 
25. Goa 179.30 

1 fit Nagaland 300.68 ----------~- ------

17. Orissa 868.42 Total: 22500.50 
------- - -

Statement-II 

Criteria determining transfer of Financial aid 10 States by Finance Ministry 

Tranfers Criteria 

1 

I. Central Assistance for 
State Plans 

II. Loans against sman 
savings collections 

III. Transfers made on Fina~e 
Commission's recommendations 

(0 Grant in lieu of t ax on 
Railway passenger fares 

-- --_-----_ 
2 

Central assistance for the State Plan is allocated 
on the basis of the modified Gadgil Formula. 
Under this formula, a lumpsurn amount is 
set apart for meeting the requirements 
of 10 special category States which include 
Assam, Himachal Pradesh, Jammu and Kashmir, 
Manipur, MeghyaJa, Nagaland, Sikkim, 
Mizoram, Arunachal Pradesh and Tripura. 1'he 
balance of the Central assistance is distributed 
among the remaining 15 States in the folJowing 
manner: 

(i) 60 % on the basis of population. 

(ii) 20 % on the basis of per capita income only 
to States having per capita income below 
the national average. 

(iii) 10% on the basis of tax effort. 

(iv) 10% for special problems of States. 

3 J 4ths of the small Savings collection made by 
States. 

On the proportion of the aver age of the non­
suburban passenger earnings in "'each State in the 
years 1978-79 to 1981-82 to the average of 
aggregate non-suburban passenaer earnings of 
all States in those years. 



~9 W,I,IIn Anawlr, VAISAKHA 1, 1910 (SAkA) Written Answ.,s ~O 

t 

(U) Income tax 

(iN) Share in basic 
excises 

iv) Share in additional 
excises 

(v) Upgradation grants 

(vi) Revenue gap grants 

(vii) Net interest liability 
grants 

(viii) Margin money grants 

(x) Committed Ilability 
grants 

(x) Central assistance 
for calamity relief 

2 

10% on the basis of contribution, and 90% 
allocated by giving a weightage of 25% to 
population, 2.5 % to the inverse of per capita 
income multiplied by population, and 50 % to 
the distance of per capita income. 

40% of the net proceeds of shareable excise 
duties .eluding that on electricity, is distributed 
in the foJlowing manner: 25% on the basis of 
population, 2.5 % on the basis of inverse of per 
capita income, and 50 % on the basis of the 
distance of per capita income. 

The remaining .5 % is distributed to States 
which have deficits after taking into account 
their shares from the devolution of a1l taxes 
and duties, including their shares of 
excise duties, and grants in Heu of the 
repealed tax on raHway passenger fares, but 
excluding their shares of estate duty and grants 
on account of wealth tax on agricultural property 
in the proportion of the deficit of each State to 
tbe total of the deficits of a11 States as estimated 
by the 8th Finance Commission worked out 
separately for each year of the forecast. 

On the basis of State Domestic Product. 

To upgrade standards of administration to 
desired Jevels. 

To cover estimated non-Plan revenue deficits in 
State budgets. 

To meet the gap between interest receipts and 
interest liabilities of States. 

Average of non-plan expenditure on calamity 
relief during 1978-83 limited to 3 times of 
the amount recommended by the 7th Finance 
Commission. 

To meet committed J jability on the increase in 
maintenance costs of Plan schemes in deficir 
States. 

75% of ceiling in excess of margin money recom­
mended by 8th Finance Commission as grant, for 
calamities other than drought. For drought, 
ceiling in excess of margin money treated as 
advance plan assistance up to 5 % of the State's 
Plan outlay and beyond this limit funy met by the 
Centre as 50 : SO gran t-1oan. 
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[Translation] 

Seizure of Narcotics 

8176. SHRI MAHENDRA SINGHt : 
SHRIMATI D.K. BHANDARI: 

Will the Minister of FINANCE be 
pleased to state; 

(a) whether it is a fact thal charas/ .. 
ganja/heroin!smack and other such evil 
drugs are caught in the country very fre­
quently; 

(b) if so, the details of drugs seized, 
State .. wise, during 1986·87 and 1987-88 
(till January, 1988) together with the value 
thereof; 

(c) total quantjlY of each such drugs 
accumulated in the Government custody as 
on 31 December, 1987; 

Name of 1986 

drug No. of QuantIty 
cases 

Opium 1,692 8,789 

Morphine 45 207 

Heroin 405 2,62J 

Ganja 684 60,620 

Charas 374 18,909 

Cocaine 9 26 

MethaquaJone 19 1,485 

(d) the quantity of each druB disposed 
of and how it was disposed of and at what 
cost: and 

(e) the amount including foreign ex­
change, jf any, earned by Government as a 
result of sale of such drugs, if any ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTR Y OF FINANCE (SHRJ A.K. 
PANJA) ~ (a) and (b). The fight against 
drug trafficking is a continuous process. As 
a result of various measures taken by the 
Government, significant quantities of drugs 
have been seized by the drug law enforce­
ment agencies. 

The quantities of various dI ugs scilcd 
during 1986, 1987 and 1988 (upto 
31.3.1988) are as under: 

Quantity seized (in kgs.) dunng 
- ----- -------

1987 1988 
- -----~ 

No. of Quan- No. of Qty. 
cases tity cases 

404 2,859 38 691 

30 90 2 il* 

332 2,780 72 782 

616 .53,307 97 10,081 

294 14,792 64 11.l40 

6 5 

59 1,500 9 308 

(N.B : All figures rounded otT to the nearest kilogram excepting morphine·). 

No precise value of the drugs seized 
can be determined as this is dependent 
upon various factors like purity of the 
drugs, place of origin, local demand and 
supply, etc. 

(c) and (d). Most of the quantitIes 
indicated above are lying in Government 
custody pendmg out-come of legal proceed­
ings. As and when they become ripe for 
disposal, they are to be destroyed by burn· 
ina. However, opium and morphine are 

required to be sent to the government 
factories for processing/destruction, as the 
case may be, depending upon their quality. 

It will be difficult to assess the cost of 
destruction of each drug. 

(e) The confiscated drugs are not soJd 
either in the domestic or international 
markets. As such, the question does not 
arise. 
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Raids Conducted by Iacome Tax 

8177. SHR! KUNWAR RAM: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the raids have been con­
ducted by Income Tax Inspection Directo­
rate on Government/non.Oovernment esta· 
blishments located In several major citiesj 
towns in northern States and in the capitals 
of the States and also on the premises of 
the persons evading income tax and un .. 
accounted assets have been seized in large 
quantity, during the pc:riod from July, 1987 
to date; 

(b) if so, the detail~ thereof and the 
month-wise details in respect of each State, 
major city-wise; and 

(c) the details of the raids conducted 
in Patna, Jamshedpur, Saran, Chapra, 
Gopalganj, Betia, Barauni and Darbhanga 
and other places in Bihar during the afore .. 
said period and the details of the unaccount· 
ed assets seized therein and the details of 
the firms involved therein ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). Yes, Sir. The 
Income-tax Department conducted 7130 
searches resulting in the seizure of prima 
facie unaccounted assets worth approx. 
Rs. 116.42 crores throughout India on 
various personc;!establ ishments <.luring the 
period July, 1987 to March, 1988. The 
mon~h-wjse details are as under: 

(Rupees in lakhs) 

Month No. of Approx. v31ue 
searches of assets 

seized 
- ---- -------------

1. 2. 3. 

July,' 87 1135 429.11 

August, 87 1001 1024.51 

September, 87 797 675.13 

October, 87 1000 1646.90 

November, 87 469 1085.98 

1 2 3 
--- -------

December, 87 606 1124.27 

January, 8 8 573 1414.19 

February, 88 852 2184.64 

March, 88 697 2057.56 

It is not practicable to give further 
details sought in these parts of the question. 
During the course of searches in the finan­
cial year 1987-88, the persons searched have 
admitted concealment of . income of 
Rs. 147.49 crores as against the total 
seizure of assets worth Rs. 145.02 crores. 

(c) Searches were conducted by the 
Income-tax Department in Bihar at places 
such as Biharshariff, Dhanbad, Gaya, 
Gopalganj, Hazaribagh, Jamshedpur, 
Lakhlsarai, Patna and Ramgarh, in the 
above l'eriod. These resulted in the seiZUre 
of prima facie unaccounted assets worth 
approximately Rs. 126.32 Jacs. It is not 
practicable to furnish further details. 

[English] 

Loss of R(.'vcnue dlle to Reduct ion in 
Exci~c Duty 

8178. SHRI MOHANBHAJ PATEL: 
WiJl the Minister of FINANCE be pleased 
to retcr to the Budget proposals for 
1988·89, Chapter 20, regarding reduction 
in Excise from 10 per cent to 5 per cent 
ad valorem, resulting in a net revenue Joss 
of Rs. 300 lakhs, whereas in "Receipts" 
statement net revcnue in 1988-89 (revised) 
j s also shown as Rs. 300 lakhs and state: 

(a) the basis on which a net revenue 
of Rs 330 lakhs arrjved at, noting reduc­
tion of ratc of excise duty; 

(b) what items are estimated go grow 
in sales and by how much; and 

(c) whether there wiJJ be any excise 
payable after deducting Modvat credit, if 
not, what explains the continuance of the 
excise duty 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a.) and (b). Th~ Budset for 
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1988-89 in the case of preparations 
of vegetables, fruits, nuts or other parts of 
plants covered by Chapter 20 of the Central 
Excise Tariff has been estimated on the 
basis of the pre~budget rate of duty and 
assuming an average growth rate of 10% 
over the revised estimate for ] 987-88 for 
such products. This does not take into 
account the effect of the changes proposed 
in the Budget for 1988-89. 

(c) Even after adjustment of MODVAT 
credit, it is estjmated that there will be 
some net collection of excise duty from the 
goods covered by Chapter 20 of the Central 
Excise Tariff. 

(r, igation Pl'(l~el'fli) of Keraln 

8179. SHR( K. KUNJAMBU: Will 
the Minister of WA lER RESOURCES be 
pleased to st ate : 

(a) the names of irrigation projects in 
Quilon distnct of Kerala are pending for 
approval by Union Government; 

(b) the total amount involved in these 
projects; 

(c) at what stage of consideration 
these projects arc at present; and 

(d) the time by which they are likely 
to be completed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RE~OURCES 
(SHRIMATI KRISHNA SARI): (a) Nil, 

(b) to Cd), Do not arise. 

[ Translation] 

Posts for Hbtdi Work ia Central Water 
Commiulon 

8180. SHRI YOGESHWAR PRASAD 
YOGESH: Win the Minister of WATER 
RESOURCES be pleased to state! 

• 
(a) the number and names of posta 

created in the headquarter of Central Water 
Commission for Hjndi work; 

(b) when and how the appoin.tlDenta oa 
these posts were made and the professional 
Qualifications and experience of the pcrsooe 
appointed against these posts; 

(c) the reasons for not filling up some 
posts by giving advertisement therefor; 

(d) the action proposed to be taken 
to promote departmental employees and to 
make appointments on these posts; and 

(e) the time by which the action will 
be taken 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHl) : (a) Oue 
post of Hindi Officer. 3 posts of Senior 
Hindi Translator and 4 posts of Junior 
Hindi Translator. 

(b) and (c), The appointments against 
these posts are made by the Department of 
Official Language being the Cadre Authority. 
The Central Water Commission have, how­
ever, fi11ed three posts of Junior Hindi 
Translator on ad~hoc basis in accordance 
with procedure prescribed by Department 
of Official Language. Details of Qualifica­
tions and experience of existing Hindi staff 
in Central Water Commission are given in 
t he Statement b~low. 

(d) and (e). Do not atise. 

Statement 

----------

Designation Date of Academic Professional 
of Posts appoint- Qualiflc ation Qualification 

ment of the in- of the in-
cumbent cumbent 

---__._---- _- ---- - --- ------- -

1 ... 2 3 4 
--------- - ---_ ......... -- --------- -----

Hind; Officer 

1. She R.D. Atlrey 2111.81 M.A. Hindi 
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1 

SMlor Hindi Trans/alors 

1. Sh. Bhupinder Singh 

2. Sh. Om Prakash 

3. She R.K. Kul· 
shreshtha 

Junior Hindi Translators 

I. Sh. V.K. Sharma 

2. Sh. D.K. Satyawali 

3. Smt. Janaki Bhandari 

4. Smt. Usha Sharma 

2 

30.7.84 

25.4.85 

19.6.85 

11.3.80 

18.4.86 

18.4.86 

24. 4.87 

3 

M.A. 

B.Com (pass) 

M.A. (Eng.) 
LL.B. 
Sahitya 
Visharad 

. (Madhym) 

B.A. 

B.A. 

B.A. 

M.A. 

4 

Attended Translation 
course and proof­
reading from Oct. 
83 to Dec. 1983. 

One year Diploma 
COurse in Translation 
in English/Hindi 

Attended Translation 
Training Scheme 
conducted by Trans. 
lat ion Bureau [rom 

Ocr. 87 to Dec. 
1987 

[English] Flood Contro' Programme 

Natlonalisationof DI u~, Cigarette, Wine and 
other Industria) Units 

8181. SURI RAM BHAGAT PASWAN : 
Will the Minister of FINANCE be pJeased 
to state : 

(a) whether Government propose to 
nationalise all tfiose drug, cigarette, wine 
and other industrial units against whom 
more than two hundred cwre excise, cus­
toms and other Government dues are pead­
ing realisation; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA): (a) No, Sir. 

(b) Legal and administrative measu~es 
are available and taken for enforcmg 
recover~ of Government dues. 

8182. SHRI SRIBALLAV PANI-
GRAHl: Wi)] the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Government have made 
any estimate of the damage caused by flood 
in different St"tes in 1987; 

(b) if so, the details thereof, State .. 
wise; 

(c) whether Government have any 
proposal to Implement any flood control 
programme in the country during 1988; 
and 

Cd) if so, the perspective plan drawn 
up in this regard '? 

THE MINISTER OF STATE' IN TIlE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) an~ 
(b) .. A statement is given below: 
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(c) Various State Governments and 
Union Territories propose to construct 
flood management works like embankments, 
dramage works etc. with an outlay of 
about Rs. 160 crores during 1988-89. 

(d) The Government of India have set 
up two Committees, one for the States of 

Uttar Pradesh, Bihar, Orissa and West 
Bt"ngal and another for the States in the 
North-eastern region to review the ftood 
management works so far executed in these 
States and to suggest appropriate strategies 
to afford long term protection (rom 

floods to the flood prone areas. 

Statement 

Stale""4I;se tentative estimated damages caused by Floods in the year 1987 

(Rs. (rores) 

-------

Sl. Name of the State Estimated damages caused Remarks 
No. by floods during 1987 

----- --

I 2 3 4 
-- -

1. Andhra Pradesh Neg. 

2. Arunachal Pradesh N.R. 

3. Assam 338.71 

4. Bihar 1433.74 

5. Goa N.R. 

6. Gujarat 0.215 

7. Haryana Nil 

8. Himachal Pradesh 113.57 Neg. Neligible 

9. Jammu and Kashmir 171.75 N. R. : Not reported 

10. Karnataka .083 

11. Kerala N.R. 

12. Madh ya Pradesh 0.03 

13. Maharashtra N.R. 

14. Mampnr 34.85 

15. Meghalaya N.R. 

16. Mizoram Nil 

17. Nagaland N.R. 
18. Orissa N.R. 

19. Punjab N.R. 

20. Rajasthan N.R, 
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1 2 

21. Sikltim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

2S. West Bengal 

26. Andaman and Nicobar Islands 

27. Chandigarh 

28. Dadar and Nagar Have)j 

29. Daman and Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

Total (India) 

Damage Suffered due to Flood 

8183. DR. G. S. RAJHANS : Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) the cumulative total value of 
damages sulfured from flood by various 
States, particularly, by Bihar, West Bengal 
and Assam during last three years; 

(b) the recommendations of the 
National Flood Commission that were 
commended to the States in 1981 by 
Union Government for consideration and 
implementation and with what results; and 

(c) the names of the States which have 
not yet enacted a legislation of Flood Prone 
Zones to minimise flood losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) The 
cumulative total value of flood damage 
suffered by the various States and Union 
Territories during the last 3 years (1985 to 
1987) in about Rs. 10,693 7 crores of 
which the damages pertaining to the States 
of Bihar, West Bengal and Assam are 
Rs. 1778.3 crores, Rs. 858.~ crores and 
Rs. 598 crores respectively. 

3 

11.57 

0.003 

N.R. 

288.25 

491.17 

Nil 

Nil 

N.R. 

Nil 

N.R. 

N.R. 

N.R. 

2885.941 

4 

(b) the National Flood Commission 
made 207 recommendations which were 
commended to the States and Union Terri .. 
tories for implementation in 1981. These 
inler-alia cover the past approach for flood 
management anti achievements, effect of deve­
lopmental activities and encroachments, me· 
thodo]ogy of flood damage assessment, areas 
needing urgent attention, land-use regula­
tion, cost and benefit analysis and future 
approach for flood management. 

(c) Only Manipur has enacted a legis­
lation for flood plain zoning. 

International Gene Bank for SiIk~worms 

8184. SHRI V. S. KRISHNA IYER: 
Wi)] the Minister of TEXTILES be pJeased 
to state: 

(a) whether Government propose to 
set up an International Gene Bank for 
mulberry and silkworms in Bangalore; 

(b) if so, whether land for the purpose 
has been acquired; 

(c) the time by which the institute is 
IikeJy to be established; 

(d) whether modalities for international 
funding have been worked out; asd 
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(e) whether technical and financial 
assistance from International Sereculture 
Commission has also been sought, if so, 
the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (e). At 
the end of the International Congress on 
Tropical SericuJture Practices held at 
Bangalore between 18-23rd February, 1988, 
it was recommended that an International 
Gene pool for Mulberry and Silkworms 
should be located in India. The details of 
establishing such a Gene pool are required 
to be worked out through consultations 
with the participating countries/international 
sericulture organisations. 

Agreement with Ru~sia on Food Packagiug 
Industry 

8185. SHRIMATI BAS AVA· 
RAJESWARI : Will the Minister of COM­
MERCE be pleased to state : 

fa) whether the Soviet Union has 
shown interest in joint ventures and pro­
duction cooperation in material equipment 
for several items of the food packaging 
industr ies; 

(b) whether a high level committee of 
experts from Russia had visited India and 
offered to buy or jointly produce such 
material with guarantee of buy back items; 

(c) whether any agreement has been 
reached in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF COMMERCE (SHRI P. R. 
DAS MUNSl): (a) to (d). Yes, Sir. 
Government is aware that preliminary 
discussions are in progress between Soviet 
and Indian organisations for cooperation 
and joint production in the area of food 
packaging industry. Government, however, 
does not come into the picture at the 
stage of negotiations at the leve1 of enter-
1)reneurs and comes to know the detail~ 
only when appJications are submitted for 
approval by the Indian parties. No appJica­
tion for grant of approval by Government, 
as per prescribed procedures, has so far 

**Not recordod. 

been received for setting up of joint ventures 
or production cooperation facilitie. with 
the USSR in the field of food packaging 
industry. 

12.00 hrs. 

[English] 

(Interruptions) 

MR. SPEAKER : Not allowed. I have 
not allowed anybody. 

(Interruptions)· • 

MR. SPEAKER : I have not allowed 
anybody. 

(Interruptions) 

(Trans lation ] 

MR. SPEAKER : Kindly sit down. 

(Interruptions) 

MR. SPEAKER : What are you doing? 

(Interruptions) 

MR. SPEAKER: Order order. Why 
ate you quarreUir.g among yourselves? 

(Interruptions) 

[English] 

MR. SPEAKER: I have not allowed 
anybody. 

(/111 errupt iOlls) 

r Trans/at ion] 

MR. SFEAKER : Why don't you stop 
it ? (Interruptions). Listen, the House will 
function according to the rules. I am 
neither afraid of privilege motion DeM' of 
adjournment motion. 

[Engllsh] 

I have to go according to the rules laid 
down by you. So simple it is. 

[Translationl 

I will allow it only if it is a fit case. 
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'{a"lish3 

SHRI BASUDEB ACHARIA (Bankura): 
It is a fit case for an Adjournment Motion. 

SHRI S. . JAIPAL REDDY 
(,Mabhubnagar) : Eminently fit .case. 

PROF. MADHU DANDAVATE 
'(Rajapur) : Please accept either Adjourn­
ment Motion or PtiviJege Motion. 

[Translation] 

MR. SPEAKER: Sir, what can I do 
if you do not listen to me? Kindly tell 
me what should I do if you interrupt me and 
start arguing? Both are the same for me 
whether it is "Hindu" or c'Indian Express", 
I want to say only one thing that the case 
is now before the Joint Parliamentary 
Committee after which it may be referred 
to Privilege Committee or other 
Committee .. ' 

(Interruptions) 

MR. SPEAKER: Now why don't you 
sit down please ? 

[English] 

What is this? I cannot transgress the 
limits. So simple it is. 

[Translation] 

Kindly listen to me. 

[Eng lis"] 

I am on my legs. Mr. Raj Kumar Rai, 
I cannot transgress the limits laid 
down by you, I am bound by your rules. 
So simple it is. I cannot take up a case 
which is under the scrutiny of the Joint 
Parliamentary Committee, I have to wait 
for their Report. After that, you can 
take up this case, whatever it is. 

(Interruptions) 

(TNndatioll] 

MR. SPEAKER: Nothing is audible 
to Ole. How call 1 1isten when 50 Members 
are speaking at one time ? 

[Bwg/i.h1 

PROf. MADHU DANDAVATE : Sir, 
we listened to you in pin.drop silence, 

Please try to understand what we want to 
convey to you. Ultimately the ruling is in 
your hands and we will abide by the ruling. 
All that we have to say is that on 20th 
April, 1988 ..• 

MR. SPEAKER : No, no; I cannot 
allow. 

(Interruptions) 

MR. SPEAKER: As long as the Joint 
Parliamentary Committee is seized of it, I 
cannot allow here. First, it has to 80 
through it. 

(Interruptions) 

MR. SPEAKER: After 'the JPC Report, 
I wilJ alJow. 

(Illterruptions) 

MR. SPEAKER : I haven't closed the 
doors. Let the Joint Parliamentary Com­
mittee submit the Report and then you 
come to me. Then I will see. 

(Interruptions) 

MR. SPEAKER: You can come after 
the JPC submits its Report. Then I wilJ 
consider it. 

(Interrupt ions) 

MR. SPEAKER : After the JPC 
Report, I will consider it. 

(Interruptiolls) . 

PROF. MADHU DANDAVATE : I am 
on a point of order. 

MR. SPEAKER : What is your point 
of order? 

PROF. MADHU DANDAVATE: I 
will (ormulate my point of order, Sir. 
(Interruptions) 

[Trant)'lation] 

MR. ~PEAKER : Why are you interrup­
ting. You create trouble. 

[English] 

PROF. MADHU DANDAVATE: You 
have said just now that .. , (Interruptions) 
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TIlE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV): Under what 
rule '/ 

PROF. MADHU DANDAVATE : 
Rule 376 provided you know what Rule 
376 is (Interruptions) 

MR. SPEAKER: What is the business 
before the House ? 

PROF. MADHU DANDAVATE: Just 
now, you were making some observations 
on the question of the notice which we have 
given. I wiH pick up to the observat ions 
that you have made. You have said: "the 
matter is before the Parliamentary Commit· 
tee." We arc raising only a procedural 
point that in this House on 20th April, 
1988 ... 

MR. SPEAKER 
After the Report. 

Overruled. No. 

(Interrupt ions) 

PAPERS LAID ON TIlE TABLE 

12.12 hrs. 

[English] 

A statement explaining reasons for not 
laying the Annual Report etc. of All 
India Handloom Fabrics Marketing 
Coonerati"e Soo:-irties Ltd. fo: 1986-87 

, within stipulated Period 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. PA1IL) 
On behalf of Shri Ram Niwas Mirdha, I 
beg to lay on the Table a statement (Hindi 
and English versions) explaining the 
reason9- for not laying the Annual Report 
and Audited Accounts of the AU India 
Handloom Fabrics Marketing Coope rative 
Society Limited, Bombay for the year 
1986-87 within the stipulated period of 
nine months after the close of the Account· 
ing year. 

[Placed is library. See No. L T -5962/88] 

Annuli Repoit and Review on the Wor~iDg 
of the Sports Goods Export Promotion 

Council for 1986-87 etc. 

THE MINISTER OF STATE IN THE 
MiNISTRY OF PARLIAMENTARY 

AFFAIRS (SHRIMATI SHEILA DIKSHIT): 
On behalf of Shri Priya Ranjan Das Munsi 
I beg to Jay on the Table : 

1. A copy of the Notification No. 
s. O. 278 (E) (Hindi and Engisb 
versions) published in Gazette of 
India dated the 23rd March, 1988 
making certain amendments in 
t he Open General Licences Nos. 
1/87 to 18/87 dated the 1st April, 
1987 issued under section 3 of 
the Imports and Exports (Control) 
Act, 1947. 

[Placed in Library. See No. LT· 
5963/88] 

2. (i) A copy of the AnnuaJ Report 
(H indi and English versions) 
of the Sports Goods Export 
Promotion Council, New 
Delhi, for the year 1986-87 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the Working 
of the Sports Goods Export 
Promotion Council, New 
De Ihi, for the year 1 986·87. 

3. A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (2) above. 

[Plated in Library. See No. LT-
5964/88] 

4. (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Tea Board, Calcutta, 
for the year 1986-87. 

(ii) A copy of the Annual 
Accounts (Hindi and English 
vers ions) of the Tea Board, 
Calcutta, for the year 1986· 
87 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Tea Board, Calcutta, 
for the year 1986 .. 87. 
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S. A statement (Hindi and English 
versions) showing reasons for 
delay in laying tbe papers mention­
ed at (4) above. 

I Plact'd in Library. Sec No. L T-
5965/881 

12.13 hr!. 

ASSENT TO BILLS 

[English] 

SECRETARY.GENERAL: Sir, I lay 
on the Table the following seventeen Bills 
passed by the Houses of Parliament during 
the current session and assented to since a 
report was last made to the House on the 
23rd February, 1888 : 

1. The Appropriation (Vote on 
Account) Bill, 1988 

2. The Appropri ation Bill, 1988 

3. The Punjab Appropriation (Vote 
on Account) Bill, 1988 

4. The Punjab Appropriation Bills, 
1988 

5. The Delhi Administration (Amend­
ment) Bill, 1988 

6. Rhw Delhi Municipal Corporation 
(Amendment) Bill, 1988 

7. The Major Port Trusts (Amend­
ment) Bill, 1988 

8. The Constitution (Fifty-ninth 
Amendment) Bill, 1988 

9. fhe Tamil Nadu Appropriation 
(Vote on Account) Bill, 1988 

10. The Tamil Nadu Appropriation 
BilJ, ]988 

11. The Appropriation (RaHway) Bill, 
1988 

12. The Appropriation (Railway) No. 
2 Bill, 1988 

13. The Appropriation (Railway) No.3 
Jlill,1988 

14. The High Court and Supreme 
Court Judges (Conditions of 
Service) Amendment BiU, 1988 

15. The Tamil Nadu State Legislature 
(Delegation of Powers) Bill. 1988 

w 

16. The Tamil Nadu Agricultural 
Servi ce Co-operative Societies 
(Appointment of Special Officers) 
Amendment Bill, 1988 

1 7. The Tamil Nadu Co-operative 
Societies (Appointment of Special 
Officers) Bill, 1988. 

12.14 hrs. 

ESTIMATES COMMITTEE 

Sixty-third Report and Minutes 

[English] 

SHRI HUSSAIN DAL WAI (Ratnagiri): 
I beg to present the 4)jxty-third Report 
(Hindi and English versions) of the Estimat­
es Committee on the Ministry of Tourism­
Development of Major BuddhJst Pilgrimage 
Centres and Minutes of the sittings of the 
Committee relatmg thereto. 

PUBLIC ACCOUNTS COMMIITEE 

HUlldrl'd and Tw('ntj-~eV{'nt,l and Ilundred 
. and T\tl'ntY-liinth Report 

rEnglish] 

SHRI AMAL DA IT A (Diamond 
Harbour) : I beg to present the following 
Reports (Hindi and English versions) of the 
Public Accounts Committee : 

1. Hundred and Twenty-seventh 
Report on Induction of an aircraft 
in the Indian Air Force. 

2. Hundred and Twenty-ninth Report 
on (i) Kharagpur-Madras wide-
band microwave scheme (H) 
CaJcu t ta-North Bengal-Assam 
widcband microwave scheme (iii) 
Nagpur-Bangalorc wideband micro .. 
wave scheme. 
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12.151ar8. 

BUSINESS ADVISORY COMMITIEE 
I~'jfty third Report 

[E",/£rh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHBILA 
DIKSHIT) : I beg to move : 

"That this House do agree with the 
Fifty-third Report of the Business 
Advisory Committee presented to the 
House on the 21 st April, 1988. n 

MR. SPEAKER : The question is : 

"That this House do agree with 
the Fifty-third Report of the Business 
Advisory Commit tee presented to the 
House on 21st April, 1988" 

The motion "as adopted 

(InterruptIOns) 

[EngUsh] 

PROF. MADHU DANDAVATE 
(Rajapur) : You are Lnot lIstening to us 
even on procedural matters. (Interruptions) 

MR. SPEAKER: After the Report. 

At this stage Prof. Madhu Dandavate 
and some other Hon. Members left the 

House 

MR. SPEAKER : Now, matters under 
R.ule 377 Shri Yashwantrao Gadakh 
Patil. 

SHRI Y ASHW ANTRAO GADAKH 
PATIL (Ahmednagar): Sir, I want to 
raise the following urgent matter under 
Rule 377. 

SHRI N.V.N SOMU (Madras North) : 
Sir, I am on another important matter. 

MR. SPEAKER: Now it i'i not allow­
ed. Nothing doing. 

---~ ----- - - -

.·Not recorded. 

(lnterruptwn&)** 

MR. SPEAKER: I have called Mr. 
PatiI. The Hon. Member is OD his less. 

(lnterruptionl)·· 

SHRI N. V.N. SOMU : We arc walkin. 
out. 

At this stage Shr/ N.V.N. Somll and 
other HOll. Members left the HOllse 

12.16 hrs. 

MATTERS UNDER RULE 377 

[Eng/ish] 

(I) Need to declare the Ahmednagar Fort as 
a National Momument 

SHRI YASHWANTRAO GADAKH 
PATIL (Ahmednagar): Ahmednagar Fort 
is of historical importance in our freedom 
struggle. During the period 1942 to 1945 
our great national leaders including Pandit 
Jawaharlal Nehru. Maulana Abul Kalam 
Azad, Dr. Rajendra Prasad, Acharya 
Narendra Dco, Barrister Asaf Ali, Sardar 
Vallavbhai Patel, Pt. Govind Ballabh Pa r'lt , 
Acbarya Kripalani, Pattabhi Sitaramayya. 
p.e Ghosh, Shankarrao Deo, Harekrishna 
Mehtab were imprisoned in this fort. 
Recently the Defence authorities have chan­
ged the form of the barracks in which the 
above mentioned leaders were kept in 
imprisonment. Only the outer original 
form of wa)Js is kept intact. The roof of 
the barracks has becn demolished and 
concrete slabs have been put on the old 
walls. Only the name plates of the cone er­
ned national leaders have been kept in each 
room of the renovated barracks and the 
rooms are being used as the offices of the 
Defence Departmcn 1. 

The room in which Pandit lawaharlal 
Nehru was imprisoned has been completely 
changed and it has been converted into a 
big hall i9 which aU the photos of National 
Leaders who were imprisoned there are 
kept. This creates the impression as if 
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all these leaders were imprisoned in one 
room only. 

The people of Ahmednagar district have 
expressed great displeasure in this re gard, I 
reiterate the suggestion made by me earlier 
that the Ahmendnagar Fort may be decla­
red as a 'National Monument'. It may 
also be developed as tourist centre. 

[Trans/atioll] 

(in Need to pro*de more financial assis­
t tance to the Government of Rajasthan 

to meet the situation caused by drought 
in the State 

SHRI SHANT! DHARIWAL (Kota) : 
Mr. Speaker, Sir, the Central Government 
had given 5 lakh metric tonnes of wheat 
for wage payments Jast year free as a 
special assistance to combat drought situa­
tion in Raja sthan. But this yeat it has not 
given free wheat. That is why the State 
Government is not being able to provide 
employment to even one person in every 
family. 50 Jakh families have been affected 
by the drought. The Raj asthan Govern­
ment is in a posi tlOn to provide employ 
ment only to 10 lakh people, whereas the 
Gujarat Government is providing employ­
ment to 2 persons in each family. The 
Centre has fixed the dally wages of a worker 
at Rs. 7 while the State Government is pay­
ing Rs. 10.50. The Central Government is 
not giving assistance for expenditure on 
other items. The Slate Government has to 
provide employment' to the families alternati­
vely due to limited employment potentIal 
availabJe in the State. Therefore, one family 
gets employment only for 1 5 days in a 
month. According to the recommendations 
of the Eighth Finance Commission it is the 
duty of the Central Government to provide 
entire t.xpenditurc on commodities. The 
Centre has sizably cut down the assistance 
proposed by the Centra) sutdy group for 
1he first time. The supply of wheat to the 
fair price shops is inadequate. Drought 
affected people arc getting 5 kgs wheat per 
person whereas it shou1d be 10 kgs. per 
individual. The situation may a ggravare 
in the coming months of April, May and 
June. Therefore, more financial assistance 
should be urgen tly provided for this period 
by the Central Government. 
_-- - --

[E",.lishJ 

(iii) Need to take steps to che~k prices of 
drugs 

SHRI MANVENDRA SINGH 
(Mathura) : Pricing policy announced by 
the Government recently and exemption 
which has been granted from price cotltroJ 
to SSI units of category II formulations 
recently has resulted in steep increases 
in prices varying from 40% to 200% 
causing misery to the poor. There are 
increased saJes of spurious and substandard 
drugs induced by the Pricing Policy. 
There is a hue and cry all around. For 
instance one injection of Mitomycin (anti .. 
cancer) which was earlier sold for Rs. 49 
is now sold at Rs 230. One bettJe of Phos­
fornin which was earlier availabl for 
Rs. 14.40 is now sold for Rs. 26. One 
bettIe of DHosyn (cough syrup) is sold for 
Rs. 9 53 whi1e earlier it was sold at 
Rs. 5.03 and so on. Government have 
also announced increases in prices merely 
by adjusting mark up and without verifying 
the purchase prices of raw materials, dispen­
sing with submission of applications by the 
producers and foJ1owing the provisions of 
paragraph 6 of DPCO, 1987. There appears 
to be no justification for such sharp 
increase. 

The drug companies have been given 
free hand under the Pricing Policy to 
exploit poor consumers. 

1\1 
I, therefore, request the Government to 

take necessary steps to check prices of 
drugs to safeguard the interests of consu­
mers. 

12.20 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

[Trans/ationl 

(iv) Need to IJTOvidc udCluatc facilities and 
conccs~ions to "'pa!,tic.·s 

*SHRI RANJJT SINGH GAEKWAD 
(Baroda) : Mr. Depmy Speaker, Sir, I 

want to raise through you, a matter of 

urgent public importance under Ru Ie 377 in 

the House. 

"'Translation of the matter originally raised in Gujarati. 
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The Government has formulated 
many schemes for Harijans, Adivasis, 
'Backward dasses, minoraties, freedom 
fighters, weaker sections and handicapped 
persons like blind, deaf, dumb, 
lame and also provided relief to them. 
These steps undertaken by the Government 
are praiseworthy and commendable. But the 
Government has paid little attention to 
spastics. Children usual1y fall prey to this 
disease. Although spastics have good mental 
balance and they can do work but sometime 
they fail to maintain their balance because of 
convulsions of limbs. 

Parents or relatives of spastics have to 
many difficulties while traveJling by plane, 
train or bus when they accompany them for 
treatment. 

I request the Government to treat 
spastic persons as handicapped, and I 
demand to provide them maximum possible 
facilities so that they may have a place in 
the society. 

[English] 

(If) Need to ensure proper distribution of 
potassium chloride to the small match 
manufadu:-ers of Sivakasi in Tnmil 

Nadu 

SHRI N. SOUNDARARAJAN (Siva-
kasi) : There are more than 5000 small match 
units in my Sivakasi parliamentary consti­
tuency in Tamil Nadu. For the past three 
months there is severe shortage of potassium 
chloride which is one of the main raw mate­
rials for the production of matches. Due 
to the shortage of potassi urn chloride these 
match units are under threat of closure. 
Thousands of workers would become jobless. 

The authorised deaJers of potassium 
chloride in my area are charging more 
money from these tiny match units. The 
Small Industries Development Corporation, 
which is also supplying potassium chloride 
through its depots to these tiny match units 
is not doing proper distribution. 

So, I urge upon the Government to take 
immediate steps to ensure the proper supply 
of potassium chloride to the tiny match 
units in Sivakasi and probe into the mal­
distribution of potassium chloride by the 
Small Industries Developmept Corporation, 
$attur. 

[Eng/ish] 

(vi) Need to take steps to ensure proper 
working of the Hindustan Telepriniers, 

Madra.:; 

DR. A. KALANIDHI (Madras Central) : 
The Hindust~n Teleprinters at Madras which 
was founded by late Pt. JawaharIaJ Nehru, 
is on the road to closure. Nearly, 2000 
employees of the concern fear losing their 
jobs due to problems in managements. 
While there are no buyers for the products 
of Hindustan Teleprinters, lakhs of rupees 
are being spent on TV advertisements. 

Tne former Prime Minister, Shrimati 
Indira Gandhi had taken great care to see 
that the Hindustan Electric Typewriter 
Project goes well on the road to progress. 
It is understood that nearly 1000 electric 
typewriters are lying in store without any 
orders and the amount involved is estimdted 
to be Rs. 500 lakhs. Machines worth 
Rs. 300 lakhs bought under world Bank 
Loan Scheme during 1980-83 are still 
gathering dust. The total loss expected is 
about Rs. 1 757 lakhs. It is high tjme that 
the Government should take adequate 
interest in the working of Hindustan 
Teleprinters. particularly in Hindustan 
Electric Typewriter Project and save this 
institution on which India had high hopes. 

[ Translation] 

(vii) Need to check the use of tobacco 
Products 

SHRI RAJ KUMAR RAI (Ghosi) : 
Hon. Sir, any type of addiction is the root 
cause of vices. It not only weakens a man 
economically but also physically and 
mentally. According to available statistics 
35 lakh people in the world and 8 Jakhs in 
our our own country die due lO addiction 
to cigarette smoking annually, She Central 
Government did not implement policy of 
proh~bition because it was afraid of being 
depnved of revenue. Besides it thinks that 
merely by. writing 'Smoking is injurjus to 
?ealth on cJgarett~ packets the responsibility 
IS over. Even thIS is not written on Pan 
Masala, Zarda, Bidipackets etc. The 
~opularity o~ Pan Masala in the country 
IS on the Increase. Smoking and use of 
Pan Masala not only adversely affects 
digestive system but also creates coronary 
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.~. ulsease. blood pressure and cancer an'd also 
pollutes environment. 

I, therefore, demand that the Govern­
ment should impose ban on cigarette, Bidi, 
tobacoo, Pan Masala, Zerda, GanJa, Charas 
etc. The ban may be gradual starting from 
a week to a month and then a total ban. 

[English] 

(viii) Demand to tnke up immediateJy repairs 
of the railway bridge on Kamla Balan 

river at JbanjhaJ pur in Bihar 

DR. O.S. RAJHANS (Jhanjharpur): 
1987 floods were the worst in the living 
memory for the people of Mithila region 
of north Bihar. Population in and around 
Jhanjharpur were worst affected by the 
fury of Kamla Balan which originates in 
Nepal and runs through a major portion 
of MithiJa. 

Kamla Balan had badly affected the 
railway bridge near Jhanjharpur. Although 
rail lines wel e promptly restored on the 
intervention of the Prime Minister and the 
Railway Minister, the raHway bridge over 
Kamla Balan at Jhanjharpur remains 
depleted even today. Twelve out of sixteen 
spans of the above railway bridge are lying 
silted up since the last flood and have not 
been cleaned as yet. The choked vent is 
bound to create further devastat ion in and 
around Jhanjharpur during the coming 
rainy season. In this connection, it is 
necessary to point out that rains usualJy 
start in Nepal in the latter half of May. 

It is, therefore, earnestly requested that 
the bridge on Kamla Balan at Jhanjharpur 
be repaired immediately. Besides, in order 
to avoid the recurrence of last year's 
devastation, it is suggested that the widening 
of the above railway bridge be taken up in 
right earnest. That apart, Jhanjharpur 
railway pla~eform and the rail Jines there 
have to be raised by at least seven to eight 
feet higher. 

The Railway Ministry is requcstad to 
take up the above work without any further 
loss of time. 

12.29 hrs. 

DEMANDS FOR GRANTS, 1988 .. 89-
Contd. 

l\1inistry or Defence-Contd. 

[English] 

MR. DEPUTY SPEAKER: The House 
will now take up further discussion and 
voting on the Demands for Grants under 
the control of the Ministry of Defence. Shri 
Sparrow ... 

SHRI SOMNATH CHATTERJEE: 
(Bolpur): Has item No. 8 on the agenda 
been taken up ? 

MR. DEPUTY SPEAKER : Yes. 

SARI R.S. SPARROW (Jullundur): Hon. 
Mr. Deputy Speaker, Sir, the defence of 
Mother India is an intimate concern of all 
the hon. Members of this august House 
irrespective of party affiliations. And to see, 
in this manner, practicaJlly the House 
deserted by a majority of Members shows 
what interest we have for the defence of 
Mother India. 

In that context, to start with, adequate 
defence preparedness acts as a solid root 
and that offers stability to any country. 
This is the importance of this particular 
subject as also the defence measures and 
armed forces of our Mother country. 

Keeping this all important notions in 
view. I would like to lay before you Sir, my 
today's presentation, in a dispassionate 
manner, as steadily and cogently as possible. 
Before I start laying bare the main facts 
and factors that are cogently relevant to 
today's debate, I might mention, that 
fiscally, the proportionate aUocation of 
funds under different heads, as is laid down 
in the Defence Budget Demands, is very 
we]] conceived. And I feeJ privileged to 
support the same. 

However, Sir, in my view, to fully meet 
the sudden, over-riding and big time defence 
requirements apropos of the exp10sively 
charged geo~political and geo-strategical 
situation that obtains global1y today, one 
has to think very carefully whether more 
funds for defence preparedness would be 
necessary as time comes by. This is a 
notable question. This has to be kept in 
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view here. It does not !finish here. There 
is some big problem atttlched to it. The 
modern day sophisticated weaponry is 
revolutionising with a galloping speed and 
not to match up with our defence potential 
and the cumulative requirements of OUf 

Armed Forces accordingly, would simply not 
suit India's stature \!speciaIIy where the 
guarding of its National Security is con­
cerned. So, this is the base on which we 
have to formulate our fut ure thinking and 
planning in so far as the defence of India 
is concerned. So, the military planning and 
preparation should, therefore, have to be 
based on the good old dictum, i.e. 'A stitch 
in time saves nine'. It is not good running 
arround in circles at a time when something 
falls on your head. It is a question of 
meticulous planning, stage-wise planning, 
taking al1 aspects into consideration. 

Incidentally, Sir, our Armed Forces, 
if built strongly, will also act as a deterrent 
against any possibJe aggression which 
collusively or singly may be inflicted by any 
potential enemy against Mother IndJa. That 
is the requirement which has to be kept in 
view the whole time. The holding of a 
high worth power base, by India, in South 
Asia will further help in keep ing the balance 
of world powers at peace-ensuring level. 
At that level, it does help. It is a big time 
consideration which geo-politically, geo­
strategically, internationally, one has to 
keep in view because you can serve with 
Indian brains, I rate them as being top in 
the world. If we do not perceive the situa­
tions correctly, tcll me, who is going to 
Buffer? Any of our next door neighbour? 
Any of those flaunting big people with 
money around them? No. It is India. Now 
our aim has been set. It know that the 
whole House will agree that our aims are 
Self-reliance, noc-aligrunent. We have to 
be promotors of peace, amity and good will 
amonast the commity of world nations. 
We are the supporters of nuclear freeze. 
On all these accoun ts, I h eartily ~congra­
tulate our Prime Minister and the Govern­
ment of India for following this line and 
thought in its proper form. And that wiJI 
successfully run to the advantage of India 
In the larger sense of the word. I have no 
doubt about it that all parties also will 

subscribe to this idea except there may be 
a few quislings who may wish to do some­
thing funny with our stability. with our 
homogeneity and OUf coming up high type 
of stature. Alwavs there are black sheep 
here and there. Nevertheless, for an this 
setting that we have before us, we have to 
watch our front against the aggression­
seeking countries who want to down India. 
So these exigencies shall have to be kept in 
view. Incidentally if I may point out what 
possibiJitics are there for aggress~(ln against 
India, let us have a look at it. 

One of our neighbours time and again, 
as an example, has been dragging us into 
wars. These arc historical things. Take 
for example thc Jammu and Kashmir 
operation in 1947-49; the RANN of Kutchh 
aggression of 1 951 at such pIeces as 
Kanjar Kot, Khawda, Pachham, Gadra 
and so on and so forth. We alI know 
that, and with Paki~tan bases esta­
blished at Nagar Parker and beyond, and 
in this way pUUWlg us in a quandary. 

In 1965 a war was again inflicted on 
us and would you rcca1J, Sir that at that 
time there was a stage when even the BBC, 
London started announcing that Delhi itself 
was in the process of being encircled and it 
could possibly collapse. But it did not 
happen that way. In fact, militarily the 
tables were turned against Pakistan itself 
in those 17 days' of battle. 1 had a major 
share in it at that time. Over 300 
Pakistani vi1Jages right up to the base of 
Sialkot were taken over by the Indian troops 
at the time of ceasefire. Such was the 
situation which our neighbour did create 
at one time previoUsly. Not only that, Sir, 
the beauty of it is the time had not forget 
the past. In 1971 once again Yahya Khan 
and some other persons once again did it 
and you will recaJI those days when Mr. 
Bhutto used to pronounce that "we will 
keep fighting for 1000 years and down 
India and put it in its place" and so on and 
so forth. It all came to your notice also that 
how in an aggressive and abrassive way 
they attacked. The beauty of it is, Sir, that 
from India's side after the enemy had been 
defeated, every single bit of the torritory, 
every inch of it was handed back. This 
is the first example of magnanimity in the 
history of warefare; first time in the history 
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a country whose thousands of troops were 
captured with General Niazi and 95000 
troops living at our mercy for one year. 
We were spending at Jeast Rs. 5 to 10 per 
head every day on them. It means about a 
lakh of rupees a day and if you mult iply it 
one year then the exact figure wil1 be known. 
One knows what we were doing. The 
beauty of it was that not a single penny 
was demanded in the way of retribution or 
reparation. India did that first time in the 
history of world. We still remember the Ber­
lin Wall episode where the peopJe are still 
paying through their noses. People are 
paying back in one form or the other bUL 

not in the case of India. Whether it is 
Bangladesh or Pakistan, they may take 
everything back but not India. The beauty 
of it is that we did not retain anytning with 
us. That showed as to where our destiny or 
the future 1ies; as to where we stand. No 
war indemnity was charged from Pakistan. 

We have to be very proud about wha t 
we and our armed forces can do. What is 
the situatioJil now ? I think must summarise 
for your kind information. Some powers 
are adriotly preparing and showing consis­
tent and aggressive process of posture. 
They want us to be engaged in, shall I say, 
some kind of a conventional warfare like 
that of Iran-Iraq. They want to bring about 
such a situation so that our inner power, 
the homogenous power of India from Kanya 
Kumari to the Great Himalaya is s0mehow 
disrupted and there is destabilisation in the 
country. Otherwise, why should there 
be a 3 billion donar aid from the USA to 
'Pakistan? For what purpose? Why 
Pakistan is updating arms with China·s 
help? AU these things that arise here are 
franticaHy happening everywhere around us. 
Also, why is Pakistan deploying more 
troops in Pakistani occupied India's terri­
tories? Why is a secret Pakistan-Turkish 
nuclear axis is being built up? Why does a 
New York paper say that Pak can make the 
nuclear bomb? AJI these things are there 
and we too have seen them. We know it 
because nothing is secret these days, as to 
where they (Pakistan) stand on this matter. 
Worst of all, I must say, is the psyche and 
the attitude of the Pakistani adventurist 
regime which is rather disturbing. Anow 
me to quote just these few Jines from Prof. 
Arun Pratap Singh and Prof. Kailash Pati 
Sinah : 

"Pakistan is always trying for 
military superiority vis-a-vis India. 
Even after its dismemberment and severe 
defeat caused by India in 1971, she 
still hopes for superiority over India so 
that India can be dictated to OD 

Pakistani terms through nuclear black .. 
mail. ·Some methodology has to be 
worked out to put India in a quandary' 
is the ir prim ary objective behind the 
programme. It is a sheer lie on the part 
of Pakistan to assure the world that her 
programme is a peaceful one." 

There is much more in their writing which 
was very cogently put. So, this is what is 
happening from the side of one of our 
ne ighbours. 

Then military also, I must bring out the 
picture as to where my dear friendly neigh .. 
bour stands. Before I touch upon the big 
time danger of catastrophic war, I just want 
to send a friendly word from the side of 
India to Pakistan. Our Government is also 
trying to do its best diplomatica1Jy. My 
word of friendship to Pakistan is this. If 
we two nat ions work together, our people 
can form the strongest super power bloc 
of South Asian Sub-continent. It can help 
the world to move on to the way of peace. 
Our economy, our technological knowhow 
and our progress rests in the hands of the 
finest and hard working manpower and 
they can prove instrumental in bringing 
about peace, amity and goodwilJ aU around 
the globe. This is what we both can achieve 
if we work together. So Sir, through you, 
J offer this to Mr. Zia-ul-Haq and I ask 
him to observe and analyse this. It will 
he1p him and it will help everybody_ Old 
days are gone and the concept of capturing 
this country Or that country, howsoever 
tough you may think you arc) is no mOle 
valid. 

Now a word about yet another neigh .. 
bour of ours. 1 cannot help it, because you 
have to be gco-militarily alert. Vie do not 
know w hen a wrong switch be put on. We 
have to decide about it and of course, 
dip)omatically we do our best. But the 
same analogy should apply to our neighbour 
China. What business has she to construct 
the Karakoram Road for Pakistan inclusive 
of an 'A' class string of Air Fields where 
even jet planes can land and take off? It 
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may be at Skardu or at three or four other 
strategic places also. They did it. They 
have the manpower. They have the backing 
of technology also. This is to hang 
Democles sword on the head of India. 
Coming from China, it is not fair; it is not 
correct. Our give and take policies should 
b~ve been different. No only that. Why are 
modern weapons supplied to Pakistan? It 
is all given in various newspapers and 
books. There is nothing to hide about it. 
Why is sophisticated training bei .. lg given to 
Pakistan at Kahuta and also at so many 
other spots which I know myself. It starts 
even from Malakand ChitTa), Dargai and 
so on and so forth. They are being trained 
in a proper manner, Sm all unil s and the 
top grade strategic type of personnel are 
being trained there. Why? Not only that. 
They (China) have captured our large 
territory. And you must kindly watch this. 
It starts fr3m Wakhan I Badakshan area on 
to Daulet Begoldy-Aksai Chin, running 
rigbt upto Walong, 25,000 kms. area. Lo 
and behold, this done just with the force of 
power. I can see that. Is that fair? No, it 
is not fair. We;. used to discuss things across 
the table sometime, but every time, slyly and 
cleverly, you (China) used that to your 
advantage. Not only that. Even you have 
pushed your China into Arunachal Pradesh, 
only a few days ago. Why a1l this? For 
what purpose? May T know whether this 
has been done to put us in an unstable 
position? This is something which we have 
to very carefully watch. 1 have nO doubt 
that our High Command are looking deep 
into this thing. The whole nation is 
interested in it. 

One word I must say in relation to the 
big time possibility of trouble-catastrophe. 
It could be dangerous enough if one local 
war erupts. You see Iran and Iraq war. I 
have tried to expJ ain that because whenever 
a war occurs, it would lead to all types of 
ramifications. They (Iran-Iraq) are facing 
some sort of difficult situation. Even shaH· 
I say -a chemical warfare came into play. 
In one Kurd vilJage even cyanide. Mustard 
and some other gases were thrown. Many 
hapless civilian people were killed. The 
nuclear war if brass-Buttened may also add 
to the destruction of various countries. 

Now, coming to the big time war­
which could be a possibility-it may damage 
the whole (Indian sub-Continent) region 
because of the inv91vement of super powers. 
Everybody have signed certain agreements­
nuclear proliferation treaties, and so on and 
so forth. I accept it. It is very good. It is 
being done. This )s People's finest and 
hardworking qualities as is seen here. But 
one has to watch whether they are going to 
be I ike this in future also. The nature of 
man does not give you an this. It does not 
work that way at a]}. What can happen 
suddenly because of this nuclear type of 
warfare? I went and saw Hiroshima when 
it was destroyed I also saw Nagasaki. Five 
lakh people perished there with one single 
bomb. Today the hydrogen bomb is thousand 
times stronger than that one bomb and 
fifty thousand warheads of this type (bomb) 
are floating around the world Stock pile. 
Now, if you press a single button wrongly, 
what will happen ? So we have also to 
think in those terms and for that I would 
be suggesting certain things to you for your 
kind consideration, later on. In fact, I 
might straightway say that we have to have 
our plans. Even, we have to have our plans 
for the peace loving civilians, what you can 
call the offsetting type of plans in a manner 
that they get a chance of looking after 
themselves living peacefully and keep on 
doing their little work. So, certain anti­
nuc1ear measures will have to be taken for 
the public, for the armed forces, for 
working out different types of passive acts 
which we have at that time to keep on 
making use of. So, all these things will 
have to be taken care of by us through the 
process of planning. 

Anyway, the best course open for us to 
follow, taking all these things into account, 
is to watch our own front, prepare our 
armed forces aud our mass population of 
800 million people adequately. In that, we 
have to defend India against any combi­
nation, whatever it may be : our first line 
forces, our second-line reserve defence, our 
NCC trainees, our Guides and besides them, 
para-military forces and what not-aU have 
to be toned up in a proper, planned 
manner. Over and above that, passive 
atomic defence measures have also to be 
adopted. We have to be ready for them. 
Not that at that time you start scurrying 
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around. It is not to be accepted that way. 
Protective anti-radiation measures, both for 
the soldiers as also for civUians,!phased-out 
plans for aU of them-and that will give 
you self-reliance. Diplomatically, of course 
whatever is best shall have to be tried, and 
we have to see that such a thing does not 
happen, I accept. I concede that. 

I have a few words to say about what 
we are doing. In that contex, I shall have 
to give you our own achievements; shaH I 
say. in brief? On that, if I may say so, 
I will speak about major achievements. I 
have myself lately visited various outfit 
where you pfoduce your weapons, munitions 
of all kinds, and equipment output. It may 
be at Avadi, HAL, BEL, Ichhapur, Kirkae, 
J abalpur, Banaras, so on and so forth. I 
have been to these places, even to Aravan .. 
kadu. I must say that I felt really exhi­
larated after noticing as to what is being 
done. the speed and alacrity with which the 
modern-most weaponry is being produced 
for our armed forces. That is something 
very encouraging. 

The Rand D, coupled with the user­
specialists of the armed forces, are dOing 
a good job of work where high quality, 
indigenous production is concerned. 
Modernization of the armed forces is being 
worked out and augmented with means and 
material of warfare, to be second to none; 
and whatever lacunae or weak points crop 
up, ale being put right at the speediest It is 
not that there are no weaknesses. Yes; 
there some loopholes" and they arc to be 
plugged soon enough. Thai is also being 
done, and one felt quite encouraged in th~t 
you will notice that for the infantry side of 
it, we have BMP·2 infantry combatant 
vehicle straddled on a T -72 tank. Some· 
thing new, very new indeed. Then, of course, 
it is a modernized way of having to move 
out artillery, the queen of the battle, and 
with safety ensured. Artillery, as you know, 
155 mm Howitzer, surface-to-surface and 
other missiJes, communication, Jow·level 
doppler radar providing communication 
system to aU serv ices. It is a new thing. 

I will take only another 2, 3 or 4 
minutes. Kindly a1low me, Mr. Deputy 
Speaker, because it is of some advantage. 
I am sorry I am taking the time of the 
House. But it is of some value. 

MR. DEPUTY SPEAKER: Today, "e 
are finishing the discussion. The Minister 
will reply on Monday; because two more 
departments' Demands afe there. 

SHRI R.S. SPARROW: My humble 
recommendation is that for this subject, fi ve 
mOre days are required. 

Kindly allow me to say a few more 
words. Low Level Doppler Radar providing 
sophisticated command, control, communi­
cation and intelligence system to all the 
services. This is not easy, if I may quote 
something from out of the old conplet, one 
of the couplets. 

"Aina-e-Sikander, 

Jame Mein Aast Bingar, 

Ta Barto Arza Darad 

Ahwale Mulke Dara" 

meaning Alexander got full information of 
the enemy where it was as quickly as the 
other could not. It was a question of 
know-how, intelligence set up and so on 
and so forth; and he managed to defeat 
that great Emperor Darius wi thout any 
difficulty: 

" Aina-e-Sikander, 

Jame Mein Aast Bingar, 

Ta Barto Arza Darad 

Ahwale Mulke Dara" 

It is information. collection, collation 
and distribution of correct information 
tlmcly, not otherwise, you ,win batHe; and 
incidentally, very humbly, believe me, I 
have a record, a wor Id record of having 
fought the maximum number of battles in 
different ranks and one each one of them; 
and the secret of it I may reveal today to 
you, is the same. Keep your plan in hand. 
Don't divulge and know alxJut the enemy 
and then surprise the enemy 2nd he does 
not know what the hel) to do. I remember 
twice the forces of the enemy destroyed-1 
to 2- with their superior weapons--l to 2 
because of this dictum put into play; ~nd 

sometimes they were even with their lotlas 
in their hands and t hey were surrounded 
and the battle was won. So, this is some­
thing which ~you are giving us and our 
State Minister is personally interested in 
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this one and giving us. I commend 
them. I say, it is laudable. Yes, 1 
say, dedication to duty. And on 
the Air side also, Navy side also, INS 
Vikrant and recent additions of nuclear 
propelled submarines which is going to be 
the queen of our fighting around this 15,00 
kms. of our naval border which never used 
to be the case before. It was only North 
West frontier; now It is naval border. 
Alround you are really to be the top-most 
country in the world to watch what is 
happening around in the South Pacific and 
Indian Ocean far behind you; and it is a 
good step forward. Same is the Air 
Combat Fleet augmented with MIG 27 and 
MIG 29. It is noble of Russia to come 
to the assistance of India in this dignified 
manner based on give and take, friendly 
give and take. Along this we have with 
first rate surface to air guided weapon 
~ystem for Armour, Tanks etc. Well, I am 
very glad to say that because I had a 
hand in that, in the setting up of Avadi 
Factory when 1 was the Director, Armed 
Crops myself; and having had a hand in it, 
I feel proud that we are improving things 
every day. You are even seeing t he display 
during the last Parade, Independence Day 
Parade of our very fine type of a tank that 
is what you caIl Arjuna, second to none in 
the world; it may be M50 of America; it 
may be Paton class such and such; it may 
be any other for that matter Arjun is 
second to none; and the credit goes to our 
production people. Well done; that is very 
nicely done; and besides that, of course, 
surface to air missile - Trishul; then service­
to service missile-Prithvi; and so the 
progress th at is being-made with al1 my 
little reservations, slip or mistake- yes, we 
have to watch it carefuHy. We ha\ e to 
plug the hole where it is necessary to do 
so with our own alacr ity and the right type 
of people positioned at the right place so 
that they produce goods to India's advan­
tage. 

Now, finaJly, I have a word in relation 
to the ex-servicemen. Allow me 10 say a 
few words about ex-servicement Ex-

13.00 hrs. 

Servicemen, in my view, the Armed Forces 

Ex .. Servicosmen, form one of the best 
sections of the society in India today, 
humbly. I say, humbly. Why 1 They are 
well disciplined. They are beautifuJly 
trained, actively fit and principally secular 
minded, besides being lovers of Mother 
India. No one loves more Bharat Mata 
than the ex-Servicemen and the servicemen 
of the Armed forces. Because they stake 
their lives for Mother India. What other 
proof does one want? No other proof is 
needed. And secular minded to the utmost! 
What shou Id we do ? We should look after 
their interests. 

Now I have a few points to be noted 
down. Their pension benefits should be 
such that they are justifiabJy satisfied. No 
good going round this way or that way. 
Money has to come\ Ho Gaya Jee Ho 
Gaya. No. The new category only takes 
that. This category takes that. My God !In 
some cases anyone who was released, say 
before 1965 will get less and the one who 
comes after, will get more. 

As one old Subedar Major he told me 
rhis. He saw aJJ the bat tIes fought up to 
today; all the wars he was there present 
fighting. And the new man who may come 
and hold the same rank may not even go 
to one battle. And yet, he will get one 
and a half, times more pension than the first 
one. It is not correct. So, I simply put 
down that the pension benefi ts should be 
such that they are justifiably satisfying and 
are reasonable. If it stands to reason no 
manoeuvring. No qUestion of taking the 
case to the High Court, and the Supreme 
Court and then sanction later on. That is 
not fair. We have to be fair with every­
body. In that if there comes a case of the 
benefit of doubt, I recommend to the august 
House that the same should go in favour 
of the ex-servicemen. If there be the 
question of any benefit of doubt then it 
should be in that line. 

Further to this, every single ex.service­
men must be re-employed in public or 
private sector and or in para-military· 
forces because the majority of them retire 
so young and they are a first class stock. 
Why should not we make use of them ? 

At one time J had to urge upon an 
industrial centre that "Why do you not 
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take ex-servicemen 1" and they promised to 
me, saying. "General Sahib. from this 
month we will start taking ten per cent of 
our employees from ex~servicemen in 
various fields. It may be labour, it may 
be an electrician, or it may be something 
else for that." I thanked them because 
till today, for 15 years in the past they 
have kep t their word. Once in [six months, 
totally in -alJ their factories small, big, mini, 
medium, whatever it is, they are employing 
them. For public sector and Private sector, 
Central Government can make some kind 
of an understanding with the States of 
India or the Slates that there should be one 
yardstick, for all of us. Because from 
Kerala right up to Himalayas, it may be 
Kumaoni, Garhwali, it may be Sikh Sardar, 

~ it may be anybody else J to us it does not 
mean any diffcrenciation. We arc Indians 
first and Indians last. FinancialIy let us 
exist that way. For that matter it is aU 
up to you now to very ktndly work on that. 
These Armed Forces, personnel who lose 
their limbs must be adequately compensated 
and also re-employed on any job that they 
can take on with any of their living limbs, 
something one can always do. Do not 
miss anyone of them. Do not let them 
rot at a11. It should be ou r principal duty 
to thank them for their sacrificial services_ 
Those servicemen, who get killed, or die 
there, their widow~ or their dependants must 
be given suitable employment through the 
intervention of the Central Government 
besides their pensionary benefits. This is 
another point. 

A large number of senior officers, ex­
officers, Generals, Brigadier'), Colonels and 
their equivalent rank officers of aU Armed 
Forces should be absorbed to hold high 
posts and appointments at the top level in 
Central Government, or the States, with 
the coordinated initiative of the Central 
Government. They will accept it. I am 
certain, because anything that is reasonable, 
everybody wants to accept it. 

Then, Sir, a specific percentage of such 
Ex-Armed Forces Officers should be nomi­
nated as Members of. Parjiament and 
Legislatures, Legislative Councils, etc. 
They will do well. This is to coordinate 
with the States also. I am quite certain 
that no State will run away from that. If 

you would give me an opportunity. I will 
come and make an appeal at the Co­
ordinating Conference. So, this is some­
thing which we have to do. They do the 
best for you. Sir, you have sent Ex. 
servicemen to Glaciers-it may be Siachen 
Glacier belt; it may be Indian Peace Keep­
ing Force in Sri Lanka; they do not spare 
themselves. 

I wou Id say one word about Indian 
Peace Keeping Force in Sri Lanka. You 
did very wel1 for having made use of them. 
I wilJ tell you why? I look at it militarily 
and strategically; by doing so, you did not 
leave any vacuum there, otherwise some 
other force would have filled that vacuum 
and your neighbour waters, your inland 
seas, what not and what not, would have 
wrongly targeted and wrongly sabotaged at 
any time since then. You must play fair 
with our sister Sri Lanka. We do not 
want to demand anything from them. We 
want to help them as our sister nation. 
1 hey are part and parcel of your thinking; 
old traditions are the same; old culture is 
the same. Why should not you help them? 
When Armed forces are needed, you have 
sent them. I will give you full credit and 
applaud. For strategic and humanitarian 
reasons, you have done well and should 
keep it up rjJJ the accord that had been 
signed between you both works smoothly 
and everybody feels satisfied. 

SHRI E. A YY APU REDDY (KurnooJ): 
Mr. Deputy-Speaker Sir, let me at the 

_ outset, pay our contribute to the Jawans 
and Officers who have laid their lives in 
IPKF operations and also in Siachen 
Glacier and oth~r places. 

Sir, contrary to our expectations, the 
Nationa] Security Environment has become 
more sensitive today than it was during the 
last year or the previous year. It is contrary 
to expectations, because we expected that 
after the signing of the INF Treaty and 
also after the allowed statement of Mr. 
Gorbachev, that they would be withdrawing 
the forces unilaterally from Afghanistan, 
everyone of us expected the de-escaJation 
of tensions, but on the other hand, very 
unfortunately t hat is not the result. The con­
frontation at the Siachin Glacier recentJy 
has clearly indicated that pakistan is not 
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reconciled to India's occupation of Siachin. 
It is undoubtedly getting sophisticated 
weapons from America and also from 
China, almost free of cost. Pakist an is 
strategic allies of both America and China. 
Therefore, it pays Pakistan to be anti· 
Indian and to prevent India from becoming 
a super powel in the South East Asia. 
Apart from that, China and Pakistan have 
got a common objective so far as India is 
concerned. Both of them have got terri· 
torial ambitions on India. This Afghanis­
tan agreement at Geneva very strangely 
has added to our problems. Military 
experts are saying that Pakistan will be 
able to deploy two or three more divisions 
from that border to Indian border because 
the confrontation in Afghanistan no longer 
exists. That is the scenario with regard to 
Pakistan. 

With regard to China last year the 
position was very hot. In fact, the hon. 
Minister for Defence, Mr. K.C. Pant, had 
just made a visit. Chinese had occupied 
Sumdorong valley in Arunachal Pradesh. 
Subsequently, there were some attempts 
made by the Indian Army to re-take the 
occupied territory. Bu t unfortunately, 
there was no such military action. In fact, 
one of the cut motions relates to that­
failure of the Governml.:nt in redeeming Our 
occupied territories from Chinese. Sub· 
sequenlJy. Chinese have further strengthe­
ned their position. They have built up a 
pipeline which is capable of giving Lhasa 
1400 tonnes of oil. They have increased 
their divisions. Previously there were seven 
divisions and now there are 15 divisions. 
They have built up the infrastructure. New 
helipads have come up. The infrastructure 
is capable of taking 20 divisions. We must 
not forget the fact that China's policy on 
occupying the Indian tetritory is a very 
deep laid policy. The Chinese dragon 
swallows a big chunk and then keeps quiet 
for a long time. We must not forget that 
China has not recognised Macmahon Line. 
On the other hand, it has claimed the area 
upto the foot hiJJ s of the Brahmaputra 
valley. They have squarely stated that they 
are not recognising even the accession of 
Arunachal Pradesh to India. We cannot 
take it light·heartedly because their policy 

is to wait for hundred years, yet to recover 
back all the territories that belonged to 
them even during the Minh dynasty. There­
fore, Chinese dragon is the real threat. 
Very quiently they have been strengthening 
their position in Lhasa and Tibet. There­
fore, the threat from China in the north is 
very real though apparently we are again 
designed into this because there are talks 
and there are trade exchanges. It has been 
their policy. They have said that they will 
wait for years and they will recover back 
their entire territory. So keeping that in 
view it is absolutely essentia) that we have 
to strengthen our mountain divisions in the 
Himachal border. 

About Indian Ocean, the warships of 
super powers have been there in the Gulf. 
The Gulf has enhanced the tension even in 
the Indian Ocean. So the position today is 
that in spite of the fact that there was an 
understanding between two super powers 
and followed by INF treaty and also going 
to be followed by another similar treaty of 
removing the long range missiles, in Moscow 
recently, unfortunately, it is not helping 
India to improve its security environment. 
So, this is the scenario and though apparent­
ly the world super powers are coming to 
an agreement with regard to the nuclear 
weapons, the build up in other areas has 
not stopped. The programme of America 
for militarising t he outer space is going 
ahead. The shift has now shifted to a new 
technology altogether that of militarising 
the outer space. The laser beams, the 
particle beams and the kinetic energy, of 
which we in India. or at least our Research 
and Development or our experts do not 
have any grasp, have now become the new 
technological weapon!} for military purposes. 
It is an accepted fact that fifty bilJion 
dollars are being spent by the super powers 
and the industrialised nations for defence 
research alone, and at least 50 per cent of 
the best brains are engaged in this defence 
research. Therefore, the problem of Indian 
security and the Indian defence is realJy a 
very complicated and complex problem. 
But nonetheless, we cannot be out of tbe 
race. In spite of this, our defence budget 
as well as our defence plans and all those 
things have to be updated and brought into 
modernity with regard to the changing 
scenario of the military science and the 
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military art. Unfortunately, we do not 
seem to have been anywhere near these. 

One question which we have been 
debating for the last three or four years is 
whether India must acquire nuclear capa­
bility. We have been debating on this 
issue. Most of our military experts have 
opted out for our acquiring nuclear capabi­
Iity, except our policy that we must not 
go in for nuc1ear weapoos because we are 
tbe protagonists of disarmament and we are 
the protagonists of nuclear non-proliferation. 
Except for that principle; there is no othel 
option left to India except to acquire nucl~ar 
capability. The experts have give.a three 
reasons as to why we mUst go in for nuclear 
capability. and I fully agree with them. 
First, it is cost-efficicnt-we can cut upon 
conventional weapons; secondly, it is a 
deterrent; and thirdly, the very fact that we 
have got nuclear weapons will create an 
atmospher: of security, build up high 
morale and, at the same time, we will be in 
a position to have a foreign poJicy which 
will be respected. Our now promoting or 
propagating or advocating nuclea r-free 
world has no meaning. If we have got the 
capability also and if we still say that we 
are for nuclear-free world, it wH1 have 
greater respectability. In fact, Russia is a 
nuclear power, China is a nuclear power, 
but both of them have subscribed to the 
U.S. General Resolution that nuclear 
weapons must be banned. Therefore, looked 
at from every point of view, especially from 
the point of view of the cost-benefit ratio, 
we do not have any option except to acquire 
nuclear capabiHty. We do not have any 
options excepting acquire nuclear capability. 
It is well known that China is a nuclear 
power. Pakistan has already become a 
nuclear power or at least as one of the 
experts has sf afed, it is only two screw­
drives away from having nuclear weapons. 
Therefore, when Pakistan and China have 
nuclear powers, what is the option left for 
India? There is no other optIOn left for 
India. So, my submission is that our 
defence requirements, our defence planning 
has to take a decIsion immediately or at 
least now and not go on sitting on the fence 
thinking that options are still open, the 
options are still open. There wiJI not be 
option any longer if we do not take a deci­
sion right now. As a matter of fact, the 

previous speaker, General Sparrow said 
('stitch in time saves time" and postponing 
this will not be to nationa1 interest. 

Sir, next is our defence investments and 
expenses have Deen totally unproductive. 
In fact, I wiIJ be abJe to give statist(cs and 
figures. We have not entered the world's 
arms market. India has to enter the 
world's arms market if it ha5t to retain 
itself as one of the military powers. This is 
again a policy matter. 

Now, Sir, we have got 35 Ordnance 
Factories. They have been established 
since a long time and we have got 8 public 
sector unde,rtakings under Defence Ministry, 
with huge investments. But \Ihat is the 
return we are having from these 35 Ordnance 
factories and 8 public sector undertakings 
which have been involving a lot of invest­
ment? We have been saying that we are 
suppJying Ordance materials. That is also 
estimated and it is given here that about 
Rs. 1066 crores worth of ordnance rnateria1s 
have been subscribed to the mi1itary. This 
year, of course, from the Defence Supplies 
Department, the accounting system has 
been shifted to Army. But the Defence 
Supply Department shows that is taking 
only 3.3 % of it. In fact, that only shows 
that at least Rs. 450 crores are being 
invested to produce additionally, for our 
army. 

Now, so far as the expert is concerned 
I have gone through the entire report care­
fully. It only shows that the Ordnance 
factories have been able to export Rs. 6.25 
crores worth of materials and HAL bas 
exported Rs. 1.2S crores worth of material. 
The total material exported or the tota1 
foreign exchange earned by these Ordnance 
Factories and the public sector undertakinas 
of Defence is a pittance of Rs. 7.50 crores. 
The loss in G arden Reach itself is mON 
than 11 crores compared. Now, compare it 
with Pakistan and China. So far 8B 

China is concerned China, entered the 
world arms market just four years awJ. 
It started with a very littJe and today its 
income is of the order of 2 billion. 
Now with this amount, it is able to up-, 
date its military machinery, and go ahead 
with other military projects. Even North 
Korea and South Korea, Brazil, and Egypt 



295 D. G. 88-89 0/ Min. 
0/ Defence 

APRIL 22. 1988 D. G. 88-89 0/ Min. 296 
of Defence 

(Shri E. Ayyapu Reddy] 

have entered the world market. So far as 

the Pakistan is concerned, no doubt it is 
not selling arms, it is not earning any 
foreiga exchange by selling arms, by export­
ing arms. 

MR. DEPUTY SPE~KER : Mr. Reddy, 
you may please wind up. 

SHRI E. AYYAPU REDDY: Sir, I 
have more points to highlight during this 
debate. 

SHRI S. JAIPAL REDDY (Mehboob­
nagar) : Since there are not many speakers, 
you may alJow him to speak, Sir. 

MR. DEPUTY SPEAKER: There are 
many speakers. So, you take two or three 
minutes more. 

(I nterrllpt ions) 

SHRI E. AYYAPU REDDY: So far 
as Pakistan is concerned, no doubt it is 
not exporting the arms, but it is exporting 
armed personnel. It has got about 50 J OOO 
personnel engaged in Gulf countries, 10,000 
are said to have returned from Saudi 
Arabia. Whether they are export ing arms­
China has been exporting arms and 
earning, Pakistan is exporting armed 
personnel and is earning. Where are we 
compared to these two coun tries who are 
our neighbours? The fore ign exchange 
earned by Pakistan by exporting these 
armed personnel or trained personne1 to 
Saudi Arabia and other countries is much 
more damaging to India because they may 
be readily available and they have got the 
expertise and everything. In fact, last 
month about 10,000 people returned from 
Saudi Arabia and it was reported in the 
press that this is going to be an additional 
thing. So, the performance and investments 
on the ordnance factories and the public 
sector undertakings has not been paying 
dividends and it is time again for India to 
take a policy decision. The Rand D, the 
public sector and the ordnance factories 
have to be attuned for the purpose of 
exporting. As a matter of fact, one of the 
critics has writhm that military imports 
have to.be supported and equated by civi­
lian exports. What we earn by exporting 
00 tbe civilian side has to be spent for the 

purpose of military import, weaponry up­
dating and all those things and every year 
we have been going for shoppiIi'g abroad, 
to world markets and other places. Even 
for Bofors guns we alone are paying 
Rs. 1400 crores. So, on this important 
aspect it is necessary to take a policy 
decision on the acquisition of nuclear 
capability and also about our right to or 
option to enter the world's arms market. 
These are two compulsions and India, if it 
wants to stay on, has to adhere to these 
principles. 

In regard to the funds that have been 
allocated, of course there has been an 
increase of funds in Research and Develop­
ment. Unfortunately, the Research and 
Development Wing has picked up only 
very recently and it is able to produce some 
results-the Prilhvi, Nag, the Ak ash and 
Trishul and other things, and even with 
regard to radar and e1ectfonic and other 
technological sectors, the Rand D has 
been able to pick up. But it is necessary 
for me to point out that there has been a 
veIY harsh criticism of the performance 
of the Rand D. One of the critics has 
gone to the extent of saying that Rand D 
is a sacred cow. Let me narrate it by 
quoting: 

"The second holy cow is the 
defence Rand D. Now everybody 
talks of spending more and more 
on Rand D in the name of self· 
reliance, and of the wonderful things 
it is doing for defence. The allocation 
has risen from a mere Rs. 40 crore ten 
years back to over Rs. 650 crore and 
will be raised further. Despite taU 
c1aims, the money sunk in most of the 
DRDO's 45 odd laboratories is a dead 
waste. Some items developed by it are 
obsolete by the time they go into pro­
ductkm. Its 'contemporary' achieve­
ment is finding vegetables and broilers 
that survive at high attitudes! Major 
programmes like the LCA and the 
MBI Arjun are a disaster. The LCA 
prototype wiH have an imported engine, 
imported avionics, and an airframe 
deSIgned by foreign consultants. The 
GTX eng ine for it ha3 been over 15 
years in the developing. The MBT for 
the eighties is aJready for the nineties, 
and they cannot develop a diesel engine 
to power it. To be worth its salt, the 
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R and D should be abJe to catch up 
with technological advances in thewest­
involving quantum jumps-and then stay 
abreast. Tha, will need truly massive 
outlays and a different breed of scientist. 
We do not have either. At the risk of 
being dubbed anti-national, one would 
say that all the Rand D we need at 
present is in house Rand D for defence 
production factories, for help in indi­
genising components and for improvement 
and upgradation of existing equipment. 
To bu id competence, they can take up 
not more than one project at a time, and 
avail of all the foreign help they want. 

Though this may be a severe criticism, 
but one thing has to be noted. The Rand 
D together with our Supply Departments 
were established fairly long ago, they have 
not been in a position to cope up or com­
pete with even an Asiatic nation like China 
or South Korea or North Korea. So, 
something has to be done for us by the 
Rand D personnel. So, I congratulate the 
Rand D personnel for successfully bringing 
the Ptithvi project. Yet, there is a lot to be 
done and they have got a long way to go 
because military science and technological 
advancement in foreign countries is chang­
ing qu ickly. 

The, Sir, I have to say that the investments 
made by us in the various Defence deals and 
Defence projects very rarely are examined or 
scrutinised critjcally because the criticism of 
a Defence deal is likely to be dubbed as an 
anti-national attitude. This is being taken 
advantage of by many crooks for self­
aggrandisemcnt and self-enrichment. I do 
not want to go into details of all those 
things, but] will quote the Comptroller and 
Auditor General on this aspect in a very 
small para. This is about Store losses, i.e. 
para 8 of this Report given on 8th May 
1987. It only reflects a tip of the iceberg: 

"Mention was made in paragraph 
9 of the Report of the Comptroller and 
Auditor General of India for the year 
1984-85, Union Government (DcfehCC) 
Services) of stores losses of Rs. 1110.01 
lakhs written off during that year. Total 
stores losses written off during the year 
1985-86, amounted to Rs. 1656.77 
Jakhs. Of these, losses written off due 
to theft, fraud or gross neglect amount­
ed to Rs. 1019.24 Jakhs.n 

Stores losses written off on account of 
theft, gross negligence and fraud are Rs. 10 
crores. This is on a 5 per cent test check. 
As I said, it is onJy the tip of an iceberg 
and because most of these investments in 
various differe~t projects do not get a 
thorough scrutiny, it has been quite possible 
for unscrupulous fellows to cheat and the 
cheating ·takes place usualJy in the military 
stores. We have ourselves visited the CoHec­
torate of Procurement at Bombay. It is a 
vast sprawling organisation and lakhs of 
items arc there. Though, of course, there 
is an attempt made to compurerise all these 
things, and bringing the material manage. 
ment uptodate, yet the losses are enormous. 
You have to read the items on which the 
Comptroller and Auditor General has 
reported. The various items shown, for 
instance, acceptance of defect stores in­
volving losses, avoidable expenditure in the 
purchase of stores, all these things are very 
sad stories. You have got a Financial 
Adviser and internal auditing and accounting 
wing. But still what is the action taken 
against these persons? Have you prosecuted 
anyone of these people who are responsi­
ble for the fraud, losses and all these 
things ? No action has been caken. So to 
say, everyb04y thinks, he can help himsejf 
with the military stores. This type of looting 
has to be stopped .. 

I am concluding. Today what has been 
published in the Hindu is really disturbing. 
The National ethoes and consensus that 
were existing with' reference to Defence 
matters and Defence deals have received a 
rude shock. Defence deals must be above 
suspicion; Ceaser's wife must be above 
suspicion. It is not enough for the Govern­
ment to say, prove the case beyond reason. 
able dou~t. It is the other way. Wherever 
doubt is raised, with regard to genuineness 
and virtuosity of Defence deal. the burden 
of proving that it is bona-fide and 
genuine, is on the Government. If you do 
not do it, if you simply ignore and if you 
simply dub it as Opposition propaganda, 
you will be imperil ling the security of India. 

MR. DEPUTY SPEAKER : Shri Ajay 
Mushran. Please be brief. 

SHRI AJA Y MUSHRAN (JabaJpur) : 
Mr. Deputy-Speaker, Sir;t hank you for 
warning me to be brief. 
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I rise to support the Demands for 
Grants of the Mtnistry of Defence. The 
Government definite ly deserves congratula­
tion on the savings done in the last year 
Budget, whereas from the allocation of 
Rs. 12,512 crorcs, the revised estimate was 
reduced to Rs 12.000 crores Of course, the 
allocations have been increasing year to 
year. Compared to 1984-85, the allocations 
for the following year were doubled 
and for 1988·89, the allocations were 
even more than doubled. N·)w, the revised 
estimate for 1987-88 has been achieved in 
spite of certain factors like inflation which 
is 9.8 %, substantial incredses in the pay 
and allowances and the sub')equent burden 
on the budget, and the addilional expendi­
ture due to the IPKF operations. Obviously, 
what savings done in J 987·88 must have 
been done in the areas of capital expendi­
ture, particularly those which are non­
manpower and which do nol ad\crscly affect 
our training. I hope the aspect of denial 
of adverse effect on tr,lJnmg wiJ) be main. 
tained this year, because in terms of money, 
Rs. 13,000 crores may sound an increase 
by nearly Rs. 500 crores but you will have 
to pay for the additional purchases which 
you may be doing in view of the Defence 
scenario in the country and around the 

country. 

We are all aware that not only our 
enemy now has been identified as Pakistan 
but it is probably one of our most eminent 
opponents and probably the most irrigating 
one. It is because not only it will be in 
case the balloon goes up, we will have to 
face it, but even before that, by their 
clandestine operations through the borders, 
they are already affecting our Defence 
potential. The sealing of the border, the 
handing over of some strip of Punjab 
border to army, is probably under consi­
deration. I do not know. This has been 
doubbled as political or law and order 
problem but I consIder today punj ab as a 
military problem, for the mere fact that it 
has not only the trained terrorists but also 
teachers for terrorists, arms and ammunition 
for terrorists and money for terrorists is 
being slipped through. Even trained army 
personnel are being smuggled into India for 
the purpose of intell igence. That possibility 

cannot be ruled out. I request through you 
tbe hon. Minister of Defence to look into 
this aspect and not leave the Punjab problem 
only to the Ministry of Home Affairs or to 
the Mmistry of Extern a I Affairs. The 
military aspect of the situation should also 
be seen in this light. 

Government has taken one of the most 
historicaJ decisions by sending IPKF in 
Sri Lanka, rnilitari1y speaking, and the per· 
formance of the IPKF personnel in Sri 
Lanka wil1 be not only written in gold but 
in spite of the fact that they were denied 
the usc of their major fire power, they 
have performed better than any other force 
in the world. There is no parallel and I am 
~ure there will be no parallel to our army 
lfl the world All credit should go to the 
Government for the decision and all credit 
should go to the troops for their perfor­
rn~nce. The situation is under contro]' I 
wish and hope that our men will return 
~om~ soon but, at the sametime, the rehabi· 
l~tatlOn of those people who have lost their 
limbs and those widows who lost their 
husbands in war in operations in Sri Lanka 
will be given some benefits other than the 
benefits which are already accruing to such 
casualt ies by the Ministry of Defence and 
other Ministries. 

So far as, Siachin is concerned, we are 
not ,only havmg bush fires every day with 
p~klstan but we are even fighting the 
clImate and weather which is as inclement as 
our imagination cannot think of. Due to 
lack of communication and due to restricted 
supply channels, the casualty rates have been 
high .. The Pakistani superiority, technically 
speakmg, so far as operation on ground is 
concerned, is to be considered. All these 
factors have put a very heavy load on tbe 
morale. of our fighting troops but as the 
hon. Minister of Defence has seen himself 
and as we ~ad in the newspapers every 
~ay, every smgl~ attack by Pakistani troops 
IS repulsed with heavy casualties to the 
~nemy .. This is a very clear examp1e and 
l11ustrahon of the highest morale which is 
b~ing, maintained by Indian troops at 
Slachm. No troops have ever operated at 
that height with so many difficulties for so 
long. 

Since you asked me to be very brief I 
hope you will not give me more than bilf .. 
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an-hour.' I only wish to dwell on a couple 
of points which were made by Shri Amal 
Datta yesterday. He made a point about 
the stylo and procurement of armaments in 
ttie last three or four years. I ~m sure he is 
aware of the fact that we had been quite 
complacent with our Defence preparedness 
and t~hno]oBjca))y speaking, the weapons 
which we provide for the fighting troops 
were outdated and it was realised that if 
we do not go in immediately for purchases 
and if we do not provide to our troops the 
most modern and technical arms superior to 
the enemies, the problem wiIJ be immense 
and may be uncontrollable. That is why, 
ia the last three or four years, the purchases 
have been heavy. It is not this style of the 
purchases which has changed in the last 
three or four years but it is the style of 
spread of rumours which has changed 
probably in the last there or four years. 
PrevIously the technical competence of a 
weapon was left to the user or the researcher 
or the Ministry but today 1 am very sur· 
prised to hear that even people who do not 
know from which side of the gun it is fired 
talk about the technical superiority of the 
guns. These rumours and scandalous pro­
paganda about the technical incompetence 
and fighting incompetence of the weapon, 
performance capability of the weapon is 
very dangerous for the national security and 
morale of the troops. I would request our 
friends on the other side that tI1CY must 
desist from such remarks and such state­
ments which give a very wrong impression. 
(Interrupt ions) 

Sir, I am not yielding. There have been 
certain elections in States where it has been 
propagated that the Bofors guns which were 
bought have been like toy guns, they are 
made of plastic, they do not fire, they back­
fire but when they inflict casualities on the 
Pakistani troos in Siachin then no per for· 
mance comments arc made by some of my 
friend s. This is the point that I am trying 
to make. Please for God sake desist from 
making statements which create unnecessary 
doubts. 

SHRI S. JAIPAL REDDY: It is 
relative merits of a gun with reference to 
the cost. One does not condemn any gun 
completely. 

SHRI AJA Y MUSHRAN: The factor 

of cost has not invariably been brought. It 
is only technical incompetence which is 
being talked when you talk of the sale and 
purcha.se of military hardware. I personally 
feel that it is not in the national interest. 

The second point which he has made 
is very valid. He has said that we are 
having a large standing Army and since the 
electronics advancement has brought more 
power in the hands of one soldier than it 
had to be distributed in five soldiers in the 
days gone by there is need for conscription 
or there is need for having pcop1e doing 
other business but being trained for fighting. 
I fully subscribe to and support this idea. 
Actually there was an idea mooted from the 
Territorial Army side, Home Guards side or 
NCC side that there should be some military 
compulsory training to be imparted to 
people before they are given 12th class 
certificate or their degrees. 

Sir, Mr. Ayyapu Reddy made a point. 
I do not know if 1 . und~rstood him clearly 
when he said that our scientists do not 
understand the highest and the Jatest 
technological advancements. I hope I heard 
it wrong but if he has said and I have 
heard it right them, I think, nothing can be 
far from truth. The fine~t scientists are the 
Indians. There is the finest performance of 
scientists in India whether it is on tbe 
Defence or Civil side. Internationally speak. 
ing the performance of the Indian scientists 
has been the highest. 

Regarding his point about as to why 
India is not joining the wOlJd arms market I 
would like to say that it is against our 
policy of non~alignment; co-existence and 
peace. M orcover we are not a military 
power. We do not enter the military powers 
who are in the world arms market because 
this is a very double edged weapon. I hope 
and I am slIre that the Government is not 
thinking in these terms because entering 
world arms m:uket would result in our 
meagre productive capabilities to be us,d 
f~r earning some money at the cost of 
national preparedness. As it is today the 
factories or the public sectOr undertakings 
of the Ministry of Defence are not able to 
produce what the Indian troops want. 
Regarding nuclear capabiJity many time 
Government have made it clear-even the 
Prime Minister has given a statement in 
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this House - that in case Pakistan becomes 
nuclear India will have to revise its policy. 
Is it very necessary for the Government, 
according Shri E. Ayyapll Reddy? (lnlerrup­
lions) 

I wish to make just 3-4 points on the 
Annual Report. On page 11, there is a para 
on military Farms and it bas been said 
here that "Military Farms are going in for 
afforestation .. Military Farms are primarily 
responsible for supply of milk . " I don't 
think their primary job is going in for 
afforestation. The country is producing 
today about 12 crore kilograms of milk. 
Defence requirement is 3 Jakh kg of milk. 
In previous days, the Military Farms used 
to give milk to the civilians also. They 
used to produce enough milk for the 
Services. But today t I (fo not know Ythy we 
are taking milk through National Dairy 
Development Board. And this contains 
Irish butter which is radio-active. It has 
been proved. Other countries, .which got 
that butter, have rejected it. I do not know 
whether it is given to the civilians because 
it is within the permissible limits of the 
radio-activity. But for God's sake, don't 
accept it for Army, Navy and Air Force. 
I would like the hon. Minister to go into 
thiS matter. We shOUld stop taking any 
milk or milk powder from the local milk 
schemes under the National Dairy Develop­
ment Board. 

Now I come to the Ordnance Factories. 
It has been mentioned on page 33, sub­
para 16.2 : 

Shri B.K. Ghai, Member, Ordnance 
Factory Board has been awarded the 
Shant(\nu Sahaney Memoria] Shil!Jd and 
prize in recognition of his outstanding 
contribution in the field of production. 

I think nothing can be far from truth. Even 
the hon. Minister of State has seen the 
performance of this officer. I am naming 
because he is named in the performance 
report and you give him an award. He is 
person who does not accept, does not 
recognise the participation of labour Union, 
the workers union, in the performance of 
the factory which he was commandin~. The 
Minister had seen what a useless purchase 

was done in his days. The stores are lyiDg 
purchased for 2S years. They have not 
been used. Shri Sukh Ram has seen it. I 
had shown it to him when he went to see 
the factory. Instead of taking any action 
against Shri Ghai, you give him the award. 
This is your sense of increasing productivity. 
I am surprised at this para. I wH1 urge the 
hon. Minrster to kindly go into this. Even 
some of the officers in the Ministry are 
aware of his doings. I don't want to extend 
my time. 

SHRI S. JAIPAL REDDY: Whom are 
you referring to ? 

SHRI AlA Y MUSHRAN: They know 

it. 

SHRI S. JAIPAL REDDY: Let us also 
know. 

SHRI AJAY MUSHRAN : They know. 
Then, this gentleman is changed. The new 
General Manager comes. There is no labour 
problem. There is no opposition and he has 
always blamed labour organisation. The 
trouble in the factories is, they don't 
recognise the unions in the proper "'y. 
The unions have not been allowed to 
identify their sufferings. When it comes to 
taking work, in times of emergency, these 
very labourers had produced things round­
the-clock for weeks. But when it comes 
associating the la bourers and unions in the 
day-to-day management and their pay and 
allowances and working conditions are 
involved, no action is taken. Only a line is 
written here that residential accommodation 
is being made for them. I don't think there 
is one per cent residential accommodation 
for the workers. I personally hope that, 
in future, people who really deserve the 
award do get and people who don't deserve 
the award, will not get the award, jf not the 
punishment. 

We are talking of the industria] 
relations. This is on page 38 : 

"Industrial relations in the Defence 
PSUs generally remained cordial during 
1986-87". 

I wOuld like to know from the hon. Minister 
in his reply. Can he name two public 
sector undertakings under his Ministry where 
the relations have been cordial during 
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1986.87 and 1987-88? Not a single 
factory is having cordial relations and not 
a single public sector undertaking is having 
cordial relations because the unions are 
treated as a compulsory evil. I personally 
feel this element of alJergy towards unions 
must be stopped. I do not blame the 
Ministry. I do not blame th~ Government. 
It is the officers who are heading these 
institutions. After alI, it is written in the 
Confidential Report of Mr. Ghai (hat his 
performance was magnificent and his public 
relations with labourers was very good and 
that is why you gave him an award. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINIS­
TRY OF DEFENCE (SHRI ·SHIVRAJ V. 
PATIL) : That is not in his name. 

SHRI AJA Y MUSHRAN: The name 
is here. I would have never named him OK. 
I don't name him. The officers get promo­
tion on the CR in which it is mandatory to 
write for the superior that his relations 
with the labourers and the workers was 
good. If that be good, it should be reflected 
in the performance and the working atmos­
phere of that public sector undertakmg. 
There should be no strikes and the produc­
tion should be up to the level. There should 
be no demand for over-time. But if you are 
giving over-time, for God's sake, if you arc 
giving it to five lakhs workers, give it to 
10000 workers also jn the factories ana 
depots. After aJl, factories and depots are 
located side by side. You said that you arc 
giving over-time to factories. 10,000 people 
are there in depots also. They arc also 
working. They have also got their unions. 
Associate unions. Kindly give directions to 
your cammanding officers of these factories 
and workshops and depots that they must 
have proper recognition given to the unions 
and they must respect unions. They should 
work hand in hand and not against each 
other. 

Now, I come to the DRDO. rt is a 
great credit to the Government and I con .. 
gratulate the Government. For the first 
time, they have allotted more than 5 per 
cent to the DRDO and I am sure that 
DRDO will understand that their responsi­
bility has increased with the increase in the 
allotment. In 1987-88, the Rand 0 

allocation comes to Rs. 536 crores and in 
1988.89, it is Rs. 670 crores. About 
Rs. 124 crores increase is there, inspite of 
the fact that we are tightening our belts 
because of various resources constraints and 
because of the drought and all that in the 
country. Me. Ayyapu Reddy gave a very 
black picture of the DRDO. I cannot assure 
you that it is white however. It is definitely 
great. There has not been a single project 
in which there has not been delay, any 
complaint. There is no single project in 
which they have not overshed the money 
allotted for the project. On the contrary, 
the overruns in cost have been fantastic. I 
would request you that even the reports 
given by various PACs, may be this year, 
last year, every time it is brought out that 
the performance must be improved. Here 
they have mentioned that 'A significant 
number of INDRA-I and INORA-II is 
being produced by BEL'. I am quoting 
from page 63. I will be very happy if this 
is a fact that INDRA-Il is being produced. 
'Being produced' is imperfect future tense, 
But if it is being produced today, I win 
give unconditional congra[Ulations [to tbe 
DRDO but you may check this point 
whether it is being produced or not. 

They are ta1king of the human resources 
development. In p~ge 67, para 13.0, it is 
given as 'Twenty-seven DRDO scientists 
availed study leave for further study I 
aCJdemic research. Sjxty~ejght scientists 
from different Laboratories/Establishments 
were deputed for M. Tech. course. One 
hundred and eighty six scientists and 
engineers were sent abroad for technical 
discussions and trading. Now, is this trading 
and di:;cussions or is this a holiday trip? 
Every project is getting delayed. Every 
project costs us more. Whether the people 
sent out on study leave come out with subs­
tantial knowledge? Their tenure of tour is 
not morc than a week or ten days. I do not 
know what knowledge they bring in. 

14.00 hrs. 

Sir, I now, come to the ex-servicemen. 
I will take about 5 minutes. 

SHRI INDRAJIT G UPT A (Bas irhat) : 
Speak about yours~lf. 

SHRI AJA Y MUSHRAN: I am not 
speaking about myself. When I am talkin, 
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about the ex-servicemen I exclude officers. 
I am talking of the JCOs and NCOs. 

The high level Committee's recommend a .. 
tions, I would like to say that out of 68 re .. 
commendations, 49 were accepted. 1 would 
like to draw your attention towards the 
performance of the Mini~try. It is not 
criticism. I am just trying to bring it to 
your notice. It was a high powered com­
mittee. One of the recommendations was 
that a Parliamentary Committee out of us 
will be made to go into the welfare of the 
ex-servicemen. In this Committee's report it 
is mentioned that out of 68 recommenda­
tions, 49 have been accepted. I would like to 
give the break-down of these 49 recommen­
dations which have been accepted by the 
Committee. It says, implemented-l 0, 
not implemented-IS, implemented partially-
16 and being implemented-8, This is the 
break-down of those recommendations which 
have been accepted. Al1 I want to say, Sir, 
is that please withdraw aU your concessions 
and all your recommendations. You just 
give us an extract in your reply. The 
recommendation No. 15.37 talks about 
same rank and same ptnsion. I will give 
you a very interesting example. 

MR. DEPUTY C;PEAKER: I do not 
want. You please wind up. 

SHRI AJA Y MUSHRAN: I am 
giving the facts, Sir. 

MR. DEPUTY SPEAKER: I am not 
saying that you are not giving the facts. I 
accept that you are giving the facb and I 
have no doubts about it. 

SHRI AJAY MUSHRAN: Sir, do 
not you have any sympathy for the ex-
servicemen ? 

MR. DEPUTY SPEAKER: I have 
enough sympathy. 

SHRI AJA Y MUSHRAN: J wish, 
Sir, your son enters the Army and after his 
retirement he will curse you if you wiJI not 
look to their cause. 

Sir, today a sweeper who retires from 
the Army gets the same pens ion as a 
Subedar Major who has retired about 15 
years ago, i.e. Rs. 375. AU I am trying 

to say is, what you are doing 'accordina to 
the new pay-scales of the Subedar major, 
please gave the same thing to the Subedar 
major who has retired some 15 years ago. 

There are some self-employment sche­
mes which the Government has started. They 
are very good schemes. Governmen t de­
serves full congratulations for that. UIP, 
and Bihar has alread} started there schemes. 
The other States will be starting them soon. 
I would like to say that the benefits which 
should be given, they should be adopted 
with one window concept. 

In the end 1 would like to say about 
the penSion. The case is pending in the 
Supreme Court. Sir, the K.P. Singh Deo 
high powered Committee has recommended 
that we should have 38 to SO pet' cent 
of the last pay drawn. In America the 
ex-servicemen get to 50 to 75 per cent and 
while the civilian gets only 33 to 75 per 
cent, of the last pay drawn. In Nigeria 
they get 80 per cent. In Aushalia, Japan, 
West Germany and Yugoslavia, they get 
70 to 85 per cent of the last pay drawn. 
AU I am trying to say is that please do 
not divide the ex-servicemen for the put­
pose of pension into 4 categories. They 
have been categorised in the four categories. 
This strikes at the basic root of the struc­
ture on which this eddifice of diSCiplined 
force is built. 

In the end I will only request you tbat 
the same rank and same pension principle 
should be adopted, and taken over. They 
can be given to jawans t Jeos. The 
officers can be given later on. Thank you, 
Sir. 

SHRI INDRAJIT GUPTA (Basirhat): 
Mr. Deputy Speaker~ the eloquence of the 
speakers who preceded me puts me at a bit 
of handJCap because I know that we ~re hard­
pressed for time. I also have ma~y many 
things to say, but I know, I will not be 
able to say all of them 

There is no doubt in anybody's mind 
that the security environment of our 
country has deteriorated considerably and 
that naturally calls for some urgent measures 
to be taken in the interest of our security 
and defence. I would just 1 ike to btieRy 
touch on some aspects of this deteriorating 
security environment, though the fuJI itn .. 
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plications of these a$pects, I think, require 
to be studied carefully by the Government 
and at some stage, if not in this debate, 
the House should be told as to what 
countervailing measures are sought to be 
taken. 

14.06 hrs. 

[SHRI SHARAD DJGHE in the Chiar] 

I have already referred to this in the 
debate on the Ministry of External Affairs' 
grants. But it is vitally concerned with 
defence also. I am talking about the fact 
that we are allowing the penetration of our 
defence system by tbe USA for the first 
time in the name of cooperation in defence 
matters. You mayor may not have read 
a book which has been recently published, 
the author being none other than the for­
mer president of tbe USA, Richard Nixon. 
The title of the book is 'Victory without 
Arms' and in that book, he has referred to 
the fact that during the 1971 war, India 
was trying to gobble up Pakistan! The 
expression used is 'gobble up'. When the 
Americans realised that if they did not 
act, then Pakisthan might be gobbled, up, 
Mr. Nixon writes, "We pulled in the reins. 
We reined India". What it means exacly, 
I do not know but the mentality and the 
outlook of the Americans is very clear 
from this. And these are the people whom 
in the name of cooperation in defence 
matters, we are allowing to give us certain 
equipment and certain technology which 
will necessarily entail their berng able to 
get vital information on many aspects of 
our defence system. I consider this to be 
a very serious security hazard and I would 
like to warn the Government once again 
that they should not make this kind of a 
deviation from our time"tested defence policy, 
a deviation which was never countenanced by 
Pandit lawaharlal Nehru or Prime Minister 
Indira Gandhi in the past. This is a new 
thing, a departure and that is why I am 
emphasising it. It was never done before. 

THE M1NISTER OF DEFENCE (SHRI 
K.C. PANT): What? 

SHRI INDRAJIT GUPTA: What? 
What I have been saying for the last five 
minutes. I am talking about opening our 
defence system 10 penetration by American 

technical people. It was never done in the 
past for very good reasons which I do not 
want to elaborate again. 

Since last year ·we find and in my 
opinion quite correctly, that a great deal 
of emphasis is being placed on developing 
wh~t we should call a 'Blue Water Navy', 
whtle some countries and powers which are 
not too friendly to us would like us to 
be restricted to what is called a 'Brown 
Water Navy'. It is quite obvious that we 
are going in for a Blue Water Navy because 
we have already got two hircraft carriers, 
we ~re n~w talking of bulding or acquiring 
a thIrd aucraft canier, we have got the 
submarines which are being talked about in 
this House so often and we have acquired 
a nuclear-powered sub-marine for traning 
purposes. We have also acquired TV-142 
anti-submarine heavy aircraft from the 
USSR. All these things point to the fact 
that we are intending (0 go in for a Blue 
Water Navy. And that may be quile 
correct, though it does, to my mind, also 
reflect the perception of the Governme-D t 
that perhaps all our visions and hopes of 
having a zone of peace. a demilitarised 
India Ocean have, more or less, been given 
up because of the attitude of the Americans 
and the British who are refusil'g to have 
a discussion or a conference on this 
question; although it was prescribed by the 
United Nations itself. They have been 
cuttling it consistently. Therefore, perhaps 
the Government feels that now with a11 
other Navies and Naval bases and so on 
proliferating in the Indian Ocean, we should 
also not be Jeft Jagging behind. So we are 
going in for this Blue Water Navy t at consi. 
derable expense. No doubt about it. But 
I would like to point out that all these 
efforts by us may be very largely, substanti. 
ally negated by the fact that at the same 
tj~e - I am sure hon. Minister has got 
thIS report--the Australians and the 
Americans in coUusion with each other are 
setting up a secret intelligence base in 
Australi~ c?pable of monitoring military 
co~mUDJcahOns over the Indian Ocean. 
ThIS has appeared in Jane's Weekly which 
is world wide considered to be a m04t 
authoritative journal on defence matters. 
It had appeared recently, that this new 
Australian Defence Intelligence Station, 

which will be located at a place called 



31t D. G. 88·89 0/ Min. 
0/ Defence 

APRIL 22, 1988 D. G. 88·89 01 Min. 31~ 
of Defence 

[Sbri Indrajit Gupta] 

Gereldton in West Australia would be a 
part of the reciprocal exchange with the 
United States. They would share the 
military data that they get, with the United 
States. They will all be monitored by a 
very sophisticated and latest technology 
communication system operating over the 
Indian Ocean from which they would be 
able to collect all the information-no doubt 
for passing it on to their own friends and 
allies also. So what kind of measures can 
we take to counteract this 1 do nN know. 
We should be told something about it. 
Otherwise this huge expenditure which we 
are incurring on devc]oping our Bluc Water 
Navy may be frustl at cd to a large extent 
by this type of operation which i& being 
carried out by countries wh~~h arc techno· 
logically far in advance of us. The USA 
is involved also. The same USA to whom 
we are going now for getting equipment 
and technology for our own defence. I think 
,his is a policy which is self.contradictory 
in terms. We cannot behave like th is. The 
. same USA which we know is behind 
Pakistan, which is building up Pakistan by 
aiving them so many weapons, the same 
USA is to be brought into our defence 
system and structure is the contradictory 
policy which I am not able to understand. 
Moreover it is fraught with the most serious 
implications for our future security. I 

Then, Sir, there is the question of the 
Soviet withdrawal from Afghanistan. I do 
not know what will be its implications. 
It may of course release a substantial 
number of Pakistani troops from that 
border on to our border. For that reason, 
I don't &Jggest that the Soviet Union should 
Dot withdraw. They must withdraw. But 
the point is we should also calculate whether 
it will release a considerable number of 
pakistani troops to be mobilised on the 
Indo-Pak border in addition to the 10,000 
Pakistani troops who had been all this time 
in Saudi Arabia. You know a contingent 
of 10,000 Pakistani troops were sent to 
Saudl Arabia at the request of that Govern­
IltIat and they have also been now sent 
back. So on land also, we should carefully 
ca.lcuJate the balance of forces. As far as 
land f0R:e8 are concerned which we have 

,'to take .tQ reckonilW in case of a ny serious 

critical situation which may develop on our 
borders with Pakistan. 

Yesterday, though I myself was not 
present in the House, the Defence Minister 
made a statement, I have seen the state­
ment on the Submarine deal. Now I am 
not going into any other aspect of it at the 
mome-nt. But there have been widespread 
reports and allegations that designs of the 
same model of submarine for which we have 
contracted have been passed on by this 
company-this GerJ,llan company HDW­
to the racist regime in South Africa. I 
want to know whether in the course of the 
Inquiry which was carried out this aspect 
of it was inquired into add, if so, whether 
the Go ... ernment has been able to or not 
been able to t:nd out the truth in this matter 
because this has been widely commented 
upon in the Pre~s '! Obviously it could not 
have been done with our approval. This 
company could not have consulted 
us before passing on these designs to 
the South-Afncan regime because we would 
certainly never have agreed to it. What is 
the truth, I would like to know . 

) 

Then there is a reference, also, that the 
Defence Secretary had been entrusted, in a 
committee, to enquire into the wider 
question of various modalities and methods 
by which the commission agents who are 
employed for foreign contracts operatc, the 
devious methods by which they operate. 
What has happened to that enquiry? Is 
any report, likely to be submitted, or to be 
made available to anybody, because it is 
very important not for the past alone it is 
very esc;;ential for future purchases of equip. 
ment also? 

As a Jay man, I shOUld say that I take 
with a pinch of salt Mr. Win Chadha's 
statement which has been widely reported, 
that he got Rs. 2 lakhs per month only for 
the purpose of things like booking hotel 
accommodation, engaging taxis and so on, 
for his employers. I find it u bit difficult 
to swallow. Obviously, Mr. Win Chadha 
with his long stay in India and his record 
here, must have got any number of contacts 
in important circles. One imagines that he 
must have been functioning as a contact 
man of Bofors also, in addition to beina 
merely a person who was requited for 
booking hotel accommodation, and being 
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paid Rs. 2 laths per month for that. That 
is why I am saying that the enquiry into 
the modali ties of how these commission 
alents function, is very important for the 
future also. We wilJ no doubt be entering 
into contracts again and, therefore, we 
should have a thorough knowledge and 
understanding of how these people 
operate. 

Then there is the question of nuclear 
armed vessels coming to Indian ports. It 
has not been made clear in this House yet, 
beyond any shadow of doubt, whether in 
respect of these vessels which have been 
coming, naval vessels of other Powers we 
satisfy ourselves or verify whether actua)]y 
they are armed with nuclear weapons or 
not, or they have the capabiJity of carrying 
nuclear weapons. We do not know. We 
were told here one day in this House by the 
Minister of Ex.ternal Affairs that as soon 
as we come to know that particular vessels 
are coming, there is some printed proforma 
which is sent to the respective embassies; 
and they are supposed to fill it up and 
return it to us, saying yes or no. To the 
question whether it carries nuclear wepons, 
or not, they can write 'No't Finished. 
Have we any further means of verifying? I 
do not know. I find it difficult to believe 
it. The French aircraft carrier "Ckmenceau" 
was in the Bombay harbour not so long 
ago, and the French sailors from that ship 
were reaming alJ over Bombay city. I 
find it difficult to believe that in the modem 
age, an aircraft carrier like "elema nceau" 
is either not carrying any nuclear weapons, 
or has no nuclear weapons capability. The 
point is that nowadays, especially in our 
region, the Indian Ocean area, most coun­
tries are very vigilant to see that this type 
of vessels are not allowed to come into 
th(li~ ports and harbours. Have we any 
water .. tight method of verifying whether 
these ships are of that nature, or not; or, 
do we simply depend on this proforma 
which is filled in by some embassy and sent 
to us? This is a serious matter. It is a 
matter on which a smatJ country like New 
Zealand broke with the United States by 
telling them that they refuse to allow such 
type of vessels to come to the ports of 
New Zealand. They went to that extent. 
They were formerly a member of the 
ANZUS Pact, but they broke out of that 

in the interest of safeguarding their own 
security. 

Now about the IPKF-l do not want to 
say very much. I do not want to raise 
political questions now, because they can be 
discussed latel on. I am sure that our 
jawans and men in the IPKF have been 
asked to perform under very difficult cir­
cumstances, limitations and restraints, as 
they had to do during the Operation Bluestar 
also. Certainly, 1 would be the last man 
to decry their performance in any way. 
But they were Jet down. I repeat that they 
were let down in the opening stages, by the 
poor intel1igence information and data 
which were made available to them. They 
did not know what type of equipment and 
training L TTE had; they did not know what 
type of training they had in this type of 
warfare; they did not know the extent of 
sympathy and support which the local 
Tamil popUlation has for them, for LTTE. 
Later on, our people may have been in a 
better position to adapt themselves to these 
circumstances but I am quite SUre that in 
the beginning they were taken by surprise, 
and there were considerable casualties and 
losses for the IPKF, because of the failure 
of this military inteJligence to do its job 
properly; or may be there waS complacency; 
I do not know. 

So, I would say that we aU hope very 
much; of course, I hope anyway, that 
sooner Or later, and sooner rather than 
Jater, some agreement is about to come 
about again in Sri Lanka, some negotia­
tions leading to a settlement, so that the 
fighting may stop, and the way may be 
paved, the road may be prepared for an 
eventual withdrawal of the IPKF. Nobody 
relishes the prospect of our Army staying 
in another foreign country for too long a 
period of time. It is a counter-productive 
thing, as many other countries round about 
us are. seeing, to theil cost. No foreign I 

army IS ever welcome in another country 
for too long, and certainly the sooner we 
can get out after a reasonable settlement 
is reached, the better it will be for our 
men. 

Another thing I would like to touch 
.upon briefly is the attitude of the officers 
I n our Army-I hope 1 am not treading on 
dangerous grounds- the attitude of the 
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officers, or the relationship of the officers 
with the jawans, with the other ranks. 
This is an area which is vItal for the morale 
and the fighting efficiency of any Army. 

There is a journaJ, supposed to be a 
prestigious journal, called the Indian 
Defence Revjew. It is available here in 
the Library. 1t was brought into the 
Library on my recommendation. It is 
published only twice a year. It is presti­
gious to this extent tnat it carries long 
articles; detailed arliclc~ by the Chief of the 
Army Staff also. Very interesting Mr. 
Tiwari, I would recommend to you to read 
it. In that journal viz. ]ndian Defence 
Review, there is an article by some high­
ranking Indian Army officer, may be retired, 
who has written on this subject of the 
behaviour and·~ at~itude of officers-not 
all officers, natura]Jy; there are always 
exceptions-many officers of the Indian 
Army today towards the men serving under 
them. 1 do not want to go into the 
de tails of this, because it is not a very 
savoury subject. 

There was a time when the Indian Army 
could really be proud of the fact that the 
relations between the officers and the men, 
particularly in the field, particularly during 
iimes of action, was something which was 
real1y something to be proud about. Every­
body knows that unless the men feel that the 
officers are really caring for them, and are 
prepared even to sacrifice themselves for the 
safety and welfare of their men, the morale 
of that Army can never be very high. 
There was a time like that. J do not even 
hesitate to say that in the days of the 
British-may be I am speaking heresy here, 
the British trained Our Army originally in 
the days of their regime, the Army which 
we inherited and Pakistan also inherited 
from the British-this was a positive factor, 
the relationship between the officers and the 
men, particularly in the field of battle. 

In that article which I am referring to, 
there is a story told about Gen. Ridgeway 
of the United States Army during the 
Korean War, when a Private, an equivalent 
of our jawan, a Private of the American 
Army which was marching through torren­
tial rain, slush and all that and carrying a 

big pack on his back, the laces of his bQots 
came undone; he could not put down ail 
kit -bag and bend down and tie the hlCCS of 
his boots. He said: HI say, is there Any 
guy who will do up my laces 1" And 
according to this article, Gen. Ridgeway 
who was the Commander of that U.S. 
Force in Korea, came forward and he him­
self knelt down and tied the laces of that 
Private, who never knew that it was the 
General who was doing it. 1 do not know 
whether this s tory is true or not. What· 
ever it is, the fact of the matter is that this 
articJe has some very critical things to say 
about the way in which no\\ adays many 
officers in the Indian Army look upon their 
jawans as some kind of meniaJ servants who 
arc serving under them. 

So, I hope this matter will be looked 
into carefully. If it is an exaggerated 
report, I will be very happy. But we should 
be very careful about it because on ttN, 
depends to a large extent the morale of the 
Army specially on the battle field. 

Finally, I am fully in agreement of 
course with what Gen. Sparrow has saJd 
and what my friend Shri Ajay Mushran bas 
also said about the ex-servicemen aijd all 
that. We go on talking about them every 
time but the grievances of the ex-servicemen 
are legion. There is no lime for me to 
go into detail, but it must be looked into 
again in depth. 

Then what about disabled war veterans 1 
I am horrified to read a report. Peo pIe in 
the Army have been disabled in action, lost 
legs or arms or both legs or lost their eyes 
or something like that. Are they beins 
looked after properly? There are reports 
appearing that upto 1971 there were 
a number of schemes for the welfare 01 
these physically disabled veterans; they may 
be veterans in name; actually, they may be 
very young people. AU those schemes have 
been withdrawn after the 1971 war like 
free education for their children, inter",t 
free loan for housing and so on and so 
forth, reserved quote for jobs and so on. It 
is a serious matter and it should be looked 
into. 

A pension of Rs. 260 per month-I do 
not know any human being can subsist OD 

this money -was being paid in the case of 
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Llsce Nalk Chhatef SinJh of Bulladshehar 
district who lost botb his limbs. eyes and 
an arm in the war. He was given a pension 
of R$. 260 per lhOnth. How he is expected 
to survive, nobody knows? 

The artificial limb centre, you know, is 
located in a good place like Patn a. B\lt 
there is only one centre for the whole 
tout'try; and the crippled jawans from 
Itt over the country ate supposed to go to 
Pdona to get artificial limbs from there. So, 
t hope the Ministry will took into this 
question of increasing the number of artifi· 
cial limb centres. Ideally there should be 
one centre under each of the command; 
but if that is not possible straightway, at 
least the number of centres should be 
increased. 

There Are cases where wife and children 
'$f war disabled man after his death have to 
run from pillar to post and are not being 
a~1e to get pel'sion which was due (0 them. 
These things all require to be looked into 
because there are separate categories. The 
people who have sacrificed for the country 
during war and have become disabled, 
J)ermanently disable for life stiB at a 
young age, they should be specially loo~ed 
after and not to do that is something which 
certainly goes against our whole concept of 
treating these people. 

Finally, I would say one thing only that 
in this Report for the first time on pages 
27,29 and so on, there are refe~ences to 
the extent of off loading of productIon from 
our defence factories and. ordnance fac .. 
tories to the private sector, the civil 
sector. I am quite aware of the fact that 
there may be items n .. quired in smaJl 
numbers and it is not possible to set up 
a new factory in the public sector just to 
make those few items. I understand that 
in no country in the world everything is 
manufactured in the defence factory. I 
also understand that if such things are 
given to the civilian sector to. manufacture 
which are not lethal, not anythmg connected 
with lethal equipment or crucial equjpme~t-. 
may be you can say clothing or someth~ng 
Jike that or boots or shoes or somethl~g 
like that - need not be made in the publ~c 
sector ~ I agree. But this is not what thlS 
Report says. This is why I am. worrte~ 
because there is much talk afloat In the au 

about privatisation, about the need to 
privatise; and here I find that there are 
references now being made to the fact, 
the decision to liberaJisc sanction of 
development advance to manufacturers 
undertaking development of complex systems 
and sub-systems for defence where dedicated 
capacity has to be set up for them. And 
then again it says about 50 per cent of 
the systems and sub-systems required, for 
the mamlfactule of T 72 tank and BMP 
projects have been eaemarkcd for develop­
ment and production by the civil sector 
industry. Then a JiSt of some of tbose items 
is given here. The tota1 value in 1986-87 
of the orders of supply from the private 
sector has gone up to Rs. 277.41 crores. So, 
I would say, that at a time when in many of 
our own factories, Defence factories, there 
js idle capacity, workers are sitting idle, 
machines are lyi ng idle, in some cases 
workers are being declared surplus to 
requirement, at such a time from thos e places 
if production is off-loaded on the civilian 
sector, private sector, it is not a desirable 
way of getting things done. And, I can tell 
you, that the civilian workers in the 
Defence industry, Mr. PatiJ, you know them, 
they are very much perturbed and disturbed. 
They are planning 10 come to Delhi the All 
India Defence Employees Federation, early 
next month to make representations about 
this particulaJ problem. 

Today we have plid tributes rightly to 
the workers for the work that they have 
done, in all these factories. But the 
privatisation which has increased now in 
the name of priv<-ltisati,)n the private sector 
industrialist should not be given too large 
a share of these and certainly these items 
which are critical itl'm~ should in no case be 
off-loaded and handed ovel to the private sec .. 
tor and certainly not at the expense of our 
worktr's jobs. So, 1 hope that the Govern­
ment will look into these matters and take 
proper steps to regulate the whole thing, 
in such a way that the private sect or is not 
allowed to penetrate unduly into 
this very vita] sector on which our country's 
security depends. 

MR. CHAJRMAN: Shri Shivraj V. 
PatiJ. 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC. 
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TION AND SUPPLIES IN THE MINI&· 
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL): Mr. Chairman, at the outset ...• 
(Inlerr uptions) 

SHRI S. JAIPAL REDDY (Mahbub. 
nagar): Mr. Chairman, I would only 
have one submission. This convention of 
Ministers of State intervening in one day and 
the Cabinet Ministers replying on the other 
day, should be put an end to. This is a 
designed, because what we contribute is 
really pushed out. (Interruptions) 

MR. CHAIRMAN: It can be discus­
sed only in the Business Advisory Commi­
ttee. (Interruptions) . 

SHRI S. JAIPAL REDDY: This is not 
what can be discussed. 

MR. CHAIRMAN: It is not a matter 
for the House to decide. The leaders can 
discuss it. (Interruptions) 

SHRI S. JAIPAL REDDY : The 
scintilJating comments of leaders like 
Guptaji wi1l be pushed out and marginaljsed, 
and what the Minister says wiJI take 
precedence. (Ifllerruptions) The House is 
meant for the members not for the Govern­
ment alone. 

SHRI INDRAJIT GUPTA: Mr. Patil, 
I hope you do nOl mind. I have to go 
somewhere on some urgent work. 

SHRI SHIVRAJ V. PATIL : Mr. Chair­
man, I would like to thank the Members 
who have shown great jnterest in the debate 
relating to the Defence Ministry. When 
Ministers speak they speak as representatives 
of the people as well as the Government. 
There is an opportunity available to the 
Ministers to explain the policy of the Govern­
ment on certain of the important issues 
which are raised by the hon. Members over 
here. 

I must say, that the debate has been 
very interesting and the points which have 
been made by the hon. Members have been 
of a very high order. We have noted the 
points. We will examine them very carefully 
and whenever it is possible for us to take 
action on them we wi)] try to take action 
on them. 

Some members have praised, some 
members have criticised, some members have 
given us advice and we want to make use 
of aU the things that have been said over 
here. 

Today, I would not like to respond to 
all the points that have been made by the 
members or aU the points which are likely 
to be made by the rnembers after I speak. 
I wiU try to confine only to the points 
which relate to the Defence production 
and supply. As to the security environ­
ment and many other important issues that 
have been raised by the Members, I am 
sure, the Defence Minister in his reply t 
wi]) explain the position of the Government. 
when he speaks here. 

Sir, this is an opportunity available to 
the Government to exp1ain as to how the 
Defence Production units have done; to 
explain as to how we want to increase the 
efficiency and productivity in the Defence 
production unit; and as to how we would 
] Ike to tackJe some of the problems which 
have arisen or which are likely to arise. It 
is also an opportunity to explain and to 
dispeJ the misundcrst anding which at times 
appear to have devc10pcd on certain of the 
points. 

Naturally, while speaking on a11 these 
points, it will not be possible for me to go 
into great details and explain the totality 
of the policy of the Government on all these 
points. 

Per force, I have to be very succint and 
very brief. If there are any points which 
are not fuBy explained and if the hone 
Member wants that there should be rnore 
discussion and exchange of views, then we, 
from the Defence Minic;try, would be very 
happy to discuss theses issues even outside 
this house at any convenient time to the 
Member at any place. 

SHRI S. JAIPAL REDDY (Mahbub.· 
nagar) : What is the forum? 

, SHRI SHIVRAJ V. PATIL : Any place. 
We can meet in the Defence Ministry; we 
can meet here, outside the House; any 
plaee convenient to you and convenient to 
\IS or you can write and we can repJy. 
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SHRI S.lAIPAL REDDY: That is 
too senerous offer to be real. 

SHRI SHIVRAJ VI PATIL: You try 
whether we respond to this properly or 
Dot. 

SHRI C. MADHA V REDDY (A~ilabad) : 
Generous and real. 

SHRl SHIVRAJ V. PA TIL: First of 
all, I would like to speak about the ord­
nance factories. We aU know, there are 
34 Ordnance factories and four are being 
established. The workforce in Ordnance 
factories in 1985-86 was 1,87,000 and in 
1987.88, it continues to be 1,86,000. The 
value of production in aJI the Ordance 
factories in 1985-86 was Rs. 1,356 crores 
and in 1987-88, it has gone upto Rs. 1,800 
crores. The investment in Ordnance 
factories in 1985-86 was Rs. 573 crores 
and in 1987-88, it has gone up to 
Rs. 598 crore~. This does not include the 
new factories which we arc establishing. 
All these detai1s are given in the Annual 
Report also and a reference can certainly 
be made by the Members to these facts, 
figures and statistics. But I have referred 
to these facts and figures, because they will 
come handy to support some of the points 
which I am trying to put before the hon. 
Members in tbis House. 

Sir, the production has gone up; the 
work force is not leduced; and the invest­
ment also has not been very high in the 
existing factories. How could this be 
achieved ? This could be achieved by in­
creasing the efficiency and productivity. We 
have very old factories. Kashipur factory 
was established in 1801. This is one of 
the oldest factories. And we have two or 
three factories also which are more than 
100 years old. So the 34 factories whjch 
we have with us are using different kinds 
of technologies. Some of them are very 
old; some of them are not very old and 
some of them are new. OUf intcl1tion is 
to see that the old factories are among the 
few best factories in the country. We want 
modernisation of administration. We want 
to use the nC\w technologies. We want to 
generate new ethoes in the new factories 
that we have established and make them 
capable of producing the items, the equip­
ment) the things that they are producing 

thero which are acceptable to our defeDQO 
forces. QuaJitywise, they are so good that 
they.can either be bought in the co~try or 
from outside, not from the defence facto­
ries but from others also. As far as not 
so old factories are concerned, we have 
taken steps to see that the administration 
is modernised, the technology is modernised 
and it has been possible for us to increase 
the efficiency and productivity in those 
factories also. But in the old factories also, 
the problem is there. A few of the old 
factories which are using very old techno. 
logy and which are producing things which 
can be produced by other factories in the 
country, the problem is there. Now, 
should we continue producing buckles, 
belts, boots, laces and things like that by 
using the old technology? Or if there is 
a technology available in the country. if 
there are factories in the country which can 
produce these things in a more cOSt etrec­
tive manner f should we take these thibP 
from them or not? The poJicy adopted by 
the Government of India in this respect J, 
(hat we would like to make use of the 
capacity, the capability that is available itt 
the civil sector. We are defining civil 
sector as a sector which consists of the 
public sector undertakings which are not 
with the Defence Ministry but which are 
rUn by other Ministries, public sector 
undertakings which are run by the 
State Governments, the joint sector 
factories, the cooperative sector and also 
the private sector. So we would Jike to 
make usc of the capability, the capacity 
that is developed in all these sectors to meet 
our demand. Here it is decided that jf there 
is a question of estabJishing a new capability, 
new capacity in a factory or that of making 
procurement from the civil sector we would 
not like (0 invest in the areas which do Dot 
require sophisticated technoJo~y but we 
would like to invest in the areas which 
require dcfence t~chnology and which can 
give us the strength in areas which are not 
likely to be entered by the civil sector or 
any other sector. But in those areas we 
would like to offioad to the civil sect9r and 
we are getting the things from them. This 
is the policy. This point I wiJI touch upon 

a little later in some more details. I have 
mentioned these things because it would be 

easy for me to explain certain things while 
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explaining the policy about modernisation 
of the ordnance factories which we have 
with us. 

Ordnance factories have been produciqg 
tanks, combat vehicles, vehicles, guns, arms, 
ammunition, explosives, electronics goods, 
uniforms and things like that. I am very 
happy to inform this august House that on 
23rd of August 1987 the infantry combat 
vehicle which we call Sharath i.e. BMP II 
was handed over to the Chief of the Army 
Staff by our hone Defence Minister. This 
combat vehicle is going to be with us and 
we are very happy that it is being produced 
in Medak. On llttr January, 1988, T-72 
tank, named Ajay, was also handed over 
by our Defence Minister to the Chief of the 
Army Staff. Now, these are two very impor­
tant achievements. With your permission, 
I would like to show to the Members the 
photographs of T-72 tanks and B.M.P 11 
that this is the photograph of the T -72 tank 
and this is the photograph of BMP II. 
These two equipments are going to help 
us in modernising our army. We have 
tried to modernise our army by giving them 
the modem tank, modern armour, modern 
gun and so many such other things. 

One of the things which I would like 
to mention is the suppJy of the propellent 
by the ordnance factories to the DRDO, 
which was used in making Prithvi missile. 
It is a very important item about which we 
can be legitimately proud of. 

Then, one of the things which was 
developed by ordnance factories, of which a 
mention can be made~ is the productionising 
of the colour and the smoke cell and 
artillery ammunition for the silica gun. 

Very briefly I have outlined the per­
formance of the ordnance factories and 
shown as to how we want to modernise 
them and increase their effic iency and 
what we have achieved in the last year. 

Wen, I would not like to deal with our 
existing ordnance factories any more, but 
I would like to mention here that we are 
establishing other ordnance factories. New 
ordnance factories are a180 coming up. 
One ordnance factory is coming up M 

Medak, another at Avadi, the third one at 
Boiangir, and the fourth one is likely to 
come up at a place which will be selected 
by us to produce 155 mm gun. The in­
vestment in these ordnance factorjes is 
going to be quite huge. The investment in 
Medak, Avadi, Bolangir and the place where 
this 155 mOl gun is to be produced is going 
to be in the vicinity of Rs. seven thousand 
crores. This is a very huge amount ... 
(In lerruptions) 

SHRI AMAL DATTA (Diamond 
Harbour) : In how many years ? 

SHRI SHIVRAJ V. PATIL: Well, we 
have already spent some money on Medak, 

Avadi and Bolangir. Bolangir is in the process 
of development. At Medak and Avadi, lot of 
work has been done. From Medak, this 
BMP-II has rolled out and from Avadi also 
the T-72 tank has rolled out .•. . (Interrup­
tions) 

SHRI AMAL DATTA: For the past, 
present and future together you are giving 
the figure. 

SHRI SHIVRAJ V. PATIL : No, these 
are the new factories which are coming up. 
Now, why I am telling you this is because 
in your speech yesterday, you made a good 
point. You said: "You are not spending 
enough and you are not establishing new 
factories, and if you are not establishing 
new factories, willy-nilly you will be requi .. 
red to off load these things to the private 
sector and that will affect your principle 
itself." Now, by giving these facts and 
llgures, I am trying to say that while we 
are off loading in the low technology area. 
in the high technology area we are investing 
a lot. By investing a lot in the high techno. 
logy area and making use of the capacity 
which is available in the private sector in 
other areas in which these people are not 
likely to enter, we are trying to creat 
employment potential everywhere-in the 
private sector, in the cooperative sector, in 
the public sector and in the Defence public 
sector a180. If we foHow a policy of this 
kin9, we are generating emp10yment. We 
are not giving up our principle but we are 
making use of our national resources JD the 
best possible manner. 

So, to this approach. there cannot be 
any objection Shri Indrajit Gupta also 
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made a reference to this. WeU, he would 
come to know what I have said on this 
point. But on this point, people have 
raised their doubts and they have been 
saying that privatisation is taking place, 
privatisation is being done by the Govern­
ment. But I would state that not a single 
factory has been transferred by the Govern­
ment from the public sector in Defence 
Ministry to the private sector. We are 
retaining all those factories with us. But 
even after spend ing Rs. 700 or Rs. 800 
crores for building the Medak and Aviad 
factories, if we rtQuire to take the assis­
tance from the private sector, their exper .. 
tise and things like that, should we do it 
or not? Sir, yesterday, Mr. Ama] Dutta 
said that Rs. 13,000 crores were not 
enough for the defence Members. Though 
it looks big amount, it is not sufficient. 
That is the point you made yesterday. Now, 
if this is the position, certainly we would 
like to make use national capacity, national 
capability which is available. This is the 
principle. We are not reducing the im­
portance of the public sector. But we are 
making use of the national sector. We 
are making use of our capability every­
where available in the country. That is 
the point I am trying to make. 

SHRI S. JAIPAL REDDY: Why don't 
you prepare a list which can be reserved fOt 
civil sector ? 

SHRI SHIVRAJ V. PATIL: We have 
exactJy done that. It is not possible for me 

, to read it out. That is exactly what we 
have done. I have said that for 
BMP and T-72 tanks, we have defined 
the codes, we have defined the items, we 
have defined the component systems and 
sub-syc;tems which we would like to pro­
duce in the factory and we have defined 
other things also which we would take from 
the market, from the private sector or the 
public sector or the joint sector or from the 
cooperative sector or from the outside 
factory and those things are explained to, 
the industry and they are asked to quote 
and competitively their quotation is judged 
and then orders are given. 

SHRI S. JAIPAL REDDY: It is not 
made clear to the Parliament. You have 
told the industry. But you have not told 
the Parliament. 

SHRI SHIVRAJ V. PATIL: We have 
mentioned it in the report itself. If yo,", 
read the report. . . 

SHRI SOMNATH CHATTERJEE 
(Bo}pur) : Your national sector is different 
from Mr. Vasant Sathe's national sector. 

SHRI SHIVRAJ V. PATIL: Now, I 
will not consume the time of the House on 
this point. But I wiJI show it to you later 
on. 

SHRI C MADHAV REDDI: Why 
don't you set up ancillaries for all these 
items just as you have done in the case of 
Praga Tools? 

SHRI SHIVRAJ V. PATIL : We should 
like to establish ancillaries also. But if 
we are required to invest in establishing 
anciIlary units and if we don't have the 
money, what do we do ? 

SHRI C. MADHA V REDDI: For 
ancillaries, you don't need to have money. 

SHRI SHIVRA J V. PAnL: We are 
helping in establishing the anci1laries also. 
Now, if you read the information under 
Supply Wing, you will be able to know. 

J come to the public sector under­
takings. Sir, we have about 8 public 
sector undertakings and 29 units are run 
by the public sector undertakings. Com­
paratively, the defence production units 
under the public sector undertakings are 
very modren and they have adopted modern 
methods of administration and the work 
ethos and everything there is a little diffe­
rent. They use the modren technology 
also and everything they do there is a little 
different. Broadly speaking, I can classify 
the Factories. Such factories which mainly 
meet the demands of the army have produ .. 
ced so many other things which are used 
by Navy and Airforce, which are used by 
DRDO and which are used by other 
departments also. But mainly what is 
produced in the Ordnance Factories is 
suppJied to the Army. What is produced 
under the public sector undertakings is a 
little different. In public sector under .. 
takings, in HAL, we produce aircrafts, 
helicopters and things )ike that. N()w, in 
Ship~ Yards, public sector undertakinss, they 
have been manufacturing submarines, ships, 



sa, D. G. 88 .. 89 01 Min. 
0/ Defence 

APRJL 22, 1988 D. G. 88·89 of Min. 121 
of De/enct 

[Sbd Shiv raj V. PatH] 

frigates and things like that. We have 
BBL which is developing electronic goods, 
electronic items, but BEL is a public sector 
undertaking which is not only meeting the 
demands of the Defence Forces, but it is 
meeting the demands which are projected 
by the Information and Broadcasting 
Ministry, Communications Ministry, Space 
Department and other Departments also. 
So, the area of activity of BEL is a little 
wider, the area of activity is not limited 
to the requirements of the Defence Forces. 
Why I am classifying this is, while try ing 
to understand whether they have done well 
or they have not done well, it would be 
necessary for us to understand whether at 
a given time they were having enough of 
tile orders with them or not, and if they 
are dedicated units, if they have to meet 
the demands of the Defence Forces, if the 
money is not available, if the demand is 
not there, if the orders are not given, the 
question is that of seeing whether they have 
used all that capacIty which is available 
with them. If they are not dedicated, if 
they are not restricting to their activities 
to meeting the demands of the Defence 
Porces but they are catering to the demands 
f1f the other Departments also, the situation 
becomes a little different. 

Sir, Midhani is one of the most irnpor­
.tant public sectol undertakings. Of course, 
Midhani is not making profit. But the 
:activity which is going on in Midhani is 
very important. In the present day world, 
lbe most sophisticated tachnoJogy lies in 
producing the material, electronic goods, 
aenetics, space activity and thil~gS like 
that. Midhani is' one of the public sector 
undertakings which is making super alJoys, 
alloys which are used by the Space Depart­
mcnt. alloys which are used by the Defence 
Department, alloys which are used by other 
'Departments also. 

SHRI AMAL DATTA: You know that 
the main weakness of OUf Defence industries 
Is the materiaJs. We have not been able 
tp produce the right kind of materials for 
the sophisticated requirements. So, what 
are you loing to do about it ? 

SH1U SHIVRAJ V. PATIL: I will 
speak on that a little later. Sir, the value 

of production in our public sector under­
taking in 1985·86 was Rs. 1,810.41 
crores. The value of production in 1987-88 
is Rs. 1,991.44 crores. All these public 
sector undertakings are not making losses, 
some of them are earning profits also. 

SHRI E. A YY APU REDDY: The 
garden Reach is making losses. . 

SHRI SHIVRAJ V. PATIL: I am 
coming to that. I am coming to one after 
the other. 

Sir, the profit made by the public sector 
undertakings. in 1985-86 was to the tune 
of Rs. 74.56 crores. In 1987·88 the 
profit made by them is Rs. 79 crores. Now 
the work force has remained the same in 
all these public sector undertakings in the 
last three years. 

Mr. Ayyapu Reddy wanted to know that 
Garden Reach is not making profit. The 
HAL has made profit, BEL has done well 
and BEML has done weI]. 

SHRI E. AYYAPU REDDY: The 
Bharat Earth Movers is practically attending 
to non-Defence items. Its turn out is 
Rs. 424 crores ... 

15.00 hrs. 

SHRI SHIVRAJ V. PATIL : I am 
analysing and coming to that. Having 
understood your point, 1 am putting forth 
the background under which you will be 
able to understand. The HAL has done 
well, BEML has done we11 and DEL has 
done weJJ. If you analyse, BEL and BEML 
are meeting the demands which are projected 
to them by other Departments. by the people 
outside the Defence activities, and they are 
exporting to other countries also. BEML is one 
of the organisations which was given the Presi. 
dent's award for exporting some of the items 
to other countries-Bulgaria and some other 
countries also. But MDL, Garden Reach and 
Goa Shipyo::rd have not been able to earn 
profits. What is the difficulty? As far as 
MDL are concerned, they are carrying on 
two kinds of activities-ship buiJding acti­
vities and offshore activities' In ship 
building ac, iVities, they are doing very well 
but in offshore activities, there was a time , 
when they were earning some profit but DOW 

they are not earning profit. Why this bas 
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bappend. This bas happened mainly not 
lNcause. some defects have developed in 
the ~ganisation. But one of the most 
important reasons why they are not able to 
earn profit is. the fluctuation in the price of 
the oil in international market and the prices 
of the rigs and other platforms in inter­
national market have come down. 

ORSE is building ships, marking engines 
.. nd road roUers also. In engines and road 
rollers areas, the Company is not earning 
any profit. In shi p buiJding also, they have 
built ships and the ships were not taken by 
the customers. They were lying with them. 
So, on that also it could not make the profit. 

Goa Ship Yard also is not in a good 
position. But the activities of these ship 
yards depend on the orders given to them. 
If they get enough of orders, they are in a 
position to make usc of the manpower and 
the machines which are available with them 
and they are in a position to earn some 
profit. 

Now the ordnance factories are not 
earning profit. At the cost price, they are 
seJlinng the items which they are producing 
for the Army. But the public sector under­
takings are expected to earn profit. They 
are expected to run on commercial basis. 
But even when we say that they are 
expected to use the commercial principles 
for running the public sector undertakings 
there have been times when we ourselves 
have asked them not to attach too much of 
importance to the fact of earning profit 
alone. If they are created and if they are 
existing to meet the demands of our 
Defence forces, we would like them to 
produce things and give those things to our 
Defence forces so that they are well equip· 
ped and in the process, even if they do not 
make profit, we do not mind it. But the 
requirement oj our Defence forces has to 
be met. So, they have to work under these 
two principles. On the one hand, they are 
expected to earn profit. On the other hand, 
they are expected to meet the demands of 
the Defence forces also. I for one would 
like to attach more importance to meeting 
the demand of our Defence forces because 
that is the primary purpose for which they 
have come into existence and we would like 
them to continue in existence. 

There was a question of diverai1icatitlq. • 

SHRJ S. JAIPAL REDDY: You are 
putting it on reverse. When they have 
bonded buyers, they will never incur 
lo~ses. 

SHRI SHIVRAJ V. PATIL : No, it is 
not like that. Today it is haggling. Defence 
forces also enter into contract. 

SHRI S. JAIPAL REDDY: Defence 
forces have no option but to buy from 
them. 

SHRI SHIVRAJ V. PATIL: I was 
trying to explain this aspect. You were 
talkmg to Mr. Amal Datta. 

SHRI SOMNATH CHATTERJEE: 1 
want to know, what is your diversification. 

We are not afraid of the present situa­
tion. We wiJJ certainly corne out of it. At 
times, we discuss whether we shou1d allow 
these public sector undertakings to diversify. 
BEL is one of the public sector undertak­
ings which has diversified. It has produced 
the transmitters, it has produced the com­
munication equipment; it has produced the 
moveable studios to be used by the TV 
people and all those things. They have 
been producing so many components which 
are used by the electronic industry in the 
country and they have been earning profit. 

SHRI C, MADHAV REDDI : What 
is your pricing system? How do you work 
out profit and loss when whatever produced 
is taken by the department? 

SHRI SHIVRAJ V. PATIL: I explaill­
ed. Probably you have not understood. I 
said, at the cost prkes items are given (0 

the Army by the ordnance. 

SHRI C. MADHA V REDDI: Not 
cost plus? 

SHRI SHIVRAJ V. P A TIL : Ordnance 
factory position is little different. But as 
far as the public sector undertakings are 
concerned, they are run on the principles 
on which other public sector undertakings 
are expected to carryon the business. They 
are expected to use the commercia) trading 
principles. They are. expected to earn profit. 
So, when there is a contract between the 
user and the public sector undertakings, 
wetJ. they quote a certain price, and the 
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Defence forces also say "No. This price is 
not acceptable to us. You should try to 
reduce that price." This higgling and 
haggling goes on on the contract and on 
the basis of the contract which is entered 
into between the public sector undertakings 
and Defence forces, this is done. While 
fixing the price of a particular item or 
equipment Or a particular thing which is 
purchased by the public sector undertakings, 
sometimes it is more than th~ international 
price and sometimes it j s far less than 
international price. When the decision has 
to be taken, they understand each other. The 
Defence forces understand the difficulties of 
the public sector undertakings and tIle 
public sector undertakings also understand 
the difficulties of the Ministry of Defence 
as well as the Defence foret'S and so the 
prices of certain other things which are 
produced and given to the Defence forces is 
certainly much less than the prices of the 
same things purchased from the Western 
market. 

SHRI C. MAOHA V REDOI Profit or 
Joss is national. 

SHRI SHIVRAJ V. PATIL: In certain 
respects, it is not notional. That is exactly 
the point I was trying to explain to you. 
profit and loss in public sector undertakIngs 
which arc controlled by the Defence forces, is 
something which is governed by the require­
ment of the Defence forces on the one 
hand as well as their efficiently using the 
capability which is developed over there 
as well as the present mechanism also. 
These are the factors which go to contribute. 
We are just asking the public sector under­
takings contro)led by the Department of 
Defence production and Supplies, to make 
profit where they can. They can say on 
certain items "You give us the prices, At 
which you will be able to purchase things 
from the Western markets and we they 
would certainly be able to show the profits." 
But we would not like them to do that. The 
money is not avai I able and if the money 
is not avail able, then production has to be 
prolonged and delayed. That principle is 
not accepted. The profit and loss which is 
made by the public sector undert akings 
controJled by the Defence forces has to 

be seen in a different light. in a different 
context. You cannot apply the same 
principle which you will be appyling to 
other public sector uni ts. 

I would not take very Jong time. I 
would just say that HAL was able to 
produce Jaguar aircraft. 

SHRI SOMNATH CHATTERJEE: Are 
you going to say something about diversifi­
cation and other things ? You arc diverted 
by diversification. 

SHRI SHIVRAJ V. P A TIL : Sometimes 
the question is whether we would alJow the 
public sector undertakings under the 
Ministry of Defence to diversify into the 
areas which are not relevant to the Defence 
forces. If we diversify in that fashion, 
would we have enough of money to create the 
capacities required for this kind of diversi­
fication or, should we sbould ask them 
to confine their activities to meetinlt the 
demands of the Defence forces and if that 
is the position and if enough of the orders 
are not coming from the Defence forces, 
enough of money is not given by Parliament 
to the Ministry of Defence and for Defence 
forces, what happens? That is the dilemma. 
That is the question which has to be 
answered. To some extent, there is no cut 
and dry rule or principle adopted which can 
be applied to this. We shall have to judge 
the activity of each of the public sector 
undertaking in a different fashion. For 
instance, HAL. If HAL is there, we would 
rather HAL to confine the activity of pro­
ducing th~ aircraft, helicopters and things 
like that. If aircraft and helicopters are 
required by the civil sector also, we would 
like to give the same to them. As far as 
Mazagon Docks is concerned, ship-building, 
submarine building and frigates and things 
like that can be produced. But we would 
not like Mazagon Docks to carry on pro­
ducing small things which mayor may not 
ultima tely prove to be profitable to Mazagon 
Docks. For instance, BEL is there. Now, 
the electronic industry is developing and 
BEL has been one of the pioneering Public 
Sector Undertakings in the electronic 'area. 
BEL is having the manpower. the human 
resources for producing so many things. 
SOt if it is necessary to allow BEL to 
expand into other areas, we would like to 
do it. But this has to be examined in a 
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very careful manner and decisions have to 
be takeu carefully with respect to the 
different aspects. 

Sir, only one thing I would like to say 
about aircraft. Jaguar aircraft was produced 
by HAL from the raw-materials, stage and 
it was handed-over to the users. Then, the 
production of bi-metaJlic sector required 
for MIG·21 BIS Aircraft by the Foundry 
and Forge Division of HAL was also done. 
Koraput Division productionised air-cooled 
tu.bine blades. This is one of the high­
technology areas and in that, Koraput 
Division has been successful in doing that. 

SHRI S. JAIPAL REDDY.: Are you 
thinking of retro .. fitting of MIG-21 
Aircraft? 

SHRI SmVRAJ V. PA TIL : I will come 
to it later on. I will just read out the high­
lights and then leave it there. 

SHRI SOMNATH CHATTERJEE: 
Where is the other Minister of State for 
Defence, Shri Sontosh Mohan Dev? 

SHRI S. JAIPAL REDDY: He is in 
Madras reading The Hindu (Interruptions) 

SHRI SOMNATH CHATTERJEE 
WilJ the Minister of Parliamentary Affairs 
tell where the other Minister of State for 
Defence is ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT) : 
I don't keep a track. Mr. Shivraj Patil 
wiJI keep a track of him. (lnterruptiolls) 

SHRI SHIVRAJ V. PATIL: He will 
also come here. He will also. . . 

SHRI SOMNATH CHATTERJEE: 
There should be coordination. They should 
know what one is speaking. (Interruptions) 

SHRI SHIVRAJ V. PATIL : The 
Mazagon Docks has handed·over this 
Godavari Class of frigate:;-INS Gomti­
on 16th of this month and the commission­
ing ceremony took place in Bombay. This 
has been handed-over by Mazagon Docks 
to the Navy aJso. 

I would not like to read out all those 
llinJs, l will Just JikQ to ask tbe hOll. 

Members to read the Annual Report and 
things have been mentiol1cd in that Annual 
Report. It will not be necessary for me to 
read out the achievements as such which are 
mentioned in the Annual Report. But there 
are certain points which have been raised. 
I think there are certain interesting points 
which have been raised: On privatisatioD, 
to a great extent, I have replied and I am 
going to make the position of Government 
of I ndia v~ry clear em this point - crystal 
clear on this point --that Government of 
India will continue giving importance to the 
Public sector Undertakings as it did in the 
past. 

SHRI S. JATPAL REDDY: What is 
the policy of the Government ? 

SHRI SHIVRAJ V. PATIL: We are 
not handing-over any of our Public Sector 
Undertakings to the Private Sector. But, 
at the same time, we would like to make 
use of the Private Sector, the Cooperative 
Sector, the Joint Sector and other Public 
Sector Undertakings also. If we are off .. 
loading certain things to the Private Sector, 
it should not be treated as privatisation as 
such. Now, that is not reducing the employ­
ment potential. In fact, by allowing the 
Private Sector to produce certain things and 
saving the money on that and by investing it 
in other areas, we are doing that. 

As to the Rand D and other things, 
I am not going (0 speak. BUT one of the 
points which was made by Shri Ayyapu 
Reddy was about the export of the equip. 
ments, arms and ammunition produced in 
the Ordnance Factories. We have the oppor­
tunity of hearing Shri Ayyapu Reddy who 
was pleading that the Ordnance Factories and 
the Department of Defence Production and 
Supplies should export. We have heard 
Shri Ajay Mushran speaking here. He said 
that this does not fit in with the ethos 
that have been fol1owed in India, we 
would not like to export. So, these are the 
two contradictory points and a decision has 
to be taken by the Government of India as 
to what kind of policy should be fol1owed 
in this respect. At present we ate trying to 
produce enough of what is requjred by our 
defence forces. We have exported also. 
But what we have exported is non-lethal 
equipments and non·lethal items. We have 
not sencrally e~ported lethal items as such, 



335 D. G. 88·89 0/ Min. 
0/ Defence 

APltIL 22, 1988 D. O. 88·89 01 Min. 33d 
of Defence 

[Shrl Shlvraj V. PatiJ] 

The question has to be examined very care­
fully. There are so many other aspects 
which have to be understood. I had the 
opportunity of working in the Commerce 
Ministry and I know as to how the export 
is done and as to how the imports are 
controlled and things iike that. Now, if 
you consider the export of military items, 
one thing which will be required is the 
credit. Are we in a position to provide 
credit to those people who want to import 
the military items from us? Another thing 
is, there has to be an organisation for this 
purpose. We cannot ask the Army or the 
Navy or the Air Force or the managers of 
the ordnance factories to carryon 
the exports. There has to be an organisa­
tion ... 

SHRI S. JAIPAL REDDY: Hindujas 
will help us. If you want, I can approach 
them on your behalf. There should be DO 

problem. 

SHRI SOMNATH CHATIERJEE: 
We have Win Chadha's expertise 
(lnterruptiom) 

SHRI SHIVRAJ V. PATIL: So, this 
aspect has to be carefully looked into, and 
after formulating a policy on this, we 
would be in a position ... 

SHRI SOMNATH CHATTERJEE: It 
would be Win Chadba-Hindujas export 
organisation. 

SHRI SHIVRAJ V. PA TIL: I do not 
think it is nece~sary for me to go into 
details any more on this point. 

SHRI S. JAIPAL REDDY : They can 
use them for export rather than for 
import. 

SHRI SOMNATH CHATTERJEE: We 
can fix the amount of commission; we can 
put a ceiling on tha t. 

SHRI SHIVRAJ V. PATIL : I would 
like to say that we are proud of our defence 
forces; and whenever there is a debate, the 
Defence Minister and aU Members do pay 
tributes to their valour and sense of 
sacrifice. Mr. Ayyappu Reddy started 
by paying tributes to our defence forces in 

Sfachen, In Sri Lanka and in other places, 
and I would also like to join in salutinl 
them. .Hut at the some time I ,; would like 
to say that those who are workioa in the 
defence production units are also doin, 
equally important job. What is required 
to protect the sovereignty and the integrity 
of the nation, what is required to protect 
the honour of the nation, is the morale of 
our defence forces as well as the equipments, 
and the morale comes from their traininl 
and the ethos which is inculcated. The 
equipments have to come from the ordnance 
factories, from public sector undertakinae 
and from other sources also. To that 
extent. .... 

SHRI S. JAIPAL REDDY 
comes from morali ty to. 

Morale 

SHRI SHIVRAJ V. PATIL: Upto this 
time what the Government of India is dOinl 
is modernising our defence forces, giving 
them hope, confidence and strength. Bu t 
what you, friends from the other side, are 
doing is, criticising all the time and trying 
to destroy the confidence and the morale 
of our defence forces, not only the morale 
of our defence forces but the mora1e in 
the country also, because you think that 
you would be able to grow bigger by 
making Others small. That should not be 
the principle which you have to foJJow. If 
you want to grow bi8ger, grow bigger 
yourselves, but not by making the others 
small or by attacking others. You do not 
talk about Plan, you do not also talk about 
principles, you do not also talk about 
poljcics; you only talk about smaJl things, 
you talk about scandals ..... 

SHRI S. JAIPAL REDDY: Morality 
is a small thing for the Minister. 

SHRI SHIVRAJ V. PATIL : Well, Sir, 
I would not IJke to end my speech on such 
a note. I would like to repeat. Well, Mr. 
Jaipal Reddy and our senior fri ends sitting 
over their intermittently pass on some 
remarks which are different. But general1y, 
the standard of the debate.. (Interruptions) 

SHRI S. JAIPAL REDDY : We have 
great respect for the .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: We 
have nothing againsJ Mr. Shivraj PatiJ or 
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against armed forces. We are against 
those who are mis·utilising the defence. 

SHRI S. JAIPAL REDDY : We are 
lOrry for the company he is keeping. 

SHRI SHIVRAJ V. PATIL : I would 
like to say that the standard of the debate 
has been very good and we are thankful to 
tbem. At the same time, we would like to 
appreciate what is being done in our 
Defence Production Units - ordnance 
factories as well as public sector under­
takings. We would like to congratulate 
the workers, officers in the factories as 
well as in the Department for all the good 
work they have done and appreciate the 
patience with which Mr. Jaipal Reddy and 
other friends heard me. 

SHRI CHIRANJI LAL SHARMA 
(Karna)) : I wonder if it is possible to 
finished within five or seven minutes. 

I am glad to have this opportunity of 
being called upon to participate in the 
debate on grants for the Mmistry of 
Defence. 

However J before I proceed to offer my 
views and express my observations. may I, 
at the outset, extend my heartiest compli­
ments to our gallant armed forces for its 
continued exemplary performance in all the 
fields of its assigned role, be it in its difficult 
and delicate task as Peace-Keeping Force in 
Sri Lanka or in war-like combat in the 
hostile and inhospitable Siachen Glacier or 
in keeping watchful vigil in the mountaneous 
and jungle terrain on our far-flung Western 
and Eastern borders. 

The whole House and indeed the entire 
nation is justly proud of our men and 
officers in uniform. An epitome of national 
integration, our defence forces continue to 
to be an abiding source of patriotic inspira­
tion to our people. In all fairness, therefore, 
the country as a whole must acknowledge 
with gratitute the dedicated services of our 
Defence personnel and grant them willingly 
and gracefully what is their due in terms 
of pay and perks and also by~granting them 
their rightful placement in official hierarchy 
vis-a-vis their civilian counterparts. It is 
preposterous to imagine that a servicing 
Brigadier with 30 to 32 years of servict} be-

ing pJaced junior to a Deputy Commissioner 
or a young lAS officer of just 8 to 9 
years of service as is b appening in some of 
the States. I wiJI like to request the 
Ministries of Home and Defence to 
go into the whole gamut of tho 
warrant of precedence and recast it, 
keeping in view the legitimate and just 
sensitivities of Defence Headquarters in tho 
matter who if I am dot wrong to say have 
been rather sore about it. While pay and 
perks are an important considerations for 
attracting the right type of material for any 
profession, the prestige and the status that 
go with it are to my mind even more moti­
vating to compete for it. 

Over a period of time there has been a 
certain erosion in the elitism, the honour 
and dignity that once used to be associated 
with the profession of Arms. We must 
strive to restore that, so as to regenerate 
the interest of our elite, I mean the young 
men of all round quality in the profession. 

I believe, according to an opinion survey 
conducted by a professional agency some­
time ago, career in the Defence forces was 
indicated by college going students as the 
13th choice out of 15 offered vis-a-vis 
other professions. In this context, I would 
also like to draw the attention of the 
Hon. Minister for Defence to the rather 
lukewarm response of qualified engineers to 
a career in the Technical Arms in the 
Defence Force. If I am not wrong, the 
technical courses at the All India Military 
Academy, Dehradun have lately been he)pe­
Iessly underscribed. The Hon. Minister for 
Defence should instruct the Ministry of 
Defence to ponder over the reasons for it. 

Proliferation of higher ranks which the 
two cadre reviews have brought about in the 
Defence Forces, nor for that matter, 
improved pay and perks in the wake of 
the 4th Pay Commission have helped 
improve matters. 

15'27 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

As a matter of fact, many people feel 
that in a command oriented organisation 
like our Defence Force~, creation of dispro­
portionate number of higher ranks will 
ultimately turn out to be rath~r counter-
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productive. Let there be therefore no 
more cadre-review. If possible we should 
progressively revert to the pre-cadre rank 
structure hierarchy. What is needed is the 
respect and genuine concern at all levels 
for our men and officers. And for this the 
initiative should come from the Government 
Itself. 

As a first step, the warrant of proce­
dence should be revised to grant to our 
Defence officers their rightful gradation as 
per their rank and status. 

The Government of India has taken a 
realistic and )ong term strategic view of our 
national interests while formulating the 
policy on Sri Lanka. The whole nation 
by and large has endorsed the Indo-Sri 
Lanka Accord. I wish our Defence Forces 
a speedy and smooth success in their on­
going miSSion in Sri Lanka. 

By virtue of our size and geographical 
location at the head of the Indian Ocean, 
we as a nation cannot abdicate our manifest 
role as the leading-most power of the 
region. By this, I certainly do not wish 
to suggest, not even by implication, that 
we adopt a big brother attitute towards 
our neighbours or look like hegemonistic in 
our overall attitude or in any way appear to 
be chauvinistic because that will run counter 
to the basic tenets of our policy of peaceful 
co-existence which is the sheet anchor of 
our foreign policy. 

But all the same we cannot shy away 
from our resultant responsibility as the 
pre-eminent nation of South Asia. And 
it is in this context that the role of our 
Defence Forces assume paramount impor­
tance. India must possess a first rate 
strike force, a fighting machine equipped 
with the modern woapon-system mann(!d by 
fully trained matured men of high morale. 
It is then and then alone that we wiJ] be 
able to safeguard our maritime interests. 

MR. DEPUTY SPEAKER: The Hon. 
Member may continune his speech on 
Monday. 

15.30 hrs. 

COMMITTEE ON PRIVATE MEMBERS 
BILLS AND RESOLUTIONS 

Fifty First Report 

[English] 

SHRI C. JANGA REDDY: (Hanam­
konda) Sir, on behalf of Shri Ram Awadh 
Prasad r beg to move the following : 

"That this House do agree wub 
the Fifty-first Report of the Committoe 
on private Members" Bills and Resolu­
tions presented to the House on tile 
20th April, 1988." 

MR. DEPUTY SPEAKER: The ques­
tion is : 

"That this House do agree with 
the Fifty-first Report of the CommiUoe 
on Private Members' Bills and Resolu­
tions presented to the House on the 
20th April, 1988." 

The motion was adopted 

IS.31 hrs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL * 

[English] 

MR. DEPUTY SPEAKER : Now there 
are BiJJs for introduction. Shri Shared 
Dighe .. 

SHRI SHARAD DIGHE (Bombay 
North Centra]) ; I beg to move for Jeave to 
introduce a Bill further to amend the 
Representation of the People Act, J 951. 

. ~R. DEPUTY SPEAKER: The ques­
tIOn IS : 

"That leave be granted to introduce 
a. Bill further to amend the Representa. 
tIon of the People Act, 1951." 

The motion was adopted 

SHRI SHARAD DIG HE : Sir, I 
introduce the BiH. 

·Published in Gazette of India Extra-ordinary, Part-II, Section 2, dated 22.4.1 !}8S. 
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15.32 brs. 

CONSTITUTION (AMENDMENT) BILL 

(Entlfsh] 

MR. DEPUTY SPEAKER : The House 
will take up further consideration of the 
fullowing motion moved by Shri ·Thampan 
Thomas on the 5th December, 1987, 
namely: 

"That the Bill further to amend 
the Constitution of India be taken into 
Consideration. " 

Shri Dharam Pal Singh Malik ... Not present. 
Shri Dinesh Goswami ... 

SHRI DINESH GOSWAMI (Guwahati): 
Mr. Deputy Speaker, Sir, I take my stand 
here to support the Constitution Amend .. 
ment Bill moved by Shri Thampan Thomas. 
I think he has done a service to this House 
and to this country by drawing the atten­
tion of this country to the very important 
aspect that unless right to work is made a 
fundamental right in the Constitution and 
every young man and woman is guaranteed 
some job the very basic premise of our 
Constitution is going to flounder. Our 
Constitution in the Preamble guarantees 
justice social, economic and political. 
Article 19 A of the fundamental rights 
guarantees freedom of speech and expression. 
Article 21 guarantees protection to life and 
Article 23 says that there wilJ not be any 
traffic in hUman beings and beggary is 
prohibited. All these fundamental rights and 
the laudable principles laid down in the 
Preamble can have no effect if millions of 
unemployed men and women in this country 
move about in search of job and livelihood. 

Today the unemployment register shows 
that there are miJIions of unemployed men 
apd women. (Even that, I think, is a tip of 
the ice-berg because a large section of our 
men and women do not register themselves 
either because facilities are not available or 
it is not known to them in many rural 
areas that they have to register themselves 
and also because of the indifference as 
they know even if they register themselves 
they are not going to get the job. I believe 
the greatest threat that this country is 
facing in aU its as peets is from these 
unemployed young people. Every young 
unemployed man and woman in my view is 

a potential bomb. We talk of very high 
principles, of democratic ways and abOt1t 
values. But what does it mean to a young 
man if he cannot sustain himself by two 
square meals a day if we talk to him that 
he has to maintain certain values in lire 
becau;eJ after aU, one cannot maintain 
values with an empty stomach 1 Therefore. 
this St ate owes a duty to the country and to 
these young men and women that they must 
be given the minimum security of their life. 

As I, said, Article 19(1)(a) guarantees 
freedom of speech and expression. But 
freedom of speech and expression to whom? 
Freedom of speech and expression to those 
who have got sufficient means to exercise 
that freedom. That freedom is not available 
to the millions here. Afler aU, a man who 
does notJ}6ve a square meal a day, what 
freedom of speech and expression can be 
ever hope to aspire? After all, he shall 
have to either beg, borrow or steal from 
somebody to maintain his livelihood. 

Article 21 gives protection of Hfe aod 
personal liberty. The highest court of thi. 
lEmd has given an extensive meaning to the 
words 'right to life'. But the rilbt to life 
connotes, in my respectful submission, that 
he must have the means to maintain his 
life. When the State guarantees or when 
this Constitution guarantees right to life to 
an individual, automatically it follows that 
there must be a guarantee that he can 
maintain his life. If we cannot guarantee 
two square meals to him a day, if we cannot 
guarantee to him the subsistence level, what 
is the use of having Article 21 in the Cons­
titution saying that you have the right to 
life 1 

Traffic in human beings and beggary is 
prevented and prohibited. But what a man 
can do? Either he shall have to go for 
illegal means or irregular means or even for 
trafficking in human beings or beggary. 

In Article 39, which deals with the 
Directive Principles of State Policy, in part 
(a), it has beeh said : 

"that the citizens, men and women 
equally, have tbe right to an adequate 
means of livelihood;" 

In fact, when the Constitution was framed, 
a number of very eminent personalities 
spoke about the inherent rights of a man 
to maintain himself. At that time, it was 
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thought that to make this right justiciable, 
to give a justiciable right would probably be 
a tremendous burden on tbe State. And the 
framers of the Constitution, at that point of 
time, decided not to introduce it in the 
Fundamental Rights. But we know this has 
been said not only from this side of the 
Houes but from the other side of the House 
and Mr. Bhardwaj has, on a number of times, 
said it that Directive Principles are the 
conscience of the Constitution. In fact, one 
can find the real fragrance of the Constitu­
tion not in the Fundamental Rights but in 
the Directive Principles. This House and the 
other House, on a number of occasions, 
had to go for constitutional amendments to 
give primacy to Directive Principles over 
Fundamental Rights. The framers of the 
Constitution, when the Directive Principles 
were being discussed, made it amply clear 
that though at that point of time, it was 
not possible to bring in certain rights, all 
the laudable provisions made in the Direc­
tive Principles within the scope of the 
Fundamental Rights, to make it justiciable. 
But even Dr. Ambedkar and some others 
said that the State will continue to endea­
vour and a time will come when all these 
things, that have been mentioned and the 
Directive Principles, will ultimately find a 
place in the rights of the citizens of this 
country. It is unfortunate that after 40 
years of Independence, we have not been 
able to confer the first right that was 
guaranteed in the Constitution, the right of 
adequate means as a justiciable right. I 
believe, that from the point of view of 
social, political and economic point of view, 
it is essential that we give this guarantee to 
the young men and women and channelise 
their energies in the resources for productive 
purposes. If we do not do it, well, various 
kinds of tendencies will appear in various 
parts of this country. We see today different 
kinds of movements. We talk about indis­
cipline in the academic life. We talk about 
indiscipline in our daily life. Indisciplines 
are bound to occur when a man has no 
guarantee about his future. A man or a 
woman, who suffers in dignity because he 
or she is to put his hand forward to get 
something to maintain himself, cannot be 
expected to behave with dJgnity in this 
society. Therefore, in the interest of the 
11 ation and as this right has been conferred 

in a number of other countries, not even 
in the welfare countries. I believe, to raise 
our own heads high and for the betterment 
of the society, the Amendment of Mr. 
Thomas should be accepted and the right 
to work should be made as a Fundamental 
Right so that one can g() to the courts, if 
that right is violated. One can approach tbe 
court and say that he has got the right 
which must be enforced. 

With these words, I support the Cons­
titution (Amendment) Bill. 

SHRI SURESH KUR UP (KoUayam): 
Sir, this issue has been repeatedly raised in 
this House in the form of Private Members 
Business and it has been the constant 
demand of the youth organisations in the 
country that (he right to work should be 
included as a Fundamental Right in the 
Constitution. You know that about 30 
mi1lion unemployed youths are registered in 
the Employment Excllanges in our country 
and there are so many others who have not 
yet registered in any of the Employment 
Exchanges. So, the situation is quite 
alarming and it is the duty of the Govern­
ment to provide education and employment 
to all the citizens of this country. In the 
Constitution, the right to live is guaranteed 
and if you guarantee the life as Funda­
mental Right in the ConstitutIOn, you have 
to ensure that the citizen should have the 
means of Jivelihood. Otherwise, the whole 
thing wiJI become false and that is what is 
happening in the country. To guarantee 
right to work as a Fundamental Right in 
the Conc;titUlion is not a new one or a new 
idea. As has already been pointed out by 
earHer speakers, the right to work is 
guaranteed as the Fundamental Right in the 
Constitution of every socialist country in 
the world and also the capitalist countries 
like Japan have provided this guarantee in 
'heir Constitution and so, to raise this 
demand in a coun try like India whose 
Government professes socialism as their 
objective, it is quite natural that this should 
be inserted in the Constitution as a Funda­
mental Right. When Our Prime Minister 
took charge four years back, he definitely 
came to power with the votes of the millions 
of unemployed in t' e country and the expec­
tations were sky-high because for the first 
time, a young Prime Minister is taking 
charge of the country and you know the 
first thing he did was t hat he declared his 
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intention that one of the main objectives of 
his Government is to computerise the vital 
sectors of our country. And computers are 
comins in Railways in P & T and in Banks. 
Now, the Central Government are not 
recruiting any new hands to their establish· 
men ts and already banks are not recruit ing 
anybody, the Railways are not recruiting. 
Postal Departments are not recruiting any 
new hands only because of this computerisa­
tion. So, already employment avenues arc 
cut short and those who seek employment 
are increasing day by day. This creates so 
many social problems. Already we are 
aware of the fact that so many anti·national 
elements are working in different parts of 
the coun try. Sons of the soil slogans are 
being raised in other parts of the country 
by the secessionist elements and all these 
forces are utilising the unemployed youth 
power of our country. Why can they 
effectively utilise these unempJoyed youths? 
It is because they are unemployed and 
because there is no guarantee for employ· 
ment or Government are not paying any 
serious attention to give them unemploy. 
ment allowance. So, these forces can 
effectively utilise our youth powers for the 
disintegration of ou r ccuntry. Take for 
example, Punjab. Almost all those who are 
doing these secessationist activities in 
Punjab are young people below the age of 
3 S. If you can look at the bio .. data of all 
these people, every terrorist who is active 
in Punjab belongs to the younger generation. 
In bombay, the Shiv Sena people are 
raising the slogans even the people who 
have not yet reached the age of 10 or J 5 
years are raising the slogans and they are 
effectively using t he unemployed Maha­
rashtra youth. So many other people from 
other States are coming over to Bombay and 
they are taking away the employment 
opportunity. So, if you will continue like 
this, the situation is going to be worse. If 
you consider the unity and integrity of our 
country as one of the main objectives, then 
you should attempt to the unemployment 
problem very seriously 

According to the statistics provided by 
Government some 1 lakh, 30,000 industries 
are closed. In my State KeraJa some of 
the major industries are lying cJosed. This 
issue was raised in the House also. Reliance 
Industry of BirJas is laying closed for the 
last 3 years, and also 13 workers have 

committed suicide. The Kerala Government 
is hrJping in this regard to the best of their 
ability. They are mediating in this and are 
trying to solve the dispute between the 
workers and the management amicably. 
(Interruptions) 

You, at Jeast do nDt object to the fact 
that the industries are lying dosed. At 
least on that point we agree. 

MR. DEPUTY SPEAKER 
address to the Chair. 

Please 

SHRI SURESH K DR UP ; The Govern­
ment of Kerala is coing its utmost to settle 
this dispute arnicalJly but the Birla manage­
ment is not ready to open the factory. 
According to the Industry Development and 
Regulation Act, the pulp and the synthetic 
fibre which are manufactured in this parti. 
cular factory of Birla's, it comes exclusively 
under the Jurisdiction of the Government of 
India. So, it is impossible for the Govern­
ment of Kerala even to take over the 
factory not even if the Government intends 
to do als o. So, the only effective 
thing, the only possible thing the 
Government of Kerala can do in 
this matter is to mediate in this and that 
they are doing. But why the Birla manage­
ment is not ready to open the factory? 
Because the Government of IndJa has 
allowed the import of synthetic fibre and 
pulp in large quantity from outside. They 
are not ready to open this factory. They 
are not interested in manufacturing the 
pulp and synthetic fibres in this particular 
factory. So, al1 these policies are increas­
ing the unemployment problem in this 
country. All these policies of the Govern­
ment of India are increasing the problem 
of unemployment and the Government of 
India is doing nothing to open this parti. 
cular factory of Kcrala. 

Another important factory is the Paper 
factory in the Punnaloor. It is one of the 
most important industries in the Central 
Kerala and I think it belongs to Shri P. J. 
Kurien's constituency. That factory is also 
lying closed. I mentioned an these important 
facts relatina to my State while taking part 
in this discussion because, the very policies 
of the Covemment of India with regard to 
trade and industry create unemployment 
problem in our country. In Mavoor alone, 
due to the closure of the factory, about 
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5,000 workers are unemployed and about 
10,000 people who get indirect employ­
ment are also unemployed now. And this 
is the case aU over the country. 

Even some major public sector under· 
takings are lying closed. Government of 
India is not interested in running the 
public sector undertakings. For example, 
take the case of Scooters India. They are 
seriously contemplating to hand over this 
Scooters India Limited to private sector 
management becuase j t is running at a )os~. 
But do you know Sir, for the la~t four 
years, there is no proper authOI ity to run 
Scooters India Limited -, There is no 
Managing Director, there is no Pcr~onnel 
Management and the Government of India 
is least bothered to appoint any executive 
to manage this concern. 

When the workers in a public sector 
undertaking go on strike, they immediately 
raise a hue and cry and talk about the 
unemployment problem and so on. They 
say that milljons of our people are un­
employed in the country and if employed 
persons agitate for better wages, what will 
be the condition of the unemployed people 
in our country. In the history of Indepen­
dent India, the Government of India 
publicly recruited blacklegs right in the 
capital ci ty to break the legitimate strike of 
the DTC employees. They have also 
dismissed some 3,000 employC(!s just 
because they went on strike for their 
legitimate demands, misusing the unemployed 
persons and the severe problem of unem­
ployment to their advantage. Otherwise, 
I am sure, no able-bodied youth will come 
forward to serve as a blackleg to help the 
Government in breaking a strike... The 
Government used this unemployment 
problem to break a legitimate strike of the 
employees in this country, who happen to 
be the employees of t he Government of 
India itself. I am sure, ultimately all 
these things will boomerang on them. When 
the Government fails to take measures to 
solve this severe problem of unemployment, 
the youths of our country, whom the 
Government uses to break legitImate strikes 
and thinks that they can always use them 
effectively whenever an occasion arise, these 
very youths wiIJ one day unitedly turn 

against the Government, fight against 
this Government and throw this Govern­
ment out of power. 

Sir, I congratulate my hone colleague, 
Shri Thampan 1 homas for bringing forward 
this Bill. This type of Bills were brought 
in this House earlier also. But the 
Government is not ready to support this 
type of Bills. They never bother to bring 
this type of a Bill as an official Bil1. They 
find ample time and they even issue special 
whips to their members to pass Bills such as 
th,,! Muslim Women's BilL That Bill which 
was first introduced as a Private Member's 
Bi1l by a Muslim League member was passed 
as an Official Bill, in spite of protests 
from all women's organisations and progres­
sive elements and even disregarding the 
protests from their own party. They brou,ht 
this Bi1I as an Official Bill and passed the 
retrograde Bill in thi~ House. But they do 
not find time to introduce this type of a Bill 
which helps mi1lions of unemployed youth 
in our country because they are not bothered 
about this unemployment problem. 1 wish 
the Government will seriously ponder over 
this issue and wi 11 find time to include this 
right to work as a fundamental right in the 
Constitution of India. 

[Trans/ation] 

SHRI RAM BAHADUR SINGH 
(Chapra) : Mr. Deputy Speaker, Sir I 
support the bill presented by Shri Thampan 
Thomas. I belong to the rur a1 area and 
therefore, without gomg very deep into the 
Constitutional intricacies, I would like to 
cite an example which would make it very 
clear as to what will happen to the country 
if we do not pass this bill. If there are 
only 5 earning members in a family of 10 
members and the other 5 are unemployed, 
it becomes impossible for the family to 
develop and it becomes weak from within 
and finally, it disintegrates. SimilarJy, in 
the case of a country jf erores of peopJe 
are unemployed it not only affects the 
overall production of the countlY, and 
reduces, the purchasing capacity of the 
people but also weakens the country. The 
most unfortunate thing is that it results in 
crisis of confidence and the people are 
disillusioned. And in the end. out of these 
evils anarchy is born. If I say that a 
similar situation prevails in the country 
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today. it will not be an exaggeration. In 
1951, the number of unemployed people 
was about S I or 52 lakhs. This figure 
increased to 279 lakhs in 1986.87 and at 
present it is 4 crores. And these figures 
are only of those who have registered 
themselvs with the Employment Exchange. 
Apart trom them, there are crores of educa­
ted and illiterate people who are unemploy­
ed. Even if they are employed, it is on 
a part time. And if they are engaged on 
full time job, they are under employed as a 
result of which considerable amount of 
Jabour potentia1 is being wasted and 
consequently, our rountry is being weakened 
from within. We may have a shining 
exterior but the country is decaying from 
within. This is because only a handful of 
people have reaped the benefits of the Five 
Year Plans and the rest of the crores of 
,people have been deprived of it. The 
f{uits of independence have not reached the 
harijans and other weaker sections of the 
society. 

Even after 40 years of independence, 
there is an extra-ordinary gap between the 
rich and the poor in this country. We 
have on the one hand, a handful of people 
sitting in the lap of luxury and enjoying 
unlimited pleasures, and on the other, 
there ale crores of people leadmg on life of 
poverty and deprivation. Neither freedom 
of speech nor independence carry any 
meaning for them. That is why the bene­
fits of development have not reached them, 
and as a resuh of which even after 40 years 
of independence 42 per cent of people are 
living below the poverty ]ine. The Govern­
ment may define poverty line as it wishes, 
but the real meaning is one who is not able 
to afford two square meals a day when one 
is hungry, and this can be felt and under­
stood if one has a close look at the people 
Jiving below the p .. >verty lin~ 

16.00 hrs. 

It means not being abJe to afford 
medicines or medical aid. Living below 
poverty line means to be born under the 
open sky and to die like a worm. 1 his is 
the definition of those living below the 
poverty line. Even after 40 years of 
independence, India is a country which is 
divided into two separate classes. On the 
one hand there are a handful of people who 
are jmmerse~ in fhe life of ~nearthJy 

luxuries and on the other vast multitudes of 
people are leading a life of helplessness 
and deprivation. The Government may 
claim that many programmes have been 
implemented for the ir welfare like 
N.R.E.P., R.L.E.O.P., IRDP etc. and 
there are also programmes for providing 
seJf·employment to the educated youth. If 
all these programmes are evaluated, tbe 
concI usion is that the funds aUotted for 
them are not utilised properly. You expect 
that a certain number of people would get 
employment op portunities by the aforesaid 
programmes but the results achieved are 
not to the desired ex lent. The funds are 
pocketed by those who are responsible for 
their implementation and the real beneficiar­
ies are thus deprived of those funds. The 
schemes are not benefiting the poor people. 
But the irony is that if some individual 
organisation, group or a certain sections of 

• •• • 'f • 
SOCJety or commumty raises Jts vOice 10 
protest, you make allegations without 
giving a thought that these people are 
creating uproar everywhere. These people 
do not want the Government to function 
properly and they are playing with the unity 
and integrity of the country. We differ in 
our opinion on thiS point. You think 
protesting against evil is a threat to the 
unity and integrity of the country and on 
the contrary, we think that it protects the 
unity and the integrity. A country does 
not disintegrate when it struggles against 
evil but It dl~Jntcgratcs when it nourishes it. 
Hence, if evil is protected and nourished, 
it will certainly increase pov~rty and help .. 
lessness of the people and they will never 
be able overcome their state of impoverish .. 
mem and they \ViII be disillusioned. And 
when people a re in despair, no power 
in this 'world can save the country from 
disintegration. If you do accept my point, 
then I will most humbly put a question. 

There arc a law in our country that we 
can take up arms in self-defence and even 
murder is not an offence in such a casco 
Are the people of thj~ country not entitled 
even to protest agamst a system under which 
the future is bleak and there is littJe hope 
of Jife itself? It IS alJ right if you d~n't 

accept it. But the rno re you try to suppress 
it, the more wjIJ it create anarchy and 
disorder. 

During the last session, an hon. Member 
stated that there are thousands of jobs 
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wh ich can be done but people are unwilling 
to do them. I want to ask that hon. 
Member whether there is any work which 
is more difficult than pulling a rickshaw? 
The rickshaw puller is doing the work of a 
horse. We fail to understand that in a 
country, where people work like a horse, 
can you blame them of being lazy and not 
willing to WOI k? It is not good to allege 
that people of this country shirk work 
when not only a few persons but lakhs of 
people earn their living by pulling rikshaws 
and this allegation is particularly made 
against the people of Bihar. It is alleged 
that the people of Bihar in particular, are 
lazy and in Delhi, they are looked down 
upon, although, I know that the small 
units and factories in that city would cease 
to function without them. Besides, if the 
labour from Bihar does not go to Punjab 
and Haryana, the grcenary you se~ will 
not be there anymore because they are 
enlaged in all agricultural operations. In 
the small units of Delhi, the labour force 
mainly consists of the people of Bihar and 
it is on account of them that these facto­
ries are functioning but they are paid meagre 
wages and yet it is being alleged that they 
are indolent and do not like to work. 
Again, it is being said that the wages of 
the labourers from Bihar has been reduced. 
It means that due to the large-scale migra­
tion of people from Bihar to Delhi on 
account of the floods, their wages per day 
has been reduced from Rs. 16, 17 or 18 
to Rs. 10 or 12. The people who are com­
pelJed to toil hard to earn their daily bread, 
are being branded as a lethargic. One fails 
to understand why this is being done. The 
people who arc hurling such accusations 
are not being sincere. 

In this connection, I want to mention 
the great personality Shri Ram Manohar 
Lobia. In July 1957, he launched an agita­
tion in Uttar Pradesh to pressurise the 
Government to either provide employment 
or unemployment allowance. In that con­
text, he had stated at that time in one of his 
speeches that Government had grasped only 
half of what he had said. He said that they 
never wanted that peopJe should get a dole 
without doing any work. He further said 
that no honest person, no man with a con­
science, no patriot would ever like to get 
" dole without doing any work. He 

said that every person has a riabt to 
live and lead a respectable life. We are pre­
pared to work hard for it. He had said we 
want employment and if employment is not 
provided, it is the duty of a civilised Govern .. 
ment to provide facilities to every citizen to 
enable him to lead a respectable life and in 
this connectian he had mentioned that there 
is no shortage of work in this country but 
it is the will we are lacking in and he bad 
given 3-4 suggestions in this regard. He 
had suggested raising of a land army not 
for the purpose of tiHing the same land 
again but to convert fallow land into culti­
vatable land. He had also demanded that 
the expenditure involved therein should be 
borne by the Government and he raised 
the slogan: 

"Bhumi Sena ho Taiyaar, 
liska Kharcha De Sarkar" 

(Land army should be raised and tbe 
expenses should be met by the Government) 
He had calculated the total cost involved 
in it at that time. 

DR. G. S. RAJHANS (Jhanjharpur) : 
The slogan of Land Army has brought 
lawlessness to Bihar. 

SHRI RAM BAHADUR SINGH: I 
have not formed Land Army. The Govern­
ment is the ioot of lawlessness. The way 
the coun try is being run, no power in 
the world can stop this anarchy. You are in 
politics not for the sake of politics but 
for the sake of power. 

Dr. Ram Manohar Lohia had suggested 
the raising of a Land Army to cultivate 
faJlow land so that people are able to work 
there and he had demanded that the 
Government must bear all costs. He had 
calculated that it will cost Rs. 200 crores 
in the first year, Rs. 150 crores in Second 
year and at no cost in the third year and 
probably profits could be gained in the 
fifth year. He had said that an those who 
work for the land army will he paid for 
food and clothing. According to the market 
price prevailing those days Rs. 25 were to 
be provided to each worker. Then he him. 
self expressed doubt that people might ask 
as to why should they work on such meagre 
wages. He further added that they were 
right to ask such question but only, that 
Government can do it which is able to put 
a ceiling on income and expenditure in tbe 
country. It will not only result in reduction 
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of income of those getting that salaries but 
also encourage those getting less salaries 
to work. That is why he had advocated for 
putting ceiling on income and expenditure. 
This IS very necessary. 

He had advocated to reduce working 
hours. He suggested that instead of three 
shifts of eight hours each in a day there 
should be four shifts of six hours each. 
But doubts were expressed that it will 
reduce production and will increase the 

d· '\ productive and unproductive expen ttures. 
He further mentioned that it has been 
proved if the working hours are reduced 
and good facilities are provided, more 
work can be done in less time which will 
increase production. He had further stated 
that if working hours are increased there IS 

a faJl in productivity and mental and 
physical capacity. 

He a]so suggested that small machines 
should be used because we have very little 
capital and more people. Therefore, 
empioyrnent oriented industries should be 
set up as it will provide more opportunities 
of employment by investing 1ittle capital. 
If we try to imitate other countries, we 
wiJI not make any progress, only a handfu 1 
of people in this country will progress. 

He had also stated that it was as a 
consequence of the Government's schemes 
and policies that only a handful of people 
are enjoying the luxuries of life whereas 
crores of people arc helpless and are Jiving 
a life of poverty and deprivation. If thmgs 
have to be improved the Government should 
change its way. Until the Government 
changes its way, the fortune of this country 
cannot be changed. What is most esesntial 
is that tax-evaders should be apprehended 
and blackmoney in this country should be 
unearthed. I want that the unaccounted 
money that has been deposited illegally in 
foreign banks abroad should be recovered. 

He had further mentioned that ban wm 
have to be imposed on the production of 
the goods meant for a certain cJass of people 
aJ there will be no use of imposing ban only 
on the use of goods. So long as these 
things are available in the market people 
will buy it because it is the nature of man 
to try and possess all those good things 
which he sees in the market. 

Here, I would like to cite the example 
of Delhi. You go to any market pJ ace, 
meet a- hundred people and note down their 
addresses. Go to their houses in the even­
ing and you will find that not many famiHes 
are able to afford even the basic necessities 
of life induding ordinary food like pulses, 
chapatis (bread), rice and vegetables for 
their meals. It is a different thing that 
these are cooked on festivals. This means 
that the nature of man is such that he 
ignores all important activities and tries to 
show off by wearing good clothes and 
acquiring luxury items. Therefore, ban will 
have to be imposed on the production of 
wasteful luxrious items. 

Crores of women in this country go 
to answer nature's call on roadsides because 
ther! is no arrangements for toilets. If you 
do not belie\'e me you can drive during the 
night and see how women hide their naked­
ness when the headlights glare on them 
as they go to ease themselves in the open. 
We sign agreements with foreign companies 
for providing commodes to us. But how 
many 110uses will be provided with this 
facility? Only a handful of people will be 
benefited by it. Therefore, I wouJd request 
the Goyernment to impose ban on wasteful 
expenditures, on luxury items besides 
recovering taxes from tax-evaders, keeping 
a strong vigil on blackmoney and making 
efforts to gel back the money deposited 
illegally in foreign banks abroad ... (Inter­
ruption). 

[English] 

MR. DEPUTY SPEAKER : ff you go 
on speaking, nothing will go on record. 
That is all. 

SHRI RAM BAHADUR SINGH: Sir, 
I wi1J take only two minutes. 

(Translati,m] 

Why does the Government not agree 
with this Bill. It is afraid that the Bill will 
be passed in the House. The country is being 
run in wrong direction. Consequently the 
opportunities of employment will not 
improve in this way and Crores of people 
wil1 remain unemployed. Only a handful 
of people will be provided jobs. When the 
Government fails in providing job-opportu-
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nities to the people, the only alternative 
left with them is to knock the doors of the 
courts and seek justice. They wiH demand 
from the Government ei[her work or 
unemployment allowance. That is why the 
Government is afraid. Government should 
properly ponder over all this. It is the 
duty of a civilised Government to arrange 
empl~ment for every citizen to enable him 
to lead a respectable life. I would like to 
urge upon the Government to drive the 
couatry into the right direction and thereby 
prove that they are a civilised Government. 
I support the Bill presented by Shri Tham­
pan Thomas which seeks to amend the 
Constitution by including right to work as 
a fundamental right in it. 

(EngJish1 

SHR.I BHADRESWAR TANT} 
(K.aiiabor) Sir, before participating in 
the discussion on the present Bill, I must 
congratulate Mr. Thampan Thomas, the 
mover of the Bill-URight to work under 
Article 15(A) of the Constitution". 

Actually, this was the responsibility of 
the Government to brmg this long back, 
but the Government has failed to do so. 
That is why, these type of Bjl]s have been 
moved time and again. Because the people 
who are committed to the people of 
the country, they are moving it. The 
Government is not committed to the people. 
That is why, they have fajled to shoulder the 
responsibility. 

Kindly see the preamble of the Constitu­
tion. What is in it? It was very rightly 
incorporated in t~e preamble of the Consti­
tution. It says : 

"We the People of India, having 
solemnly resolved to constitute India 
into n Sovereign, Socialist Secular 
Democracy Republic and to secure to 
all its ci tizen s 

Justicc, social, economic and 
political; 

Liberty of thought, exrcssion, 
belief, faith and worship; 

Equality of status and of opportu­
nity; and to promote among them all 

Fraternity assuring the dignity 

of the individual and the unity aDd 
integrity of the Nation; 

In our Constituent Assembly this 
twentysixth day of November, 1949. 
do Hereby adopt, Enact and give to 
ourselves this Const itution". 

This Constitution has been adopted by the 
people of India. We have not brought it 
from anybody else. We are not at the 
mercy of the Government. But the custodian 
of the Constitution has totaJ)y failed. 
While amending the Constitution to bring in 
duties under article 51 A, why have you faild 
to bring right to work? A man \\'ho cannot 
survive because of unemployment, hardship, 
poverty, how ean he shoulder his duties 
under the Constitution? Will the Govern­
ment reply to it? I have no capacity to 
work and I am not employed, how can I 
shoulder the responsibility under article 
51 A? What you should do, you have not 
done. What you were not supposed to do, 
you have done. 

Yesterday, I have said about equality 
before law i.e. article 14. Who are the 
persons who are getting equality before 
law ?-Affiuent class, rieh men and not the 
poor, not the unemployed. Millions of 
people are without any employment. Those 
who have completed their college and 
university education, those who are the 
assets to the country, the illiterate young 
men and women, those who are abJe-bodied 
they are ready to work but they do not ge; 
employment. Those who are Scheduled 
Castes and Tribes and backward classes 
for them you have got only political pro: 
paganda of unity and integrity. You have 
become the prophet of unity and integrity 
for your political gain and not in its real 
sense. If you are committed to do so then . . ' posItive steps should be taken by the 
Government to employ the educated and 
illiterate young men and women because 
everyone has a right to work.]s it not 
your duty to get them employed? Your 
policies arc a total failure. The Law 
Ministe~ is here T~e other day, a judge of 
thc. R.aJasthan HIgh Court, who was to 
retIre 10 another 15 days, was transferred 
to the Guwahati High Court as the Chief 
Justice? May I ask: If a man who is to 
re!ire in another 15 days, is transferred, 
w III be abJe to do justice? These are 
your pOlicies. That is why, you arc sinkins. 
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The Constitution is the Bible for the 
people of India. Nobody can deny that. 
But the promises made by you are absolu­
tely false because of your wrong policies. 
Article 14 says equality before law. How 
many people are aettilll justic.e 1 ¥eu go 
to Malkhanairi in Korapur Distlic.t where 
no civilisation has reached yet. Nothing of 
the sort is there. The triba~ people are in 
the darkness. There are no hospitals, no 
medicines, nothing of the sort. If you go 
there, they will shoot you. You cannot talk 
to the people there. They are almost naked. 
We have gone there and seen all this. But 
what are you doing? All these forty years, 
you have made only promises. How long 
can you befool them? You can befool 
some peopJe for some time but you cannot 
befool all the people for all the time, Mind 
it ... . (Interruptions). 

Then there is article 15 which says: 
"The State shaH not discriminate against 
any citjzen on grounds only of religion, 
race, caste, sex, place of birth or any of 
them. ,. All these things are there. Can you 
prevent aU these things? These things are 
going on. The high class people throughout 
the country are getting all the st(ltus, but if 
I am a Scheduled Caste or Scheduled Tribe, 
in one place I may be regarded as a 
Scheduled Caste, in another place I may be 
regarded as Backward, but in another place 
I may not be recognised at all. This is 
what is happening. 

Then the Constitution says there should 
be equal opportun ity for all citizens in 
matters relating to employment. Those who 
have got no backing, they do not get any 
employment. These who are not related to MPs, 
MLAs or Ministers, they do not get employ­
ment. This is what is happening. This is a 
clear violation of articJe 16. 

Then the Constitution provides for the 
protection of certain rights regarding free­
dom of speech, etc. This also has not at 
aU been implemented or being properly 
looked into by the Government. 

There is another article regarding pro­
tection in respect of conviction for offences. 
Also there is a provision regarding traffick­
ing in human beings and also regarding 
forced labour. The bonded labour system 
has not been abolished as yet. Even in 
the cities, forced labour is stilJ ~jng. 00. 

Minor children are being engaged. Where 

is your machinery' That is why 1 said 
yesterday that you must build. a bridJC 
between the labour and your machinery 80 
that ~he people w~ll get their right at least 
to live like human b,eings. 

There is another provision re,arding 
prohibition of employment .of children i1ll 
factories, etc. Article 24 of the CODSlitu­
tion says that chiJdren should be prohibited 
flom .~mployment. Last year we had 
passed a Bill in this House. It has become 
an Act by now. This Act provides that 
any man can engage a child below the age 
of fourteen years. Why are you violating 
all these Rights? The children, the blue­
eyed babies have a right to live, have a 
right, under the Constitution, to get edu­
cation. Why don't you frame such policies 
and schemes by which they are given proper 
education, instead of giving them employ­
ment 1 Ours is a welfare country. In a 
welfare country. the Government is 
committed to do this Don't bring in the 
black Jaws. particularly for the working 
class, this august House has passed So 
many Jaws. But those Jaws are nothing 
but a scrap of paper. They have not 
served anyone, particularly the working 
class. You cannot even implement those 
Jaws. Take the Plantations Labour Act, 
1951 and the rules made thereunder. This 
Act was amended also in the year 1956. 
So far as the provisions regarding benefits 
1ike medicines, hospital. housing, accommo­
dation, bonus, etc. are concerned, they are 
not implemented. The management does 
not care to implement them and the 
machinery keep silence. If you cannot 
implement all these laws, then why do you 
bring these laws? That means you are not 
committed to these ... (Interruptions). 

SHRI VAKKOM PURUSHOTHAMAN: 
Sir, we have spent nine hours just on the 
discussion of this BjIJ. You must give 
sufficient time to the Minister also. We 

have discussed this Bill for about nine hours 
now ... (Interruptions). 

SHRI BHADRESWAR TANTI: Why 
do you worry about this? Why are you 
sitting here? When your peopJe have gonc, 
you also go to Madras for attending Cong­
ress session ... (lnterruptins). 

SHRI THAMPAN THOMAS: Sir, this 
is an important Bill. This is a Constitution 
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Amendment Bill and they are raisins objec­
tion. Sir. there is no quorum in the House. 
I would request you to ensure quorum in 
the House .. . (/nterruptions). 

MR. DEPUTY SPEAKER.: He has 
raised the quorum in tho House. Please 
take your seat, Mr. Tanti. 

Now. let the quorum bell be runa. 

The House stands adjourned for want of 
quorum to reassemble OD Monday, the 25th 
April J 988, at 1 ),00 A.M. 

16.39 hI'S. 

Tlte Lok Sabha ,hen adjourned till Ele~en 
o/the Clock on Monday Apr112S. 
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